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BEFORE THE HON-BLE NATIONAL GREEN

TRIBUNAL, WESTERN ZONE BENCH,

PUNE

ORIGINAL APPLICATION NO. 160/2024 (WZ)

EARLIER ORIGINAL APPLICATION NO.729/2024 (PB)

PETITIONER, SUO-MOTO Cognizance

VERSUS

RESPONDENTS : 1. Nagpur Municipal Corporation,
Nagpur through its Commissioner.

2 . District Magistrate, Nagpur

3. Nagpur Improvement Trust
Nagpur through its Chairman

PRELIMINARY SUBMISSIONS ON BEHALF OF

RESPONDENT NO. 1 – NAGPUR MUNICIPAL

CORPORATION, NAGPUR

Mb

Without prejudice with the rights of respondent No. 1-

Nagpur Municipal Corporation, it is most humbly and

respectfully submit as under:

I. That, the Principal Bench of the Hon’bIc National Green

Tribunal, New Delhi had taken SUO-MOTC) cognizance vide

O. A. No.729/2024 on the basis of ' News itent titled “High-rise
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construction near Ambcrzcrrr Lake raises concerns amId flood

worries” appearing in Nagpur Today dated 21.05.2024’ and the

Hon'ble Tribunal was pleased to issue notices to the respondent

no. I & 2 to file their response in respect to the issue in hand to

this Hon'ble Tribunal on or before 5.9.2024.

2. That, on 5.9.2024 on behalf of the respondent no. 1 Adv.

J. B. Kasat appeared before this Hon'ble Tribunal via Video

Conferencing and at the request of him was pleased to grant time

to file reply to the present respondent and impleaded respondent

no. 3 – Nagpur Improvement Trust as party respondent. That, this

Hon'ble Tribunal further pleased to direct the answering

respondent to place before this Hon'ble Tribunai the copy of the

proceedings pending before Hon-ble H{gh Court, Bench at

Nagpur as well as the orders passed therein by the Hon'ble High

Court .

3. That, there was heavy rain fall in Nagpur on 23.09.2023

which caused flood like situation in the vicinity of the Ambaza@
iiIIt!

Dam. That, in the matter of heavy rains and floods due q?I bh
\\ J-\

J!I!If1bIL][][1 b 111aCZ a ; i 0 V e r IF1 0 1yyr on 23 a09B2023inthecityOf• NagPU r Public \:}= /
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Interest Litigation No.56 of 2023 (Ramgopal Bachuka & others

& '- :+
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Vs. State of Maharashtra & other) was filed and same is pending

before Hon’ble High Court in which the following prayers are

sought by the respective petitioners which are as follows :

(i) This Hon’ble Court may conduct 'judicial enquiry’

through a committee of 'three sitting judges of Bombay High

Court’ in the matter of illegal constructions made by government

authorities NMC, NIT & MAHAMETRO and in the matter of

failure of civil authorities to prevent water logging in residential

areas in vicinity of Ambazari Lake and Naag NaIa by which

'thousands of families are seriously affected’ and for 'fixing

responsibilities of civil authorities’ who have failed to take

measures to protect lives and livelihood of innocent citizens of

Nagpur and violating their fundamental rights under article 14,

19, 21

(ii) This Hon’bk High Court may appoint expert committee of

Engineers, Scientist, Environmentalists to conduct the

'systematic survey’ of deteriorating condition ofAmbazari Dam

and to suggest the measures to repair, reconstruct, rejuvenate the

Ambazari Dam which is a Heritage Site.

(iii) This Hon’ble Court may direct the respondent No.1, 2 3 to

sanction and grant an amount of Rs.5,00,000/- to every flood

affected family residing in Hood affected area in Nagpur, which

.(Aj\
j?V \V

'.’;:in':Jq
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is seriously affected due to the “Heavy Rains” and “Ambazari

Over Flow” on 23.09.2023, as 'ex-gratia compensation” instead

of Rs.10,000/- which is not adequate to compensate their losses.

(iv) This Hon’ble Court may direct to respondent No.1,2, 3 to

grant of an amount of Rs.10/- lakhs to every flood affected shop

owner for loss of his livelihood

(v) This Hon’ble Court may direct to respondent No.7, 8 to

remove 'Vivekanand Smarak” built on the Ambazari Lake

Overflow point which is in the middle of Ambazari Lake

overflow Point obstructing the regular flow of water (spill way)

and thus becoming one of the causes of 'water logging in the

nearby localities’ and relocate the same in Ambazari Garden.

(vi) This Hon’ble High Court may direct the MAHAMETRO

to immediately stop the construction of 'Seven Wonders of

World’ (situated within 200 meters of Ambazari Dams) and

demolish the Compound Wall situated opposite Ambazari

Overflow Point, which was constructed illegally within 100

meters of Dam violating various provisions of law.

(VII)

2 39 )

&
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'downward stream’ and 'spill way’ of Ambazari Dam and

immediately start rebuilding/repair of Ambazari Dam.

(viii) This Hon’ble Court may direct the NIT to immediately

demolish the illegal construction of 'Skating Ring’ blocking the

free flow of water in Nag River and violating UDCPR 3.1.12 .

(ix) This Hon’ble Court may direct to respondent No.1, 2, 3 for

grant of Rs.2,000/- Cr. For the cleaning, preservation,

maintenance, rejuvenation of Naag River and to complete the

said project on war footing.

(x) This Hon’ble Court may direct the respondent authorities

to immediately submit the DPR before this Hon’bIc High Court

for improvement and maintenance and rejuvenation of Naag

River (JICA PROJECT) approved by Central Government.

(xi) This Hon’ble High Court may direct the respondents to

conduct the 'geo natal mapping’ of the city of Nagpur and

prepare Rosh plans for 'sewage and drainage’ disposal ofNagpur

City .

(xii) This Hon’ble High Court may direct the respondent

authorities to conduct the 'detailed survey’ of existing 'drainage

14
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lines and sewage lines’ and sanction an amount of Rs.250/- crores

for constructing new 'sewage lines’ in the city ofNagpur,

(xiii) This Hon’ble Court may direct the MPCB to immediately

take actions against the Industries/ entities who are responsible

for discharge of 'Solid Waste’ or 'industrial waste’ in Ambazari

Lake and Naag NaIa in the city of Nagpur under Environment

Protection Act, 1986, The Air Act, The Water Act

(xiv) This Hon’ble Court may pass any others order may deem

fit in the larger interest of justice.

The copy of petition of PIL No.56/2023 and orders pass-ed

therein are annexed herewith and collectively marked as

DOCUMENT NO. RI-1 for kind perusal of this Hon’ble

Tribunal

4. That, as per available office record Khasara no. 1, 2 and 4 of

Mauza Ambazari and Khasara no. 3/2, 4/2 & 5/2 of Mauza

Parsodi in the nearest vicinity of the Ambazari Lake / Dam falls

within the jurisdiction of the respondent no. 3 i.e. Nagpur

Improvement Trust as the

from these the answering

&
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Corporation is the Planning Authority for Mauza Ambazari &

Parsodi. The copy of the part plan of the DP regarding Mauza

Ambazarj and Parsodi is annexed herewith and marked as

DOCUMENT NO. RI-2 to this affidavit for kind perusal of this

Hon'ble Tribunal.

That, as there is no specification or any land details in the news

item published and on the basis of which the SIIO-MOtO

cognizance was taken by the Hon’bIc Principal Seat of Green

Tribunal, Delhi however it appears that the said news item was

in respect to the ongoing construction ofmultistoried building in

the vicinity ofAmbazari Lake in Mulik Layout ofMauza Parsodi.

That, Mouza : Parsodi which was regularized under Gunthewad

Act 2001 by the respondent No. 3/NIT as the Planning Authority.

That, for the City of Nagpur the Unified Development Control

and Promotion Regulations, 2020 have been put in force by the

Govt. of Maharashtra w.e.f. 5.12.2020. That, the Respondent No.

1 & 3 being the Planning Authorities of the Nagpur City are

bound to comply with the mandates of these Regulations in their

respective jurisdictions and the answering respondent is being

complied with scrupulously. That, as per Regulation 3.1.1(ii) of

16
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these Regulations, 2020 provides that - TIle site not eligible for

construction of building if the entire site is within a distance of

6.0 wt from the edge of water mark of a minor water course

(like nattalt, canal) and 15.0 rn from the edge ofwater mark of

a major water course (like river) shown on Development Plan /

Regional Plan / City Survey Map or otherwise; provided that

where a minor water course passes through a low lying land

without any well die#ned banks, tIle owner of the property may

be permitted by the Authority to canalize tIle water course

within the same land without cltanging the overall alignment

and the position of the inlet and outlet of the water course

according to cross section as determined by the Authority. In

such case, marginal open space shall be as stipulated under

these regulation and shall be measured from the edge of the

trained nuttall . The copy of the relevant provision of the UDCPR

2020 is annexed herewith and marked as

DOCUMENT NO. RI-3 to this affidavit for kind perusal of this

Hon-bIc Tribunal.

7. That, it is needless to say the issue involved in

56/2023 (Ramgopal Bachuka & others Vs State of

the PIL Ngh
\

\Maharash-

e:T:
y
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& other) deals with strengthening of the Ambazad Lake Dam and

removal of the monument of Swami Vivekanand in the spill way

of the Ambazari Dam and allied other issues as mentioned in the

petition and the subject matter before this Hon’bIc Tribunal are

different in nature

8. That, the submissions are bonafide in nature in order to assist the

Hon’ble Tribunal and any direction/s issued by the Hon’ble

Tribunal shall be abide by the answering respondent.

9. That, the answering respondent reserves its rights to file

appropriate detailed submissions if required during the

proceedings before this Hon’ble Tribunal.

Hence, this reply/preliminary submissions.

NAGPUR
DATED :15/10/2024 C. F. RESP. No.1/NMC

18
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SOLEMN AFFIRMATION

I, Ruturaj S/o Abhimanyu Jadhav, aged about 37 years,
Occupation: Assistant Director of Town Planning, Nagpur
Municipal Corporation, Nagpur, do hereby solemnly state as

under :

1. That, i am duly authorised and competent to swear the
present reply affidavit on behalf of the respondent nos. 1, NMC.

2. That, the contents of the above reply from paragraphs 1
to 9 are true and correct to the information received from the
available office record and the submissions of law made herein
are believed to be true by me.

3 . That, the above reply has been drafted by the panel
counsel as per the instructions given by me.

Hence, sworn, signed and verified at Nagpur on this 15th

day of October, 2024 .

ow th}deponent

DEPO

CATE

_._._ ______ . ._ _.. _..._ I /XA

o.xy iF .:dE;..;..'.2.£..::"; 'N;';; i"8;
SHRI 1 SMt/ K.. Rulu,Iq.S„:.Xadtrav
DiD FiAB}l?R liB/}1<3 HAS BEEII ;II'::'}!:FiED BY

stial ISt:':’i. . IS: e>! .K£xSC&

\Vqf)Citii't . i.i,J’;i£i iSil,©' iIt$$
r$;iohrv

Dl 8-B. Qi8rka Tcwrl N8gpyh q4

Qi NAGP fIR

t\9 (M.S) INDIA

NOTARIAL NOTARIAL
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
NAGPUR BENCH, NAGPyR.

PUBLIC iVrEREST LrriGATiON NO.56 OF 2023

Ramgopal Bisambhardayal Bachuka, North Ambazari Road, Nagpur and ors.

State of Maharashtra, Thr. Chief Secretary, Mantralaya, Mumbai and ors.

Office notes, Office Melnoranda of
Coram, appearances, Court's orders Court's or Judge's Orders.
or directions and Registrar's orders.

VS

Dr T D. Mandlekar, Advocate with Shri T V Fadnavis, Advocate with Shri Nishant
Tamgadge, Advocate for petitioners.
Ms N. P Mehta, Additional Government Pleader for respondent Nos.1 to 5, 7 and

Shri J. B. Kasat, Advocate for respondent Nos.8 and 13.

Shri G. A. Kunte, Advocate for respondent No.10.

UIM : A, S, CHANDURKAR AND VRUSHALI V JOSHIj JJT

]2

DAIE : October 1 1 . 2023

1.

2.

3.

4.

5.

6

Issue notice to the respondents, returnable in three weeks.

Ms N. P Mehta, learned Additional Government Pleader waives

service of notice for respondent Nos.1 to 5, 7 and 12.

Shri J. B. Kasat, learned counsel waives service of notice for

respondent Nos.8 and 13.

Shri G. A. K',trIte, learned counsel waives service of notice for

respondent No. 1 0.

Shri S. S. Sanyal, learned counsel present in Court waives service

of notice for respondent No. 11.

The other respondents be served by all permissible modes.

(Mrs Vru shah V Joshi, J.) (A. S. Chandurkar, J.)

As Ill it a

20



21



35-PIL-56-2023.odI 1

IN THE HIGH COURT OF JUDiGArURE Za BOMBAY
NAGPUR BENCH : NAGPUR.

PUBLIC INIEREST LrriGATiON NO. 56 OF 2023
Ramgopal B. Bachuka and others

The State of Maharashtra and others.

Office Notes, Office Memoranda of
Coram, appearan'es, Court's Orders
or directions and Registrar's order

Court’s or Judge’s Order

Shri (Dc) T D.Mandlekar, Advocate for petitioners.
Ms N. P Mehta, Additional Government P leader for respondent nos. 1 to 5, 7 and 12.
Sha S. K. Mishra, Senior Advocate with Shri J. B. Kasat, Advocate for respondent
nos. 8 and 13.

Shri G.A.Kunte, Advocate for respondent no.10.
Shri Anil Mardikar, Senior Advocate with Shri Ved Deshpande, Advocate for
intervene rs .

0 :- A.S.CHANDURKAR AND ABHAY J. MAVrRI, JJ
DATE :- 8'h NOVEMBER. 2023

The learned counsel for the petitioners is granted time to file

reply to Civil Application (O) No. 1385 of 2023. The learned counsel

for the respondents also seek time to obtain necessary instructions.
2. Stand over to 29.11.2023 for further consideration.

(ABHAY J. MANrRI, J.) (A.S.CHANDURKAR, J.)

Andurkar.

I
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Ug THE HIGH COURT Or JUDr(=ArURE m BOMBAY
NA(JPUR BENCH, NA(JPUR

PUBIIC INTEREST LrnGAJiON NQ. 56 OF 2023

(RAMGOPAL BIJAMBHARDAYAL BACHUKA & OTHERS VERSUS STATE OF
MAHARASHTRA & OTHERS)

Office Notes, Office Memorandum of Coram,
appearances, Court’s orders of directions
Judge's order
and Registrar's orders.

Shri T.D. Mandlekar with Ms TV Fadnvis, counsel for petitioners.
Ms N.P Mehta, Additional Government Pleader for respondent nos.1 to 5
and 7
Shri S.K. Mishra, Senior Advocate with Shri J.B. Kasat, counsel for
respondent nos.8 and 13.
Shri G.A.Kunte, counsel for respondent no.10.
Shri J. J. Chandurkar, counsel for respondent no.12.
Shri Anil Mardikar, Senior Advocate with Shri Ved Deshpande, counsel
for interv-eners.

Court's or

: NraN W SAMBRE AND ABRAY J . MANm, JJ.

DATE : DECEMBER 06. 2023

The service affidavit is tendered by the counsel for

petitioner duly sWorn by Advocate Tejas Fadnavis, stating that the notice

is already served through e-rnail upon the respondent no.9.

2. In Public Interest Litigation No.96 of 2017, this Court by an order

dated 21.03.2018, has given certain directions and those directions

were to be implemented expeditiously

3. Unfortunately, the said directions till this date i.e. almost after a

period of more tjlan five years have not been taken to their logical end.

This Court was contemplating to pass an adverse order against various

statutory Authorities including the Government, who were entrusted

with the task.

4. Amongst other directions issued by this Court are as under : -

KO :HE
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" 16. It could thus be seen that over the years varieties of

reasons, namely, the Planning Authorities; . which have

granted permission to buildings within the prohibited zone of
200 metres, Planning Authoriti'_s, which have constructed
roads within the distance of 200 metres from site of dam,

Authorities which have permitted commercial activities to be

carried out within the distance of 200 metres, politicians who
for the reasons best known to every one have permitted
construction of monuments, have created a situation, which
has potential of creating a flood like situation, etc. These are

only illustrative in natul’e and not exhaustive. On the
contrary, experts in the field do not find that there is any

threat by construction of metro Rail to the safety of dam.

17. No doubt, a public spirited citizen like the petitioner
ought to have approached this Court much earlier when such

illegal constructions were permitted by the Planning
Authorities or when such monuments were erected or when

such commercial activities were permitted. However, we find
that though belatedlx petitioner’s approaching this Court has

given us an opportuniry to issue directions to various
Authorities so as to ensure safetv of dam so that a flood like

situation is avoided. We. there')re, dispose of the petition
with following directions .

(i) Respondent no.6 is directed either itself or through
Irrigation Authorities situated at Nagpur to execute the entire
works, which are necessary for ensuring safety of dam as

could be found in the letter dated 16/8/2017 and in the

inspection report, which is to be found at pages 130 to 132

of paper book.

(ii) The respondent no.6 in c -nsultation with respondent

no.3 Corporation, respondent no.5 and local irrigation
Agency shall prepare plans for ensuring safety of dam, which
has outlived its life. The said plans be finalized by 15'h April
2018. After the plans are finalized, respondent no.6 either
itself or through local Irrigation Agency as chosen by it, shall
forthwith start work for execution of such measures.

Needless to state that work would not be restricted only to

KOLH E
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342 metres stretch, which is adjoining alignment of metro.

but for entire length of dam.

(iii) Respondent Metro Rail shall bear costs for executing
the works7 which are adjoining its alignment, i.e. 342

metres. The expenditure towards costs of strengthening
remaining stretch of dam shall initially be borne by State
Government. State Government would be at liberty to
recover full or part of the amount from respondent no.3

Corporation or other Planning Authorities, which in the
opinion of State Government, have contributed to such

illegal structures.

18. We make it clear that for executing the aforesaid
works, paucity of funds will not be considered an excuse.

We direct Chief Secretary of State of Maharashtra to ensure
that aforesaid directions are followed scrupulously”

5. Since the aforesaid directions issued by this Division Bench were

to be complied within a time bound manner, we have called upon the

respective counsel for the parties to demonstrate the compliance of the

aforesaid order. However, we are shocked to know what learned Senior

Advocate Shri S.K. MistIra has stated before this Court. The learned

Senior Advocate stated that inspire of the directions issued by this

Court, the Chief Secretary of the State Government has not taken pains

to allot the funds for execution of the works that were directed by this

Court. The respondent no.9-Maharashtra Metro Rail Corporation

Limited has parted with a very meagre amount for the purpose of

execution of the works and it has instructed the respondent no.8-Nagpur

Municipal Corporation to adjust the said amount. Apart from above, the

affidavit filed bx’ the respondent no.8-N=gpur Municipal Corporation

depicts that the work was to be executed in four priorities, out of which

the work of only first priority is completed and inspite of lapse of five

years, the work of remaining three priorities has not been taken to its

logical end

KOLH E
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6. Though respondent no.9-Maharashtra Metro Rail Corporation

Limited has been served, they have ch_ :ell not to appear in the matter.

However, Shri S.K. MistIra, learned Senior Advocate has sought

accommodation so as to intimate the said Corporation which would

enable it to file an affidavit in the matter.

7. This Court is at all not satisfied with the pace at which the steps

are being taken- by the respondents in the matter of strengthening of

Ambazari dam, shifting of the monurnent and the removal of other

impediments. The photographs which are produced on record along

with affidavit depict a very dangerous picture and similar flood-like

situation could often be required to be faced by the occupants of the

adjoining area of the said dam.

8. As such, by way of last chance, we grant time tin December 17,

2023 to the respondents including the OffIce of the Chief Secretary of

the State Government so as to report c' lpliance in the matter.

9. Stand over 20.12.2023 along with Writ Petition No. 7424 of
2023 .

(ABHAY J. MANrRI, J.) (NrrIN W SAMBRE, J.)

KOLH E
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
NAGPUR BENCH, NAGPUR.

PUBLIC INIEREST LrriGATiON NO.56 OF 2023

Ramgopal Bisambhardayal Bachuka, North Ambazari Road, Nagpur and ors.

State of Maharashtra, Thr. Chief Secretary, Mantralaya, Mumbai and ors.

Office notes, Office Memoranda of
Coram, appearances, Court's orders
or directions and Registrar's orders

VS

Court's or Judge's Orders.

Dr T. D. Mandlekdr, Advocate with Shri T. V Fadnavis, Advocate with Shri Nishant
Tamgadge, Advocate for petitioners
Ms N. P Mehta, Additional Governmenr Pleader for respondent Nos.1 to 5 & 7.
Shri S. K. Mishra, Senior Advocate with Shri J. B. Kasat, Advocate for respondent
Nos.8 and 13

Shri S. K. Mishra, Senior Advocate with Shri A. M. Sharma, Advocate for
respondent No.9.
Shri G. A. Kunte, Adv„cate for respondent No.10.
Shri S. S. Sanyal, Advocate for respondent No.11.
Shri J. J. Chandurkar, Advocate for respondent No.12.
Shri Ann Mardikar, Senior Advocate with Shri Ved Deshpande, Advocate for
!ntervenor.
Shri Rutej R. Pimpalkhute, Advocate for Intervenor in CAO/1509/2023.

Corrected as per
o.order dt.22-12-23

: NrrIN W SAMBRE AND ABHAY J. MANrRI, JJ.
DAFE : December 20. 2023

By speaking. order dated 06/12/2023 this Court had directed

affidavit is placed on record which is sworn by the officer of the

Corporation i.e. one Dr Sunil Laxmanraoji Lahane who is presently

posted as Additional Municipal Commissioner, Municipal Corporation,

Nagpur.

PC

respondent No.1 to report compliance by today. The compliance

2. Apart from above, perusal of the affidavit does not disclose the

authority of such officer to swear the affidavit on behalf of the Chief

Secretary so also the Secretary, Urban Development Department. Apart

from above it is also not clear from the contents of the affidavit as to

whether the Chief Secretary was sensitive about the issue sought to be

canvassed in this public interest litigation and which he is required to
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attend on priority basis as it is already observed that the Stg
Government has not complied with the order dated 21/03/2018

delivered in PIL No.96/2017.

3. The aforesaid approach on the part of the Chief Secretary depicts

his complete insensitivity to the issue involved in this public interest

litigation. Even otherwise we see no authorisation given by the Chief

Secretary in favour of the Additional Municipal Commissioner to file

such affidavit in the matter.

4. As such, we are left with no option but to summon the Chief

Secretary to remain present before this Court on 21/12/2023 for

having casual approach in the matter as we don’t see appropriate

compliance of the order of this Court passed on 06/12/2023.

5. Stand over to 21/12/2023 at 2.30 -m.

6. Authenticated copy of the order be provided to the counsel for

the parties.

(Abhay J. Manta, J.) (Nitin W Sambre, J.)

Asmit a
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
NAGPUR BENCH. NAGPUR.

PUBLIC INIEREST LrriGATiON NO.56 OF 2023

Ramgopal Bisambhardayal Bachuka, North Ambazari Road, Nagpur and ors.
VS

State of Maharashtra, Thr. Chief Secretary, Mantralaya, Mumbai and ors.

Office notes, Office Memoranda of
Coram, appearances. Court's orders Court's or Judge's Orders.
or directions and Registrar's orders.

Dr T. D. Mandlekar, Advocate with Shri T. V Fadnavis, Advocate with Shri Nishant
Tamgadge, Advocate for petitioners .

Ms N. P Mehta, Additional Government Pleader for respondent Nos.1 to 5, 7 and
12

Shri J. B. Kasat, Advocate for respondent Nos.8 and 13.
Shri G. A. Kunte, Advocate for respondent No.10.
Shri Ann Mardikar, Senior Advocate with Shri Ved Deshpande, Advocate for
Intervenor.

CORAM : NrITN W SAMBRE AND ABHAY J. MAWRI. JJ.

DAFE : December 20. 2023

PC

By speaking order dated 06/12/2023 this Court had directed

respondent No.1 to report compliance by today. The compliance

affidavit is placed on record which is sworn by the officer of the

Corporation i.e. one Dr Sunil Laxmanraoji Lahane who is presently

posted as Additional Municipal Commissioner, Municipal Corporation,

Nagpur.

2. Apart from above, perusal of the affidavit does not disclose the

authority of such officer to swear the affidavit on behalf of the Chief

Secretary so also the Secretary, Urban Development Department. Apart

from above it is al:-; not clear from the contents of the affidavit as to

whether the Chief Secretary was sensitive about the issue sought to be

canvassed in this public interest litigation and which he is required to

attend on priority basis as it is already observed that the State

Government has not complied with the order dated 21/03/2018

delivered in PIL No.96/2017.
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3. The aforesaid approach on the par,' of the Chief Secretary depicts

his complete insensitivity to the issue involved in this public interest

litigation. Even otherwise we see no authorisation given by the Chief

Secretary in favour of the Additional Municipal Commissioner to file

such affidavit in the matter.

4. As such, we are left with no option but to summon the Chief

Secretary to ren-,ain present before thIS Court on 'iI/12/2023 for

having casual approach in the matter as we don’t see appropriate

compliance of the order of this Court passed on 06/12/2023.

5. Stand over to 21/12/2023 at 2.30 pm.

6. Authenticated copy of the order be provided to the counsel for

the parties.

(Abhay J. Mantri, J.) (Nitin W Sambre, J.)

As nIi ta
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
NAGPUR BENCH, NAGPUR.

PUBLIC INIEREST LIHGATION NO. 56 OF 2023

RAMGOPAL BISAMBHARDAYAL BACHUKA AND OTHERS
Vrs

STAfE OF MAHARASHTRA AND OTHERS

Office Notes, Office Memoranda of
Coram, appearances, Court's Orders
or directions and Registrar’s order

Court's or Judge's Order

Dr. T. D. Mandlekar, Advocate with Shri Nishant Tamgadge and
Ms.Tejas Fadnavis, Advocates for petitioners.
Dr. Birendra Saraf, Advocate General (through Video Conferencing)
with Ms. N. P Mehta, A(idl. G.P for respondent Nos.1 to 5 & 7.
Shri S. K. Mishra, Senior Advocate with Shri J. B. Kasat, Advocate for
respo-dent Nos.8 and 13.
Shri S.' K. Mishra, Senior Advocate with Shri A. M. Sharma, Advocate
for respondent No.9.
Shri S. S. Sanyal, Advocate for respondent No.11.
Shri J. J. Chandurkar, Advocate for respondent No.12.
Shri Anil Mardikar, Senior Advocate with Shri Ved R. Deshpande,
Advocate for Intervener.

Shri Rutej R. Pimpalkhute, Advocate for Intewener in CAO
No.1509/2023 AND (IAW No.3647/2023.

CORAM: NrrIN W SAMBRE AND
ABHAY J. MANW, JJ.

DATE : 21/12/2023.

1 As far as the intervention applications are

concerned, request of learned counsel for the petitioners

to file reply to the same is granted.

2. Let the reply on intervention applications be

placed,.on record within a period of three weeks from

today.

3. In compliance with the orders of this Court

dated 06/12/2023 and 20/12/2023, Ms. Mehta, learned
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Additional Governdment Pleader has placed on record an

affidavit duly sworn by the Chief Secretary of the State of

Maharashtra Shri Manoj Saunik. The Chief Secretary is

physically present in the Court.

4. We have heard Dr. Birendl-a Saraf, learned

Advocate General in support of the proposed decision of

the State Government to constitute a Committee headed

by high ranking officers so as to implement the orders

passed by this Court in ear]ier round of litigation i.e. the

order dated 21/03/2018 passed in PIL No.96/2017.

5. Dr. Birendra Saraf, learned ,:\,dvocate General

assures this Court that the constitution of the Committee

and the issue which shall be dealt with by the said

Committee in the matter of not only the compliance of the

abovesaid order passed in PIL No.96/2017, but also such

other ancilliary issues which would clear the

encroachments in the bed of Nag River, which is affecting

its free now giving rise to the flooding including at the

source of Nag River shall be addressed. According to him,

a time-bound plan shall be submitted by placing on record

an additional affidavit of the Chairman of the aforesaid

Committee in any case by 12/01/2024.

6. In view of the assurance given by the highest

Law Officer of the State of Maharashtra and having regard

to the fact that the Chief Secretary in compliance of the

order of this Court is physically present in the Court and

having taken serious note of the issue, we deem it
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appropriate to accept the request made by learned

Advocate General.

7. , Accordingly, we post the matter on

17/01/2024 by accepting an assurance given by the

learned Advocate General that the affidavit of the

Chairman of the Committee shall be placed on record on

or before the said date.

8. The Committee shall also deal with the order

dated 19/01/2022 passed in SMPIL No.1/2020 which

deals with the removal of encroachment which are located

in the form of slums, various illegal constructions, etc.

9. We dispense with the presence of the Chief

Secretary from the next date of hearing, until further

orders.

[ABHAY J. MANrRI, J.] Mr[N W SAMBRE, J.]
Choulwar
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NAGPUR BENCH : NAGPUR

PUBLIC nViERE ST LrrIGATK>N NO.56 OF 2023

%g

Ramgopal Bisambhardayal Bachuka and others Vs. State of Maharashtra & another

Office Notes, Office Memoranda '. Jl Coram, Court's or Judge's orders
appearances, Court's orders of directions
,Ind Registrar's orders

Dr. T. D.Mandlekar, Advocate with Shri Nishant Tamgadge and Ms. Tejas Fadnavis
Advocates for petitioners.
Dr. Birendra Saraf, Advocate General (through Video Conferencing) with Mr. A.M.
Deshpande, In-chage Government Pleader for respondent nos.1 to 5 & 7.
Mr. S.K. Mishra, Senior Advocate with Mr. J.B.Kasat, Advocate for respondent nos.8
and 13.
Mr. S.K.Mishra, Senior Advocate with Shri A.M.Sharm, Advocate for respondent no.9.
Mn S.S.Sanyal, Advocate for respondent no.11.
Mn J. J. Chndurkar, Ad ’'3cate for respondent no.12.
Mr. Rutej R. Pirnpalkhute, Advocate for Intewener in CAO Nos.1509/2023 and CAW
No.3647/2023.

CORAM
DATED

NIW NInA 4BRE AND ABHAY J. MANIRI. LJ
17/01/2024.

Civil Application (GAO) No.99/2024.

' For the re:- )ns disclosed in the application, the prayer for

amendment is allowed. Amendment to be carried out within two weeks. if so

required, the respondents may submit their response by next date to the said

amended pleadings.

PUBLIC UVIEREST LrrIG/WiON NO.56 OF 2023.

1. We have heard the Advocate General Mr. Birendra Saraf assisted by

Mr. Deshpande, Incharge Government Pleader for the State Government, Mr.

Mishra, learned Senior Counsel assisted by Mr. Kasat for the local Planning

Authorities - Corporation, Maharashtra Metro Rail Corporation Ltd., Nagpur
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Improvement Trust, and respondent no.13 - the Heritage Conservation

Committee.

2. The affidavit of the Divisional Commissioner, Nagpur Division,

Nagpur, is placed on record. It.is brought to our notice that by the Government

Resolution dated 5'h January 2024, a High Level Committee' under the

Chairmanship of the Divisional Commissioner;;$ constituted, which consists of

the other members i.e. the Head of the statutory bOdIes i.e. Divisional

Commissioner, Nagpur, .The Municipal Corporation, The Collector, The

Chairman, Nagpur Improvement Trust, The Managing Director, Maharashtra

Metro Rail Corporation, Nagpur, Regional Officer, Maharashtra Pollution

Control Board, Chief Engineer, Water Resources Department/Irrigation

Department, Director, Disaster Management, Nagpur, Chairman, Heritage

Conservation Committee, Nagpur, Managing D;-ector, Maharashtra Engineering

Research Institute, Nashik, Director and Maharashtra Environmental

Engineering Institute, Nagpur.

3. The Advocate General, on instructions informs us that the

Government is contemplating the representati6n to be also given to the Water

Resources Department, as the said department is one of the stake holders in the

matter of the implementation of the projects/st"l in question.

4. Amongst others, the directions are issued by the said Committee to

the local Planning Authorities to place on record the details of the work to be

executed for the purpose of addressing the issue. As far as the discharge of

statutory duties by the local Planning Authorities – the Corporation, the Nqgpur

Improvement Trust in the matter of removal of encroachments which is

affecting free flow of the Naag river is concc_ ned, irrespective of the details
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being called and looked into by that Committee, we deem it appropriate to

direct the said Planning Authorities to remove all such illegal structures, which

are affecting or creating hindrance in the smooth channel of the Naag rivet

5. We further deem it appropriate to have response of the aforesaid

Planning Authorities on the issue of the illegal encroachments and such illegal

structures, as has been erected in the catchment area of the aforesaid river, as

we are of the prima facie view that such illegal encroachments/structures are

affecting the smooth flow of flood/rain water in the river, thereby creating the

flooding in the residential areas.

6. In response to the Court’s query, the Advocate General has

informed that the time-bound execution of the work shall be taken up, as could

be noticed from the contents of the affidavit. As such, he would claim that the

period of four weeks be granted so as to enable the Chairman of the Committee

to place on record the steps taken in the matter.

7. In response to the Court’s query, the counsel for the petitioners has

invited our attention to the affidavit filed on record by the respondent no.12 –

Executive F,lgineer, Irrigation Department, Nagpur Region. Para 6 of the said

affidavit reads thus:

“6. In a meeting resided by the Executive Director, Vidarbha Irrigation

Development on 12.04.2018 it was stated that the discharge capacity

of the Spill Channel and Tail Channel has been reduced due to the

fact that the monpment i.e. Vivekananda Statue built on downstream

of spillway of Ambazari Dam which has caused a blockage and has

reduced the discrlarge capaciry of the Spill Channel and Tail Channel.

Accordingly, directions have been issued to Nagpur Municipal
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Corporation (i) to move the monument to the side of the road in

order to increase water discharging capacity under the road bridge in

the lower part of the spiliway (ii) Also directions were issued to

Nagpur Municipal Corporation to increase the water discharging

capacity under the road bridge by dismantling the existing bridge and

re-constructing it by considering this ,3pect. (iii) T"' restore the

carrying capacity of Naag river by means of widening and deepening

of the rivet A copy of the minutes of the meeting dated 12.04.2018 is

filed at Annexure-R12-4. It is submitted that as decided in the

meeting under Chairmanship of Chief Engineer, Water Resources

Department, Nagpur Dt.3.7.2018 Annexure-R12-5, EE, NiD (South),

Nagpur made a demand for Rs. 10 crores vide letter dated 5.7.2018

to the Nagpur Municipal Corporation Nagpur for the proposed

necessary work of Ambazari Dam. A copv of the letter az,ted 5.7.2018

is filed at Annexure-R12-6. The Municipal Corporation, Nagpur vide

letter no.1328 dated 28.09.2018 and Cheque No.298828 dated

27.09.2018 deposited Rs.1 crore with the Nagpur Irrigation Division

(South), Nagpur. A copy of the letter dated 28.09.2018 is filed at

Annexure-RI 2-7”.

8. After perusal of the aforesaid paragraph no.6, wI ,at can be noticed

is, the respondent no.12 has already carried out survey and study of the alleged

encroachments so also the steps to be taken for channelizing the water flow

from the very source of overflow of the dam in question.

9. We fail to understand as to why again similar exercise is required

to be carried out.

10. Be that as it may, we deem it appropriate to have response of the

Committee on the said issue, as we are of the view that the affidavit of the
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respondent no.12 was not brought to the notice of the said Committee, which

was sworn on 16th December, 2023.

11. As prayed, we deem it appropriate to defer the hearing of the

present petition to 7'1' Februarx 2024 to have response and the progress in the

matter of the execution of the protection work to be taken up by the

Committee.

12. Stand over to 7:h February, 2024.

(ABFAY J. MANIRT, J.) (NmN W SAMBRE, J.)

Ambulkar
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY,
NAGPUR BENCH : NAGPUR.

PUBHC IWREST LIHGAHON NO. 56 of 2023
Ramgopal B. Bachuka and others.

VS

The State of Maharashtra through its Chief Secrtary, Mumbai and others.

Office Notes, Office Memoranda of Court's or Judge’s Order
Coram, appearances, Court's Orders
or directions and Registrar's ordel

Shri (Dr)T. D. Mandlekar, Advocate for petitioners.
Ms N. P Mehta, Additional Government Pleader for respondent nos. 1 to 5, 7.
Shri S. K. Mishra, Senior Advocate a/b Shri J. B. Kasat, Advocate for respondent nos.
8 and 13

Shri S. K. Mishra. Senior Advocate a/b Shri A)rush Sharma, Advocate for respondent
no.9

Shri G. A. Kunte, Advocate for respondent no.10.
Shri S.S. Sanyal, Advocate for respondent no.11.
Shri J. J. Chandurkar, Advocate for respondent no.12.
Shri R.R.Pimpalkhute, Advocate for intervenor.

0 :- Nrrnq W SAMBRE AND ABHAY J. MANIRI, JJ.
DATE :- : FEBRUARY2024.

Counsel for respondent no.12- Mr. J.J.Chandurkar, assures that

the Minutes of the Meeting held on 24.01.2024 are under active

consideration and the plan is being chalked out as to the mode and

manner in which the project in question particularly, execution of the

technical work can be taken to its logical end.

2. He would claim that after considering the report which is

produced . . Annexure 2 along with documents at Annexure 3,

appropriate affidavit shall be placed on record within a period of three

weeks.

3. Stand over to 28.02.2024.

(ABHAY J. MANrRI, J.) (NrriN W SAMBRE, J.)

+' 1

Andurkar.
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
NAGPUR BENCH, NAGPUR

PUBLIC INTEREST LITIGATION NO.56 OF 2023
(Ramgopal Bisambhardayak Bachuka and others Vs. State of Maharashtra & another)

Office Notes, Office Memorandum of Coram,
appearances, Court's orders of directions
and Registrar's ordc s.

Dr. T. D.Mandlekar, Advocate with Shri Nishant Tamgadge and Ms.
Tejas Fadnavis Advocates for petitioners.

Ms.T. H.Khan, Assistant Government Pleader for respondent Nos. 1
to 5 and 7.

Mr. S.K. Mishra, Senior Advocate a/b. Mr. J.B.Kasat, Advocate for
respondent Nos.8 and 13.

Mr. S.K.Mishra, Senior Advocate a/b. Shri A.M.Sharma, Advocate
for respondent No.9.

Mr. G. A.Kunte, Advocate for respondent No. 10.

Mr. S.S.Sdnyal, Advocate for respondent No.11.

Mr. J. J. Chndurkar, Advocate for respondent No.12.

Mr. R. R . Pim pal kh ute, Advocate for !ntervener
No.1509/2023 and CAW No.3647/2023

Court's or Judge's order

in CAO

CORAM : NITIN W. SAMBRE AND ABHAY J. MANTR I, JJ.

DATE : MAR(.'H 13, 2024

CIVIL APPLICATION(0)NO. 383 OF 2024

The present application is for intervention, whereby

the objection is sought to be raised to the act of the respondent

Tree Authorities in granting permission and that of Nagpur

Municipal Corporation in cutting the trees.

2) MrMishra, learned Senior Counsel appearing for

respondent Municipal Corporation has placed on record additional

affidavit, thereoy giving statistics as regards the trees which

were cut after o,btaining permission and also the process adopted

in -the matter. , ,He would further submits that an appropriate

KOLH E
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response to the application move'J. by the intervenor shall be

placed within a period of three weeks from today.

CIVIL APPLICATION(0)NO. 1509 OF 2024

The applicant in this intervention application has

brought to the notice of this Court about the impediment created

by a bridge abutting the Saraswati Vidyalaya at Shankar Nagar

during the flood/storm period.

2) Mr.Mlishra, learned Senior Counsel as prayed,

three weeks’ time is granted to response to the same.

PUBLie INTEREST LITIGATION NO.56 OF 2023

This Court in view of orders dated 21/12/2023 and

17/01/2024, has examined the stand taken by the Irrigation

Department through the various ''nmmunications and also the

affidavit which are placed on record.

2) To be more precise, the Court is required to have

regard to the stand taken by the Irrigation Department in the

minutes of meeting dated 19/04/2018 and various other
communications annexed to the affidavit dated 16/12/2023.

3) The other communications along with the said

affidavit viz a report addressed to the Commissioner, Municipal

Corporation on 24/11/2020, the evaluation of the entire project

and certification thereof carried out by V.N.I.t drawn by the

Irrigation Department has reflected in the communication dated

08/12/2020, which was addressed by the Executive Engineer to

the Superintending Engineer. The stand reflected in the affidavit

sworn by the Executive Engineer oA 26/02/2024 in para 24 and

KOLH E
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25 apparently reflects irreconcilable position of the contrary

stand taken by che said Authority.

4) Mr.Chandurkar, learned counsel for respondent

No.12 – Irrigation Department submits that what is reflected in

the affidavit and the communication is based on developments

as took place in the joint meeting of the expert body and as such

it is only after the reconsideration of the issue, the affidavit is

placed on record reflecting the recent stand in para 24 and 25.

5) Upon perusal of the stand taken by the respondent

No.12 – Irrigation Department in para 24 and 25 of the affidavit

appears to be contrary to what has been observed by this Court

in the order dated 17/01/2024, particularly in regard to an

affidavit part of which already reproduced therein.

6) in the aforesaid background, it appears that the

respondent No.12 is not firm about its stand on the issues to be

addressed and the stands are being changed the moment there

is change in the Officer.

7) As such, this prompt us to direct the Executive

Director, Irrigation Department to file a concise affidavit dealing

with all the issues. The said Officer shall be sensitive to the

observations of this Court made in the order dated 17/01/2024.

8) We further accept the statement made by the

respondent No.12 in its affidavit dated 26/02/2024 in para 23

which reads thus :-

"23. It is submitted that with respect to the study

of Crazy Castle obstructing the free flow of Nag river survey

work is carried out by Respondent No.12 for the tail channel

of Ambazari dam and accordingly existing discharge carrying

KOLH E
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capacity, desired discharge carrying capacity and required

carrying capacity for 1 in 100 year storm for location of tail

channel in the vicinity of Crazy Castle will be. provided to

Nagpur Municipal Corporation, Nagpur and Mahametro by

15th of March."

9) Mr.Chandurkar, learned counsel for the respondent

No.12 – Irrigation Department has assured us that the location

of tail channel in the vicinity of the surrounding area including

Crazy Castle will be provided to the respondent Nagpur Municipal

Corporation by 15/03/2024, so as to enable the said respondent

to take appropriate measures to widen the channel width.

10) in response to the above, Mr1:4ishra, learned

Senior Counsel submits that once the aforesaid inputs are

received from the respondent No.12, an endeavour shall be

made to place before this Court the response of the respondent

Municipal Corporation within three weeks thereafter.

11) in this background, we deem it appropriate to

permit respondent No.12 through its Executive Director to place

on record an affidavit dealing with the aforesa d issues in any

case by 01/04/2024.

12) Stand over to 03/04/2024.

(ABHAY J. MANTRI, J. ) ( NITIN W. SAMBRE, J. )

KOLH E
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IN THE HIGH COURT OF JUDIGATURE AT BOMBAY
NAGPUR BENCH, NAGPUR

Public Interest Litigation No.56 of 2023

[Ramgopal Bisambhardayal r achuka and others VERSUS The State of Maharashtra, through its
Chief Secretary, Mumbai and others]

Office Notes, Office Memoranda of Coram,
appearances, Court's orders of directions
and Registrar's orders.

Dr. TD. Mandlekar, Counsel for Petitioners.
Ms N.P Mehta, Additional Government P leader for Respondent Nos.1 to 5 and 7.
Shri S .K. Mishra, Senior Advocate, with Shri J.B. Kasat, Counsel
Respondent Nos.8 and 13.
Shri S.K. Mishra, Senior Advocate, with Shri A.M. Sharma, Counsel for Respondent No.9
Shri PD. Khedikar, Counsel, holding for Shri (]irish A. Kunte, Counsel for Respondent No
Shri S.S. Sanyal, Counsel for Respondent No. 11.
Shri A.S. Jaiswal, Sellior Advocate, with
Respondent No. 12.

Court's or Judge's order

for

Shri J.J. Chandurkar, Counsel for

: NrrIN W SAMBRE AND ABHAY J . MANIRI, JJ.

DATE : 2'’d MAY, 2024

Civil Application (CAO) No.1509 of 2023 :

Since the learned counsel for the applicants is not present, stand over to

3-5-2024 along with P'-blic Interest Litigation.

(ABHAY J. MANrR!, J.) (NmN W SAMBRE, J.)

LANJEWAR
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nv THE HIGH COURT OF JUDICATURE AT BOMBAY.
NAGPUR BENCH, AT NAGPUR.

PUBLIC WIEREST LIFIGATION NO. 56 OF 2023
(Ramgopal Bisambhardayal Bachuka and others ..vs.. The State of Maharashtra, through its Chief

Secretary, Mumbai and others )

Office Notes, Office Memoranda of Coram,
appearances, Court’s orders of directions
and Registrar’s orders

Court’s or Judge’s orders

Dr. T,D. Mandlekar, Counsel for the petitioners,
Ms. N.P. Mehta, Addl.G.P. for respondent Nos.1 to 5, 7.

Mr. S.K. Mishra, Senior Counsel assisted by Mr. J.B. Kasat, Counsel k)I
respondent Nos.8 and 13,
Mr. S.K. Mishra, Senior Counsel assisted by Mr. A.M. Sharma, Counsel for
respondent No.9,
Mr. G.A. Kunte, Counsel for respondent No10,
Mr. S.S. Sanyal. Counsel for respondent No.11,
Mr. A.S. Jaiswal, Senior Counsel assisted by Mr. J.J. Chandurkar, Counsel
for respondent No.12.

CORAM : NrrHq W. SAMBRE &
ABHAY J. MANIRI, JJ.

m : L3L52_0_a.

In response to the Court’s query particularly about

location of statue in the no development zone, it is an

admitted position as disclosed by the learned Senior

Counsel Mr. S.K. Mishra, on instructions, from the

Deputy Director, Town Planning so also the Additional

Commissioner of Nagpur Municipal Corporation that the

statue was constructed in no development zone.

2. The aforesaid factual matrix should have been

reflected in the affidavit of the Corporation in the

beginning of hearing of the present Public Interest

Litigation itself.

\
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3. Such construction in the no development zone is

carried out in flagrant„ violation of the development

control regulation.

4. That being so, we post the matter on 08-5-2024 so

as to enable the Additional Commissioner to file an

affidavit by 07-5-2024 by causing an enquiry disclosing

the names of the officers who are responsible for such

decision of carrying out illegal construction of statue in

the no development zone. The affidavit must contain the

remedial measures by which the aforesaid issue can be

addressed including that of the time within which the

same can be implemented.

5. During the course of lengthy hearing, it is

disclosed by the respective counsel that total stretch of 17

km. within the city limit is covered b'/ the flow of Nag

River .

6. So as to have remedial measures to control the

flood of said river since 2018, the Irrigation Department,

the Corporation and the Revenue Authorities are in

agreement that hydraulic study is required to carry out.

7. Such hydraulic study is required to be carried out

in entire 17 km. stretch of Nag River.

8. The fact remains that till this date, such hydraulic

study is not carried out. However, in the recent meeting
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he! ', on 24-2-2024 the Divisional Commissioner has

issued instructions in the matter. Even if such

instructions, the issue has not progressed at inch ahead

as no instructions are issued to the competent authority

to carry out such hydraulic study.

9. We have reminded the counsel appearing for the

Irrigation Department/Corporation so also Nagpur

Municipal Corporation about the assurances given by the

Advocate General during the last hearing. However, we

hardly see any effective step being taken either by the

Corporation or by the Authorities who are led by the

Divisional Commissioner in the matter of implementation

of project in question.

10.- As such, through the Additional Government

Pleader we would like to call upon the Divisional

Commissioner to look into the matter and also the

Additional Government Pleader should apprise the

Advocate General the additional developments as we

expect the response from both these officers on the next

date of hearing.

11. As such, we post the matter on 08-5-2024 at

10-30 a.m.

(ABHAY J. MANIRI, J.) (Nnuv W. SAMBRE, J.)

adgokar
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
NAGPUR BENCH, NAGPUR.

PUBIIC iNrEREST LrriGATiON NO.56 OF 2023

Ramgopal Bisambharday,11 Bachuka, North Ambazari Road, Nagpur and ors.

State of Maharashtra, Thr. Chief Secretary, Mantralaya, Mumbai and ors.

VS

Office notes, Office Memoranda of
Coram, appearances, Court's orders
or directions and Registrar's orders.

Court's or Judge's Orders.

Dr T D. Mandlekar, Advocate (Through VC) with T V Fadnavis, Advocate with Shri
Nishant Tamgadge, Advocate for petitioners.
Shri Birendra Saraf, Advocate General (Through VC) with Shri D. V Chouhan,

Government Pleader for respondent Nos.1 to 5 & 7.
Shri S. K. Mishra, Senior Advocate with Shri J. B. Kasat, Advocate for respondent
Nos.8 and 13 and Applicant in CAO/604/202'4.
Shri S. K. Mishra, Senior Advocate with Shri A. M. Sharma, Advocate for
respondent No.9.
Shri G. A. Kunte, Advocate for respondent No.10.
Shri S. S. Sanyal, Advocate for respondent No.11.
Shri A. S. Jaiswal, Senior Advocate with Shri J. J. Chandurkar, Advocate for
respondent No.12.
Shri Rutej R. Pimpalkhute, Advocate for Intervenor in CAO/1509/2023.
Shri P K. Sathianathan, Advocate for Intewenor in (IAW/383/2024.

CILR_AM : NrrIN W SAMBRE AND ABHAY J. MANIRI, JJ.

DAIE : May08, 2024

Civil Application (GAO) No.604/2024

Shri T D. Mandlekar, learned counsel for the original petitioners

is granted time of four weeks to file reply

Public Interest Lidg:-.don No.56/2023

The other aspects of the matter which are bought to our notice

by Shri T D. Mandlekar and Shri P K. Sathianathan, learned counsel

who are respectively appearing for the petitioners and the Invervenors

that the statue of Swami Vivekananda is erected at a place which comes

within prohibited area as could be inferred from the policy of the
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Government reflected in Government Resolution dated 08/03/2(#8

issued by the Water Resource Department so also the policy vide

Government Resolution dated 02/08/2013 as was existing prior to said

Government Resolution dated 08/03/2018.

2. Vide Government Resolution dated 02/08/2013 the Expert body

that is Irrigation Department has put an embargo on carrying out

development work within 200 meters of boundary of the dam. The

said policy was subsequently modified and 200 meters limit was

reduced to 30 meters as can be noticed in Government Resolution dated

08/03/2018. Still the location of the statue is in prohibited zone

which fact is not in dispute as the learned counsel representing

Irrigation Department/Corporation so also the Municipal Corporation

concedes.

3. In this background, Shri Birendra Saraf, learned Advocate

General in response to the above, submits that the High Power

Committee be given an opportunity to consider the issue as to whether

in view of aforesaid embargo the statue can be relocated at a

convenient place so as to achieve the very object for which it was

erected viz. Reclamation. He would urge that the same is necessary so

as to ensure not only security of the structure of statue but also the

citizens residing in the nearby area.
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4. ' . Apart from ,.above, Shri P K. Sathianathan, learned counsel

appearing for the Intewenors in Civil Application No.383/2024 has

relied on the Government Resolution dated 15/10/2003 whereby the

dam in question is declared as a heritage structure. He has also invited

our attention to the inclusion of the very dam in question in the

inventory prepared by the Central Government under the Wetlands

(Conservation and Management) Rules, 2010. In view of aforesaid,

according to the learned counsel, once the Ambazari Garden and the

dam are included in the Inventory prepared by the Central Government,

an embargo is attracted in carrying out development in and around the

said wetland.

5. In view of and having regard to the submissions made by the

learned Advocate General, we are of the view that let the aforesaid

issue be looked into by the High Power Committee as regards relocation

of the statue which is erected within the prohibited area as has been

observed herein above.

6. Let the decision of the High Power Committee be placed before

the Court by 10'h June, 2024. The Committee shall also be sensitive to

the provisions of the Dam Safety Act, 2021 while taking such decision.

7. Through an affidavit sworn by the Superintending Engineer,

Public Health Engineering Department of the Nagpur Municipal
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Corporation, it is brought to our notice tI. It the Corporation has alre£y

approached the Central Water and Power Research Station, Pune for

carrying out hydraulic study in the matter, the response of the said

Authority is awaited.

8. It is assured by Shri S. K. Mi' ra, learned Senior Counsel

appearing for the Nagpur Municipal Corporation that one to one

communication shall be established with the said Authority so as to

have expeditious completion of hydraulic study. Further Shri A. S.

Jajswal, learned Senior Counsel appearing for respondent No.12

assures that whatever data is being sc:'.ght by the Corporation for

expeditious completion of hydraulic study shall be provided

immediately

9. The statement made on instructions is accepted.

10. We expect early meeting of the senior-most officers of the

Municipal Corporation and Irrigation Department so as to sort out the

aforesaid issue.

11. The completion of work of strengthening the dam is likely to

take substantial period of time having regard to the capacity of the dam

in question in proportion to its catchment area. The city has witnessed

number of overflows. At times, such overflows have flooded the
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7
adjoining area for various reasons. Amongst others, the reasons which

can be noted from the submissions are the existence of the statue in the

spillwax that too within the prohibited zone, the bridge having narrow

outflow creating a bottleneck and diversion of natural flow because of

the structures being developed on the bank of the source.

In such an eventualiry, so as to avoid flooding of adjoining area

which in past has caused not only damage to the property but also loss

of lives, it is necessary that till the completion of the strengthening and

improvement work carried out by the High Power Committee,

temporary measures are required to be taken to avoid flooding. As

suggested by the Advocate General, let the High Power Committee to

look into the aforesaid issue.

12. As suggested by the learned Advocate General, the issue shall be

looked into by the High Power Committee at the earliest and essential

safety measures being taken for the same which are to be completed

before ensuing monsoon shan also be placed on record.

13. Needless ..o clarify, the Committee and the concerned

Authorities shall not wait for approval from this Court for completing

such safety measures which are to be taken so as to avoid flooding of

the nearby area.
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14. Order accordingly. Stand over to 12/06/2024

consideration.

The learned Government Pleader to file affidavit

documents which are placed on record.

•

6/6

for fur

along with

(Abhay J. Mantri, J.) (Nitin W Sambre, J.)

Asmita
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nq THE FHGH COURT OF JUDICATURE AT BOMBAY,
NAGPUR BENCH, AT NAGPUR.

PUBLIC nViEREST LrriGATiON NO. 56 OF 2023
( Ramgopal Bisambhardaya i Bachuka and others ..vs.. The State of Maharashtra, through its Chief

Secretary, Mumbai and others )

Office Notes, Office Memoranda of Coram,

appearances, Court's orders of directions
and Registrar's orders

Court's or Judge's orders

Dr. T.D. IVlandiekar, Mr. Tejas Fadnavis and Mr. Nishant L. Tamgadge,
Counsel for the petitioners,
Dr. Birendra Saraf, Advocate General (through VC) with Mr. D.V.
Chauhan, Government Pleader for respondent Nos.1 to 5, 7.
Mr. S.K. Mishra, Senior Counsel assisted by Mr. J.B. Kasat, Counsel for
respondent Nos.8 and 13,
Mr. S.K. Mishra, Senior Counsel assisted by Mr. A.M. Sharma, Counsel for
respondent No.9,
Mr. G.A. Kunte, Counsel for respondent No.10,
Mr. S.S. Sanyal, Counsel for respondent No.11,
Mr. A.S. Jaiswal, Senior Counsel assisted by Mr. J.J. Chandurkar, Counsel
for respondent No.12,
Mr. R.R. Pimpallchute, Counsel for Intervenor in CAO No.1509/2023,
Mr. P.K. Sathianathan, Counsel for Intervenor in CAW No.383/2024.

CORAM : NmN W. SAMBRE &
ABHAY J. MANm. JJ.

m : II:062024

in response to Court’s query, the learned Advocate

General has assured that the Chairman of the High Power

Committee who is supervising the execution of clearing

the spillway and tail channel, shall be filing an affidavit

dealing with the issue about the removal of

encroachment and impediments also, if any, in the

spillway and tail channel particularly at such spots where

there is likelihood of creating obstructions. It is assured

that the affidavit shall be placed on record in any case by

28-6-2024
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2. In addition to abode, as regards, the earlier orders

in regard to the impediments created by the Statue at the

spillway is concerned, the learned Advocate General

submits that the State Government would like to take a

call and file affidavit disclosing its stand on the said issue

by the aforesaid date.

3. Let the affidavit sworn by the Principal Secretary,

Urban Development Department be placed on record by

the very said day i.e. 28-6-2024.

4. We direct the learned Government Pleader to

ensure that the advance copy of the same is made

available to the petitioner, who shall if may require file

the rejoinder.

5. Stand over to 03-7-2024.

(ABHAY J. MANIRI, J.) MUN W. SAMBRE, J.)

adgokar
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
NAGPUR BENCH, NAGPUR

PUBLIC WIEREST LrriGAllON NO.56 OF 2023

[Ramgopal Bisambhardayal Bachuka and others VERSUS State of Maharashtra,
through its Chief Secretal)', Mantralaya, Mumbai and others]

Office Notes, Office Memoranda of Coram,

appearances, Court’s orders of directions Court’s or Judge's order
and Registrar's orders.

Dr. TD. Mandlekar, Counsel for Petitioners
Dr. Birendra Saraf, Advocate General (through VC) with Shri D.V Chauhan,
Government Pleader for Respondent Nos.1 to 5 and 7.
Shri S.K. Mishra, Senior Advocate, assisted by Shri J.B. Kasat, Counsel for
Respondent Nos.8 and 13.
Shri S.K. Mishra, Senior Advocate, assisted by Shri A.M. Sharma, Counsel for
Respondent No.9.
Shri G.A. Kunte, Counsel for Respondent No.10.
Shri S.S. Sanyal, Counsel for Respondent No.11.
Shri A.S. Jaiswal, Senior Counsel, assisted by Shri J.J. Chandurkar, Counsel for
Respondent No. 12.

a Wg

CORAM : NrrIN W SAMBRE AND ABFiAY J. MAVIRI. JJ.

m :1 .

Heavy rainfall in the morning of 23-9-2023 led to flooding of Ambazari

Dam, has caused errol .nous loss to the residents, viz. flood water entered the

adjoining structures sanctioned by the I,ocaI Planning Authority Cause of such

heavy flooding is due to the artificial obstruction created by installation of the

Statue of Swami Vivekanand, resulting in narrowing down of the spill way.

Another cause that can be inferred is narrowing down of tail channel by carrying

out construction in its span. As a consequence, water occupied the level of about

ten feet in the houses located in and around the spill way and tail channel.
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2. AffIdavit of the respondent No.7-Collector, Nagpur depicts that four

persons have died and the live stocks, movable and immovable properties have

been damaged, which the Government/Collector has compensated in crores of

rupees, i.e. Rs.234.21 crores. This has prompted the petitioners to bring this

issue to the notice of this Court through the present Public Interest Litigation.

3. From the record, it is pointed out to us that the obstruction created is not

only in the spill way but it is also in the tail channel of Ambazari Dam. The

various affidavits and documents from the Department of Irrigation, Command

Area Development Authority and such other a', .chorities, which could be referred

to and are reproduced as under :

1. Minutes of Meeting dated 12-4-2018 of the Superintending Engineer,
Mdarbha IITigation Development Corporation, Nagpur (Annexure-R 12) .

“7. Considering the very high hazard potential of Ambazari

dam, Rock toe at the Down-stream of Dam along with pitching on

Up-stream, & Down-stream should be provided for the strengthening

of Dam keeping in view the aesthetics of Dam.”

2. Letter dated 2411-2020 of the Assistant Chief Engineer, Water Works
Department, Nagpur (Annexure-R-12 - 19) .

’twrra wtTgr qa aftnT aw $1TdI RfuI ata RV. Ht. aR +VR)

sadI aTe. tit@rTtit ti®fala qH &war Y.. v.dt.A. are. qq
aiSarTq mata WIn !@ ©maw£a SIT@T+ viE@rn MITE&

qWqaUaTdtWTfa Gmtu STenT aITi. aM qTdttWT8fqV©ngB

vwrra wfm qT6q#tWat sMt ?mr vtEam aTe. Emm qq! @mar

aitafWiTUTdt ?mrq? b.' Ht. XR.b' Ht. aT®HT8 aIn TTTa aaaaT su
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afamTa we. a#1?mMwpwvmwgwr @$1gbsit #tia
qr tRiM wfm a&wr Rta dada aTe. wa Mewr Wa :F

mma Nda miRa amr ave~1 da. !@ @HNFa d+t qF§g

afa@WTTtW @wwwit dtWTB vwwa #Tadt aw !@ @m@mr

&w RR Ht. x i lit. ©r©Tmr UqT6 Inf amal aTe. twmr BW

@Taa8qfta si©ft WiRgdta !mugs qt qfkfR{dta v'' vHF.AdF

d8a Wit q. v.Ht./gjt dbgsa@Tq fawf giF MagI &wa aITi.

EWi aYkta, q=dt, qmat q -#ISm, qqqi wwF qt@r

R.?i.g..R.R. ed gTa,=iT iada dwge vwrr+ W&Hr
3WibXq©Tqa wf qTdt. uwE gaMa EwrTqvts©rq©qqwRT
MMa B' 6T Erm+ ©raa NEIH arT&Mr TMm&a gaNTqS RTP

araw©aqa@rTq&qdhl !aTqd©mq©Wa8 q tiMEr a'ita
tWTq anti gta v MIT dR @trqqwr wqqq@ qvwr qqr
@tr©rn aIdad. ”

3. Letter dated 8-12-2020 of the Executive Engineer, Nagpur Irrigation
Division (South), Nagpur (Annexure R-12 - 22) .

’Ii. Box type high level bridge on spill channel:-

!aTq g@@TqTa tIT$@ Bay RC af dta WPt dh B,y qT %TT

warerwaJ, txwwf Hta maNta @WiTH aTMT daT. qT Ii@NHa qBnhl
VNIT qbaa aTt. vr, wi a'tHaT qtqdt gTa@iT vqqa{ ganT

warerway Ya@ Bay ?q af rIta WIFiT dIn Bay qT FfH warerway ql

at Hta waTdta©wqrn wa aTe.q©rqrr dM wn+a@ftai

flmHqftu6pfB@+vra@wqra8a wi.”

4. Letter dated 11-5-2018 of Superintending Engineer, Water Works
Department, Munidpai Corporation, Nagpur (Annexure R-12 – 50) .

’awa R.04.05.20r 8 @lqxrq€& r) d©Tgft twnwr wts©rwr

@Ntu @nga qHFidhjEa ww ©ttwqa GITa aTe, aMI sad dwqn
aTa@ are q qr viEwnITE& qNFTgUt Wq6q WWT Wtt STaHI &tQ.

©TE#wqw@rd twraqtwIvrqgTdta©${a&mmr vrne!!mT
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tit@ fMI Ham aITi, qTliTa twnw qt@mM gTI aT law
HqhrT &r'qra nut arNe arqqq© aITi, aa amr @Bfaa aW

q®flaT awna Wa ©wqrn dadtvwrmm. aqaWWIT+
flaw aTaVTTWwi wqw©amihrTt8f+ibrq &mmr mrw
©Trqqra aTe. ”

5. Af6davit of the Executive Director, Mdarbha Irrigadon Development
Corporation, Nagpur, in compliance of the order of this Court
dated 13-3-2024 :

'A. SUBMISSISONS wrrH REGARD TO PARA 6 OF THE REPLY
DT. 16.12.2023.

3. It is submitted that in the letter dated 16.08.2017 certain

remedial measures were proposed by the Superintending Engineer,

Dam Safety Organisation (D.S.O.), Nashik working under Respondent

No.6 i.e. Director General, Design, Training, Hydrology, Research and

safety, Maharashtra Engineering Research Institute, Nashik and

responsibility was given to Nagpur Municipal Corporation, Nagpur to

take all remedial measures to keep the dam stable and safe on urgent

basis. It is submitted that Para.1 o,- the said letter dated 16.08.2017

the Municipal Corporation was asked to make a

hydraulic/hydrological study with respect to material used for

construction of dam, cross section or spillway and the effect of the

construction of the monument and thereafter prepare a plan for the

safety of the dam. In para.2 thereof it was further stated that while

preparing the plan advice of the D.S.O. Nashik, consultant of Metro

and Water Resources Department -!rould be obtained. As, regards

minutes of the meeting held on Dt.12.04.2018 recorded on

Dt. 19.04.2018 in Para.2 thereof it is stated that due to construction of

monument in front of waste weir, flow is obstructed however, effect

due to hydraulic obstructions should be studied by N.M.C.

Thereafter, it is further sued that a tail channel should be designed

for designed flood (1 in 100 year) flood by N.M.C. by appointing a

consultant and to be vetted by Central Design Organisation (C.D.O.),
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Nashik working under Respondent No.6 i.e. Director General, Design,

Training, Hydrology, Research and safety, Maharashtra Engineering

Research Institute, Nashik. A copy of the letter dated 16.08.2017 by

the Superintending Engineer, Dam Safety Organisation, Nashik is

filed at Annexure-R12-81. Thus, it is submitted that even since

beginning this respondent had asked the municipal corporation to

conduct the hydraulic analysis.”

“21. It is submitted that with respect to the study of crazy castle

obstructing the free now of Nag river survey work is carried out by

Respondent No.12 for the tail channel of Ambazari dam and

accordingly existing discharge carrying capacity, desired discharge

carrying capacity and required carrying capacity for 1 in 118 years

storm for location of tail channel in the vicinity of Crazy Castle is

provided to Nagpur Municipal Corporation, Nagour, Mahametro,

Nagpur and Nagpur Improvement Trust, Nagpur vide Superintending

Engineer and Administrator, Command Area Development Authority,

Nagpur vide letter No.Dt. 14.03.2024. Also, joint site visit of officers

of Water Resources Department, Nagpur, Mahametro, Nagpur and

Nagpur Improvement Trust, Nagpur was done on Dt. 15.03.2024.

Copy of letter no.972 Dt. 14.03.2024 is annexed as

Annexure-R12- 103.”

“23. That, presently the spillway is non-gated and passes

uncontrolled flow. However, after installation of escape gates on the

spillway it will become a composite structure i.e. partially gated

spillway. Hence due to change in this hydraulics, it is appropriate to

check tail channel hydraulic to ascertain behavior of flow in the tail

channel. It is thus reiterated that the respondent no.8 (N.M.C.) had

been asked on earlier occasions i.e. letter dated 16.08.2017

(Annexure-R12-81) and meeting dated 12.04.2018 (Annexure-R12-

83) to carry out the Hydraulic studies however, the said hydraulic
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analysis/study was not carried out by the N.M.C. Hence, the

statement of the removal of the monument was based only on the

directive of the G.R. dated 08.03.2018 (Annexure-R12-82) and not

on any detailed study.”

9
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6. Affidavit dated 26-2-2024 of the Executive Engineer, Nagpur Irrigation
Division (South), Nagpur.

“12. It is submitted that with reference to Annexure 2 and 3 of

Divisional Commissioner, Nagpur the respondent no.2 submits as

under:

(i) The Annexure 2 is a letter of Superintending Engineer, Public

Works Circle, Nagpur regarding construction of High level

submersible Bridge across spillway of Ambazari tank and the

discharge over spillway of Ambazari dam has been given to vide letter

No.186 dated 15.01.2024 is filed herewith at Annexure-R12-70. The

Detailed Survey Data (DSD) and General Arrangement Drawing

(GAD) of High level submersible Bridge across spill of Ambazari tank

has been approved by Superintending Engineer, Public Works Circle,

Nagpur vide letter 1155 Dt. 30.01.2024. A copy of the said letter

dated no.1155 dated 30.01.2024 is filed herewith at

Annexure-R12-71. It is submitted chat the technical sanction to the

work of High level submersible Bridge across spill of Ambazari tank

has been accorded by Chief Engineer, Public Works Region, Nagpur

vide letter No.236 dated 07.02.2024. A copy of the said letter no.236

dated 07.02.2024 is filed herewith at Annexure-R12-72. It is

submitted that accordingly tender for this work has been called by the

Executive Engineer, Public Works Division No.2, Nagpur for period of

09.02.2024 to 23.02.2024. A copy of the said tender

dated 15.02.2024 is filed herewith at Annexure-R12-73. The said

tender will be opened on 26.02.2024.
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19. It is submitted that because of abovementioned reasons,

preparation of General Layout and design note for the escape gates 3

Nos. of size 4111 X 2.5m is adopted and is under progress for reducing

peak outflow from Ambazari tank and will be submitted to the office

of the Dire,tor General Concept Training, Hydrology, Research and

SafetB Maharashtra Engineering Research Institute, Nashik by first
week of March.

20. However, even in this case, Nagpur Municipal Corporation,

Nagpur and other agencies will have to remove obstructions in Nag

River in the downstream stretch so as to increase its carrying capacity

and restore it up to a minimum 75 cumecs without any over the bank

flow.

23. It is submitted that with respect to the study of Crazy Castle

obstructing the free flow of Nag river survey work is carried out by

Respondent No.12 for the tail channel of Ambazari dam and

accordingly existing discharge carrying capacity, desired discharge

carrying capacity and required carrying capacity for 1 in 100 year

storm for location of taii channel in the vicinity of Crazy Castle will be

provided to Nagpur Municipal Corporation, Nagpur and Mahametro

by ISh of March.

25. It is submitted that as per the report submitted to the

Divisional Commissioner pursuant to Held inspection, the Director

General Concept Training, Hydrology, Research and safetx

Maharashtr Engineering Research institute, Nashik’s letter no.22

dated 30.01.2024 it is mentioned that, ''After construction of escape

gates on the waste weir of Ambazari Tank, the Revised Hydraulic

Evaluation of the tail channel may be worked out again. Considering

the new site scenario and the obstruction in tail channel. Also, a

detailed study can be taken up with the help of Central Water and
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Power Research Station (C.WPR.S.), Pune. It is submitted that this

will ensure and help in taking the decision regarding shifting of

Statue of Swami Vivekanand in dh tail channel of Ambazari tank.”

Hence, these submissions.”

7. Design Note on Strengthening of Weir, Energy Dissipation Arrangement,
Spill Channel & Allied Components (Annexure-BB) :

“6.3 Spill Channel :

Statue of Vivekanand and allied works including landscaping was

carried out by NMC just downstream of the weir and at the mid of spill

channel, few year back. With this, spill channel width is greatly

reduced. The spill channel is bifurcated in two bays. The width of

each bay is flume(i to 12m+/- at these location. RCC weir of about

0.6m height is also constructed in the spill channel by NMC at the

flumed section. All these additional construction in the spill channel

grossly reduced the flood carrying capacity of the spill channel hence,

hydraulics of the spill channel portion around the statue and at

downstream of the statue shall be studied and corrective measures, if

required, may be carried out. This issue shall be taken up with NMC

and it’s consultant who have prepared the development plan of the

Vivekananda statue.”

8. Government Resolution dated 2-8-2013.

%RITdta twrt© q qq'qwraw &qTqta Hug qHft gTa#bTW

wfm fawr® @TqttITdt loo Ht. at aViVTtMaT q.. +t. &rar fq®q aTe.

a# trwrf©r qrqqtqft wta wa fa©f+ra @WmTgt -TTgq, qjniT&,

aTtas. aHh@Tau@rnwfeqa aaar filM. q©qwfeqfBwi®
©TdftIT8tq6UqqWft qTad©W6W nra+rwtHwwt&©Qa@©qq6ai
gMt qTadkrqq loo gtn Wt Roo Ht. WTa swwrr ®wt ©Taadt fbiat

a## d@qRRtR4 b&d aTe. ©!®TT+ IF@rae q+eRIWT R©rTrHr

€gtq EMiTmTWE d9TrTta fa®TaTdt Bra ®WTMdt HW; qpft gTadt
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qqq8 deawr v©a©aa©wqwvmqnrarrw faqTU€h6ta.qmq
qa@@ favrnwr Htm, www qaEg©wtw qarwrTdtavfadfBa Og

®rqqwfBw8€gn f8@TtITdt @T+ awwW wuqqwft qa#h8q3dt
<3+at ©TdtmWWi amit wqqq® aITi. qTdt Tem MITe aat.

RJ win fawi® wdm twrr©t Nta ww, aHh, vwnwr q8wq

It gTadt (HFL) qTq3 q.. Ht. G+a?TqTet aHTdt. a+L

?) qWTBF W{WTMTa EmT Wf&raNT dR gMTBT PHbiT toe

ww vwr@r &iba g. qa a*mr R.. It. qBdt Ii arw dat area wa
@bTadtVttmq gat@w s. @wqra ea q8 gma wawit aa qa ”

9. The Supreme Court decision in Writ lktition (CiviD No.230 of 2001
(M.K. Malakrishnan and others Versus Union of India and others)
dated 8-2-2017 :

" Accordingly, we direct the application of the principles of Rule 4 of

the Wetlands (Conservation and Management) Rules, 2010 to these

2,01,503 wetlands that have been mapped by the Union of India. The

Union of India will identify and inventorize all these 2,01,503 wetlands

with the assistance of the State Governments and will also communicate

our order to the State Governments which will also bind the State

Governments to the effect that these identified 2,01,503 wetlands are

subject to the principles of Rule 4 of the Wetlands (Conservation and

Management) K, lies, 2010 ....”

The State Government in its Resolution dated 25-7-2023 has identified

the said land/passage at Serial No.118 as 'wetland’.

4. In this backdrop, the respondents have taken steps in the matter of

strengthening of earthdn dam only after the aforesaid calamity was brought to

the notice of this Court
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5. Amongst other, the bridge in the vicinity that was creating obstacle in the

free flow of water was demolished and the construction of a new bridge is

underway However, such act should have been done much in advance by

carrying out proper study, due to which enorr ',3us hardship has been caused to

the citizens in the viciniry.

6. Be that as it may. As far as the construction of the Statue of Swami

Vivekanand in the spin channel is concerned, the aforesaid reports depict that

the same is causing obstruction to the free flow of water from the spill way to

the tail channel. The mouth of the tail channel is also narro-,','ed down, as both

the authorities, viz. Nagpur Municipal Corporation and Nagpur Improvement

Trust, have permitted a private entrepreneur to carry out the construction in the

tail channel. It is an admitted position on record that part of such construction,

which has resulted into narrowing down of the tail channel, is removed.

However, the required width of tail channel, a " sounded by technical persons, is

still not maintained.

7. None of the authorities have placed before us the measurements in

relation to the area of spill channel before August 2017, i.e. before the Statue of

Swami Vivekanand was installed, and also the span of the tail channel at its

mouth and subsequent thereto, before the construction of the Water Park

(Krazy Castle) by a private entrepreneur after he was permitted to do so by the

respondent No.10- Nagpur Improvement Trust.
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8. Though an aerial view through drone was demonstrated on the last date

of hearing, however such an aerial view in clear terms depicts the illegal

'construction carried out by the said entrepreneur in the tail channel thereby

narrowing down (bottle neck) the width of the tail channel. As a result of which

the flood water entered into the houses of the residents residing in the

sanctioned structures in the said vicinity to the extent of height of about ten feet.

9. In this backdrop, we deem it appropriate to direct the respondent No.8-

Nagpur Municipal Corporation, the respondent No.10- Nagpur Improvement

Trust to place on record the measurements as were existing prior to 2000 of the

spill way and the tail channel through an affidavit to be duly sworn by the

Commissioner and the Chairman of the respective bodies. We further direct the

said authorities to also place on record the existing measurements of the width

of the entire spill way including the area occupied by the construction and also

the tail channel width at its mouth and 500 meters thereafter.

10. Apart from above, in view of the policy reflected in the various

Government Resolutions, viz. dated 8-3-2013, 2-8-2013 and 25-7-2023, as the

studies were carried out by the respondent No.12- 1rrigation Department, we

also direct to provide all the measurements as were taken by them in the studies

that were carried out which led to placing on record the various reports, which

are referred to hereinabove. The above exercise shall also be applicable to

Vidharbha Irrigation Development Corporation.
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11. Let the aforesaid compliance be reported by all these authorities to this

Court by 19-7-2024.

12. We would also like to direct the respondent No.7- Collector, Nagpur to

place on record the statistics from 2000 onwards in regard to the flooding of the

area near the spill channel and tail channel, loss of lives and loss to the property

in each of such flood. Such affidavit be placed on record by 19-7-2024.

13. We have heard the learned Advocate General in the light of our earlier

orders dated 8-5-2024 and 14-6-2024. He would invite our attention to the

affidavit placed on record by the Principal Secretary, Department of Urban

Development. According to the learned Advocate General, after this Court took

cognizance, there are lot many improvements and developments made, as the

structures, which were causing impediment in the smooth flow of flood water,

such as the narrow bridge and the obstrdction created by the private

entrepreneurs at the mouth of the tail channel, are already removed. According

to him, let the Statue of Swami Vivekanand be continued as it is, unless the

study about the impediment created by it ir the free flow of flood water is

carried out by the Central Water and Power Research Station, Pune, which is a

Central Government Institute. According to him, all the earlier studies suggest

carrying out of hydraulic study and till this date, the hydraulic study is not

carried out by any of the authorities, including Nagpur Municipal Corporation,
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and as such it is premature to infer that such study is causing impediment in the

smooth flow of flood water.

hI

14. The learned Advocate General would further submit that the Central

Water and Power Research Station has assured that within a period of seven

months from 1-6-2024, the report shall be placed on record thereby

demonstrating as to whether the Statue of Swami Vivekanand is causing any

impediment in the matter of smooth flow of flood watet As such, he would

suggest that the hearing of the matter on the issue of shifting of the Statue of

Swami Vivekanand needs to be deferred by at least seven months.

15. As far as the aforesaid submissions are concerned, we would like to deal

with the same in detail, provided we are armed with the information from the

Collector, Nagpur, the Commissioner, Nagpur Municipal Corporation and the

Chairman, Nagpur Improvement Trust in the matter of (a) year-wise flooding of

the area, (b) the existirlg and in past, area which was available for the spill way

and the tail channel, and (c) the details of loss of life, loss to the property and

damage suffered in each flood since 2000.

16. Since we have directed to place on record the entire material by

19-7-2024, we deem it appropriate to defer the hearing of this Public Interest

Litigation to 22-7-2024 so as to enable us to pass further orders in the matter.
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
NAGPUR BENCH, NAGPUR

PUBLIC INTEREST LITIGATION NO.56/2023

Ramgopal Bisarlbhardayal Bachuka and others Vs. State of
Maharashtra and others

Office Notes, Office Memoranda of Coram,
appearances, Court's orders of directions
and Registrar's orders.

Court’s or Judge's order

Dr. T.D.Madlekar, Advocate for petitioners.
Mr. D. V. Chauhan, Government Pleader for respondent nos.I to 5
and 7
Mr. J.B. Kasat, Advocate for respondent nos.8 and 13.
Mr. A.M. Sharma, Advocate for respondent no.9.
Mr. G. A.Kunte, Advocate for respondent no.10
Mr. S.'S.Sanyal,. Advocate for respondent no.11.
Mr. A.S.Jaiswal, Senior Advocate, assisted by Shri J.J.Chandurkar,
Advocate for respondent no.12.

CORAM : NITIN W. SAMBRE & ABHAY J. MANTRI, JJ.
DATE : JULY 25, 2024.

Heard .

Pursual’,t to the directions of this Court, counsel for

the Nagpur Improvement Trust and the Nagpur Municipal

Corporation has produced the relevant records in regard to the

construction of the development which are carried out in the

spillway and tail channel . The said record , in our opInIon/

warrants inspection, as rightly so prayed by the counsel for

the petitioners.

3. The respective counsel for the aforesaid authorities

so also the Irrigation Department have wholeheartedly extended
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consent for providing technical assistance in the matter of

inspection of original record of thes€' authorities. .i'e. the Nagpur

Improvement Trust and the Nagpur Municipal Corporation.

4. The counsel for the petitioners, in this background, to

provide in tabular form, the information in regard to the

measurements of spillway, spill ch.:,lnel, tail channel etc i.e.

prior to 2017 viz. before construction of the Swami Vivekanand

monument in the spillway by comparing the same with the

statistics which are placed on record by the Irrigation

Department including that of the capacity of the spillway when

the discharge is at its peak, so also . :he carrying capacity of the

tail channel. It shall also furnish the information placed on

record about the impact of the monument thereby narrowing

down the passage of the spill channel.

5. We permit the aforesaid exercise to be completed

within a period of two weeks from today.

6. Counsel for the petitioners Mr. Mandlekar assures

that the entire comparative chart with reference to the
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documents from the record shall be made available to the

respective counsel by 12th August, 2024.

7. During the course of hearing when confronted, it is

brought to our nctice that the construction of bridge is in full

swing and one way traffic was earlier scheduled to open from

15th August, 2024, which date is postponed to 30th August,

2024.

8. The learned Government Pleader submits that the

Divisional Commissioner has already conducted a meeting so as

to evaluate the progress in the execution of the work of

strengthening of the bridge. He submits that the minutes of the

meeting shall be placed on record by the next date of hearing.

9. It is brought to our notice during the course of

hearing that because of the non-availability of the road abutting

the aforesaid monument, which is closed for construction of the

bridge, commuters are facing hardship particularly, in view of

the alternate routes being narrow and congested.

10. In this background, the administration is willing to

start one way traffic on the said street by 30th August, 2024.
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11. The Public Works Department who is executing the

work through concerned Contractor, in our opinion, warrants to

be sensitive to the hardship and shall request the Contractor to

execute the work as early as possible without compromising the

quality of the work.

12. We expect the response of the Executive Engineer,

Public Works Department through an affidavit by the next date

of hearing.

13. Stand over to 19th August, 2024.

(ABHAY J. MANTRI, 3.) (NITIN W. SAMBRE, J.)

Mukund Ambulkar
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nq THE HIGH COURT OF JUDICATURE AT BOMBAX
NAGPUR BENCH : NAGPUR.

PUBLIC IVIEREST LITIGATION NO. 56 OF 2023
Ramgopal B. Bachuka and others

VS

The State of Maharashtra and others.

Office Notes, Office Memoranda of Court’s or Judge's Order
Coram, appearances, Court's Orders
or directions and Registrar's order

Mr. (Dr.) T. D.Mandlekar, for petitioners.
Mr. N. S. Rao, Assistant Government Pleader for respondent nos.1 to 5, 7 and 12.
Mr. S. K. Mishra, Senior Advocate with Mr. J. B. Kasat, Advocate for respondent
nos. 8 and 13.
Mr. S. K. Mishra, Senior Advocate with Mr. A.M. Sharma, Advocate for
respondent no.9
Mr. S.S.Sanyal, Advocate for respondent no.11.
Mr. Anand Jaiswal, Senior Advocate with Mr. J. J. Chandurkar, Advocate for
respondent no.12.

: - NmN W SAMBRE AND ABHAY J . MANIRI, JJ.
DAIE :- 12d' AUGUST. 2024

Heard.

2. In response to the additional affidavit tendered by the petitioners,

after having taken inspection of the records produced by the

Corporation, Mr. Mishra, learned Senior Advocate appearing for the

Corporation seeks time to file counter. He assures that the counter

shall be placed on record in any case by 27.08.2024.

3. That being so, stand over to 28.08.2024.

(ABHAY J. Mmm, J.) CNmN W SAMBRE, J.)

And u rkar.
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NAGPUR BENCH NA€3PUPL

STAMP NO:- /2023

aPUBLIC INTEREST LITIGATION NO:- :/ 6 /2023

RULE 4 (E) OF THE BOMBAY HIGH COURT PUBLIC

INtEREST LITIGATION RULE 2010

; ’) / ACT CODE:-99/r30
7%

q

/’:Ny „\ PETITIPIWW:- RAMGOPAL BACHUKA AND ORS.
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appropriate action be
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of citizens.
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e XXX

Earthen Dams

1

issued by State 1 2000

Government issued by
MOEF

o

issued by EnvironMent 1 20-o9

Department under

Section 5 of the E. P. Act

1986

16
River Policy

withdrawn by
Government

o

petitioners to the 1 2023

respondent through
District Collector.

bl–7'

p-12

17

18

P-l3

P-l4

was

State

DATE: o9.ro.2023

PIACE: Nagpur u/ah a
COUNSEL FOR PETrriONERS

Dr. T. D. MANDLEKAR

Office Address:-Chamber- No:-60, NIT COMPLEX, Hill Road,

Gandhinagar, Nagpur.44ooro; Mobile No:-o9422ror632,

email:-tusharmandlekar @yahoo.coIn
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1:+ II{__’trLEIIIGH COURT OF JUDICATURE MUMBAI, A

NAGPUR BENCH NAGPUR

STAMP NO:- /2023

PUBLIC INTEREST LITIGATION NO:- /2023

PETITIONERS:- RAMGOPAL BACHIJKA

R/0 NAGPUR & -OTHER$

VERSUS

RESPONDENTS :- STATE OF MAHARASHTRA THROUGH

ITS CHIEF SECRETARY & OTHERS

SYNOPSIS/ DATES & EVENTS

SR.

NO.

1,

DATE I EVENTS/ PARTICUT,ARS

23.o9

.2023

The petitioners ate “flood affected citizens”

residihg in “flood affected areas” in Nagpur and

are seriously aggrieved by the “water logging”

and “floods” occurred in Nagpur on 23-o9-2023

and are also affected due to actions, conduct and

inaQtion on the part of -respondents who have

failed to give them safe environment in Nagpur
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abd failed to. protect their lives aid properties.

The petitioners .are approaching this Hon’ble

Court so as to bring to light the grave i11egalities

committed by re$pon-dents in construction of

Public Projects and to also bring to the notice of

this Hon’ble Court about failure of respondents

in taking any steps to preserve, protect Ambazari

Lake/ Dam and Na_g___}tjyQ f__._ in . _!Vagpur. The

petitioner has taken up the presQnt cause in the

interest of the public at large.

The Regu14tions fQr Cohservation of Heritage

Buildings/Precincts/Natural Features 2003,

Ambazari Lake has been listed as a Heritage

Conservation Area on l5th October 2003. The

Ambazari Lake is a natural body which dates

back to l8'/o and is under the ownership of

NMC/F6rest Department. It is regarded has the

'Grade I” Heritage Site as per the List.

The state government’s resolution prohibits

construction or excavation downstream of dam

or lo times the height of the up to a distance of

_II',
b

\

Na

T+= +

};

:&?-

2. 15.10.

2003

(%

3. 02.o8

.2013
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:Th 200 meter dam, whichever is more, from_the

distance of toe of dahl.

t t_ d,i end
aOt ZA O

the Dap ip_ increased }y 19__feets in qor5 by NMC

but the Upward Stream and Downwards Stream

of the Dam was not altered as per the increased

height in 20r5. Hence the required angles of the

Upwards Stream -and Downward Stream were

not maintained

abOIUt,de
.2017 (MERD, Nashik, h,d w,itte„ t , th, Nagp„,r

Municipal Corporation indicating that the life of

the Ambazari Lake dam had ended. The letter

was written in connection with granting

permission for excavation near the lake for the
l

\
Maha Metro statio.n. (SOURCE: LOKMAT 1 7

DATED 26-o9-2023)

.2018 1 Resources Department bn. It states certain

restrictions regarding revision of criteria of

4.

5.

a

6.
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r ari Dam on

carrying out any type of development works.

I nad Sharif

2018 (1 h„ ,pp,o,,h,d thi, Hon’ble High Court in -PIL

/I NO,-96/2017 ,nh d,m,nd,d the action of

Prespondent authorities to save the AMBAZARI

LAKE/ RESERVOIR. This Hon’ble High Court

gave following . directions and findings:-

However, we find that though belatedly,

peti[ioner's approaching this Court has given us

an opportunity to issue directions to various

Authorities so .as to -ensure safety of dam so that

a mood like situation is avoided. We, therefore,

dispose of the petition with following directions:

(i) Reppondent po.6 is . directQd either itself or

through irrigation Authorities situated at Nagpur

to execute the entire works, which are necessary

for ensuring safety of dahl as could be found in

the letter dated 16/8/2017 and in the inspection

report, which is to be found at pages r30 to 132

of paper book.

In
/:'i

7-

' N

il
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(ii) The respondent no.6 in consultation with

respondent no.3 Corporation, respondent no.5

and local irrigation Agency sl_la11 p{9pare plan_$

fQr ensuring_ ggIg.ty 9{ qq in, which has outlived its

life. The said plans be finalized by r5th April

20r8. After the plans are finalized, respondent

no.6 either itself or through local Irrigation

Agency as chosen by it, shall forthwith start work

for execution of such measures. Needless to state

that work wot}Iq not be {e_stlict9(+ only 'to 342

metres stretch, which is adjoining alignment of

metro, but for entire length of dam.

(iii) Respondent Metro Rail shall bear costs for

executing the works, which are adjoining its

alignment, i.e. 342 metres. The expenditure

towardg costs of strengthening remaining stretch

of dam shall initially be borne by Sta_Le

Government. State Government would be at

liberty to recover full or part of the amount from

respondent no.3 Corporation or other Planning

Authorities, which in the opinion of State

A

dnS

I
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Government, have contributed to such illegal

structures.

(18) We make it clear that for executing the

aforesaid works, paucity of funds will not be

considered an excuse. We.direct Chief Secretary

of State of Maharashtra to ensure that aforesaid

directions are followed scrupulously.

The Union Minister for Road Tralisport and

Highways MR. NrrIN GADKARI chaired the

meeting with officials of Word Bank, National

Mission for Clean Ganga (NMCG), and Nagpur

Manicipal Corporations (NMC) in New Delhi,

after which was approved by the Expenditure

Finance Committee (EFC) Rs. 2,117.54 cr. for

Nag River Pollution Abatement Project in order

to lead to bio diversity BIrd rejuvenation of Nag

River in Nagpur city. That the said project is not

implemented even till today and Rs.2117/ crores

are still unutilized.

The Central Government constitutes The

Wetlands (Conservation And Management)

> '\

8. 27.10 .

2021

.€%

9. o8.03

.2022
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+ Rules, 2010. The Rules 2010 are finalized and

approved by Hon’ble Supreme Court of India in

WP CIVIL NO:-230/200r on o8-02=20r7. The

copy of OM issued by MOEF NEW DELHI on o8-

o3–2022 for Protection of Wet Lands as per Rule

4 of Wetlands Rules 20r7

The unprecedented rains / floods occurred in

Nagpur City, That between 3 a.m, to 8 a.m. of 23-

o9-2023, Nagpur city faced wrath of nature in a

few wee hours.- The city received tota1 lo9 mm

rainfall. The heavy rainfall resulted in city’s

iconic AMBAZ ARI T,AKF, overflowing. The water

from the lake unleashed a fury on the areas

allowing the bank of City’s signature “Naag

Rivdr”. The force of water was such that it left

behind a trail -of road destruCtion in the form of

debris paver blocks, and damage to roads and

parts of bridges over the river.

The Deputy Chief Minister. of M4harashtra has

announced Rs. lo,000/- aid to each flood

affected family, Rs. 50,000/- to shopkeepers who

q

10. 23.o9

.2023

}{

D .F’R~+:

11. 24.09

.2023 LJ
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suffered heavy loss and upto Rs. lo,000/-' to stall

owners but acCording to petitioners the said

amount of Rs.lo,000/-(SOURCE: THE

HITAVADA DATED 24-o9-2023)

The petitioners/ Citizens woke up to flooded

houses and streets after the rains, .disrupting

normal life as water entered in houses? shopping

maIls, cinema halls, shops, medical stores,

hospitals, schools, colleges, hostels, etc. and

many public places like Nagpur Railway station,

Nlor Bhavan Bus Stand, also submerged into

flood water. The railway tracks of Nagpur and

Ajni station sqbmerged into water which caused

disruption in movement of trains of all routes for

some time. (SOURCE: THE HITAVADA- CITY

LINE DATED 24-o9-2093).

Two Teams of Indian Army, with engineering

equiprnent and boats, were deployed for the

rescue and .flood-relief operation in Nagpur city

on Saturday after the heavy downpour. The army

personnel came in action to rescue affected

12. 23.o9

.2023

q}]},

%%.

13 . 24.09

.2023
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people in Ambazari, Sitabuldi, Mor Bhawan,

Panchasheel Square, Shankar .Nagar, and Variety

Square on Saturday.

Due to the severe flooding in city FIVE CITIZENS

lost their lives including two women, one of

whom was suffering from paralysis. Along with

the huMan beings several animals also lost their

lives which included a total of 14 cattle and
+ p=y++-'--::::UsBWe

several stray animals which remain unrecorded.

(SOURCE: THE HITAVADA-NAGPUR CITy

LINE AND THE HITAVADA MAIN PAPER

DATED 24-o9-2023)

The Ambazari lake was already struggling due to

flooding o-f “Eichhornia Weed” which were

growing in the lake, were carried away by the

current through water discharge points. These

plants became entangled under the bridge

situated on Ambazari Road, near Swami

Vivekanand Statue. This obstruction led to the
\h _ + #•+ ' ' q''i•'U4&bvuv#fp+,+W=r&bN;c,he

complete blockage of the underpass. On 23-o9-

2023, the heavy rainfall caused overflow of

14. 24.09

.2023

15, 25.09

.2023
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ng water

wreaked havoc in West Nagpur. (SOURCE: THE

HITAVADA-VIDARBHA LINE DATED 25-o9-

2023)

r our

hours caused water logging at m4ny places,

forcing Maharashtra State ,F:IQQl{icity

Distribution Company Limited (MSEDCI') to

operate contingency plan, leading to outages in

several localities of the city. Over 30,000

consumers went without power for nearly 15

hours as power-men struggled to keep the

infrastruCture safe from flood water. (SOURCE:

THE HITAVADA- DATED 25-o9-2023)

The petitioners have given representation to the

respondent authorities through District Collector

and Municipal Commissioner. The respondent

no:-o’7, o8 have replied that . they have no

immediate plans for “Ambazari Dam Safety” or

“Rejuvenation of Nag River”.

+a '\

16. 25.o9

.2023

%),

17. 03.10

.2023

&h;
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18. o3.lo ! The petitioners have lost thejr valu4bles,

.2023 1 furniture, gr6ceries, iehicles, stationaries, dgths

etQ and other properties due to “water logging” in

their houses. The petitioners believe that this

tragic incident could have been avoided had the

timely steps been taken by the civic

administration to remove obstacles in outflow of

Am'}?_q Ipr_i OVerflow. The respondents authori lies

have failed to give “right of way” to the water

from 6verflow point in a scientific and systematic

way but has deliberately created hurdles and

obstructed free flow of overflow of AInbazari

Dam and hence it resulted in causing huge

monetary loss to petitioners and 25,000 families

in Nagpur.

According to government reports an estimated

loss of 3oo Crores is made gIlly to governn}FJ!

properties. Article 14, 19 and 21 of the citizens are

infringed by the lethargic and negligent attitude

of respondent authorities and even today Article

21 of the citizens is in great danger. The

4

/

P '/ /{? F,t'

bIT'(
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19.

authorities are playing' with the life of the

citizens. Hence this Public'Interest Litigation.

1. Constitution of India

2. Water (Prevention and Control of

Pollution) Act, 1974,

3. Air (Prevention and Control of . Pollution)

Act, 1981

4. Environment (Protection) Act, 1986.

5. UDCPR2023

6. MRTP ACT 1966

11ent.

T

ACTS

.q.

20.

210

CASE

LAW

Quest

ion of

law:-

1a

committee of “three- sitting judges of Bombay

High Court” should ba conducted in the

matter of illegql Constructions made by

government authorities NMC, NIT and

MAHAMETRO and in the matter of failure of

civic authorities to prevent water logging in

residential areas in vicinity of Ambazari Lake

and Naag NaIa by which “thousands of

&
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families are seriously affected” and for “fixing

responsibilities of Civic authorities” who have

failed to take measures to protect lives and

livelihood of innocent citizens of Nagpur and

violating their fundamental rights under

article 14, 19, 21?

2. Whether the expert committee of Engineers,

Scientist, Environmentalists should be

appointed to conduct the “systenxatic survey”

of deteriorating condjtion of Antbazari Dam

and to suggest the measures to repair,

reconstruct, rejuvenate the AmE)azad Dam

which is a Heritage Site?

3. Whether the Respondent No. 1, 2, 3 should

sanCtion and grant an amount of Rs. five lakhs

to every flood affected family residing in flood

affected area in Nagpur, which is seriously

affected due to the “Heavy Rains” and

“Ambazari Over Flow” on 23-o9-2<)23, as “ex-

gratia compensation” instead of Rs.lo,000/

a

';}

i

a
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W
which is not adequate to compensate their

losses?

4. Whether the Respondent No. 1,2,3 should

grant an amount of Rs. lo lakhs to every Flood

affected shop owner for loss of his livelihood?

5. Whether the “Vivekanand Smarak” built on

the Ambazari Lake Overflow Point which is in

the middle of Ambazari lake Spill Way/

Overflow Point obstructing the regular flow of

water and thus becoming one of the causes of

“water logging in the nearby localities” and

relocate the same in Ambazari Garden should

be renroved?

6. Whether the MAHAMETRO should

immediately stop the construction of “Seven

Wonders of World” {situated within 200

meters of Ambazari Dam} and demolish the

Compound Wall situated opposite Ambazari

Overflow Point, which was constructed

illegally within loo meters of Dam violating

various provisions of law?

JaB
\\

\ kl
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P 7. WIl(\tllc:1- tlrc Nagpur Improvement Trust
;

should immediately demolish the illegal

construction of “Skating Ring” blocking the

free flow of water in Nag River and violating

UDCPR 3.1.12?

8. Whether the Respondent No.or, 02, o3

should grant of Rs_ 2,000 cr. for the cleaning,

preservation, maintenance, rejuvenation of

Naag River and to complete the said project

on war footing?

9. Whether the respondent authorities . should

immediately submit the DPR before this

Hon’ble High Court for improvement and

maintenance and rejuvenation of Naag River

’') {JjqA ._F.BPJECT} approved by Central

Government?

lo. Whether the respondents should conduct the

“geo natal mapping” of the city ofNagpur and

prepare fresh planq_fg! “?ewqge and _{irainage”

disposal of Nagpur City?

'q

J

q

99



xvI
----–

11. Wbether the authoritids should conduct the

“detailed survey” of existing “drainage lines

and sewage lines” and sanction an amount of

Rs.250/ crores for constructing new “sewage

lines” in the City ofNagpur

12. Whether the MPCB should immediately take

actions against the Industries/ Entities who

are responsible for discharge of “solid waste”

or “industrial waste” in Ambazari Lake and

Naag NaIa in the city of Nagpur under

Environment Protection Act 1986, The Air

Act, The Water Act?

al

A +

F

?1 k={;.

Date:–o9-ro-2023

CounsePlace :-Nagpur

Dr. Tushar-Mandlekar

Office Address:-Chamber No:-60, NIT COMPLEX, Hill Road,

Gandhinagar, Nagpur.44ooro; Mobile No:-o9422ror632,

email:–tusharmandlekar @yahoo.coIn
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IN 'I-In'-. ]-TTGI I (:ou]{'i' OF JUDICATURE MUMBAI,
ah

NAGPUR BENCH NAGPUR

STAMP NO:- /2023

PUBLIC INTEREST LITIGATION NO :- /2023

RULE 4 (E) OF THE BOMBAY HIGH GOURT PUBLIC

IIVTEREST LITIGATION RULE 20ro

ACT CODE:-99/r30

PETITIONERS :-

(1) RAMGOPAL BiSAMBHARr)AYAL BACHUKA,

AGE:-91 YEARS, OCCUPATION:-RETIRED,

R/0 L-34, YASHWANr NAGAR, NORTH AMBAZARI

ROAD, LIG-HIG-MHA DA COLONY, NAGPUR-44oo33

AADFLAR CARD:-

MOBILE NO:-9422ro4255

SMT JAYASHREE DILIP BANSOD,

AGE:–70 YEARS, OCCUPATION:-HOUSEWIFE:,

(2)
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R/0 PLOT NO:-L-46, NEAR PANCHSHEEL LIBRARY,

YASHWNAT NAGAR, NORTH AMBAZARI ROAD,

LIG-HIG-MHAF)A COLONY, NAGPUR-44oo33

AADHAR CARD NO:-489238637225

MOBILE NO:-96o4483ro9

SHRI NATFHUJI MAROTRAO TIKKAS,

AGE:-84 YEARS, OCCU:-RETIRED TEACH BR,

R/0 TyPE-6-B/TYPE-C, CORPORATION COLOW,

GANDHINAGAR, NAGPUR-44oo33

AADHAR CARD NO:-886887rr038r

MOBILE NO:-9422112491

SHRI. AMRENDRA VISHWANATH RAMBHAD

AGE:- 47 YEARS, OCCU:- CONSULTANCY BUSINESS;

R/O PLOT NO. 42, NORTH AMBAZARI ROAD,

AMBAZARI LAY-OUT, NAGPUR – 440033

AADFIAR CARD NO. :- 469349190176

MOBILE NO. :–9822578o40

(3)

+:$/

(4)

VERSUS
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1. S'ITtE OF MAHARASHTRA THROUGH ITS CHIEF

SECRETARY, MANFRAT ,AYA, MUMBAI-4ooo32

chiefsecretarv@maharas}rtra.gov.in/EMAIL-ID:-

cs@maharashtra.gov.in

2. THE SECRETARY, MINISTRY OF RELIEF AND

REHABILITATION, DISTASTER MANAGEMENT UNIT,

MAIN BUILDING, IST FLOOR, MAMTRAIAYA,

MUMBAT-4oo 032.

EMAIL-ID:- disastermanagmentunitgom@gm&iI.com

3. THE SECRETARY, WATER RESOURCES

DEPARTMENT, MINISTRY OF. WATER RESOURCES,

MANFRAIAYA, MUMBAI-4ooo32

EMAIL-ID:- secretary.pcwrd@maharash Era.gov.in/

sec.cad@maharashtra.gov.in

4. THE SECRETARY, DEPARTMENT OF

DEVELOPMENT, MANFRALAYA, MUMBAI-4ooo32

EMAIL-ID:- sec.ud2@maharashtra.gQV.in

SECRETARY, MINISTRY

IV[ANTRALAYA, MUMBAI–4ooo32

EMAIL-ID:- min.forest@maharashtra.gov.in

URBAN

5. THE OF FOREST,
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6. THE DIRECTOR GENERAT. CONCEPT TRAINING,

RESEARCH AND SAFETY,

RESEARCH

HyDROLOGY,

MAHARASHTRA ENGINEERING

INSTITUTE, NASHIK-422004 {MERI}

EMAIL-ID :- potodgmeri@gmail.com

7. THE DISTRICT COLLECTOR, CIVIL LINES, NA(JPUR –

44oo01

EMAIL-ID:- collector.nagpur@maharashtra.gov.in

8. MUNICIPAL COMMISSIONER, -NAGPUR MUNICIPAL

CORPORATION, CIVIL LINES, NAGPUR -44oo01

EMAIL-ID:– mconagpur@goV.in/nmcnagpur@gmail.com

9. MAHARASHTRA METRO RAIL CORPORATION

LIMITED, THROUGH ITS MANGING DIRECTOR,

NAGPUR HAVING OFFICE AT “METRO B}IAWAN”,

EAST HIGHCOURT ROAD (VIP ROAD), IN FRONT OF

DR. BABASAHEB AMBEDKAR COLLEGE, NEAR

%,

ii

DIKSHABHOOMI, NAGPUR- – 44ooro

EMAIL-ID :-contactus@mahametro.org

10. NAGPUR IMPROVEMENT TRUST THROUGH Frs

CHAIRMAN, STATION ROAD, SADAR, NAGPUR.

440001
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I'll\4 Al 1 .-1 1):-nagpurnit @hotrnail.com /

coII tactus@ nitnagpur.org / contactnitnagpur@gmail.com

11. MAHARASHTRA POLLUTION CONTROL BOARD

\

THROUGH ITS REGIONAL OFFICER, UDYOG

BHAVAN, CIVIL LINES, NAGPUR–44oo01

EMAIL-ID:- LotUPLWarW£U) ay,b

mpcbnagpur@mpcb.gov.in

12. THE- SEeRRWWn IRRIGATION DEPARTMENT,
C XeCU'HUe Gn#iq\$eT

NAGPUR REGION, 2ND FLOOR BUILDING NO.1,

ADMINISTRATrVE BLOCK, CIVIL LINES, NAGPUR,

/

r
MAHARASHTRA 44oo01

EMAIL-ID:-eeipd.nagpurwrd(a)maharashtra.gov.in/

eeihepid.nagpdrwFd@maharashtra.gov.iII

13. THE HERITAGE CONSERVATION COMMITTEE,

THROUGH ITS CHAIRMAN, HAVING OFFICE AT

NAGPUR MUNICIPAL CORPORATION, NAGPUR

EMAIL-ID:- heritagestructureofnagpurcity@gmail.com

In the matter of:-

Heavy rains and floods due to Ambazari overflow on 23-

o9-2023 in the city of Nagpur and loss of liVes, properties
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and livelihood to the citizens due to lethargic and negligent

attitude of the civic authorities

AND

In the matter of violation of fundamental rights of the

citizens under article 14, 19, 21, 3oo-a of constitution of

India and article 48-A, 49, 226 of Constitution of India.

AND

In the matter of serious negligence of the civic authorities

in maintenance and cleaning of Ambazari reservoir
I

{heritage site} and Naag River resulting in floods and water

logging in nearby areas

AND

In the maKer of demand of judicial enquiry for hang the

responsibilities of government officials in man-made

disaster of waterlogging in 20,oo-o houses in Ndgpur due

to “overflowing ofAmbazari Lake” on 23-o9-2023

AND

In the matter of conservation, preserv4tion, rejuvenation

of Ambazari lake and lgB_ag . River/ Pi11i river as a

fundamental duty of state u/a.48-A, 49 of Constitution of

India

AND

q::'
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Ill tIle matter of violations of directions issued by this

Non’ble High Court in Pil No:-96/2017

AND

+

In the matter of various environmental laws including

Water (Prevention and Control of Pollution) Act, 1974 , Air

(Prevention and Control of Pollution) Act, 1981 and

Environment (Protection) Act, 1986.

PUBLIC INTEREST LITIGATION UNDER ARTICLE =26

OF (:ONSTFFUFION OF INDL\ READ WITH RULE 4 OF

BOMBAy HIGH COURT PIL RULE 20ro

Petitioners most respectfully submits as under:-

r. DETAIIS OF PETITIONERS:-

1.1) The petitioners are “flood affected citizens” residins in
b+h_

“fIQod affected areas” in- Nagpur and are seriously
I

aggrieved by the “water logging” and “floods” occurred in

Nagpur on 23-o9-2023 and are also affected due to

actions, conduct and inaction on the part of respondents

who have failed to give them safe environment in Nag I>ur

and failed to protect their lives and properties. The

petitioners are senior citizens and have approached this
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Hon’})le High, Court for protection of their fundamental

rights under article 14, 19, 21 of Constitution of India.

1.2) .The petitioners are not associated with any political party

nor are interested/influenced by any political decision but

are approaching this Hon’ble Court so as to bring to light

the gfave inegalities comtnitted by respondents in

construction of Public Projects and to also bring to the

notice of this Hon’ble Court about failure of respondents

in taking any steps to preserve, protect Ambazari Lake/
---“'v“-P'-,:,;Th

Dam and Nag River in Nagpur. The petitioner has taken

up the present cause in the interest of the public at large.

1.3) The petitioner understands that in the course of hearing

of this petition tbd Coirrt may require any security to be

furnished towards costs or 4ny other .charges and the

petitioner shall be required to comply with such

requireHlentse

2. DETAILS OF RE$PONDEIVTS:-The respondents 1, 3, 4
m=pMHBnBHZWHRDWn'EPesB5

are authorities and Ministries who are responsible for

development of infrastructure in th.e State of Maharashtra and

are ' responsible for the failufe -to make development and

repairs of Ambazari Lake and Naag River in the City of

Nagpur. The respondent no:–02 is responsible to give
II RHona++n

ka. .

PH*? "’ '”

il
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“financial assistance” / “ex-gratia” payment of flood affected

persons in Nagpur and merely offering Rs.lo,000/ per family,

which is not sufficient and adequate. The respondent no:-os
----H

is forest department which presently owns the AInbazari

Garden and Lake. The respondent no:-o6 is government

owned body which has issued a letter dated r6-o8-201'.7

confirming that Ambazari Dam is over and has given warninB

six years ago about p6ssible disaster. The respondent no:-o7

is District Collector, who is responsible for monitoring

“payment of compensation” to flood affected families and

execute government programmes in the city of Nagpur. The

respondent no:-o8 is Municipal Commissioner who .is

“planning authority” in City ofNagpur and is also responsible

for providing civic amenities to citizens in Nagpur. He is also

::T::'rII“*::*:T""':“*?“”TTT'TFT?_’,T" I„“
MRTP ACT 1966. The respondent no:-O9 is governmenE T

++, Br++•Obn

owned company who is running Metro Rail in Nagpur and is

also making certain developmental works in Nagpur

including construction of Ac(Iua Park at Amt)azad. The

respondent no:-lo is NIT , a planning and development

audrority in Nagpur and has made illegal construction of

Skating Ring and has closed the Naag River by putting a slab
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’ on it. The reipondent no:-Ir is Maharashtra Po11dtion Coritrol

Board responsible for curbing pollution in the State of

Maharashtra and also responsible for enforcement- of

provisions of The Air Act, The Water ;Act, The Environment

Protection Act 1986. The MPCB has failed to take action

against the polluting industries in MIDC H.ingna Area which

are alleged to have been disbursing the polluted effluents in

Ambazari Lake. The respondent no:-12 is The Executive

Engineer - Dam, Irrigation Department Nagpur and is

responsible for repairs and maintenance of “Ambazari Dam”

but has failed to take any measures to repair/ reconstruct and

maintain Ambazari Dam. The respondent no:-l3 is Heritage

Committee working in City 6flVagpur and has rated Ambazari

Lake/ Dam as Heritage Grade-I.

3. BRIEF FACTS OF THE CASE :-

3.1 Ambazari lake is situated neat the Southwest border of

Nagpur, -in the state of Maharashtra, India. It is one of

the 11 lakes in Nagpur and is the largest lake in the city.

The Nag-River of Nagpur originates from this lake. This

was built in the year l870, under Bhonsale Rule, for

supplying water to the city. GoVernment officials and

eminent people were supplied water through clay pipes.
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The lake wag used to supply water to Nagpur for over 30 +–

years.

3.2 That petitioners are seriously - affected by the

unprecedented rains / floods occurred on 23–o9-2023 in

Nagpur City. That between 3 a.m. to 8 a.m. of 23-Q9-

2023, Nagpur city faced wrath of nature in a few wee

hours. The city received total lo9 mm rainfall. The city

received cumulative of 116 mm of rainfall till the

evening of same day. The heavy rainfall resulted in city’s

iconic AMBAZ ARI T.AKF, overflowing. The water from

the lake unleashed a fury on the areas allowing the bank

of City’s signature “Naag River”. The force of water was

such that it left behind a trail of road destruction in the

form of debris pave'r blocks, and damage to roads and

parts of bridges over the river. The following chart shows

the amount of rainfall received in several areas on 23-

o9-2023:

Early 2 hours

After 4 hours

Cumulative of 24 hours

Nagpur Airport

90 mm

l09 mm

116.6 mm

111 fIlm
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lo3 mm

229 mm

dr
&

SitabuldiJ.

Pardi-+R\ . CT+ r

3 B 3 That the petitioners/ Citizens woke up to flooded houses

and streets after the rains, disrupting normal life as

water entered in houses, shopping malls, cinema halls,

shops, medical stores, hospitals, schools, colleges,

hostels, etc. and many public places like Nagpur Railway

station, Ajni Railway station, Mor Bhavan Bus Stand,

also submerged into flood water. The railway tracks of

Nagpur and Ajni station submerged into water which

caused disruption in movement of trains of all routes for

some time. Similarly the - city buses parked in Mor

Bhavan and many other places drowned into the flood

water which affected the public transport system of the

city on 23-o9-2023 and 24-o9-2023. (SOURCE: THE

HITAVADA- CITYLINE DATED 24-o9-2023) The

petitioners are.relying on the Newspaper Reports so as

to bring the correct facts before this Hon’ble High Court.

The copies of Newspaper Reports are collectively

enclosed as ANNEXURE:-P-ol. The copies of

§b

&
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photographs depicting real life situation are enclosed as

ANNEXURE:-P-02.

Normally, the city witnesses water logging' during

monsoon in low lying areas but this time, the water

entered in most of the areas of West and SouUr West

Nagpur on 23-o9-2023, due to overflowing of

“AMBAZRI T,AKF,” AND “NAAG NALHA”. The scale of

the water was unprecedented which left both residents

and rescue teams baffled by the sheer volume of water in

their homes. That the heavy rains over a span of few

hours flooded many parts of Nagpur city, fQllowing

which more than 4oo people, including 40 students

from a school for the speech and hearing-impaired, were

rescued. (SOURCE: THE HITAVADA-CITY LINE

DATED 24-o9-2023)

3.5 That the Ambazari lake was already struggling due to

flooding of “Eichhornia Weed” which were growing in

the lake, were carried away by the current through water

discharge points; These plants became entangled under

the bridge situated on Ambazari Road, near Swami

Vivekanand Statue. This obstruction led to the complete

blockage of the underpass. On 23-o9-2023, the heavy

16. _

e
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rainfall caused overflow of “AMBAZ ARI T.AKF.” and the

overflowing water wreaked havoc in West Nagpur.

(SOURCE: THE HrrAVADA-ViDARBHA LINE

DATED 25-o9-2023)

3.6 Residents of low-lying areas near Ambazari Lake awoke

to a shocking and unexpected flood event on Saturday

23–o9-2023 morning. The scale of the flood was

unprecedented which left both residents and rescue

teams baffled by the sheer volume of water in their

homes. Members of local rescue teams rushed to the

scene and struggled to find the cause of this sudden

flood. After conducting a..thorough assessment of the

affected area,. the- officialS of regcue teams made a

discovery the excessive growth.' of Eichhornia plmrts

(Jalparni) in Ambazari Lake played a vital role in

triggering the catastrophic flood. An of6cial from the

rescue teams explained that the Eichhornia plants,

which were growing-in the lake, were Carried away by the

current through water discharge points. These plants

became entangled under the bridge situated on

Ambazari Road, near Swami Vivekanand Statue. This

obstruction led to the complete blockage of the

W

@
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underpass designed for efficient water flow and resulted

in water surging over the road surface. The underpass

was originally constructed to facilitate the smooth

pa$sage Of water during heavy rains. However, the

underpass was totally blocked due to the plants. As a

result, extensive flooding was caused in Ambazari Lay

Out, Samta Lay Out, Yashwant Nagar and Daga Layout,

Corporation Colony etc as the water entered the

localities through the road. In an effort to mitigate the

crisis, the administration deployed an excavator to

remove the Eichhornia plants that had clogged the

waterway. However, the machine was swept away by the

rushing water and got entangled beneath the same

bridge. (SOURCE: THE HITAVADA-WDARBH A

T,TNE DATED 25-09-2023)

3.7 The Ambazari lake water entered in residential areas

which caused property loss in - form of furniture,

electrical appliances, cars, generators, two-wheelers, etc.

Normally, city witnesses water logging during monsoon

in low lying areas but this time, the water entered in

most of the areas of WesT and South West Nagpur on

P
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Saturday .,23-o9-2023 due to over{lowing of all water

bodies there.

More than 20Jooo houses in the city were flooded and

Mud has entered their houses. Many citizens were

unable to even cook in their homes as it was covered in

sludge. Diesel Pumps were deployed to remove water

accumulated in basements.

Similarly, Nag River did the saTIre damage in most part

of the city where it crosses through, Due to overflowing

of Nag River areas like Variety Square, Shankar Nagar,

Pd_nchdsheel Square, Jhansi Rani square etc. submerged

under water and also witnessed water logging. Also area$

like Welcome Society, Borgaon, Hazari Pahad,

Nandanvan, Yashwant Nagar, SaInta LaYout,

Ralndaspeth, Sakkardara, Ambazari Layout, Sitabuldi,

Dag,a Layout> Dharampeth> 'Patrakar Bhavan, Mahesh

Nagar, Kalamna, Kasturba LaYO Ilt, Shiv Mandir2 Swagat

Ndgar9 CPWD COIOny2 Manovihar COIOny, Vandana

Appartmerrts, Anand Nagar, Bajaj NagaI\ Corporatlon

Colony, Daga Lay Out, Gajanan Nagar, Hanuman

Mandir, Gore Iva(ia Ring Road, Arafat COIOnY2 Rajarao

Socie& Palloti Nagar, Zingabai Tami, NFF Swlmmlng

3.9 @

©§
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Pool, Raikar Colony, Shinde Bhavan Dattavadi, '

Yashvant Stadium, Balkrishna Nagar, Ram Mandir

(Ranapratap Nagar), Kotwali, Dasra Road, Babafarid

Nagar, Shiv Nagar, Indira Nagar, Par di, JP Nagar,

Mangaldeep Colony, Bharatwada Chikhli Square, Amar

Nagar, along with other areas of the city got affected due

to flood in the water bodies of the city. (SOURCE: THE

HITAVADA-CITY LINE DATED 24-o9-2023 AND

THE HITAVADA -CITY LINE DATED 26-o9-

2023)

3.lo Two Teams of Indian Army, with engineerIng equipment

and boats, were deployed for the rescue arId flood-relief

operation in Nagpur city on Saturday -after the heavy

downpour. The army personnel came in action to rescue

affected people in Ambazari, Sitabuldi, Isaor Bhawan,

Panchasheel Square, Shankar Nagar, and Variety Square

on Saturday. Indian Army flood relief columns from

Headquarters Uttar Maharashtra and Gujarat Sub Area

were requisitioned by the Nagpur District Collector in

the morning. Army personnel rescued aborrt 40 persons

in all age categories and also provided thenx with medica1

aid. Till evening, the situation got under control.
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bnP ) n H: However, in view of evolving flood situation in Nagpur,

Kamptee and Chandrapur, the Indian Army teams have

been put on alert by the Administration. (SOURCE:

THE HFTAVADA-CITYLINE DATED 24-o9-

2023)

The dilapidated British era bridge located on,,the stretch

between Panchasheel Square . and Jhansi R4ni Square

failed to sustained the flooding of Naag river and finally

collapsed on Saturday. The Hitavada ran a story on the

condition of the bridge on July 26 this year and pointed

out the poor condition and how the civic body has been

ignoring its maintenance for years. The pillars of the

bridge had developed cracks and as per the story's

prediction, it finally crumbled on Saturday after heavy

rains. The bridge, located on the busy War(iba Road, is

blocked by -the Traffic Department till its repair work is
nlUlnn=+Hllnr++

completed and till then, no. traffic movement will take

place on that stretch. This avoidable disaster will now

put pressure on vehicular traffic on the adjacent roads of

Ramdaspeth, Sitabuldi and Dhantoli areas. The owners

of shops in the areas got affected due the collapse of the

3nll
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bridge. (SOURCE: THE HITAVADA-CITVUNE

DATED 24-o9-2023)

3.12 Many traders in the city having shops or go-downs along

the banks of the Naag River and Pili river and those

based in other Iow-IHng localities suffered heavy losses

due to the flood. Owners of shops selling
,H.#---

clothes/garments, books and other items suffers a heavy

damage. TheY had to take out the stalk, spreading it on

pavement outside their shops so that those could be

dried. (SOURCE: THE HITAVADA DATED 26_o9_

2023)

3.13 All four gates of Gorewada Dam on Gorewada Lake were

opened as the water level of the lake crossed the danger

mark of 3l5.65 mtr. in the evening. The . gates of

Gorewada Dam, also known as Godbole Gates, starts

opening automatically as water level crosses the danger

mark. Due to opening of gates ofGorewada, the adjacent

areas of Gorewada also witnessed flooding. ( SOURCE:

THE HrTAVADA-ciTYLiNE DATED 24-o9-

2023)

3.14 Flood-hit citizens complained that the district

administration did not inform them properly about ale

A

9
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natural disaster and failed to evacuate them in time. A

sizable area was without power and drinking water for

more than 18 hours.

LOSS OF HUMAN LIVES:-

3.15 Due to the severe flooding in city FIVE CITIZENS lost

their lives including two women, one of - whom was

suffering from paralysis. Along with the hufnan beings

several animals also lost their lives which included a

total of 14 cattle and several stray animals which remain

unrecorded. (SOURCE: THE HFTAVADA-NAGPUR

CITy LINE AND THE HITAVADA MAIN PAPER

DATED 24-o9-2023)

/-

%j

ELECTRICITy:-

3.16 it is submitted that it was a testing time for the power

machinery in the city on 23-o9-2023, in the aftermath of

the floods that led to one of the worst losses for the

citizens. The downpour of lo6 mm within a span of four

hours caused water logging at many places, forcing

Maharashtra State Electricity Distribution Company

Limited (MSEDCL) to operate contingency plan, leading

to outages in several localities of the city. Over 30,000

@
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consumers went with6ut power for nearly 15 hours as

power-men struggled to keep the infrastructure safe

from flood water. A major worry for the MSEDCL

employees was avoiding any major electrocution as there

was water everywhere after the overflow from Ambazari,
q-V----+nBnPVj31PPnnHn=ljn+W-+\=WHHHHnHHa+VIHn#n---n-+•-=)

with water gushing into the Shankar Nagar sub-statjs)n.
nZHp&FLhP

Besides that other sub-station that was water logged was

at Mahesh Nagar, _ New Ahba}) _ Colony, where in six

distribution transformers were switched off to prevent

mishaps. Similarly, 12 distribution channels off

Seminary Hill Distribution Centre were also shutdown
'h___

due to water-logging in Kolabaswami Nagar and the
I\\

adjoining NaIa. The IT circuit near Ramgiri bungalow

was also switched off as excess w4ter gushed in at

Dharampeth distribution channel, and two DTCs near

Ganga Nagar . slums under Mankapur . Distribution

centre. One of the worst affected areas was of 33 KV

Shankar Nagat sub-station that was inaccessible due to

nearly 3 ft above ground level making it difficult to

approach the sub-station. As a safety measure, outgoing

feeders were kept in “off state” due to water logging at

33/11 KV Shankar Nag,ar sub-station that included 11 KV
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Dharampeth, 11 KV Madhurnadhav, 11 KV. Dandige

Layout, 11 KV Ram Nagar, 11 KV SMG, 11 KVN KUMAR,

. rrKVShivaji Park, 11 KV TrikoniPark, 11 KV Kachipura,

11 KV Hilltop. 11 KV Shankar Nagar -1 and 11 KV Shankar

Nagar-2. Similarly, 11 KV outgoing feeders emanating

from 11 KV Shankar Nagar switching sub- station,

including 11 KV Gokulpeth, 11 KV Dharampeth

switching, 11 KV Bajaj Nagar switching, 11 KV switching

campus too were affected due to floods. Further, in the

western part' the overflow from Gorewada also caused

problem as transmission from five 11 KV power lines,

including that of MECL. Friends Colony, Nari Village.

Wanjara, Gorewada DTC was affected, which in turn hit

the power supply of nearly 22,000 consumers. Areas hI

Manavseva Nagar, Azad Nagar,' Friehds Colony, Police

Line. Kato1 Road Gittikhadan, Ghourkhede Complex,

Mahesh Nagar, Samta Nagar, SRA. MHADA quarters

were affected. (SOURCE: THE HrrAVADA-

DATED 25-o9-2023)

’f

f
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LIFE OF AMBAZARI DAM IS OVER:-
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3.17 it is submitted that on 23–09-2023 floods have caused

heavy damage in the city, especially the settlement$ near

Ambazari Lake. Shockingly, the life of the Ambazari jake

dam has ended six years ago, and the Nagpur Municipal

Corporation is still asleep. Fortunately, the darn did not

burst in this flood. 'The Maharashtra Engineering

Research Institute (MEIU), Nashik, had \witten to the

Nagpur Municipal Corporation indicating that the life of

the Ambazari Lake dam had ended 16-©8-20r7.

{ANNEXURE-P-o3} (SOURCE: LOKMAT

DATED 26-o9-2023)

3.18 The letter was written in connection with granting

permission for excavation near the lake for the Maha

Metro station. The respondent no:-ol has written a letter
babu&b'dbuURBn=+=k#A8#3nsa=uwuneWB

on 3l-of-20r8 to NMC Commissioner that appropriate

action be initiated to secure safety of citizens.

{ANNF,XURE-P-o4} it is submitted that 'the NMC

Commissioner has specifically written a letter to

MAHAMETRO on 28-o8-20r-7 and directed to take all

measures so as to secure the “safety of the dam” as

contemplated by respondent no :-o5 {MERl} and ghifted

- r. .' } A.:

•
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\'' ' the entire responsibility on MAHAMETRO.

{ANNEXURE-P-o5}

3.19 The Municipal Corporation wasted Rs 200 crore on G-

20 beautification and hundreds of crores on cement

roads without storm water drainage. HowQyer, .The

embankment was not in.ade strong. If the dam had burst,
wAP na+ h= 'PdW

, I ' an unimaginable disaster would have bappeI}ed. Maha
k \st}

\’ ’ ' Metro had paid Rs lo crore to the municipal corporation
P"'bb+M

for pitching the.Ambazari dam with stones; BrIt nothing

was done. (SOURCE: LOKMAT DATED 26-o9-

2023)

3.20 it is submittqd that the Deputy Chief Minister of

Maharashtra has annopnQed Rs. lo,000/- aid to each

flood affected family, Rs. 50,000/- to shopkeepers who

suffered heavy loss and up .to Rs. lo,000/- to stall

,\b.* owners but according to petitioners the said amount of

, \ .~= Rs.lo,000/ as “ex-gratia compensation” is not enough

as the said amount. cannot repair their furniture or

restore their houses as they were prior to floods. The

citizens in flood affected area have suffered huge losses

to their property, which cannot be compensated by a

meagre amount of Rs.lo,000/-

+

fP

Q:i,
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11 (SOURCE: THE HITAVADA DATED 24-o9-
a

2023)

3.21 it is submitted that The Union Minister -for Road

Transport and Highways MR, NITIN GADK- ARI chaired

the meeting with officials of Word Bank, National

Mission for Clean Ganga (NMCG), and Nagpur

Municipal Corporations (NMC) in New Delhi. after

which was approved by the Expenditure Finance

Colnmittee (EFC) Rs. 2,117.54 cr. on 27.ro.z02r for Nag

River Pollution Abatement Project in order to lead to bio

diversity and rejuvenation of Nag River in tVagpur city.

The aim of project was to rejuvenate the Nas River that

passes through middle of city and then Inerges with

Kanhan on Nagpur's outskirts and then drains into

Wainganga river basin. The plan was to revIve the bio-

diversity of the river. and also to develop the river bank

of Nag River as sign4ture river of city. When the project

was conceived, way back in June 2014 tIle cost was

pegged at Rs 1,476.96 crore. However as the project was

not properly drafted same was rejected and delays cost

dearly as new additions were made pegging the pollution

control priQe at nearly Rs. 25oo crores. The project was

/’
'+

a' “'’'
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approved under the “National River Conservation

Plan” and was to implemented by the National River

Conservation Direct6rate, NRCD. Japanese

International Co-operation Agency (JICA) was the lead

financer and it had entered into agreement with

Maharashtra Government for a soft loan of Rs. 1864

crores for Nag River Pollution Abatement Project and

other river cleaning projects. . As mentioned earlier,

Centre contributed 60% of the project cost, that is, Rs

1,323.51 crore, State contributed 25% Rs 496.38 crore

while for cash sttapped NMC contribution was kept at 15

% that is Rs 297.82 crore. It is submitted that the said

project is not irtrplemented even till today and Rs.2117/

crores are still unutilized. (SOURCE: THE

HITAVADA DATED o3-o3-202r)

3.22 NMC constructed one treatment plant. of loo MLD

capacity at Bhandewadi but it operates only at 80 per

cent of its capacity. About 275 MLD untreated waste is

release into nullah and it then drains into Wainganga

basin whose water quality has deteriorated. Under the

. pollution abatement project, three sewage treatment

plants (STPs) were to be constructed one each at

\

a

q&Ii

ki:

{$ ’-,
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Aradhana -Colony (45 MLD) capacity), VNIT (12 MLD) J

and Mor Bhavan (35 MLD), at Sangam adjacent to

Yashwant Stadium. Besides, two STPs of 16 MLID

capacity each will be upgraded at Mankapur and Martirx

Nagar and they would be on Pili River. Total 520 MH>

sewage flows into Nag river of which plan was to treaE

480 MLD through existing, proposed and to be

upgraded STPS. Hon’ble Minister Nitin Gadkari has

been batting for abating the pollution of Nag River thaE

originates from over flow of the Ambazari lake. Everl

after the grant ofadequ4te amount, no efforts were takerl

by the authorities for the cleaning of the river and the

state of the river is still in the same condition, if not,

worse than before the approval. The officials of Nagpur

Municipal Corporation did not do their work properly

and left the Nag River unclean that caused the Arnbazari

Lake (the city’s largest water body) and the Nag river, to

breach their boundaries swamI)ing the city, damaging

the residential property, belongings arId killing four

people. (SOURCE: THE HrrAVADA DATED o3-

o3-2021)

4 CAUSES OF WATER LOGGING-
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4.1 The Naag River is highly congested with waste because

of the negligence of authorities even when Rs.2117.54

crores were sanctioned by the centre for its cleaning

purposes, which caused the water to overflow and enter

into the residential areas.

A wall of about 8 feet height and loo ft. width was

illegally constructed by Maha Metro on ]yaag NaIa

opposite §_wami'Vivekan'4pd §marak, which diverted the
HUng'

original flow ofNaag River coming from Ambazari Over

Flow Point to nearby localities like Purohit Lay Out,
_ HOPn'H-H

Ambazari Lay Out, Samata Lay Out, Yashwant Nagar,

Varma Lay Out, Kasturba Lay out etc and resulted

serious loss of lives and properties to the citizens

residing in these areas. The illegal construction of

“compound wall” by MAHA METRO has resulted the

present 'water logging in nearby areas and therefore

according to the petitioners the present “damage to the

nearby localities” is a “man made disast6r”.

India Meteorological Department predicted. heavy rains

in Nagpur for 23-o9-2023, and still no precautions were

taken prior to the ' emergence of calamity and civic

authorities were not ready with any contingencies.

VV

4.2

@::

<@§©'

G}};

4.3
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zI-.4 Inaction on the part of NMC/ MAHA METRO when a

letter was sent by the Director General, Concept,

Training, Hydrology, Research and safety IV[ahuashtra

Engineering Research Institute (MERD Nashik, stating

that the life of Ambazari Dam was over on r6–o8-2017.

{ANNF,XURE-P-o3} it clearly states that Ambazari

Dam might cause a great hazard and therefore,

necessary precautions to be taken at the earliest. Even

then was no action was taken by the Nagpur Municipal

Corporation, putting life of thousands of citizen’s in

danger.

The Skating Ring at Corporation Colony, Daga layout is

constructed by- Nagpur Improvement Trust with

International Standards. Total plot area is about

6236.64 sq.m. On this Skating 'Rink & Administrative

building is constructed. About 99.49 mtr x 42.o7 mtr size

rink is constructed .with ample parking & spectators

gallery. Administrative Building includes facilities like

canteen, changing room, judges room, kitchen &

sanitary blocks. This Skating rink built oVer Naag River

is a nightmare for the- people living in it’s vicinity. The

concrete platforms built for parking obstructs the river’s

LM-L&)

4-5
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flow and is a great cause for water logging in Nagpur on

23-o9-l999 resulting in the houses and shops in the

nearby areas being submerged into water.

That the Ambazari lake was already struggling due to

flooding of “Eichhornia Weed” which were growing in

the lake, were carried away by the current through water

discharge points. These plants became enturgled under

the bridge situated on Ambazari Road, near Swami

Vivekanand Statue. This obstruction led to the complete

blockage of the underpass and therefore outflow of water

could not be streamlined.

For reasons known to the civic body, a JCB machine was

T parked inside the river at. the h overflow point on
::>\;RUn

Friday. The machine had been engaged there for last few

days to clear water hyacinth. The machine was swept
d 'Wn-•\+urr4

away and got stuck at th6 bridge, obstructing flow of

water.

After inspecting the 152- year-old embankment of

Ambazari lake, the DSO reported leased in February
h

2017 had said, '’Vivekananda Memorial constructed by )

NMC in Nag river at the overflow point is hazardous for '

the dam's safety. This monumental structure is
I

4,6

I
V

4.7

fJ>

4.8
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F constructed immediately downstream of spillway bar in

tail channel. It has obstructed most of water way and

only two vents are kept for discharge over spillway

4.9 Prior to the heavy rainfall of23-o9-2023, Nagpurhas the

highest rain record of 3o4 min. which was registered on

12 July, 1994. A rainfall of 265 mm. with 6 hours has also

been recorded in Nagpur on 6 July 20r8. Even after such

heavy rains, such water logging that Nagpur witnessed

on 23 September 2023, has never been seen before. It

clearly states that the water logging caused was

completely man-made and not a natural calamity.

of 1 Time

Duration

24 hours

6 hours

4 hours

DATED o7-o7'

12 July 1994 304 fIlm.

6 July 20r8 265 mm.

23 September 2023 io9 nlm.

CE. .INDIATODAY.IN

20r8)

5 VIOLATIONS AND NEGLIGENCE CAUSED BY THE

RESPONDENTS-
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5.1 According to the Regulations for Conservation of

Heritage Buildings/Precincts/Natural Features 2003,

Ambazari Lake has been listed as a Heritage

Conservation Area on r5th October 2003. It is stated that

the Ambazari Lake is a natural body which dates back to

r8th and r9tt= century and is under the ownership of

NMC/Forest Department. It is regarded has the “Grade

I” Heritage Site as per the Li$t.

According to the Regulation 11 stated in Regulations

mentioned above. Grading of the listed Buildings/Listed

Precincts states, “In the column No. 10 of the said list of

heritage buildings, heritage pre-cincts, “grades” such as I,

II and III have been indicated. The meaning of these

grades and basic guidelines . for development

permissions are as follows:-

a) Scope= Heritage Grade I Comprises buildings and

precincts of National Qr Historical importance

embodying excellence ' in architectural style,

design technology and material usage and/or

aesthetics, they tnay be associated with a great

historic event, personality movement or

6

©
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institution. They have been and are the prime

landmarks of the city.

b) Objective- -Heritage Grade-1 richly deserves

careful preservation.

c) Scope for development- No interventions be

permitted either on exterior or interior unless it

is necessary in the interest of strengthening and

prolonging the life of the buildings/or precincts

or any part of features thereof. For this purpose,

absolutely essential and minimum changes

would be allowed and they must be in accordance

with the original.

d) Procedure- Development permission for the

changes would be given by the Commissioner on

the advice of the Heritage Conservation

Committee to be appointed by the. State

Government

The respondent completely ignored these

Regulations and the restrictions put forth by it and

Constructed Swami Vivekanand Smarak in the vicinity

of the Heritage Site.
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I
5.2 A letter was sent by Maharashtra Engineering Research

Institute, to the Commigsioner Qf Nagpur Municipal

Corporation, Nagpur on r6-o8-20r’/7 {ANNEXURE:-P-

o3} stating that, “the life-span of Ambazari Dam has

come to an end and Nagpur Municipal Corporation has

created a great Hazard Potential; Therefore, it has
\

become essential to take precautions to ensure that there

will be no danger to the roads, settlements and Metro

Rails due to the Dam burst in the futuf6.”

it also states that, “All trees and shrubs on dams,

their roots can Cause seepage from-the dam. Therefore,

such bushes should be removed. In this regard, the

matters pointed out by-the Executive Director, Vidarbha

Irrigation Development Corporation, Nagpur on

14/o8/2017 during field visit should be taken into

consideration and all rneasures should be taken.

All the dam safety poihts mentioned in the technical

opinion communicated by this .office vide letter dated

24/ro/20r6 must be fulfilled. As per letter dated

r4/o8/20r7 all points in the inspection report must be

resolved.

\

@:

;{B

134



35

P Even after this letter no action or precautions were

taken by the Nagpur Municipal Corporation for

increasing lifespan . of the Ambazari Dam and

strengthening its structural integrity, putting the

citizens life in great danger.

It -is submitted that a spirited citizen named as

Mohammad Sharif - has approached this Hon’ble High

Court in PIL NO:-96/2017 and demanded the action of

respondent authorities to save the AMBAZ AR T T,AKE/

RESERVOIR. This Hon’ble High Court gave following

directions and findings:-

-J
4

q :h==r

5.3

PIL NO:-96/20r7- MOHAMMAD SHARTF VS

STATE OF

DECIDED :-2r-o3-20r8-{ANNEXURE:-P-o6}

THE }ION’BLE HIGH COURT HELD

(17) No doubt, a public spirited citizen like the

petitioner ought to have approachbd this Court much

earlier when such illegal constructions were

permitted by the Planning Authorities or when such

monuments were erected or when such cornmercia1

activitidg were permitted. However, we find that
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J
though belatedly, petitioner.'s approaching this Court

has given us an opportUnity to issue directions to

various Authorities so as to ensure safety of dam so

that a flood like situation is avoided. We, therefore,

dispose of the petition With following directions:

(i) Respondent no.6 'is directed either itself or

through irrigation Authorities situated at Nagpur to

execute the entire works, which are necessary for

ensuring safety of dam as could be found in the letter

ddted 16/8/2017 and in the inspection report, which

is to be found at pages ISO to 132 of paper book.

(ii) The respondent no.6 in consultation

[e_Hrm
local irrigation AgdncY shan . pfepaI:e plans for

ensuring safev of dams which has outlived its life.

The said plans be finalized by 1.5th April 2018. 4fter

the plans are hnalizedl resp6ndent no.6 either itsejf

.or through local IrrigaTion AgencY as chosen bY It'

Shall forthwith start work for execution of such

lneasures. Needless to state that work would not be

restricted only to 342 metres stretch. which is

gB;

/r

@:
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dan1

(iii) Respondent Metro Rail shall bear

executing the works, which are adjoining its

alignment, i.e. 342 metres. The expenditure towards

costs of strengthening remaining stretch of dam shall

initially be borne by State Government. State

(JOvernrnent would be at liberLy to recover full or part

of the amount from respondent no.3 Corporation or

other Planning Authorities, which in the opinion

State Government, have contributed to such iUega1

structures .

(18) We make it clear that for executing the

aforesaid works, paucity of funds will not be

considered an excuse. We direct Chiel

Secretary of State of Maharashtra to ensure

that aforesaid directions ar© fonowld

scrupulously.

It is submitted that the respondent authorities have

failed to comply the direction$ issued by this non’ble

High Court in PIL NO:,96/20r7

I .;}_
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/5,4 Certain restrictions were imposed by the Water

Resources Department, State of Maharashtra

{respondent no:-o3} on o8-o3-20r8. {ANNEXURE-P-

07} it states certain restrictions regarding revision of

criteria of distahce in the area near the Ambazari Dam

on carrying out any type of development works.

(1) Regarding development works other than the

Township ih ale upper'part of the dam reservoir-

(a) F6r storage with ungated spillway AHFL

level (f16od level) upstream of the dam or

HFL +0.5 m. Vertical or 20 m. The

minimum distance betweeri horizontal.

(b) For storage win gated spillway upstream

side of the dam (submerged side) HFl' +9

m. vertical or 75 m. the minimum dlstance

between horizontal.

(2) For Township and Industrial Township Estates-

(a) @:U
.distance of at least 500 meters in {d and

or from AHFL, whichever iS peaterl shall

remain a prohibited area.

,f

gig’
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(b) in respect of minor projects-( a) and (b) or

minimum distance of 200 meters hq)m

AHFL whichever is greater shall remaim a

prohibited area.

(3) The distance from construction of dam or proj ect

component is determined as follows. ProhibiRed

area and other distances shall be measured from &he

downstream side of the toe drain in case of earthen

darn and from the end sill above the EDA of Ehe

embankment, where there is no toe drain tRris

distance shall be Toe + lo Meters should be counEed

ahead.

Height of

work place of

Dam/

Components

o to 30 m

Restricted Limitation

depth

Excavation

Distances

Five times 1

height or

meters

30 1 excavation more

1 meter

ground

than

is 1 above

level

whichever

higher upto

139



200 meters or lo ! distance of 200

times th, h,ight I m,te„ 10or

+ a •

whichever times the heightIS

higher whichever IS

greater is not

allowed to be

taken forth

40

'\
P

\\

More than 30

meters

(4) The above prohibited distances in a single dam will

be according to the height of that place on the house

line, that is, the distance will be less at the place of

low height and more at the place of higher

construction. The said distance will be air distance

(Anal Distance). That is, the distance to be allowed

does not depend on the maximum height of the

dam, but on the embankment construction at that

place on the dam line, will depend on height.

The distance from the river bed on the downstream

side of the dam and -the' nature of the development

work to be done / construction etc. regarding the

flood line should be done as per Government

iii

(5 )
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Circular No.FDW-ro89/ 243/89/ S.V.(Works),

dated 21.9.1989.

In spite of such restrictions Maha Metro has already

constructed METRORAIL PILI,ARS and is

constructing Play Zone/ Aqua Park within 200 m. of

AmI)azad Dam and Nagpur Municipal Corporation

has already constructed “Vivekanand Srnarak”

violating thesd guidelines and UDCPR 2022 made

u/s 37 of MRTP ACT 1966,

5.5 in exercise of the powers conferred by section 25, read

with sub-section (1) and clause (v) of sub–section (2) and

sub-section (3) of section 3 of the Environment

(Protection) Act, 1986 (29 of 1986), the Central

Government constitutes The Wetlands

(Conservation And Management) Rules, 20ro.

The Rules 2010 are finalized and approved by Hon’ble

Supreme Court of India in WP CIVIL NO:-230/200r on

o8-02-20r7. The. copy of OM issued by MOEF NEW

DELHI on o8-o3-2022 for Protection of Wet Lands as

per Rule 4 of Wetlands Rules 20ro is enclosed as

ANNEXURE-.P-'o8. The copy of Wetlands Regulations

}
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09e

dated 04-1:z-201 S en

reads as'1.he Rule 4 of the said rules

activities within wetlands-

(1) lhe foUoMng activities within the weUands shall

be prohibited, nameIY:-

(iD settihg up of .new industries and

manufacture or handling or storage or

disposal of ha-zardous substances covered

under the . Manufacture, Storage and

Import of Hazardous .Chemical Rules,

1989 notified vide S.O. No. 966(E)> dated

the 2./th November 2 1989 or the Rules for

Manufacture, Use, Import> Export and

Stordge of Hazardous Micro-

organisms/Genetically , en©neered

organisms or cells notified vide GSR No'

r037(E), dated the 5th DecembeR 1989 or

the Hazardous Wastes (Management,

Handling and Transboundry Movement)

“Restrictions on

(i) reclamation of wetlands;

expansion of existing industries;

asosaoi I d ANNEXUPJ-P-

(iii)

€=%
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I Rules, 2008 ..notified vide S.o. No.

2265(E), dated the 24th September,

2008;

solid waste dumping: provided nat are

existing practices, if any, existed before

the commencement of these rules shall be

phased out within a period not exceeding

six months from the date of

commencement of these rules;

discharge of untreated wastes and

ef:fluents from industries, cities or towns

and other hum4n settlements: provided

that the practices, if any, existed before

the commencement of these rules shall be

phased out within a period not exdeeding

one year from the date of commencement

of these rules;

any construction of a permanent nature

except for boat jetties within fifty rnetres

from the mean high flood level observed

in the past ten years calculated from the

date of comrnencement of these rules :

(iv)

(V)

(Vi)
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1

any other activity likely to have an

adverse impact on the ecosystem of the

wetland to be specified in writing by the

Authority constituted in accordance with

these rules

(2) The following activities shall not be undertaken

without the prior approval of the State

Government within the wetlands, namely:–

(i) withdrawal of water or the impoundment,

diversion or interruption of water sources

within the local catchment area of the

wetland ecoSystem;

harvesting of living and non-living

resources ;

grazing to the level that the basic nature

and character of the biotic community is

not adversely affected;

'treated effluent discharges from

industries, cities or towns, human

settlements and agricultural fields falling

within the limits laid down by the Central

Pollution Control Board or the State

(vii)

EB:

(ii)

(iii) C}

(iV)

144



45

++in

Pollution Control Committee, as the case

may be;

plying of motorized boat, if it is not

detrimental to the nature and character of

the biotic community;

dredging, only if the wetland is impacted

by siltation;

cOnstruction ofboatjetties;

activities within the zone of influence, as

per the definition of wetlands, that may

directly affect the ecological character of

the wetland;

facilities required for temporary use, such

as pontoon bridges, that do not affect the

ecological character of the wetland;

aquacultu re, agriculture and horticulture

activities within the wetland;

repair ' of existing buildings or

infrastructure including reconstruction

activIties;

any other activity to be identified by the

Authority.

Y
;T:+ii: {,};

+,+•nIHr

(V)

(Vi)

(vii)

(viii)

(ix)

(X)

(XI)

CHI)
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(3) Not{vithstanding anything in sub-rule (1) or sub-

rule (2), the Central Government may permit any

of the prohibited activities or non-wQtland use in

the protected wetland on the recommendation of

the Authority.

(4) The State Government shall ensure that a detailed

Environment Impact Assessment is carried out in

accordance with the procedures specified in the

notification of the Government of India in the

Minister of Environment and Forests 5.O. No.

1533(E), dated the September r4th, 2006 as

amended -from time-to-time.

(5) No wetland shall be converted to non-wetland use

unless the Central Government is satisfied on ale

recommendation of the Authority that it is

expedient- in the public interest and reasons

justifying the decision.are rdcorded.

Rule 2 (g)- Definitions-

(1) in these rules, unless the context

otherwise requires,-

(g) “wetlan(t’ means an area or of marsh,

fen, peatland or water or water,; natural

W.

()
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> or artificial, permanent or ternporary>

with water that iS static or flOwing,J fresh1

baFkish or salt, including areas of marine

water, the depth of which at low tide does

not exceed six metres and includes all

Inland waters such as lakes, reservoir)

tanks,- backwaters, lagoon) creeks?

estuaries and manmade wetland and the

zone of direct influence on wetlands that

IS to saY the drainage area or catchment

reglon of the wetlands as determined by

the authority but does not include main

river channels, paddy fields and the -

coastal wetland covered under the

notification of the Government of India

in the Ministry ' of Environment and

Forest, S.O. No. 114(E), dated the r9th

FebruaIy, 1991 published in the Gazette

of India, Extraordinary2 Part II> Section

3, sub-section (ii) of dated the 20th

February, 199l;
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It is submitted that provisions of

Wetland Regulations . 2010 are also

blatantly violated.

B

5.6. The Unified Development Control and Promotion

Regulations are sanctioned by the State Government

under Section 37(IAA)(c) and Section 20(4) of the

Maharashtra Regional & Town Planning Act, 1966.

3.1.12. DISTANCE FROM NATURAL LAKE

AND DAM-

In Regional Plan area, no construction shall

be allowed within loo m. from the high flood

line of natural lake.

In Development Plan area, ddvelopment around

natural lake shall- be g6verned by the provisions

made in such plan. In absence of the provisions in

such plan the digtance as May be speci6ed by

Irrigation Department shall be followed,

The regulation regarding clear distances from the

High flood line while carrying out any development

of any land around dam and foothill areas as notified

and the norms regarding distance as prescribed in

Government of Maharashtra, Water Resources

tB:

(i:3:
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If Department Marathi Circular

q'R?/ CU.atR''/Rc'RR) HaT. (q6qsT), dt.o8/o3/20r8

and amendments therein, from time to time, will be

applicabje henceforth, subject to following condition.

Condition: The - concerned land owners/users are

prohibited to discharge any Garbgge/Water Sewage/

Wastage in the reservoir, generating #om its premises. It

will be compulsory and binding on the land owner/user to

make necessary arrangements within the premises for

Water and sewage disposal management and to maintain

the Zero Discharge condition at his own cost.

}

3.1.13 . Authorities to Supply Complete

Information about Restrictions to the Authority-

The concerned authority putting restrictions as per

their respective legislations/ regulations/ rules as

mentioned above shall make available to the Authority full

details of restrictions (including graded restrictions, if any)

along with the relevant map detailing restrictions. In the

interest of increasing ease of doing business, no individual

applicant should be required to approach the concerned

departments for NOC. However it is the duty of the
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applicant to ensure that restrictions informed by the above

said authorities are followed scrupulously. The Authority

shall make a reference to this effect to the concerned

authorities and ensure compliance with the restriction

informed by them whild sanctioning the development

permISSIon.

'{

Such information shall be published by the Authority

on its notice board/ website and also update it as and when

it is updated by the concerned department.

©i

It is submitted that the Nagpur Municipal Corporation

(NMC) has not prepared any plan or executed works at

Ambazari lake overflow point despite being alerted by

Darn Safety Organization (DSO), Nashjk, six years ago.

The Swami Vivekanada Memorial was also affected

during the heavy raihs on 23–o9-2023. The retaining wall

of the memorial, cement concrete floor, lamps, tiles etc

have been damaged. The museum situated below the

statue was filled with water, damaging murals and other

material.

5.g. The state government's resolution dated August 2, 20r3,

prohibits construction or excavation downstream of dam

tI;g
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> or lo times the height of the up to a distance of 200 meter

dam, whichever is more, from the distance of toe of dam.

Still, the Vivekananda memorial, Metro corridor etc were

constructed. Now, Maha Metro is also developing an

amusement park. (Source: @timesgroulj.com)

6. NATURE AND EXTENT OF INJURY

The petitioners ate “flood affected citizens” residing

in “flood affected areas” in Nagpur and are seriously

aggrieved by the “water logging” and “floo ds” occurfed in

Nagpur on 23-o9-2023 and are also affected due to actions,

conduct and inaction on the part Qf re£poncients who have

failed to give them safe environment in Nagpur and failed

to protect their lives and properties. The petitioners are

senior citizens add have approached this Hon’ble High

Court for protection of their fundamentu1 rights under

article 14, 19, 21 of Constitution of India.

The petitioners and 25,000 families in Nagpur are

seriously - affected dud to the lethargic and negligent

attitude of the respondent authorities who have failed to

create safe environment and failed to take any steps for

preservation, protection, maintenance, rejuvenation of

Ambazari Dam and Naag River in spite of warning issued

H L: i n \ n

q

6.1)

6.2)
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A

> by other_ government departments. Neither the steps were

taken for “rejuvenation of Nag River” nor any steps were

taken to “repair and reconstruct” the Ambazari Dam whose

life is over in 2017.

6.3) The petitioners have lost .their valuables, hrrniture,

groceries, vehicles, stationaries, cloths etc and other

properties due to “water logging” in their houses. The

pdtitioners believe that this tragic incident could have been

avoided had the timely steps been taken by the civic

administration to “remove encroachnients” on Nag Nda,

clean and rejuvenate Naag NaIa, r6mova1 of obstacles ih

outflow of Ambazari Overflow. The respondents

authorities have failed to give “right of way” to the water

from overflow point in a scientific and systematic way but

has deliberately created hurdles and obstructed free flow of

overflow ofAmbazari Dam and hence it resulted in causing

huge monetary loss to petitioners and 25,000 families in

Nagpur, According to government reports an estimated

loss of3oo Crores is made only to government properties.

7. EARTHEN DAM AND ITS FEATURES

7.1) The dam is an important civil engineering structure that is

multifunctional and used throughout the world. From

\-

r

.gSi

():

-+ - }
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simple water supply works, irrigation works to -- huge C
; T

hydropower generation plants and disaster contro] works;

all require the construction of the dam. One such

important type of dam is the earthen dam.

7.2) An earthen -embankment is a raised confining structure

made from compacted soil. The purpose of an earthen

embankment ii to confine and divert the storrn watei;

runoff: -.It. . c.an . Rko be -u$dd for ' jn-creasing infiltration;

Cletention arrd'r6tentiorr facilitieg. Earttierl erTlbanl<ments

are generally.I ttape2oidal in .$hdpe. and' most simple and

economidibl':nature.' They ard- mildly--bUilt witlj-',cl©', saIl(+

arId gritdl, -med--they are also-khdwbas dpI}li'§ll liam+Q I

earthen ddmsl They are QQn$tFqcted,tae tQ the.fQpn fjag94

masa’b{}dalb-dr White-the $$itable-c-dtbpQtehtrockB ql:$ .at

greater:.d§btIL ,:rbjy aTq rela$vdi !!naI1% in height and

broader it .the base,

7.3) COMPONENtS OF;EARTHEN'DW;

U

An Eatthai::hag tbFQ+-bag@- ead$6{nuT$+
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a) Foandation: the foundation is a supporting

component that withstands both horizontal as

well as vertical lbad. The foundatjon is made up

of soil.

b) Cashlg (outlet): the casing'is-the component of an

earthen daIh..th4t- prdtects the -inner core. The

upstteam qnd dowa£tteajh .slopes .of a casing

hqyd.:tQ'::.be. d6cjde€i baSed:,,bP .tha ' type of - dam,

h4ight,-.ayailatijlit# of’-}nitetj41;#hd'the.eonditjon

of the fd}H)<!atibh..:A.;fjht€df gabe-.is..built in cas$

of low .PerKieM Bg'+RtF}if-, mid- dekitable range

for dou)istfddfR -gtd£id-,-$drieg iM>m-..2:,i to 2:5:1

tOhRc:- the---.-+<+t+g+’-frQtt}.-',''-Pp$+fegTn---$1q)e varid$

fifafR; a.iIIa-=4a,

earthba dani.,=aat .'ch6ckg-_-.'geQpage of water

thrOugh'the b-ad}Df datp:'.:D.Be't6:t}@-rea$on;' it is

dohhQ.a'jy.'-'.--'@djrdq'i: ..'{Q...- ag ' :m. I- '.:Mbemeabje

barrier. The-mat6fia}'..usdti';for-tha cOnstruction of

the core should bd selected,depdnding upon the

\

a
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topography, availability of material, diversion

considerations, and suitability. The position of

the core may be 'eit:her central or incline.d

upstream. The core must be constructed suih

that its lop level lies at least 1 metre above the

maximum water leVel. The 'tninimuIrx width of

the. core should preferably hot be less than 3

metres.

/

xk

d) Shell, UpstreaIn Fill, Downstreanx Fill or

Shoulder: These components of the earthen

dam are constructed with pewious or semi-

pewious materials upstream or downstream of

the core. - The upstream fill is caILed the

upstream shell and the downstream portion is

the downstream shell.

e) Upstream Blanket: it is a layer of

impervious material laid on the upstream side

of an earthen dam where the substrttum is

pervious, to reduce seepage and increase the

path of flow. The blanket decreases both the
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seepage flow and excess pressure on the

domstream side of the dam. A natural blanket

is a cover of naturally occurring soil matepial of

low permeabjlity.

f) Cutoff Wall or Cutoff: it is a wall, collar or

other structure intended to reduce percolation

of water through porous strata: it is provided

in or on the foundations.

\

F\

S

.&

g) Drainage Filter: it is a blanket of pewious

material constructed at the foundation to the

downstream side of an eat:then damp tO peFmlt

the discharge of seepage -and minimiz.e the

possibility of piping failure.

h) ]Uprdp: Broken stones or rock pieces are

placed on the .slopds of embankment

particularly the upstream side for protectmg

the slope against the action of water2 mainIY

wave action and erosion.

<=$

i) Core Wan9 Membrane or Core: it iS a

centrally provided fairly impervious wall in the
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dam. It checks the flow of water through the

dam section. It may be of compacted puddled

clay, masonry, or concrete built inside the dam.

'1

LT

j) Toe Drain: it is a draIn constructed at the

downstream slope of an earthen dam to collect

and drain away the seepage water collected by

the drain filters.

k) Transition Filter: it is a component of

an earthen dam section which is provided

with core and consists of an intermediate

grade of mdterial placed. between the core

and the shells to serve as a filter and

prevent lateral movemen I of fine material

from the core.

7.4) MATERT AT IS USED IN EARTH]EN DAM-

a) Clayey material

b) Sandy soil

c) Murum, Sandy slit

d) Rock masonry

DESIGN CRITERLA FOR EARTHEN DAM-7.5)
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If
Following main design may be laid down for the safety

of an earthen dam:

a) To prevent hydraulic failures the dam must be so

designed that erosion of the embankment is prevented.

For this purpose, the following steps should be followed:

i. Spillway capacity is su£6cient to pass the peak flow.

ii. Overtopping by wave .action al maximum water

level is prevented.

iii. The original height of structure is suf6cient to

maintain the minimum safe freeboard after

seUlement has occurred.

Ef69-iM6f{-Mi„.Mb'adktti'M: IdM '®'avd"::h6doh

i=trti.'.gtilfidd 'fiii8£Edd69#fdi;bbddt:

b) To prevent the failures due to 'seepage:

IV.
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111. Seepage water through the dam or foundation

should-not rem6ve any barticle or in other wotag

CRuse PIPIng.

iv. ThQrQ'-should npt jie.-abi.le4kage--of.wate'r...-Nora the

up$tre4tn-:- tO 'thQ :(jo\+iistte-ah -face-..- Such 1-dakagd

may .6QQbr;'-!jrfohgb:,--®hdQi{s, ' aT joihts betwdert

eatth,ap’d;9084Fete. $eeHon£ df-.,thropgh h,olle$.-tnade

by atiOaH6-abirhalS:

c) To prevent structural failures:

i. The upstream and downstream slopes of the

embankment sho-ul(i be stable under all loading

conditiohs to which they may be subjected

including earthquake.

ii. The fodndation shear stresses should be within the

permissible limits of shear strength of the material.

7.6) it is submitted that the disaster happened on 23-o9-

2023 needs to be prevented in future and there is need to

scientifically discover the causes of “watet logging” and

“floods” due to “overflow in Ambazari Lake”. It is

submitted that the Ambazari Dam was created in 1870

and has already lived its life. According to the petitioners

the Crest Height of the Dam is incr6ased by lo feets in
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20r5 by NMC but the Upward Stream and Downwards

Stream of the Dam was not altered as per the increased

height in 2015. Hence the required angles of the Upwards

Stream abd Downward Stream were not maintained. On

the contrary illegal construction of METRORAIL

PILT, ARS was done right on the “downward stream” of

the Ambazari Dam resulting in constant vibrations and

disturbance in the soil/ land of the Ambazari Dam, which

is more dangerous to Ecosystem. It is submitted that the

“Toe Drain” and “Rock Toe” of .the existing Ambazari

Dam are completely damaged and destroyed due to

“construction of roads” and “construction of

NIAHAMETRO PILLARS” causing further threat to the

life of the dam which is already over. The copies of

sample pics of Earth.en Dams are enclosed as

ANm':xuRE:-P-lo.

7.7) it is also submitted that MAHAMETRO has illegally

constructed pillars digging the earth up to 60 feets deep

and hence the “vibrations” of the Metro are disturbing

the soil combination and “downward stream” of the

Ambazari Darn. It is submitted that MAHAMETRO has

directly violated the “Heritage Conservation Rules” ,

L n g;iIi :

{::)
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UDCPR-2022 and MRTP Act 1966 and Notification

issued by Water Resources Departmen& {Respondent

no:-o3} on o8-o3-20r8. {ANNEXURE-P-o7} By

which there is a “no construction zone” up to 200 meters

from the Dam. If downward stream is scienti6ca11y

calculated and maintained then the di.stance of 125

meters from the “centre line” of the dam will have to be

acquired and the entire “12 .meter road” from Ambazari

T Point to Vivekanand Smarak will have to be closed. The

erstwhile Crazy Castle or Acqua P&rk made by

MAHAMETRO will have to be demolished. It is thus

requested that this Hon’ble High Court should appoint a

High Power Erpert Committee” consisting of Engineers,

Architects, Scientist to evaluate the present status of

Ambazari Dam and suggest the measures to prevent the

OVerflowing of Water and Waterlogging in surrounding

areas and to acquire the properties of adjoining areas

within loo meters.

7.8) EXPERT VIEW:-

It is submittdd that the renowned and s enior Architect

Paramjeetsihgh Abuja has made serious observations
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about the tragic incident occurred on 23-o9-2023 and he

says in The Hitavada that_

“Urban floods can occur when a river passing

through the city breaches its embankment as it did

when protective walls of the Nag River emanating

from the Ambazari Lake collapsed. It can also

happen due to clogging of storm water drains; lack of

proper drainage system; rainfall overwhelming the

capacity of drainage system; haphazard and irregular

planning compounded by the problem of illegal

encroachments which eliminate natural water

courses necessary to drain out excess water; urban

heat island effect, resulting in an increase in rainfall

over urban areas; changing weaUrer patterns

(climate change) lesser but more intense rainy days;

improper disposal of solid waste- (domestic,

commercial and induStriaD and dumping of

construction debris into . drains; sanctioning

development on floodplains, .ponds and wetlands

which actually have the capacity to soak extra water;

increase in urbanization (built-up and paved areas

replacing natural land sprfaces widr impervious

A+ +:+ = =

{;}

#
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’ it
surfaces like roads, buildings and parking lots) as a

result of which, the flow of water increases;

combination of storm water and wastewater in the

same sewer system which upon heavy rains can

become overwhelmed leading to sewage backups and

urban flooding that stinks and. infects, and extraction

of groundwater and other actjvities leading to land

subsidence, causing areas to sink and become more

prone to flooding. There are other reasons as well

that will be too volumirious to enumerate here.

In other u)or(is, the causes of urban floods are

entirely man-made or artifIcial. It is not as if

sucCessive city administrators were unau)are of

these reasons, most of which is a Google or

Chat(;PT-3.5 search au>ay . And it is not as if the

prevention and mitigation of utban floods is rocket

science. On a lighter note, perhaps we woujd have

sorted out the sorry state of our urban infrastructure

had it been rocket science!

The thou> to do it1 is set out in great

detail in IS Code o/Practicey’or Storm Water

Drainage (IS : 1742-1983) and other' Codes, in

\
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the NaHortal Building Code of India 20 16

(Storm Water Drainage, Surf'ace Water Run-

of) and others. As a pre-requisite to design,

data is the key . I can bet my last 5oo rupees

that the city hasn't 7napped its drainage

sy stent, the contours, water channels,

tuettands, ponds, low lying areas, chronic

uiater logging spots, land subsistence, Food

plains, encroachments on river, take and

pond catchment areas, high flood hazaTd

zones and urban heat islands. ltd love to lose

the bet, though. Designing u]ithout data is

akin to $matting ajly in the dark. Designing

for addressing urban flooding requires a

conzbination of improved infrastructure,

better land use planning, sustainable urban

design, and climate resilience measures that

can befbcilitated bD geo spatial analysis of

the data obtaitted from the mapping

exercise a

A 'Mission Flood-free Nagpur’ should be

launched on the lines of ’Mission Flood-free
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Guwahati’. The city should ernbface Sponge City

Mission the goal of which is to enhance urban

permeability, allowing cities to retain and utilise the

rainfall the9 receive. This can be effectively achieved

through an urban mission in ahe vein of the J\taI

Mission for Rejuvenation of Urban Transforma8Lion

(AMRUF), National Heritage CiV Development and

Augmentation Yojana (HRIDAY) and Smart City

Mission. (SOURCE- THE HITAVADA-

CFFYLINE NAGPUR, DATED o3-ro-2023)

Perhaps the most serious of the changes that

are taking place (apart from rapid urbanizatiQn) t:hat

is resulting in frequent and. severe urban floods

across the country (Guwahati – 20ro, ChennaJ –

20r5, Mumbai and Bengaluru – 20r7, Hyderabad –

20-20), is the increase in the intensity of rainfall over

shorter durations as was witnessed over parts of

Nagpur on .September 23, 2023. These and other

developments should prompt the concenxed

authorities to revise the Standards (BIS, NBC, eEc.)

by which design of roof rain water, surface rain waIer

runoff , and storm water drainage are bei ng
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mandated. As an example, for the design of surface

drains for runoff, a runoff of 6 mm and 12 mm

respectively for an average annual rainfall of5oomm

- rooo mm and -rooomm - 20Qomm respectively are

recommended. These and other recommendations

warrant revisiting.

HI eulments should be made in the

Development Control Regulations by making

it mandatory to demoIISh•ate that the

proposed development does not impede or

alter the flow of suITace run off or if it does,

the project proponent should demonstrate

restoratlon of the same at its own cost,

Submission of contour data should be made

mandatory for all development proposals, small and

big. Amendment -should also be made forbidding

development on 'no go’ land parcels such as

floodplains, catchment areas of rivers and water

bodies, and wetlands. A 'no go’ list consisting of such

areas (based upon mapping suggested earlier in this

article) should be notified. Measures ' such

permeable roads, roof top gardens, rain water

\&
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F*. harvesting, creation of rain gardens, green spaces -

and blue spaces Oakes and ponds) should be made

mandatory. When proposing deveIQpment of

layouts, providing right of way/connectivity beyond

its boundaty is mandatory. However, when an

adjoining layout is proposed, often the road network

connectivity is broken for the sake commercial

considerations. Thus, continuity of storm water

drains is broken, resulting in flooding of the layouts.

While sanctioning development of layouts,

sanctioning authorities should stay vigilant on this

account. Urban areas with limited green spaces and

vegetation have reduced capacity to absorb

rainwater. Trees and vegetation can help reduce

runoff by absorbing and transpiring water. Spaces

for plantation Where most needed should be

earmarked in the Development Plan by the

administration.

The Nagpur Metropolitan Area, a mostly virgin

expanse encompassing 3577 square kilometres

[l6.50 times larger than Nagpur city, 36% ofNagpur

District and- almost the size of the state of Goa
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)/
a i(3702 square kilometres)], should not go the Nagpur

city- way and indeed the way of other cities such as

Guwahati, Chennai, Mumbai, Bengaluru and

Hyderabad. It would be imperative, therefore, to

carry out Terrain Modelling of Nagpur Metropolitan

Area that are planned for urbanization from

. agricultural land, forest or low grade land, low lying

areas prone to flooding, marshy or abandoned

quarries, etc. Detailed and careful consideration with

respect to its drainage is necessary. A detailed

contour survey should be carried out not only of the

sites that are planned for urbanization but also the

surrounding areas to verify the quantity and area

contributing runoff, presence of any low lying and

natural water body acting as holding pond or any

natural drain passing through the area and beyond,

whose filling up and diversion may cause water

logging problem on the site or surrounding areas

(source - NBC 2016) . In terms of built form, this may

imply contiguous open green spaces, interconnected

waterways, and channels and ponds across

neighbourhoods that can naturally detain and filter
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water. The floods of 23rd September ought to spur the ’

Nagpur Metropolitan Region Development

Authority WIRDA) to revisit its plans.

8. The Municipal Authorities estimated the exact amount of

damage to the city's infrastructure. An estimated loss of

3oo crores has been caused due to the collapse of the 11 km

long protective wall. Along with the protective walls, the

bridge near Jhansi Rani Chowk, Sawesrinagar in the Pili

River area and the bridge at Tarakeshwarr,agar have been

damaged 'to the tune of Rs 45 crore, as estimated by

officials. (SOURCE: TARUN BHARAT- AAPIA

NAGPUR, DATED o3-ro-2023)

9. It is submitted that Article 14, 19 and 21 of the citizens are

infringed by the lethargic and negligent attitude of

respondent authorities and even today Article 21 of the

citizens is in great danger. The authorities are playing with

the life of the citizens.

INADEQUATE COMPENSATION:-

lo. It is submitted that every flood affected resident is granted

an aid of just up to Rs. lo,000, when the damage caused to

them is far greater. Adding upon the value of furniture,

clothes, utensils, electrical appliances, gas stoves, grains
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+ and other food materials, etc. and also the additional cost of

cleaning the whole house which was accumulated by mud

and waste that was brought iIi along with water, every

household faced a loss of at least Rs. 5 lakhs. Several shop

owners faced a heavy loss as their shops and go-downs were

flooded. In the compensation mere Rs.50,000 are granted

by the state to these owners as.aid which couldn’t even cover

a fraction of loss caused to them.

ll. It is submitted that the whole calamity was not natural and

was completely man-made as it was caused because of the

mere mis-management of the authorities, negligence in

sewage cleaning, congesting Naag River, illegal

constructions, improper planning and not taking due

precautions. It is submitted that the flood not only affected

the private property, but also caused a great amount of

destruction to public .property and civic authorities have

estimated the loss to public properties as Rs.3oo/ crores.

There is a need to fix the responsibility of the government

authorities by committee of three sitting judges of this

Hon’ble High Court.

12. NEED TO FRAME STATE RIVER POLICy:-

q
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y
el A) Ambazari catchment area is very large area

covering MIDC Hingna, Amaraoti Road, Citrus

Research Station, Wadi, Duatta Wadi, Khadgaon

etc. There is massive development in the areas bur

there is no sewage treatment over the years lot of

sewage silt has deposited in Ambazari, due to this

water holding capacity is now,reduced drastically

thetefore ' dam overflows on heavy rains. The

construction of Vivekanarld Smarak & Statue and

also Amusement Park has restricted the river flow,

therefore it overflows to surrounding area.

It is submitted that the State Governrnent has

issued a policy of setting up- of the industries and

river classification issued as per powers conferred

by Section 5 of the Environment (ProtectiOn) Act,

1986 and u/s 4 (5) of the Environment (Protection)

Rules, 1986 on r5-o7-2000. {ANNEXUIRE-P-11}

r. For "A-I" Class of River Water– From High

Flood Level (HFL)of the river up to 3.o k.m.s

on either side of the river, "NO

DEVELOPMENT ZONE'’ is specified.

Beyond 3.o kms (from high flood level) up to

B)
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+5.o k.m. on either side of the river, exclusively

the industries falling under Green and Orange

Categories with requisite pollution control

devices are allowed/permitted. Beyond 8.o

k.m. from river (i.c. IIFL) on either side of

river, the industry/ies falling under any

categorised with requisite pollution control

devices is/are allowed/permitted.

2. For "A-II Class- of River Water," one k.m. on

either side of river from High Flood Level

(HFL), THERE IS TOTAL, BAN FOR

DEW:LOPMmF. Beyond one k.II+. from High

Flood Level upto two k.m. on either side of the

river, exclusively the indqstries falling under

the category of Green and- Orange with

requisite po11utioh control devices are

allowed/permitted. Beyond two k.m. from

river High Flood Level (nPL) on either side of

the river, the industry/ies fdling under any

category with requisite polluUon control

devices is/are allowed/pe+'4rtitted.

C'

172



73

3' In "A-III" & "A-rv Class of Water)'' from High

Flood Level Point of river up to 1/2 'k.m. on

eIther sjde of the river, NO DEVELOPMENT

ZONE specified. Beyond k.m.(from HFL) up to

one k.m. on either side of the 1.,iverJ the

industries falling under the category of Green

and Orange with requisite pollution control

devices are allowed/permitted. Beyond one

k'm on either side of the riverj the industry/ies

faDing under anY categoIY with requisite

pollution control deMces js/are

allowed/permitted.

4' In case if th' M'ig, Li„'' i, n,,,,„ t. p„„,ib,d.

zone boundarY> the above policy is applicable

only UP to the Ridge Line for above four classes

of water.

5' if the existing ihdustri6s are falling under 'No

Development Zone" as per above Notification

and if th.ere are any industries which are inning

under Red Category which eating under o

Development zone and an exiting permitted to

operate their manufacturing activities and will

•
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IIb

be allowed for expansion, diversification,

modernisation, substitution subject to

reduction in pollution load at the source.

6. The non-polluting industries/pollution free

activities/business will be allowed operate in

No Development Zone subject to the condition

that they should take prjor permissiOn from

Maharashtra Pollution Control Board. For this,

the guidelines are enclosed in Annexure-III.

7. The policy of siting of the indhstries is also

applicable to the industrial zones developed/to

be developQd by Maharashtra Industrial

Development Corporation. But if in the

existing MIDCs, where land is already acquired

and developed, but the allocations of the

industrial-plot/s is/are still pending, there will

be total ban for running any industrial

activities for '’A-ll'’ Class of river water, from

High Flood Level (HFL) 6f the river up to the

distance of500 Mtr., on either side of the river.

It is submitted that the Environment Department

has issued a notification on r3-:o7-'2009 under

L-

( nrl

C)
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} a Section 5 of the Environment (Protection) Act>

1986 read with Ruje 4 (5) of the Environment

(Protection) Rules, 1986 as per the powers given to

the State Govt. to implement the Location Policy in

respect of the distance criteria for the industries

from the environmental point of view.

{ANNEXURE-P-12}

GOVERNMENT RESOLUTION:

INI)OSTI(LA 1 , 1.OCATION POLICy

Twenty river basins of the state of Maharashtra are

classified as "A-l", '’A-ll", "A-Ill”, and "A-IV" c]ass of

water as per the prescribed quality of river water and

the designated use Qf the said river water. Tha list of

river basins and details regarding classification of

riverrine system in to A-1, A-2, A-3, etc categories are

prescribed for twenty river basins as an ANNEXURE

1. Simjlarly, the expected water quality standards as

per classification of best designated uses in A-1, A-11,

A-111 and A-IV class has been prescribed in the-

Annexure-II For the designated use of water for the

prescribed quality and for the sitting Qf the
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industries, the following regulation has been

prescribed.

#$ h

+

1. For “A -1" Class of River-distance from the High

Flood Level (HFL)of the river up to 3.o Kms on either

side of the river a ’NO DEVELOPMEIVF ZONE' is

specified. Beyond 3.o kms (from high flood level)

upto 5.o kms on either side of the river, only

industries falling under Green and Orange

Categories with requisite pollution control devices

are allowed/permitted. After 8.o kms' distance from

HFL, permission can be granted to any industry after

instaHdtion of necessary pollution control devices.

However, in the catchments area of both sides of the

dam j UptO a distance of 8 kms. in the mountain area

no permission will be granted to any industry. If a

new dam is constructed in A-1. Class of river, no

change will be made in A-1 class of categorization of

the river. The existing industries in operation in the

A-1 class of area will have to obtain zero discharge

within 3 years from the issuance of this revised RRZ

Policy.

C)
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) ; 2. For A-II Class of River, a distance of 5oo meters on

either side of HFL will not be perrnitted for any

development. Beyond 5oo meters from the bank of

river upto rooo meters, industries falling under the

Green Category are allowed/ pernaitted. Beyond

looo meters ie from rooo meters up to 2000 meters,

industries falling under the category of Green and

Orange, and thereafter beyond 2000 rrreters from are

bank of rIver, the industries falling under any

category will be permitted.

3. In the Maharashtra Industrial Development

Corporation area a distance of500 meIers from HFL

will be -'No Development Zone', thereafter upto 250

meters i.e. from 5oo meters to 750 meters of the

bank of river, thq industries falling under Green and

Orange category, and thereafter from tIle 750 meters

all categories of the industries are permissible.

However, for that purpose the NtIDC should have

proper arrangernent- for collection of waste water,

CQmmon effluent treatment plant and disposal

arrangements.'

i

I

f

; }:

ii

U
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4. The distance criteria ordinarily applicable to A_II

Class of river water has been rdld_xed in the MIDC

areas. on 4ccount of adequate regDlation of

industries operations and prQcesses in the MIDC

area, similarlyj the availability of environmental

infrastructure facilities in the MID(- areas. For the

following purposes :

a. From the high flood line up to loo meters, there wal be

a prohibition on commercial use of the said area.

b. From loo meters up to 5oo m9ters from the high flood
)

line, the requisite non-polluting activities listed in the

Annexure III will be permissible for the ordinary use of

public at large, as per Government Resolution dated

30th June, 2004

c. In '’A-III” and "A-IV” Class of Water "from high flood

level line of river up to v2 km on either side of the river a

"NO DEVELOPMENT ZONE' is specified. Beyond 1 km.

(from nFL) up to one km on either side of the river, the

industries faDing under the category of Green and

Orange with requisite pollution control devices are

allowed/permitted, and thereafter beyond looo meters

from the bank of river, the industries falling under any

'\

&;;
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category will be permitted after installation of necessary

pollution control devices.

As per Classification of Rivers in Maharashtra GR

dated 13 July 2009, NAG river is A-II CIASS before

Ambazari and A-IV beyond Ambazari.

{ANNEXURE:-P-12} However on r6-02-2015 the

above GR was withdrawli by State Government,

{ANNEXURE-P-l3} this resulted in massive

encroachment on river banks all over Maharashtra.

Thus the flooding in several areas due to gross

negligence by NMC and Zilla Parishad. Due to

GLOBAL WARMING intensity of Rains will

increase therefore the all rivers in Nagpur should

be without any obstruction.

It is .submitted that as on today !here is no “River

Policy” and hence there is “no restriction on setting

UP of industries near river” fin the state of

Maharashtra and hence the development near the

rivers is uncontrolled and uncannalised. It is thus

necessarY to give directions to the respondents to

set UP new river policy and restrict the haphazard

development and industrial growth near rivers. It

D)

E)
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Y Iis found and observed that large number_ of

constructions within loo meters of Naag River

have resulted in increase in huge financial loss to

the lives and properties of citizens due to the

present flood on 2'3-o9-2023. The NMC, Nrr has

failed to remove encroachments on the boundaries

of Nar River.

13, MAHARASHTRA STATE WATER POLICY (GOVT.

RESOLUTION dated 5th September, 20r9)

13. FLOOD MANAGI';MEIVF:

Seven per cent of the geographical area in the State is

flood prone. Flood mitigation. and management

strategies envisaged are:

(i) While every effort will be made to avert

flood related disastQrs through structural

and non-structural .measures, emphasis

should be on disastdr management as an

optiQn.

Flood forecasting methods will be

modernized using setting up of a real

time data acquisition- system and

forecasting models.

i=

(ii)
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L = (iii) Frequency based flood inundation maps

will be prepared to evolve flood

management strategies and an

emergency plan for mitigation of floods

and management for each flood prone

area. Habitation and economic activities

shall .be strictly prohibited in the food

plain zones (prohibitive zones -with 25

years return period flood) by the local

authorities. The phase wise program can

be implemented by concerned local

authorities to remove existing.

encroachments.

The State will develop Decision Support

System (DSS) for flood forecasting in

flood. prone areas addressing state/site

specific issues.

SMS-based flood alert system must be

deve16ped in flood prone areas.

Emergency action plans/disaster

management plans will be periodically

reviewed and updated by involving

(iV)

(V)

(Vi)

-e

182



82

people in flood prone area. To increase

preparedness for sudden and unexpected

flood related disasters, dam break

analysis must be carried out.

\

/

q + +

It is submitted that NMC, NIT, District Collector have

failed to adhere any of -these norms and the entire

administration was not ready of this kind of floods. The

NDRF, FIRE BRIGADE were not equipped with the

machinery to remove water clogged in the houses and

buildings. The citizens had to wait for six hours to

recede the water from lheir properties. The citizens

were stranded without p6wer and food for 15 hours.

€ilj

r4.REPRE$EIVTATIONSN

PETITIONERS:-

(i) it is submitted that the petitioners have given

representation to the respondent authorities

on o3-ro-2023 through District Collector and

Municipal Commissioner. The respondent no:-

o7, o8 have replied that they have no

immediate plans for “Ambazari Dam Safety” or

“Rejuvenation of Nag River” The copies of such

MADE BY THE

iI;;I
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b.
representation dated o3-lo-2023 are enclosed

collectively as ANNEXURE-P-l4.

15.NEED OF JUDICT ATI ENQUIRY:- / 440 y /a Pr

(1) it is necessary to mention that NMC, NIT,

MAHAMETRO .have made illegal constructions and

violated the statutory norms in the name of

development of city. The MPCB .has failed to curb the

pollution and take appropriate action against the

Industries in MIDC area by which effluents are released

in AMBAZ ARI LAKE. These authorities have failed in

their respective jurisdictions to “protect the lives and

properties” of citizens in Nagpur. The -following points

will confirm that the “incident of flood on 23-09-2023”

was a man-made disaster and failure on the part of

government authorities hence “judicial enquiry” is

necessary :-

(i) The failure of administration to clean and

maintain the Naag River/ Naag Nalha which

prevented the smooth flow of outflow of water

after Ambazari Overflow and resulted in

disaster of water logging in surrounding areas/

localities

184



84

(ii)

(iii)

The failure to utilize an amount of Rs.2117/

Crores sanctioned by Cent lal Government for

Naag River Project {JICA PROJECT}

The illegal construction of “concrete wall” of

eight feets in height and hundred feets in

length by MAHAMETRO on the Naag River,

within loo meters from “Ambazri Dam”

{which is a no construction zone} which

“diverted the water flow” from Ambazari

Overflow Point to nearby localities and

destroyed the lives of the citizens {In Violation

of MRTP Act 1966 and UDCPR 2023}

The illegal construction of Big Pillars by

MAHAMETRO within loo meters of Dam

causing constant vibrations and disturbing the

soil combination and downward stream of dam

and virtually making vanish the “Toe Drain”

and “Rock Toe” of the Earthen Dam.

The illegal construction of “Vivekanand

Smarak” within 50 meters of Ambazari

Overflow point by NMC “which is a no

construction zone” resulting in big obstacle of

&?':

(iV)

Fx+AW B

(V)
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\

J
smooth water flow from Ambazari Overflow

Point {In Violation of MRTP Act 1966 and

UDCPR 2023}

The illegal construction of “skating ring” and

“parking spot” on Naag River in Daga Lay Out/

Corporation Colony by Nagpur Improvement

Trust {In Violation of NtRTP Act 1966 and

UDCPR 2023}

Violation of Rule 11 {c}, II {d} of Regulations

for Conservation of Heritage Buildings 2003

made under section 31 of MRTP Act 1966

The illegal flow of sewage and effluents Bonn

MIDC Industria1 Area violating Environment

Act 1986 and inaction of MPCB in curbing the

pollution.

Violation of Rule 4 read with Rule 2 {g} of The

Wetlands {Conservation and Management}

Rules 2010 made u/s 3, 25 of Environment

Protection Act 1986

Violation of Rule 3.1.12 of Un#led

Development Control Regulations 2023 ma@e

u/s 37 of MRTP ACT 1966 by which no

(Vi)

(vii)

(vii)

(iX)

(X)
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4E

/Aconstruction is allowed wIthin loo meters h.om

High Flood Line of Natural Lakes

The failure to repair and rebuilt the “wall

between Daga Lay Out” and WiT which has

been dernolished by NMC many years ago.

The failure of Chief Secretary of State and other

respondents in implementing the directions

issued by this Hon’bIc High Court in PIL NO:_

96/2017 by which it was directed _to execute

the entire works, which are necessary for

ensuring “safety ofAmbazari dam” as could be

found in the letter dated l6/8/2017 issued by

NIERI that the “lifespan of the dam is over”

16.It is submitted that, an amount of .Rs. 2117.54 cr. were

sanctioned for the cleaning of Naag Nadi/NaIa by Central

Government and State Government. Even after a grant of

such hefty amount for the sole purpose of cleaning the Naag

Nadi/Nala no measures were taken forth in the interest of

cleaning the Naag River which is a 17 k.m. long iconic river

of Nagpur forming a part of the Kanhan-Pench river

system. It has now been contaminated at such level that

once called “Naag Nadi” is now referred to as “Naag Nala”,

(xD

Cxii)

P.)

(fPS
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dR
An amount of Rs. 2000 Cr. Is required to be granted for

cleaning the whole Naag River maintenance and the said

project should be taken place and completed within 6

months and in any case before August 2024.

17. OTHER UNDERTAKINGS :

(17.1) The petitioner has not received any caveat from

any respondents.

(17.2) The petitioner undertakes to supply an English

Translation of vernacular dOo]merIts as and when

required.

(17.3) The petitioner does not have any other

alternative remedy but to approach this Hon’ble

Court

(17.4) This Hon’ble Court has territorial jurisdiction to

entertain the present petition inasmuch as the

cause of action has arisen in Nagpur district.

(1/.5) The petitioner has not filed any other petition or

proceedings either in this Hon’ble Court or in any

other Court including Hon’ble Apex Court

touchjng the subject matter of this PIL, except the

present PIL.
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(17.6) The petitioner craves leave to add, amend, delete

and modify any of the groUnds/submissions as

and when required.

(1/7.7) The petitioner has paid the requisite Court Fees.

Hence This Public Interest Litigation:

PRAYERS

In view of above, the petitioners, most'respectfu11y

prays that this Hon’ble High Court may exercise its

extraordinary powers under Article 226 of the

Constitution of India, r950 and by writ ofmandamus, writ

of certiorari or by any other order::

@

1. This Hon’ble Court may conduct “judicial

enquiry” through a committee of “three sitting

%. Lj„dg„ ,f B'mb'y High C'u't” i' th' matte'. 'f.:\„,"”IL,

}„
B) NF

(#1F)/ f + JIIIpII!I[][I[F1L b a Z a r i L IIaLIkean dNa agbtaI a by which

“thousands of families are seriously affected” and

for “fixing responsibilities of civic authorities”
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who have failed to take measures to protect lives

and livelihood of innocent citizens of Nagpur and

2 n i :a9 21: ) b r H i h a o eunna y t 5: ;}::

“"“M' T' '"q“'"’ '"'":“ #Hb
Environmentalists to conduct the “systematic : 7'

survey” of deteMorating condition of Ambazari

Dam and to suggest the measures to repair,

reconstruct, rejuvenate tha Ambazari Dam which

is a Heritage Site.

3. This Hon’ble Court may direct Respondent No. 1,

2 J 3 tO sanction and grant an amount of Rs. five

lakhs to eVery flood affected family residing in

flood affected area in Nagpur, which is seriously

affected due to the “Heavy Rains” and “Ambazari { Jn
fire&

II„I::=:„:„::–=’::::':;„:=::: \!!!;b
/ Ay; J

adequate to compensate their Iosses. i/ ES
4. This -Hon’ble Court may direct to Respondent No. U !

1,2,3 to grant of an amo}mt of Rs. lo lakhs to every

{+C
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Flood df:fected shop owner for loss of his

livelihood

5. This Hon’ble Court may direct to Respondent No.

V.).'.).„ .-, q ( ATl_; 1 7' 8 to TemoT _'Y=y:Te_TI?_rTkT.bum on the
• Ambazari Lake Overflow Point which is in the

middle of Ambazari lake Overflow Point

obstruQting the regular flow of water {spill way}

and thus becoming one of the causes of “water

logging in the nearby localities” and relocate the

same in Ambazari Garden

6. This Hon’ble High Court may direct the

MAHAMETRO to immediately stop the

construction of “Seven Wonders of World”

{situated within 200 meters of Ambazari Dam}

and demolish the Compound Wall situated

opposite Ambazari Overflow Point, which - was

constructed illegally within loo meters of Dam

violating various provisions of law.

7. This Hon’bIg High Court may direct the

respondent no:-or, 02, o3, oz o8 to acquire land

\91 200 meters within vicinity of “downward

y \\:[]:e Ia][][]I n a: d • r( sP iE H I:ray;B o f h=F anD am and

4

:'q:,
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{’
immediately start rebuilding/ repair of Aml)azad

Dam.

8. This Hon’ble Court may direct the Nagpur

Improvement Trust to immediately demolish the

illegal construction of “Skating Ring” blocking the

. free flow of water in Nag River and violating

UDCPR 3.1.12

9. This Hon’ble Court Ir,ay direct to Respondent

No.or, 02, o3 for grant of Rs. 2,000 crI for the

cleaning, preservation, maintenance,

rejuvenation- of Naag River and to complete the

said project on war footing .

lo. This Hon’ble Court may direct the respondent

authorities to immediately submit the DPR before

this Hon’ble High Coutt for improvement and

maintenance and rejuvenation of Naag River

{JICA PROJECT}__ap_proved by Central
__--,––––

GoJqUIHunt–-

11. This Hon’ble High Court may direct the

respondents to conduct the “geo natal mapping”

:\of the city of Nagpur and prepare fresh plans for

+sewage and. drainage” disposal ofNagpur City.

;+

i

.E$'''''

IIL
T--

h

J)FLi/
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Li :\
I12. This Hon’ble High Court may direct the

respondent authorities to conduct the “detailed

survey” of existing “drainage -lines and sewage

lines” and sanction an amount of IB.250/ crores

for constructing new “sewage lines” in the city of

Nagpur

13. This Hon’ble Court may direct the MPCB to

imrAediately take actions against the Industries/

Entities Who are responsible for discharge of

“solid waste” or “industrial waste” in Ambazari

Lake and Naag NaIa in the city of Nagpur under

Environment Protection Act 1986, The Air Act,

The Water Act.

14. This Hon’ble Court may pass any others order may

deern nt in larger interest of justice.

'„@

'g.>

4.qE;a fd.Coun!

Dr. Tushar Mandlekar

Office Address:-Chamber No:-60, NIT -COMPLEX, Hill Road,

Gandhinagar, Nagpur.44ooro; Mobile No:-o9422ror632,

email:-tusharmandlekar@yahoo.com

Date:-lo-ro-2023

Place :-Nagpur
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SOI,EMN AFFIRMATION

I, RAMGOPAL BISAMBHARDAYAL BACHUKA, AGE:-91

YEARS, OCCUPATION:-RETIRED, R/O L-34, YASHWAlcr

NAGAR, NORTH AMBAZ ARI ROAD, LIG-HIG-MHADA

COLONY, NAGPUR-44oo33, do hereby take oath and state on

solemn affirmation that:-

1 - That I am the petitioner no. 1 and conversant with the facts

of the case and competent to file the present affidavit.

I'llal the present petition is prepared by my counsel on my

directions and I have read LLe contents of this petition and

same were also explained to me in vernacular language.

3. The contents .of Para No. Ol to /? in the petition and

the prayer clause of this petition is true to My own personal

knowledge and belief.

4- 1 solemnIY state that the petitioners are seriously affected

due to the water logging and floods occurred on 23-o9-

2023 due to the overflow occurred on Amabazari dam. The

present petition is being fIled in larger public interest and

to save the lives and properties of the citizens of NagpuI..

./'
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}mle petitioners have suffered huge financial loss and are

also seeking findncial assistance from the state governm.ent

for themselves and others similarIY affected cltlzens in

Nagpur.

5. The legal submissions made in this petition are made by the

Counsel as per the provisions of law and facts of the case

Hence the same is believed to be true.

Hence verified and Signed on daY of 9th October’ 2023 at Nagpur'

I

I

wJ

DEPONENF

I know & identify the Deponent'

byfbI
(Advocate)

= R n , oH nO o . +z P ';' n\' oh
Advoc.,'.:

!NC>TARtA' REG„

Crc :ItV

”1:+4TE= r- - ' - •''./I
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SOLEMN AFFIRMATION

1, SHRI NATrHUJI MAROTRAO TIKKAS, AGE:-84 YEARS,

OCCU:-RETIRED TEACHER, R/0 TyPE-6-B/WPE-C,

CORPORATION COLONY, GANDHINAGAR, NAGPUR-

44oo33, do hereby take oath and state on solemn affirmation

that : -

r. That I am the petitioner no. 3 and conversant with the facts

of the case and competent to file the present affIdavit.

I'hat the present petition is prepared by my counsel on my

directions and I have read the contents of this petition and

same were also explained to me in vernacular language.

3. The contents of Para No. Ol to /4 in the petition and

the prayer clause of this petition is true to my own personal

knowledge and belief.

4. 1 solemnIY state that the petitioners are seriously affected

due to the water logging and floods occurred on 23-Q9-

2023 due to the overflow occurred on Amabazari dam. The

present petition is being h led in larger public interest and

to save tb9'liVes and brqperties of the citizens of Nagpur.

i
I

it
I

, 'I/l:/

) F \
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The petitioners have suffered huge financial loss and are

also seekjng financial assistance from the state government

for themselves and others similarly affected citizens in

Nagpur.

). I . '
\\

,}

5. The legal submissions made in this petition are made by the

Counsel as per the provisions of law and facts of the case.

Hence the same is believed to be true.

Hence verified and signed on day of 9th October, 2023 at Nagpur.

o eT7Fe
DEPONENr

I know & identify the Deponent.

.'=-:::-T;&I'd=;-. ".:: jT?
Sllrl- ::\ :- ' - . MW@hTMl}a'FIAk
R/o ,'\; = .' . . /

by StI:'.- . .l’.. V '.w,Wh{I/z-
Aduct.I , .

(Advocate)
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.r.'’'7';} "}:},
I
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SOLEMN AFFIRMATION

1, SMT JAYASHREE DILIP BANSOD, AGE:-70 YEARS,

OCCUPATION:-HOUSEWIFE, R/0 PLOT NO:-L-46, NEAR

PANCHSHEEL LIBRARY, YASHWNAT NAGAR, NORTH

AMBA7. ARI ROAD, LIG-HIG-MHADA COLONY, NAGPUR-

44oo33, do hereby take oath and state on solemn affirmation

that : -

1. That I am the petitioner no. 2 and conversant with the facts

of the case and conrpetent to file the present affidavit.

2. Tllat the present petition is prepared by my counsel on my

directions and I have read the contents of this petition and

same wete Also explained to me in vernacular langlrage.

3- The contents df Para No. or to } + in the petition and

the prayer clause of this petition is true to my own personal

knowledge and belief.

4. 1 solemnly state that the petitioners are seriously affected

due to the water logging and floods occurred on 23-o9-

2023 due to the overflow occurred on Amabazari dam. The

present petltlon is being filed in larger public interest and
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to save the lives anti properties of the citizens of Nagpur.

The petitioners have suffered huge financial loss and are

also seeking financial assistance from the state government

for themselves and others similarly affected citizens in

Nagpur.

-)

\

V
:\ A

5. The legal submissions made in this petition are made by the

Counsel as per the provisions of law and facts of the case.

Hence the same is believed to be true.

Hence verified and signed on day of 9th October, 2023 at Nagpur.
\©'

’-'.''hR'-,lab(ex–;}iTS.
DEPONENr

I know & identify the Deponent.
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SOLEMN AFFIRMATION

I, SHRI. AMRENDRA VISHWANATH RAMBHAD, AGE:- 4'

YEARS, OCCU:- CONSULTANCy BUSINESS; R/0 PLOT NO.

42, NORTH AMBAZARI ROAD, AMBAZARI IAY-OUT,

NAGPUR – 44oo33 , do hereby take oath and state on solemn

affirmation that : -

r . That I am the petitioner no. 4 and conversant with the facts

of the case and competent to file the present affIdavit.

That the present petition is prepared by my counsel on my

directions and I have read the contents of this petition and

same were also explained to me in vernacular language.

3. The contents of Para No. or to. /# in the petition and

the prayer clause of this petition is true to my own personal

knowledge and belief.

4. 1 solemnly state that the petitioners are seriously affected

due to the water logging and floods occurred on 23-09-

2023 due to the overflow occurred on Amabazari dam. The

present petition is being filed in larger public interest and

to save the lives and properties of the citizens of Nagpur.
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I
The petitioners have suffered huge financial loss and are

also seeking financial assistance from the state government

for themselves and others similarly affected citizens in

Nagpur.

5. The legal submissions made in this petition are made by the

Counsel as per the provisions of law and facts of the case.

Hence the same is believed to be true.

Hence verified and signed on day of 9th October, 2023 at Nagpur.

6NENI

I know & identify the Deponent.

U ; JIll
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UN ’ILHE HIGI–I COURT OF JUDICATURE MUMBAI.

NAGPUR BENCH NAGPUR

STAMP NO:- /2023

PUBLIC INTEREST LITIGATION NO :- /2023

RULE 4 (E) OF THE BOMBAY HIGH COURT PUBLK

INTEREST LITIGATION RULE 20ro

ACT CODE:-99/r30

PE’l'l'l'ION JI.RS :- RAMGC)PAL BACHUKA AND ORS

VERSUS

I{-l''.Sl)ONDEN'I'S : s’rNrE OF MAI–IARASHTRA AND ORS

LIST OF ANNEXTURE

SR- I ANN. I PARTICULARS I DATE n
NO. 1NO. 1 - ,t I NO:

f 7 B 7 d 1 2/p H

petitioners.under Rule 7 of 1 -- '
PIL Rues 20ro

+)e e

Reports

no
depicting real life

srtuatlon.

I

F
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4 P-o3 Copy of letter of . The

Maharashtra Engin9ering

'I Research - ' Institute

(MERI), Nashik to_ the

Nagpur Municipal

Corporation

Copy of letter of The

respondent no:-ol to NMC

Commissioner that

appropriate action be

initiated to secure safety of

crtrzens.

Copy of Letter of m
Commlssloner --ItO

MAHAMETRO .

Copy of judgment in PIL

NO:-96/20r7.

Copy of Notification by the

Water ' Resources

Department, State of

Maharashtra.

Copy of OM issued by

MOEF NEW DELHI.

The copy of Wetlands

Regulations 20ro

Copies of sample pics of

Earthen Dams

r6-o8-

2017 '’yI,
-f

5 P-04 31–ol-

2018

J Sg

-B

6

7

8

P–o5 28-o8-

2017

P-o6

P-o7

21-o3-

20r 8

og-o3-
20r 8

”'},,

\{;J

9

10

11

P-o 8

P-o9

P-lo

o8-03-
2022

o4- IE-

2010

XXX

nb

2/
{ 23,

Ll/
rD, I

+
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P–12

Copy of River Policy issued

by State Government

issued by MOEF

Copy of notification issued

by Environment

Department under Section

5 of the Environment

(Protection) Act, 1986

Copy of GR by which River

Policy was withdrawn by
State Government

Copy of represelll.aLion of

petitioners to the

respondent through
District Co11ecLor and

Municipal Commissioner.

15-o7-

2000

1 :3 13-o7-

2009

14

35

P-l3

P–14

r6-02-

2015

o3--lo-

2023 *1,

DATE: o9.ro.2023

PLACE: Nagpur

COUNSE

Dr. T. D. MANDLEI<AR

Office Address:-Chamber No:-60, NIT COMPLEX, Hill Road,

Gandhinagar, Nagpur.44oo lo; Mobile No:-o9422ror632,

email:-tusharmandlekar @yahoo.com
P

A
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IN THE HIGH COURT OF JUPICATURE AT BOMBAY,

NAGPUR BENCH, NAGPUR.

a

[PUBLIC INTEREST PETITION UNDER RULE 4(e) OF

THE BOMBAY HIGH COURT PUBLIC INTEREST

LFFIGATION RULES, 20ro]

PETITIONER:- RAMGOPAL BISAMBHARDAYAL

BACHUKA, R/0 L-34, YASHWANT NAGAR, NORTH

AMBAZARI ROAD, LIG-HIG-MHADA COLONY, NAGPUR-

44oo33& OTHERS.

I n: F H i.’' ’I Bt

.S/
1 S VERSUS 1 1

RESPONDENTS :- STATE OF MAHARASHTRA AND

OTHERS
\hi

, t: j \

ADDITIONAL AFFIDAVIT AS PER RULE 7 OF BOMBAY

HIGH COURT PIL RULES 20ro

diP:

I, RAMGOPAL BISAMBHARDAYAL BACHUKA, AGE:-91

YEARS, OCCUPATION:-RETIRED, R/0 L-34, YASHWAirr

NAGAR, NORTH AMBAZ ARI ROAD, LiG-HiG-MHAr)A

COLONY, NAGPUR-44oo33 do hereby take oath and state on

solemn affirmation that:-
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i) b' That I alll IIli: 1)t: liLionci’ no, I and conversant with the facts

of LIl(: clilsc! ;tlrd conrpetent to file the present affidavit.

11) I'll;lt what is stated in paragraph no. Ol to /$ and prayer

clause of this petition is true to my own personal

knowledge and belief and this petition has been drafted by

my Counsel on my own instructions and documents given

by me.

I solemnly affirm that the petitioners are seriously affected

due to the water logging and floods occr.lrred on 23-09–

2023 due to the overflow occurred on Amabazari dam. The

present petition is being filed in larger public interest and

to save the lives and properties of the citizens of Nagpur.

The petitioners have suffered huge financial loss and are

also seeking financial assistance from the state government

for themselves and others similarly affected citizens in

Nagpur.

111)

iv) I hereby undertake to pay costs as ordered by the Court, if

it is ultimately held that the petition is frivolous or has been

filed for extraneous considerations or that it lacks bona

fides
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I hereby undertake that I will disclose the source of my

information, leading to filling of the Public Interest

Litigation, if and when called upon by the court.

(

V)

vi) I believe the said information to be true and correct for the

reasons and also I have personal knowledge of the facts of

the case.

vii) 1 state that there is no civil or criminal case is pending

against me before any court.

viii) I solemnly affirm that the contents of this affidavit are true,

to the best of my knowledge.

Hence, this Solemn Affirmation made on this 9th day of

October, 2023 at Nagpur

bb

I
i tI!::;T =';'-?' REG

+ Eb !';I W\a

a.._\..Lq=-\..,-Y>! DATE
DEPONENr

b) W 1U 1 1 1 1L1 1 : i ( p+ 1 p p a 5 1 = O rB I i : a r \ b + a

day at.n

q :or i / IE I

ly St.

Adv ac

know & identify the I)eponent.

T-' n '*“'dL'L't
CLII\JILrLGll

(Advocate)
FN.

\INtl. , ;;.S
Sil(itN Rio uae

hI

-. ':.:' \\

NOTl#iA'L':' -.._HoTAAXL NOTARUL : : NOTARI AL NOTARIAL
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IN ’l'lll£ HIGH COURT OF JUDICATURE AT BOMBAY,

NAGPUR BENCH, NAGPUR.

[PUBLIC INTEREST PETITION UNDER RULE 4(e) OF

THE BOMBAY HIGH COURT PUBLIC INTEREST

LITIGATION RULES, 20ro]

PETITIONER:- RAMGOPAL BISAMBHARDAYAL

BACHUKA, R/0 L-34, YASHWANT NAGAR, NORTH

AMBAZARI ROAD, LIG-FiIG-MHADA COLONY, NAGPUR-

44oo33& OTHERS.

It VERSUS 1 1

liES POND ENTS : - STATE OF MAHARASHTRA AND

OTHERS

I

' , ,/ )' ADDITIONAL AFFIDAVIT AS PER RULE 7 OF BOMBAY.<J
HIGH COURT PIL RULES 2010

t .)
\ . . '-.-J-.

;I\ .

: ? \+ \ n e n : • q
\ + qI

1, SMT JAYASHREE DILIP BANSOD, AGE:-70 YEARS,

OCCUPATION:-HOUSEWIFE, R/0 PLOT NO:-L-46, NEAR

PANCHSHEEL LIBRARY, YASHWNAT NAGAR, NORTH

AMBA7, ARI ROAD, LIG-HIG-MHADA COLONY, NAGPUR-

44oo33 do hereby take oath and state on solemn affirmation

that : -
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That I am the pet iLI(>n(I I' no. 2 and conversant with the facts

of the case and competent to file the presbnt affidavit.

1)

11) That what is stated in paragraph no. or to ; = and prayer

clause of this petition is true to my own personal

knowledge and belief and this petition has been drafted by

my Counsel on my own instructions and documents given

by me.

111) I solemnly affirm that the petitioners are seriously affected

due to the water logging and floods occurred on 23-o9-

2023 due to the overflow occurred on Amabazari dam. The

present petition is being filed in larger public interest and

to save the lives and properties of the citizens of Nagpur.

The petitioners have suffered huge financial loss and are

also seeking financial assistance from the state government

for themse]ves and others similarly affected citizens in

Nagpur.
B

iv) I hereby undertake to pay costs as ordered by the Court, if

it is ultimately held that the petition is frivolous or has been

filed for extraneous considerations or that it lacks bona

fides

{ !!? !

\i:\n;• :\b b r1 : F 3)

\\:: H : =X h+ T :
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I llCL'Cby undertake that I will disclose the source of my

illformation, . leading to filling of the Public Interest

I'.itigation, if and when called upQn by the court.

V 1 I believe the said information to be true and correct for the

reasons and also I have personal knowledge of the facts of

the case.

I state that there is no civil or criminal case is pending

against me before any court.

=.111) I solemnly affirm that the contents of this affidavit are true,

to the best of my knowledge.

l-Ience, this Solemn Afnrmation made on this 9th day of

October, 2023 at Nagpur

NGt’/:''-&.iQ- &Ed,'" "--- t

It:Pd !'i: " raO
JH\'

DEPONENF

m,

I know & identify the Deponent.

RJa F.

by Si ,
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(Advocate)
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY,

NAGPUR BENCH, NAGPUR.

[PUBLIC INTEREST PETITION UNDER RULE 4(e) OF

THE BOMBAY HIGH COURT PUBLIC INTEREST

LITIGATION RULES , 20ro]

'-\

a

PETITIONER:- RAMGOPAL BISAMBHARDAYAL

BACHUKA, R/0 L-34, YASHWANT NAGAR, NORTH

AMBAZARI ROAD, LIG-HIG-MHADA COLONY, NAGPUR-

44o033& OTHERS.

li VERSUS I I

RESPONDENTS :- STATE OF MAHARASHTRA AND

OTHERS

ADDITIONAL AFFIDAVIT AS PER RULE 7 OF BOMBAY

HIGH COURT PIL RULES 20ro

I, SHRI NATrHUJI MAROTRAO TIKKAS, AGE:-84 YEARS,

OCCU:-RETIRED TnACHER, R/0 TyPE-6-B/TYPE-C,

CORPORATION COLOW, GANDHINAGAR, NAGPUR-

.44oo33, do hereby take oath and state on solemn affirmation

that : -
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i) That I ain III(t II( Itil toner no. 3 and conversant with the facts

of Lllct cilsc: all( I (:ompetent to file the present affidavit.

11 ) I'lratwlrat is stated in paragraph no. Ol to /L/' and prayer

clause of this petition is true to my own personal

knowledge and belief and this petition has been drafted by

my Counsel on my own instructions and documents given

by me.

111) I solemnly affirm that the petitioners are seriously affected

due to the writer logging and floods occurred on 23–o9-

2023 due to the overflow occul'red on Amabazari dam. The

present petition is being filed in larger public interest and

to save the lives and properties of the citizens of Nagpur.

The petitioners have suffered huge financial loss and are

also seeking financial assistance from the state government

for themselves and others sirnilarly dffected citizens in

Nagpur.

iv) I hereby undertake to pay costs as ordered by the Court, if

it is ultimately held that the petition is frivolous or has been

fiied for extraneous considerations or that it lacks bona

fides

7– .

B\a

r/
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I hereby undertake that I will disclose the source of my

information, leading to filling of the Public Interest

Litigation, if and when called upon by the court.

at
\- \

V)

vi) I believe the said information to be true and correct for the

reasons and also I have personal knowledge of the facts of

the case.

vii) I state that there is no civil or criminal case is pending

against me before any court.

Vlll) 1 solemnly affirm that the contents of this affidavit are true,

to the best of my knowledge.

Hence, this Solemn Affirmation made on this 9th day of

October, 2023 at Nagpur

-" ’'. 'S-
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IN 'I'll E HIGH COURT OF JUD.ICATURE AT BOMBAY,

NAGPUR BENCH , NAGPUR.

I_PUBLIC INTEREST PETITION UNDER RULE 4(e) OF

THE BOMBAY HIGH COURT PUBLIC INTEREST

LITIGATION RULES , 20ro]

PETITIONER:- RAMGOPAL BISAMBHARDAYAL

BACHUKA, R/0 L-34, YASHWANT NAGAR, NORTH

AMBAZARI ROAD ? LIG–HIG-MHADA COLONY7 NAGPUR-

44o033& OTHERS.

©
11 VERSUS I t

].{ESPONDENTS :- STATE OF MAHARASHTRA AND

OTI-IERS

' J.:.--’::::-I:-T:I:?T
ADDITIONAL AFFIDAVIT AS PER RULE 7 OF BOMBAY

HIGH COURT PIL RULES 2010

I, SHRI. AMRENDRA VISHWANATH RAMBHAD, AGE:- 47

WARS, OCCU:- CONSULTANCY BUSINESS; R/0 PLOT NO.

42, NORTH AMBAZARI ROAD, AMBAZARI LAY-OH,

NAGPUR – 44o033 , do hereby take oath and state on solemn

affirmation that:-
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<
1) That i am the petitioner no. 4 and conversant with the facts

of the case and competent to file the present affidavit.

11) That what is stated in paragraph no. or to F -i and prayer

clause of this petition is true to my own personal

knowledge and belief and this petition has been drafted by

my Counsel on my own instructions and documents given

by me.

111) I solemnly affirm that the petitioners are seriously affected

due to tIre water logging and floods occurred on 23-o9-

2023 due to the overflow occurred on Amabazari dam. The

present petition is being filed in larger public interest and

to save the lives and properties of the citizens of Nagpur.

The petitioners have suffered huge financial loss and are

also seeking financial assistance from the state government

for themselves and others similarly affected citizens in

Nagpur.

u.nb.

iv) I hereby undertake ,to pay costs as ordered by the Court, if

it is ultimately held that the petition is frivolous or has been

filed for extraneous considerations or that it lacks bona

fides

; Pb;/

:- =? t . A.'

H1\t !aT\:

S
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I hereby undertake that I will disclose the source of my

information, leading to filling of the Public Interest

litigation, if and when called upon by the court.

'+

V )

VI) I believe the said information to be true and correct for the

reasons and also I have personal knowledge of the facts of

the case.

vii) I state that there is no civil or criminal case is pending

against me before any court.

111 I solemnly affirm that the contents of this affidavit are true,

to the best of my knowledge.

]-lence, this Solemn Alfirmation made on this 9th day of

October, 2023 at Nagpur
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Indian Army conducts rescue,
flood-relief operation in city

T\\D colullllrs of llldl311 Arlll b'. MIll CISHIlIIer Itte cqul}ulrerlt
alld lx&irIS. were dclrloFod fur tIle rrscue and tlrxhl-rcllcfopor
alton in N3fJ)ur city on Sattlrd IIV vIII:I tIle llea\T do\wljv,un

TIle istIny lrerb0111rcl ante to af thll to r,'utP afft'aed pao
ph' US Altrir;rhrrl. Sllhl )11l1l1, bl(II ItIl.I\r;III. Pirrrcll,tstteci StIll;IIt
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Rood ttUcfcolunrlrs llonll tcndqualt CIb Uttar blidlnlaslltrn alti
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C#llcctot iII tIle tlrurrlln8. Artny lwnonlrcl NsctIed ityiut 40
It"I soltsllr aII ucc c:decor in and also bI added lllclu \allruled
It;II aId. 1111 CtnIbbIE. tIle slluuU(,II Ful u IItter COrdIal

IIII\\tvcr. III rIotv of cvojyjlu: flt}ad sltu3thrtl III NnI;pIll
Xallljltct! BIll' I f:ll;uldn\pIIL tIle Intliatt Arlny leants tra tv been
IInt all alctl by tItt AdllUtllstralion

[llc C;aIIa;It llljr lr.uldnJ6 tII
IItt' cIty ,llbII got arrt-,IItil
rtllt' III IIU.tv\' r:lllib and bat(.I
III});ItIj:. lqJltt3 IIter i11 S)utl1
\Vr£l ItIj:pIll nIkI I'IIli river iII
Null II N,Ij:jInt aldo cl\vttlottctl
at llullly 1)liII-CS tItle lu trIIIcIt
tIto IIi\\'.lylll}{uIcas wt lu Rood.
I'll iII\,I re:ejIIot\IS strtlcrrd n ItIl
dtlr to W;III Jr lotII:IIII: IIt tllclt

All 111111 1:+It,IS of (;8111.+,..+4l3
tJirttt IIII Cure tr:rdn L ill,' bcc it
Olrcllr'tl aScII c water level u IIlle

ot 3 IS.Gl 11111 iII tIll: crdIrIna

:IIst) kIlo IOt as (;udlnk: coles,
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as v.’IIter level (rctssci tIle clan

Fur nIall. DIre lu openIng of
1:utes uf GtirctcJd gb tIle otlja
ccllt areas of Gurcwikla also
htlllcsst' cl nondlllc

llrdlu blctcoroloclcal
Del)arttncnl (IbID). on
Suttud.ty. Issued }\glow all'II
for Sc}Wclllber 24 to 27 in all

o\'er Vi darltlr3 including
Na8ptlr. OII SaturtJax Nogpur
cII)' witnessed IIds t )Inof flood
for tIle fIrst tIlIIe iII decades.

Wclcon ic SocIety, Boalnr s.

llazarl I'allad. Nalldauvarr,
Sukt3rd hra. Arnb3zMt b\)'oul
Silablr idl, Dill:a Layott t

OIIn ranrpel h, ShantIIr NaE,v,

1 itv crqlbsctl tIle tlall6cr untIL

'I-IIt EIItes III Gc,IC\Cadl\ D:IIII.

Palotti NagaI arur nu,v Gomw,rda L3ko wana3sod uvaii llooding scoltoh

rSt3 F

AF,Ii'IE}{tgRE..XI.a 7

[',ttr3kar Bl13v31t. Rialrcsll
NaKir, Xul3nlnr, [3slurbr
layout , RaJaraoSock dy. Pallotl
No£aI. 7ir\Fabai I'ukll. ItlOIrE
witltotller aru6 of tIle city guI
II(lected tItle to llolxJ in tIlt
\\IIter bodIes of the city on

\\lrik' llltcr4ctinl whIt TIlt
Jiirlrl+u/a.SNrjay Wa!:tIll ixa a
tcslclctlt Df ural III) lb\at
Sur\c'Euan 531l1, '\\'I' lieut'i
itIl=Billed srlcll gIIntiurl coun

our III)IIIC. Now be are IIt.III.
k's s and cxpeallte coll\pcosu.
tit.II tru in 1 lleodrrtllUstr311urr;

jalmb.It h>hra 3 G7.)==,r.old
resIdent of Amb;lutl layout

S.I day

rvtt- persist. It was like u ni81rt
rlrntc for us 11131 wublltxl etaly

A citizen in C>aga Layout boing N3cuqid. (Pk by AnN Fubrw)

+F;fa:
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Naa3 Rivur in 3putu. Flood willa lkxving llont lnih'13y wxJcr.bridoo orI Glut Road :lrter heavy rallldl on.FrtJ3y niGlll {Pic by S3ti9ll nauO

guid, ' \\'c lust ever)qjrilr81ulllii
dtlu liu Orlrllottuttlrued IItto
II swinrlullrG pool 81111 grew
tIIIng is tluatlltE. \Vu curnot
6wltclr all the clcctrtcily as it
\vIII bErc'asl• tItle iII tO our IICe,'

III lltis festIval season. the

Ircuvy tilitH gIft-cIal blot
irltu\ersior r3s\valcr.loHglrRlll
Vlsarjan site of Futal8 Lnkc
vc$trictcxl llrc actIvIty url
Su lun lay 11\eclvlcbody.nbtlj:
\\IIII Green VIgII Foundalior\
nlucll' st>tIle tctnlror irl )'
arrnIlcclttent for kIel bnnrc•r.
sIon in tIl,I ever IIne.

VFa

{

4 '1 d – A Logir
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Panclla$fleel Square bridge collapses

&ida+) k=at ltd botw68n'Jtwr3i ftIrIi &; and Pancha3twd Sq wu'wuhod avday '(Pic S3ti3h fIx it)

TIIE dIlapidated British er&brklge looks1 au
the 3trctih between runchaslric–1 Square Ind
lllaruIRrudSqturc faIled tonntubled dn'{Iwa.
1118 of Nang rIver mId fInally collap ted on
SrlurduF The llitalutIrl run a story on the oorr.
anIon of ltte brIdge on July 26 lhi£ year 8tH
poInted trIll IIlo poor condltlolr and ho\v the
cIvIc body has been IBlrorb tg Its rnrlntenaue

bled on Saturday after heavy rallu. TIle bridge,

by tIn Ttnfnc Dcpuhlrrullt IUI Us repaIr \york is
contpletcqJ aud fIll then, no trunk: n\otenrent

for years
llrepUlns uftllcbrld8v Ind devckipcd GaeLs

und u INr dtc gury3prnJiction.itfurallycrulll

kxntttJ on tIle .busy \Vunlllu Road, is btwLt'd

Road closed
V£l'l ICULAR traf6contnt ll sIdes of\\'alIDia
Road between RanI Jlransl Square and
y3ndnslrcd Squ3n has been prolrlbhcd
i,fterllrcbrUBeo n the tllorouEtrfarew4shed
nwav due to torrentlrd r3ln£ A n6tincnllc}a
Is>tIed by DCP tTrafltc) Chctlra bdt.e blah
ul 1l131 tIle rd Jcb'scondnHfroln RaIl JllNui
F4turcsboul4be diverted \laM\tnjc CIInCh,
ArurndlldUes, New RuILSartbrPalt'i SquIre
mIll IL\llwayunctabrl(ltp Dllatltoll.SllhUmt};

the \'ehldu.h 9nr RNII Jt}NIsl Square \\'ould

':u lcllM bda ;o
FIEe nOt;be dlvelted fleur Lotitvit

uitci'
noon atIllShidlrcIrraln in force IIU lh a coin.
p.letk>llofrecon5trualon workof tIle brIdge.

J Jail SiltBll, Utc a\bl\or of a furniture sllc,p

sit\tatat exactly bcsicb Ihc br lace. Bol aITrct'

co,crulc st.p hits tut iII plu bu.so dLr.

:= 1;FT + 84 n + T++P \ •r= =+==•fP• ;n+
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(COIIEd frc;III page 1)

cxj'll-cssctl tIlcir pIlin nIkI IIclp-
lussllt iss to tIle gtIyurI\lrrcnt. 'l'llc
llliltllrt to lllililltitilt thc 'olltl joy/' ol
tIle water tllrc)Ill. III Niulg ltiver tile
IIt>oct took pI;Ice. 'I-llc \valor log-
Bing iI I re side IIt LIl luv :is like Pun)Ir it
1_iI\'OUt , A ll\l,)itzill'i La VOL it

KrIst ui'ba 1.ilya LIt . Sa]11111 iI Lilyot lt-,

Yasllwa lrt Na Ear, 'D iIL;iI 1'a)’oII r,
Corporiltioll Colorlv, Dalrdigc
I,€1vo ut, Sh;ulkal' NrIEar a11d sever-
al otlrcr areas Jliil)pe11cd llot
bec(\useoftlrerdi11 s bIll for the Ilo\v

of water tilIIr caine through bIaug
ltiver. The now of t 1131 v..,IIter v,'as

such that it wrecked llavoc aluong
tIle residents wI lo left helpless at-tel
the incident.

’Flle tlnusu ttl \'cater logging fOI
sell llours fIeIn 4 aIn to 2 pIn on
Octobel' 23 resulted iiI huge i110il.

TheMg®av8.,da
Namur CiC)/ Line 1 2023-10-06 1 Page- 8

eh itavada.com

NAGPU R B Friday m October 6 u 2023

eliLr)' loss to tIle cit'uerls..After the
flood I IIe I)coIJlelr3d no choice but
to \viltch tlreir ftlrlriture, fridge,
\vashillg lnaclrLne. clothes, valu-
abIes, food gr:li lis in tIle II ouse get

sub 1lrerGcd ttllder Hood water. The
Sill.lation was so hOFlibIC tllat cit'-
i.zcrls \vere rnaclc to suffer without
electricIty, dl-ilrking hl;lter and
witllout food for 3l11-10st 2{1 I'\otll's.

TIle Hood that day clair}led fotll
lives and left tllousilnds shocked
to see tlleir vaI11:\bIc goods beilrg
destroyed iII water loggIng ill Llleir
In)uses, cifflees curd slrops.

in tIle mpresqrrtaLion tIle vlc-
rims pointed out the inaction of
the local adllrinisLraLion \vI\icJl
caused huge cIalnagc to pIl\'ate
J31'oP'ar ties.

It said, "-fIle local adlninlstra-
lion has I'alied to clean alrd lnilirr-
tiLin NaIlg River before tIle niall-

soo Il and clue to wllich.tIle Hood
took place."

It also Iucn Uorled about failtue
to utIlise tIle CbrrtraIGoveunnelrt’s
'fundofRs2,1.17crore forArnbazuri
Lake tUI(I.NaagRiver rejuvenatIon
project:lllegal,Lonst{uctionofcon-
'Crete waII of-eight feer in Ireigllt
and- Irundred :feers in length
bv i4iha NletrQ on the Ni lag
RIver *h,i thin ,100 nretcrb fronl
AIn brt2ari Darn v,,hich ls-a no coil -
structlon zone.

’FIle citizens also raised the issue

of Illegal construct lol) of
Vivektural-Id- 1\’£elnoria! within 50
nreters o fAinbtru\tiovertlow poInt
by NagpurN'lttnicipal CorporatIon
(N!\'iC) wh.ich is also a no coil-
slruction z011e, IIesul ling iII big
obst {lcleofsllroo tll\viltcrno\vfron1
Anlbctzari over ilo\v p.oirlt .

The affected cirtzeirs also raised
the dalra11d to conduct in\111edi-
ate sLrucLural audit of All\bu4ari
Like and.Nang.Ri'ver to check the
condition of the Nva tel bodies and
also to !nitigate -future -stlclr ind-
deuces duringmonsaoIr.Un)' also
urged to glrift -the' Vlvekarralrd
Memo.rial from the ovcr11ow

point for slnoot:h Rowing oJ:warer
Of the lake,

q
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RAIN HAVOC IN NAGPUR CLAIMS 4 LIVES
E! City receives 90 mm rainfall in

just two-and=a-quarter hours

R Staff Reporter
NAGPUIt, Sept 23

Ft IE citv of Nagptu faced the \wadI .of Nature in the
wee hours of&rturdav as it received intense rainfall,
leaving rniur)- wondering if it \vas a cloudburs.t, Till
fIling of this report on Saturday evening, the adlnin-
istration had confirmed death of four persons. apart
from the death of 14 cattle_ noun’d 400 persons \,’ere
rescued from various low-lying ardas, and shifted to
safer places.

The dounpour. u'idl lightning and thunders. kept
the Nagpurlans awake with fear, BeTh’edn 2_ 15 anI and
4 .30 anI. Nagpur received 90 min fainfall. Till 5..30 anI,

(Cont.d on Page S)

Rescue operations at a flooded locality in Nagpur
on Saturday. (Pic by Satish Raul}
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Rain §lav©e
n

lil P4agpur...
thecityreceRedtota1109mm Disaster Response Force
rainfall. The citv received (SDRF) weredivided into set'
cumtnat ive nrinfano'f 1 16mrn en groups to streamline res-
till SaturdaY evening. The cue of people trapped inlo\\'-
heavvn&rfal] resulted in cita !yingareas.Natipnal Disaster
iconic Arnbazari lake over- Response Force (NDRF) and
nowing. The water from the SDRF teams were deployed
lake unleashed a flood fury for flood rescue' operations.
on the areas alongthe banks The district administration
of city’s$ignatureNaagHver. requisitioned the Indian
The force of water was such Anny’s flood relief columns
thatitleftbehindatnalofroad from Headquarters Uttar
destruction in the form of Maharashtra & Gujarat-Sub-
debris of payer blocks, and Area in the morning.
damage to roads arId pans of Accordingly, two coltunns of
bridges.over the .river. . the Indjan Arrny with engi-

Eknath Slrinde, Chief neer equipment and boats
Minigter, and Devendra . were deplOYed in the area of
Fadnavis, Deputy Chief Ambazari. They rescued
Minister, were constantIY in about 40-'persons in all age-
touch with the Nagpur groups and also provided
Municipal - Corpordtion thernwith medical aid.
(NMC)- an.d district adminis- All the £orces put together
tration. rescued around 400 persons

At least two wolnen and including senior citizens,
two men were- confirmed children,indothers. Around
dead. They included 40 students of MIlk Badhir
Meerabai Paley (70), a resi- Vidyalaya also were evacu-
dent of Mahesh Nagar, and ated to safer places. Ih'o
SandhyaDore(80),aresident teams of NDRE Fire and
of Surendragarh. One more EmergencY Services
body was recovered in Nag Department personnel of
rivnrnearPancIIsheel Square NN'fC were in action. NMC
on SaturdaY evening, but -' also issued emergency
identity could not be ascer- helpline numbers for citi-
tabled till fIling ofthis report. zens.
One more man Sanjay Assoonas the newsof the
GadegaonkarrepoHedIydied ' flood waters entering vari-
ashe fell into a pitdugup at ons localities of the citY
tIle construction site t;ehind including some educatio nil
Trauma Centre. Institutions spread, the dis-

The areas of Alnbazari, trictadrninlstrationdeclared
Sitabuldi, Mor Bha\'an, hoHdav td schools and col-
Variety Square, etc were }eges in the city as well as
floodnd_ 1\.\,n teams of .<;tata rrlrnl arAas nf ttle district_

https://vwvw.ehitavada.com/artick.Fhp?mid=Mpage 2023+Jg-24 bO 17f45e46080e4e99f6251e26adcfa5650f8 1028cOc9&JSON# 2/3
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Causes of urban floods entirely man-nta'de or 'artifieial
H By Pae&InFl short Abuja

11 Il: nthxlin£ Ilsat nerd
ttavc Ital)pclkql llns bIt ill,'It
Nat:ial to Its tIle. It

IIke it

pId tIP lllc
pIt res of

,:I lllrir li\.ch.
1: 1

li')11 11\It 11

It.II in it

1: tIlt. tI111111 tIl 13l111 aLl

i t\:rttbt'tlltr biln:fdt'''ud'•}'

HaItI bRU :dC. Lak3JE:BIII.
anne IIII>,Ill nrlrl nlally
lrtorc. 1l131 11\cir ll('otliltE ib

ltD\c tnt tII lol xrrlltnl
TIle iI th)idbtlle loss ol fIVe

II r,'c.iotl$ 1'1rt4 aItd COles of
ruprc s of I>tI sunnI and State
3358 s iII \\l\;It can OIIIF bc
faIled n 111311.It late lrn6t'dr
ol l\unrllrl}tIl bI op,)I IItIIU
Ills slr3Lcn IIte f3illr of till.
zc.its in IIte 3rllrlilrtjtrntiril\

21. :tI13 \viII be ctcJtcd in
tIle Irisl arr of Natuitu lot all
tIle \clot t: lea:taIIS, lore\'(.I

IIt>luIs. Statl' llelkf arxJ

ltcl13btlit3tialr bIll IIster colt-
\ltl\'lt•tI IIrr ruxIDrrlarT sur.

try. tlijq•t'll•tl jtu11rl111:111135
Ltc tuttl.ItIct(xI :11111

all I IOttIll I'll a }}tCClirl pact.
iII:c IIft 1lrr lllullclll flood
rrJlllrrJl 'I-IIe DcIluty CIUrl
bIll tiFIcI l:\\tnh'tefl OlfrcJills

tO IBrkC' SII ItIII: Ilt?as.tItes it,I

In tIle after nral II of the

bel

LogIn

TheF{itavacia
Nngl3ur City Line 1 2023.1043 1 Page. 1

el\it a rada.coIn

cllslrdlrB tllat nooclllr t: does
IIut OCCur rv,'rl :lner tIle
Ircavlcst nlllr b. CJtlc is IIt.IItt.
fIll lol tInt. Tllis I'ulh.
itrutuhl tlfurlt tIt, \vc III IISt III):
let it ctI ot Ill:+L 1:IIon(Jr is
crlolltJ I. Wltll roI\fILtcnc,' III
tIle adI\\IIli st ratIon to deIIver
nI Its la\\-1:61 Hi tC11c\(tott 1)t
llle Cover 111111 tIM'S llubUll}
la Cf>IIII' all 111l1 al Itlc >JIll,r
llljjl. tltjq 5l111111l1 Iv. It\t. !'I\t
bI tlrc \\';lkt'. tIjl calls.

'rllrtcl-arc. It is tIle cltlzcn
IT III:It bill Irnvr IO IICIti
Itscll bv sclzJllf, tIle lltitbllvc
nlld \torHl IH \\'ttl) tIle ptlblic
servants \\-Ito after all, nic
alr5\\'t'lablr ta Irc llrc• lico
Irlr. 11 to lrlul b'JOlt is tItl its
rctlu iII 31111 }'lrlllir ltlclllnr)
1)cUlt: U•tIat it is: tlti3 iltcl.
clotH tw b. iII II;lllUcr uf
IbrUtE b)st iII SOlltc rcllwte
t react ol Dtlr ball is. IIt[are
that It3lil\•IIb. III,'I t' is a

(Ca II hi all IKrEr !)
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Cause$ of urban flood$ entirely inan-made or artificial
(Conrd /rani pwc 1)

\\llrtlo te of 8.9 nrontlrs pllor
to tIle onset of the next
Sotltlr-West rnol\soot) dtlr.
It lg wlriclr. if we hsolve to
It lake ottr voices ltraltc r,
{Jtlst as tIle cltlzens ofSrlrat
alrd Irrdorc dId by convert-
ing 3tlverslry Into advmlt age
al Id tllcmby c0111llrg on tol>
of tIle slttlatlon). \\'c. wo\ltd
llave dOItC ottrsclves one

llell ofa bIg fo\’our.
Urban floods can occur

when n rtltr Pnssin8

Ill rail IIII tIle cIty breaches Its
clllt)ankn tent as it cli(I \vllcll
protective \vans of tIle Nag
ltivcr cl\litllatlng frcInl tIle
Artlbx/.ari Lake cbllalr sect. It
call also llappctr dtIe to
ctI)831118 of stornr \cater
drailr s; lack of proper
clrailr3 rIC ststcnr; rainfall
ovcnvlicl111lng the capacIty
of dm SilaGe systcnr: In}III az.
anI atrd irngtllar plalrnirlg
conrpotln(led by tIle prob
tern of illegal cncroadr.

FvJ I F'i !< ; e :,:..I' {II

Nagpur City Line 1 2023-10-03 1 Page. 2
chit ava cIa .co nI

irlelrts \vIIich ClIR)irlate not-
II fat \vale[ courses nCCCSn

sar)' to draIn out excess
water; IItt)an heat isla nd
effect. resulting in an
Increase in rainfall over
tII ban areas; dubBing
wear IIe-r patterns (ClltI late
rlratrBL') lesser btlt more
Int elise raIny dayS: Inl prop-
or disPosal of solid haste
,(dolncsttc. colnmcrclal alld
Ind\lstrial) and dtln\pitrg of
const rtlctio n debrIs Into
(IntIrs; sanctIonIng (level-
olrlncnt on noodpl.llns,
ponfls and \\ttlands trl\lctl
actll:IIIY Iravc tIle capacIty to
soak ex tri \\'alec lltcrease III
tlrballlzatlolr tbIItIt- tIP and
I)avc'd areas rt'I)Iacing nat u.
rat laIId sttrfacc,3 \\itIl
llnpcr\’taIls stlrfaccs like
roads. I)\lildlngs and park.
Ing lots) as a result of \\'I\iclr,
tIle no\\' ofunrcr increases;
conrbilratloll o( stornr \\,atc r

and \\'aste\\’ater in the sartre
set\\' r s)’stent \vhiclr IIj>on
heavy talIIS can becolne

© 2023 The Hitavada I All Rights Reserved
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overwhelmed leadIng to ;
schngc back tIPS and tlrban
floodIng tllal stinks and
Infects. and cnn\eIIot) of
grout Id\vater alrd ot tIer
actIvitIes leadIng to land
s\lbsidenct'. catlsing areas to
sittk dIId Income lno re

prone to noodilr8.Tltcrt' are
other reasons as well fIInt
\\iiI be too vol\llnlnotls to
elrtlnlcrale llc:re.

Ill otlrcr bord£ tIle catlscs
of tlrbalr nao(is are clrllrcly
lnan-rna(Ie or artIficIal. It is
not as Ifsrlc£essj\re CitY

ad in tnistrnro rs \vere
tina\care of Illcsc reasons.

most ofWIIldr is a Google or
CItnIGH-3.5 sea rclr away.

And it is Int as if tIle pm.
vc111lon and rnJtIGalloII of
tlrba it floods is rocket sci'
cncc. On a tlgllter note. per-
llnl>s Irc hnlrld }iarc sorted
ottt tIle sorry state ot otlr
tlrban il\fra;trttcttlre IInd it
been rocket scielrce: 11rc
'I It]\\' to do it' is set ot it III

great detail in IS Code of

Powered by iDocumcnts
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Practice for StornI \\&atcr

DKllna£e tlS : 17':2 – 1983)
and aIJler Codes, in 1}to
NatIonal Btlndin£ Cade of
IndIa 2016 {StorIIr \Vatcr
Drainage. Surface \Valor
Rlln.ofT) arId otllers. As d
pro.requIsite to desIgn, data
Is tIle key. I can bet my last
SOO ntpecs that the cIty has'
n\ n lapped Its draInage SF
tPn1. the CQntotlrs, \VatCF

clranncls, bet lancil potrd s.

low jyIng areas, dr ronJc
water loggIng spots. land
sllbslstence, flood plains.
ellcrQaclllnents on liven
lake and I)Dod c3tdrlr\cIlt
areas. hIgh flood Itazard
zones atrd tlrban lleat
Islands. I'd la\e to lose the
beI, tlrorlgh. DesIgning
WitIIOtlt data is aki II lo s\\nt-

IIng a fjy in the dark.
Deiigtring for addressing
llrbatt floodIng nqtltres a
conrbinaHol\ of Inrpro\’t-d
Infnlstnlcture. betTer land
rise planning. sustainable
tlrban design, and climate

Log: r+'
(

resiIIence rneosures that an
be facIlitated by geo spatIal
airajysjs of tIle da-ta

obi a-trIed from tIle mapping
exercIse

A 'MIssion Flood-free
Nagpur' should be la\lndred
on IIte IInes of'MIHloll
Flood-free Gu\\nha t f. Tile
cIty shotIId enlbnlce Sponge
City Mislon tIle goal of
wlriclr is to cnbaI ice tlrban
}lcrrlrcabili tV, at iQ\ViIIg CRies
to retain and utIlise the
nliIIhll they receIve. Tlrls
can be efFectIvely adrlc-vcd
thrortgh an tlrbon lrrlsslon
in the vcill oft IIe ,\taI
Mission for ReJuvenntlon of
Urban TraIls(urInatiOn
(AN4RUr). National Heritage
CIty Derek)I) n lent and
At !gnrenlat lol) Yojatra tFIRJ'
DA\l and Sln3n Cir)'
Nlissiott.

(To be concllrdcfl)

(;

fTlte atltlror is norM
ArClriteCt, Enulronnterlt nIIft
Heritage Acriui5 tf

(1
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I §oiutier} ta !!t*bail fi80{is !ies in iitiI$VatiVe
i U By P3rzmJit SIngh AbuJa

of IIn
cllal IEt'S 1l131 are taking l3ln,it' tnpar

ral)id llrl,allisaliolf) tllitt I

tIItIng III IrC<ItIC111

20 IO.

llVdirab:Id 2020
tIle illt:rcasc i11 IIlo

T,',',iu inl'=nsity uf nlil if'a.i

Sclllcl11L\cI :3.SI:tItS III NeII:IIU
:l1)2:\. 'l'llC:J.' i11111 (IItter cIt'veIl)I'
slrtrtllll 11111111l11 tIle Full('I'rlrt.It :1111l11

ttit•S tu lrviSC tIle SI;lllttillds (1315,

IIy h'lIIcll iIi's tEll of
itt \valor 111111)(

iII Id 5101111 tlrninn8\' are bcilrc
tl\altdalfd. As all cxaltll)it'. fOI tIle
dutch of $ul'lorc’ drabIts I-tlr runofF.
IInDa of 6 :tlltt IZ

lively in an arc-raRe annual
1000 tIIIII iII\d 10(X)I

?o(X)nun respectIvejy a
ll)clitJcd.TlleK. allcl tit IIt.t

Allulltlltv'1 irs st 111111,1 1:::

Fjt

+= H; h FH T ;a H:: •{: ;j pp= t: ::: +;::{!

;\

SIr; it (' II rat tIle pIn pos(II do\TJulrlnclll
does lrot illrjlt'dt' ot :IIter it IF nOT.’ ol
itII face ItII) oII or if it

(toes. tlrc I)rujcct IIjo jlc,III'IIt sI1(1111l1
dCt11011slrate rc$tor:ltioll Oi tIle sail le

at Its o\vii cost. Sul\llrissloll of COIllOlrr
data shr)tIl,I IIe n\.’,do Ina IIli:ItO rt for

all ctr',Tlojtlltrlrr lrroylttKtls. sIItall alrct
big. Anlcl',dlrleltl sllolll cI also be it 13(to
lol'bicldilrR tIeveil)pIt lent all I to go'

land ]tarccls stlcJr as flOodplaiIIS.
cat I'lIIIIcnt are its ol rivers and \filter
bodies. and \CL'IInt IdS A iv) go' list
call::l511 IIK of srlclr ale+s (band IIPC,n
It laIr pill8 sul:8estccl callier itt II,is WIt.
del sllould be notIfied. Nbastlrcs

stIr.II as jlertlrc irl)it' roads, loof lol)
Ealrlcl-Is. railr \call:r ttaryl StIltb crc-
alia II of lititl gill dans. green spaces
and I)Itte spaces flakes alld ponds I

I'o'xcrcd by iDccu inc ItIS
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sItorrld be tIrade lnandntor)'. \blren
l>roIroslllg dt'vcloplnenl of la)X>tItS.
provldi11I; rIGht of \\ny/connectIvity
beyond Its boundary is tnandat o ry.
Ilo\\nrel v/Iron an adjoinIng layout is
I)IDl)oscd. oft CII tIle ron ct not\,'ork
connecliv Ity is broken for the sake
conlnlcrciiU collsldcra{iolt£ Thus,
contInuity ofstorlll \,'aler draIns is
ttrotc'It. rcstliting iIt flooding of 1l18
la}91115. \\’IIlle sulrctiolUrrg deut'lol)-
lnent of layouts, salluioning atltIrod
lib sl\ould stay agiln11t Oli IIIis
accoulrt, Urban areas \\iII) lirnilcd

green spaces (Ind vegetation have
reduced capacity to absorb ra.in\alter.
TIces nuI vegetatIon can help reduce
nI naff by absorbIng aId tra3slrlrillg
\catch SI)aces for plal113tion \there
rlrust IICOde(I sIlo\IId be carlllarkcd ill

tlrc D,'vcluptneIll PhII by tIle acLlliII
iSt rat it)II

III an intelvic\\' pubIIshed iII tllesc
cslccn led colu inns (ScI;tclrlbcr 27.

2023) rc8nrdll lg tIle floods Illat
ocalrtcd oil 23rd ScptcIllbcr. I bus
qtlotcd as Iravitl8 sakl Ill at it \\’ its a
nIall-ln3de disaster 1l131 is trIO.
vcrslblc. Tlrts conllt lent \a\s lnadc trl
tIle colrteH of Na8ptu city'.\vIIldl is a
st tIdy bI colutnlclion on Io\v lying
areas. encroachlr\elIIS on rIver. tak c.

and polld utrJ intent areas.blowing
ofstortlr \\-,tIer dr,rias. lack df }>rojler

(Cotlrtl on paGe 2)
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FIle B-lit: :-IV acia

$8gliti8K! to uri3'a91 fiaocls !ies in inngvative'engi§ieei’ing
ICould from paK 1)

drab Iage systcnr, raInfall
oven\'!\clnri ng tIlo capacity
of draInage syslen I, Irnpbaz-
ard and IrrcgtIIar planning
and rapIdly dilnlnislr Ing
open pernrcablc spncci it is
I loi niv dash. Ira\cover, that

cII Ionic Qatar.lol{gillg areas
stlch as Rtcl1 Bh:Ivan. Jlralrsl
Rnlrl squaw, LaludpanJ.
Ganoslrlit'tIl and orally
nIorc ore bcyolrd n\lt18a -
III)tI. OII the CI)III rarE IIIIs
CII ro nic problertr can be
nIIt !gated by increasIng fIle
carryIng alilbclly or IIli
stonn \enter cllaJns manI.

fold, l}roUcllng catch basins,
clIR’ons, and pIpes to cHi-
ctcnlt)' transport rtttlofT
\\ntcr to approprIate <Ils.

clraq'c points. by InstaUing
Frcllcll DnIins. creating pcr.
nIcaIne surfaces, a luang
other nicasurt’s. TllcrcrQ rc.

the dlronlc flooding of
tltesc areas cannot and
sllottlcl not be takelr for
Bolded.

llrc soltltiolr to tIle issue
of nof>(IIng in tIle Nagpttr
Municipal (R)rporatlo n area
(spread o'er 2 1 7 sqtla re

! \\:--i i !•-: :== : I . ri_ 1..1 :

/

i n • & P r Hi

Nagpul- City Line 1 2023'10 X)4 1 Page- 2
chit ava (in .conl

kilollrct rcs) bill largely bt' a
matter of nritl=3tlotr bv

inc:ills df II tIIO\attIre clrFi-
ncc ring.

NIK coilcorn is that the

Nngptl r Mc'lropolirall Area.
a nrost ly \4rgin expanse
cncolnpasstn8 3377 square
J51olnctrcs ll 6.50 tImes lan-
or tIlan NaGptlr cIt): 3(M, of
NaI:p tlr DistrIct an ct alnrost
tIle size of tIle state of Goa

(3702 square ktlolncnes) I,
slrolIItt not go tIle Na£ptlr
cltv h’av and indeed IIte \ray
of at IIor cities stlclr as
GtI\call’at i. CIIent lat.

bItinItial. BclrFaltlru atrd
IIttle rab;rd. It vb.CItltd be
ilnperativc. tlrercftIre. to
carr)•otlt Tcrntin llodcllilrg
of F{a8pur l\'Tetropo11tan
Area tlrat arc planned for
urbanizatIon froln a8ricul.
tllnll land. forcsl or 18\r

Erode land. la\v lying areas
prone lo flooding. luna try
or 'abnntlonctl gIInt rics, etc.
DetaIled al\d cnrcfrII collsid-

elation \vii II respect to Its
tlralnaBe is nccasa ry. B,

detailed cont Dtlr StI rye)'
silo II Id be carrIed out not
only of the gIles that are
plal tIled for ilrballiz3tion
bllt also tIre s lino Ilading

© 2023 The Hitavada I All Rights Reserved
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areas to verify tIle q\lnntiry
and area contrlbtlt InG
rtltIo£f, p rcscllcc of ally tO\\'
lying and nnturrl water
I)octy actIng as Iroldirrg pond
or ally nntunll draIn passbI8
tlrrotlgh tIle area and
bc}und \\'Irosc fiSIIng ltp
and dIversIon lnav cause
\cater lo881ng prot)IOIn on
TIle site or stlrrotlllrtlt IR
areas (SOurce - NBC 2D 1 6).
III tenrls ofbtlllt lorIn, thIs
nra}’ in tIlly font iCt IO tIS ol>on
IIICon spaces, ilrt creDit nott .
ctI \\lat Pn\n\=s, it nd dla)I ncIs

and poll cIs across lreiG)lbor.
hoods that call IIaltI raljy
detaIn and fIlter \cater. The
floods bf23rd Septernber
otl81 it to slittr thc Nogptlr
Rtctropolltan Reglolr
Dcvclopnrcn tAut llorlty
tNt\IRDA) to revisIt its
plans.

Al>old 200 years aGO. Joll n
Stc\\’art bOlt and Adam
Slnith prol)osul tIre
Inetlro,1 ofllrcaiInit if
Cross Dolrlcsllc-l>rocltrct
{GDP). It \ras based on
ccc.llolrllcs witllottl
l3ctorin8 tIto coSI on tIle
environ rIrcnt .

Ulltil dtnrnt c dIanBe
became a big lkyle: eco-

Powered by iDocu n\ents

La

nonllc,\ \ras aIx)IIt profIt .
takJng lninus the cnT+on
lnultt. For cxanrptt', lllc tra

\\’as the \attIC of lts lllubcr
\vlrcrea5 its nc\c val tia tion

indtrd hs Its oxygen. bIo for
tilt£er. nrlcrol\tltrletlts. etc. If
Ta(lot) a and other forests
were to be CIlt clot\ll. fIle
tmdltlonal value of its tlln.
her \\'olllcI bc III 1111111)lis of
nIl)ecs. But its eII\4ronnlcn .
taI cost corIId bo exti11ction

of nlt)st species Indtldilr8
p\'rltaps tIle hunlalt race. It

is tinlc. ltrer\'fore, to rt'place
Gross Domestic Pro(lllct for
Gmc'It Donrestlc Prot'lttct as
the true-nleasure of eco-
nI)nI ic actIvitY (sott rcc
Nlshl Ntlke4i). Before
allnouncllrg projects. pol ill-
cinlrs of all IItres, adlnltrts.
trators, Inntlclrcftrs alld
ttrosc.u'llosc decIsIons u.nl
lmpabt tbc fIll tire of tIle

only planet that ive have
vlliclt \ve call Fnrth shotrId

all their pan clrgagc' with
engl11cc'rs. Irydrologist s.
OIl\irOn it lent al coIlstIlton is.

url)all designers. to\\Ir plan.
oars. aFchltects. NGOs. bItS v
bees, a al vis–vis the feasl:

bIIity of tI IeSr proposals

b

dtt ioll aI \HIttatton of a tree

+Log t n

E
fronr an cnvironnrent aI per.

SInaI\'c. More importantly.
t trey shottld pay heed to
theIr advice.

It Ls eucntinl to rnanage
stornI utter effectivejy arId

der,lop slnrleBies to adapt
to changing weather pat-
terns and the Increased
rLsk£ assoclatc(1 witll urban

izatiolr arId clilnate change.
\\p(' cal\rIot aKo nI to let go
trllllons of liters of free raIn'
\t'aI or by dIal\nclisinB it
st raid it ilrto gtlttcrs nlld
dntiIIS thereby \cast ilrg a
prt'clotls naltlml rcsollrce
\\’hen cities grow bIGger at a
Irecllc pace as is tile alse
\HIll NaH)tIn a lolrg lerln
\4slolr is ncccs9ry.

A wIndow of 8-5 nrontlrs
Is \chat \ve citizens have
before the advent of the
next SatItIl.\Vest llronsoon
lot fonrrlllatinc an actioll
plan, hopefully in coll3bora
lion hIt it the adrtrinisl ra
tion. \VItal are v,’c \\•alti ng
for? Clnngc xviII lrot collie if
\ye unit for sonic otller
li Inc (L-allcllldcs)

iL: :

(TIle nutllor is a rlotcd
Anltilcct, Enuirolrlrteltt and

Heritage Aclil'ist.)

!!;;i}}P I
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Vulnerable water logging areas
THE Nagpur Police hilye identified several vu}rrer;abI..e areas
prone to waterlogging during floods. These areas inClude:
Gittikhadal\ PoIIce Station: GajananNagar, Hanuman Mandk,
Got-e\'\,'ada Ring Road, WelCOIne Society, Arafat COlonY, Shi\'
M aIrdi r, Swa£'at Nagar, 1\'laheslrNagal CPWD Colony,Manovihar
Colony; Sitabuldi PS : b"lorblravan Bus Stand, Varrdana
Apartlnenls, Anand Nagar, Panchsheel square, Jhansi Rani
square ; Baj aj Nagar PS: Corporation Cn lolly, Crazy Castle, D aga
Layout , Shankar Nagar; And)azariPS:NITswiDmring pool,.Raikar
Colony, Shankar Nagar; Wadi PS : Shinde Bha\'an Dattawadi;

(Conid OII page 2)

\/
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\vork oi! \ViIt' fo oiilr}{ i [ they
\',rant to pro \.'ict(: Il ::; IIi ( c to the
citize iis. Dllallt<> Ii a FOil Ilo us-

es major Ilt)sl>it-ais. The

City police step PP...
September 23, tIle shared

that the police received atotal
of 275 emergency calls 'dt Ir-
ing the floods. The firstemer-
gency can was receIved at
3.36 anl and the peakofcalls
v,,as occured between 5 am
and 6 am as whopping 95
calls v,rere received from the
citizens. Sixty emergency

(C:ontd. front page 1)
DhantO li PS : Ranldaspeth Sai I\'iandir, Yeshwant Stadium
Ajni PS : Ba]akrish Nanagar; Rana Pnltap Nagar PS : Ram
Mandir; Kotwali:.Dasanr Road;Yashodlr ara Nagar PS : Baba
Farid Nagar, ShivNagar; Jaripatka PS : Indira Nagar, SarnIa
Nagar; Pardi PS : HP Petrol Pump, Dlrargaon, Pavangaon
New Kamptee PS : JP Nagar; Kalnrana PS : N’langaldeep
Colony, Bharat\\'ada Chikhli square; KapiINagar PS : Amar
Nagar. These identified areas are susceptible to waterlog
ging during heavy rainfall and flooding

Sontu--wR s operating...
holders under Section 1 M of
Code ofCrllnina] Procedure
(CrPC) . These persons were
getling 1.5 per cent to 5 per
cent share frorn the fraudster
for a\;ailing the facility, the
official said .

The official further said
that\nkrantAgrawalwholost -
Rs 58 crore in the on-line
garning fraud, had deposit-
ed moneY in 12 bank
accounts and later the mon-
e)-was routed through 55 and
then 400 bankacco tInts. The

POwered by iDocunlents

b\,the trafficdepartmeIrt will B
also be a lnajor clraUenge in }

stream Ibring traffIC around }

Sitabu]di area_ i
i

l

calls were received from 4
am to 5 am while 70 calls
received from 6 am to 7 am.

As the situation improved,
the volume of emergency
calls gradually decreased , he
said, The CP appealed to the
citizens to contact the police
ilnnrediatelv during any
enleFgenciV situation,

<;

police also learnt that the
cash was \\rjthdrawn by
unidentified persons ftoIn
the bank accounts immedi-
ately after laldrs of rupees
hrere transferred to the
accounts

}\{[eanwhile, a teaIn of
Crilne Branch ret\lrnedforln
Kolkata as theY were unable
to talce the accused Astba
Jain, Rab)'Jain and\ana\'Jain.
The three were charged for
pressuring the \'lctim to with-
draw the colnplaint.

https://www.ehitavada.com/arlicle_php?rnid=NCpage_2023-09-26 b3dbOaeabf66c5dcff8246tHdadc7c116512255fd376e&JSON 3/4
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B, i93©gud,img parag'v§g§
Ba{8©gr{, df8\w93
a Staff Reporter

RELENTLESS rains caused severe

flooding in the ciF)' and claimed
the lives of three persons incl ud-
ing ll.vo v,:o]l~,el',, OII e ofwholll \Vt-IS

suffering fronr paralysis. The
deceased have been Identified as

San(Ill}'a Sl1)'antrao Dhore (53)
fI-on ISt ll-eIrcbagadh and I\'leerabai
Kitlil)usw£llnv (70) fro-In Mahesh
N£tgztl'.

III tIle fIrst incident, Sandhya
Dhore and her mother Sa);al)ai
Dhow (72) were residing in a rooln'.
In the SUI-endragadlr area when
disaster struck at around 4 aIn
Due to the rising water level, reI-
atives evacuated Sayabai to safe-
ty. However,. they were unable to
move Sandh\'d as she was para-
1\,zed. The water continued' to
surge and reached up to four feet
inside the ropn1. Sandhya
drov,,ned on her bed and the incl-
dent \vas discovered at 7:30 ain
\chen rescue tealns entered the
Irouse. Her body was sent for post-

Powered by iDocun\ents
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\;

mortem. and. the Gittildladan
police have registered a case of
accidental death

In the second case, Meerabai
was living a lane.at Plot No. 98,
1\'-lallesh Nagar, in Gittndradan. At
around 2 aIn on Saturday. she
opened her door d uHng the peak
of the downpour. The tasking
water breached her resIdence and

swept her away with its powerful
current. I\„leerab ai succurnbed to
drowning as the water fIlled her
nose and mouth. Residents dis-
covered the tragedy at 6 ali . .Tbd
inciden.t was reported to the
Gitti}dradan police, who have reg-
istered acase of accidental death.

A third incident"=occurred near
Panchsheel Square in theDhanton
police station area on Saturday
evening. The body of an uniden-
tilled man was found entangled
In the nullah. The rescue tealn
recovered the bodY and-sent it for
post-mortem. Dhantoli police
have regjstered a case of acci-
dental death in this case as well.

https://www. ehitavada.corn/article.ptlp?mid=NC:page. ..2023-09-24 9e39c7c4 b7cbcfea2558927eOf784 Oed650f84672eQnq&.ISC\N 2/3
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.Rain;'affectee:i truelers want
financial assistance froEn Govt
a Business Reporter

HIGHLIGHTING the losses
they incurred due to the recent
heavy rains, traders on Sunday
urged . U C Nahata,
Adrninistrat orofNagVida'rbha
Charnber - ' - o'f CommerCe
WVCC) to senda request to tIre
Governmenl asking financial
assistance forthe affected ones.

In.a 79th annual --general body
rneeting of .the traders’ body,
the Nvec rnembers said that
man)'' traders suffered bea\T
losses due to the rains. U C

Nahata.presided over the meet-
ing which witnessed.. the pres-
ence of.-.a large number of
rnernbers -including former
office-bearers.

The melnb6rs also suggest-
ed forming a special commit-
tee to nlaintain a detailed
record of traders’ losses due to
natural calamities and present
it before the Government.

i

PowerQd by iDocurnents
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Exl)ressing his \ie\vs, Nahata
said he would take all possible
steps to safeguard the interests
of the trailers. He further asked

all the affected tnlders to pro-
\ade details of the losses along
\\4th the photographs. “Submit
the details within the next se\-
en days so that we could for-
u,ard it to the concerned
autlroHties and trY to get assis-
tance,” he added.

It is important to note that
nlany traders having shops or
godo\',rns along the banks of
t]leNag and Pill rivers and those
based in other low lying local-
it,ies suffered heavy losses due
to the rains.

Earlier in the meetihg, the
adnlinistuttor presented the
financial report of the body
before {he members for
approval. He also gave satis-
factory explanations of the
issues raised by the partici-
pating'members.

C#
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GBTY §T94YGGLE§ AFTER F LOaDS
hI! taxa

kNarrtlu.I IIvy IIipw Itd&d C)b#Ua& Path• Sbtbn Ulu tIlII md uuhauo blot b the blugully ol Ua Bac)d valor arxI
the lbw+tf IJ so tabled Un llUr llnl by accuuwb lod hI cjty nul3ln, Sat;,h II>at}It# tntNltl te nI it h du ural or kurt+

j\:rrlrutftua lug I:

I a tIt tA•u+bIle u pr qs ethyl\•

:+ tItSlbs ILb+ lntntlw Uri;
tjq•jIla}\11 Ig rrlllubt h-dIn
aCCunI\laIrd in b•brrrtclrtb.
(ruleR in Ur+II++ bcJtlrrc
rk\llrr>!rerrblwb IqdIL\ and
r#rtrrt Urna hI/trIal a Iva\T
a 31113 is. Tl#T byu txr+\• laL'

tagout d# #oct )}#oathIi b
irlr pareavnr wrbklr rInk
sIlo,II> so doI tImor a yukI tw
alto,t Tbqdvlrata&quI It#
b>b aId berul6lr\I hletlrrr
IIrr aIJ bru a4rrh\a bt Utd

Go\wn&nw bMI tv care Ich
to t\Fuel itIrb herb

Nauru I bIll uk 1)taI
(3lrpor.dba IN>ICI SIan WaS
bIbby diurlberir\[ Clrludnc
Urlrlr is to cbIlau IndIe a IItrE

cd rrra£ bIa b;I lo prcsvlU tJ#
bprrad eI fbI.Bad dbeau+.
>jen\lnvp'axxIa b1 &lob up
bIrch daI\r) itF cu'aralon tu
rruur.tJdrit dat Ft# tlrlnrk
hI IIne IIrr >IIt,I IIt# tu and
tr,tu-i Irren.\4Jt&bu1 laIr arId
Not: 1jut TMtbaJbtJ sUl wn
lull In\.J heel I-allot+ llc3t
rctl,\lb,id# cool nIkIOf Baud

tur} NMC IIu dqaaytxl llb
SIzE and rvanlorb in IIv lvd
ul RuC rhyl III rfu&vr sIt ,Q
le Llc ( s. urc maId in Ure thiEr
ul llc\\ mul)rd all t'uhlb of
b-Jsrc m31clid rhal wat
dtutT4J bao abc Ii\vI Itaplx•dtIIIa IIrr trad barb ol v)nv
bddEcrar,dplpttux• GinIa be
b=\) &ron tlr Ii\+r. II bbb
CitI-,\I kIer tidt nt tIrr ncx>d
It.rel \n brttral 8rc3b. flood

balcrlwbdaaapp3t vrtr#'
LITe datWE it'C raItt}xqurd
hulls of Ivesrutlk)IIt along
the b)rIb II Hq I brI

N\ b( II blur Db3r4n is con.
Cern,U n awry al 1: b+url
\,\.It. oU to be FaILed tllcrc
\vI\rn n(}qI rdicI half.bIll
ulcrB i,I lhrm OII SIlIInI aS
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rcx3d a1 An\buari Obattou Poird aha IIu lbad&

Ilo+ravI. lb'4tql h3tcr kh tIu
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WILt\I bt b'>trl. 81}J r'rtalw
InI Icq, bOb IF dark th\J Hdl+
bulb The cash • ui app ed
hlaLx3ttrrr I State Road
Tt4nslna Corruralbn blU
lure to tvor the ruN of naIa
ItFlair I al llux' buwb or buy

rf \t\$ 3 1ryjrrl, IIlIIe br It+
powu lnaCtUnt'IT in +,\\lui
Cajl baI oil he Dab•Ialat urt£):
III IIu 3fwru3rh IJ IIu Itmdb

IS bx IIrr ( bUrns
nu at+bbFJ+a ul III aim

ouvxl hula k,tcb\c at nun}
laaob kdrinc Stab.\n sIlta
Su are th\lrt-iIy [IIRr lbuthin
Cuup,url Uruikd CbtSU>CIJ
to olualc torulr Ij:CMJ lrbrr.
lc3dbtc IO c,nINa in vtrIal
V>c3Ibi,b of IIrr (itv. Over
:D.mJ nrrt>ulnrrr \bull vt lb
uu: poKer la newly bb Inurl
at }xbvnrnKl wk•tI lott\T)
tht lnlnWruriwc ufc troln

II he Ios

b+Ian a bran of it,lu tbout,

n

Egg

The ru3d+ ou both bLJe£ eJ

IIu Cosdart Flyo\•c1 near
Paul tUnISIrun brnrbtul
hI tna\c.llrr coin Ind pbcal
ItvIR-xJcb antI dId DIn allow
even IIke prRJCUriUru to 13le
Itv road. toUaubK coIInInc of
a rbrU£c abu &>!aarrcpbut
un £BurJ4}-. SInce it wu
SurbJ3$ b ,fbi nB 3Jk<tlhr cIIy

Power supply to 30,000 consumers affected
A mOa borO b>1 IIuXUbFI>

fl !bOLU3 was no;titIE all!
rio}al rl,\llat•ulluu b IIb•re
baa valet avnbllbw+llcl Itv
Irbullen•!ttljtIAttlt.uarl \\lat
hal cr [bntrinc iI in it r Stuu bLu

SlmD3rl)•. 1: JIu rtbut toll
clnlrnclr aCt Scrubnrf 11111

DI+lrB+ul'nn CrnllcbTle dHI
>hulduAll tire to b'Jtrr.ka-

FinE in Col,Bb=sunnI NaEar
8114 the aJ It',inDIE nulalk nu
LI ctrulit rh'ar Hart\Eld boa

Ih•tItles IInt OIIn >utb3u.
Ibn thaI bn + &alet }oF£nJ bU
al bIaltrill N3EXt Fav AlIMr
L'nkrnF blrcrt irl )II at\ulhu'

laLa

>vbdib ott la plc\?ul
dJtap

(IHI

r

i;JTalD by

: I:: f pF ; ( I• ;

ntlbtIt }lawn\'t II ornbltuhJat
ong&ldb vEal IIU in(1 IIve!;
bute in6 on tllr Dt+ t J tr=ftbc
will love to be nra rar, 11+crc

b tJrrac tmfrc OII ball shht
of the \T&taIIa Road in dIll
grctrit There are colrulvrdli
cuaIrllbJ\lllcarx EJIool£ elt,I
dI w 8 IbiD rIF burr bus dup luI
bun IIla jilIE rIP lu bdIXmr{}trauubUr, &oubr chlzdnb

cl3lb la the 8darlrrlbtnuk>n
d\tc, poate. as well al 41urL1
autlrorlltrt latin[ ten,tIll
poInrb A clOwn poInt,-J our
that the cmbrnknunlb oI NaE
It\\'I were Da appropirrc
TheIr heIs)III drorlld tv
luCIe,I bed Ind uIIcI inC brnJlt
bblluI,I t# coluynct,J on an
wtnulubb bo ant Llucbl Ical
do got lace suit p40blcrIrt
A;all be added. SIrI\ tIteuN

bId wItty ofcitizen& anJ aut

IIIbrE

I Le can IFa

dIne bn;bakxbr18bvbr D}

V+Hcubr toPic m both &hIS ol \'I artIn Raad bolw•eI FuN Jtun3i S4uvt P3rnha>lb++1 &xlarz
tna ben ESacked u U+ 1+age or tb tharoudtxv was wu luI &yay an la ton+ruial rtinx

£3cw3lon &pblyd to char 81,due xcuaMat<! on roach alter Iaea vatbr nce\led on S&/xJ3y
at4naniui Latout fWdI Itu pbua,>+t ual: d C;awlkbura, Skatxkt ItuI was d4auoa

Ii&iii
Serial oKci4Js of USCCXI visited SlnnLa FLagu
rut>•tHUr to tiIL• sta£l oI dunCan hIM alt&rmnrh
d N>oas h cjty ur

eUro X4lbV lusbtxJ in at
Dbaranrpctlt dinI IImIt,a
cb3ancl and no DTCr herr
Ganga N,

XtarrLe\Fur Djyriburbn
CrI tIlt.

C>llc nI thr \\•org aFlrrl,'d
II li bY yr8nL:

PutbTrrd b7 iDocununu

. ' ]

NaF3r sub.unIt, ia IInt hls
bbrrcrs serb duc to neRdy Ja
bIo\v Eluula tad nuLit£ lr
abRaM to approach the +lib
btalrl iII. As a uJay Ilk'a bUrr.
otuFOir\t halen +,VIC Lau bt
oa &lrlf due to water V>ffinC
81 331 it bV SlurIIu Nabu
rut>bt•tiua tInt Irklud,\! IIn; tXrar3urlntlb II XV
bt3Jhum3+Ih3K tI bY
D3ndl£e b}ntl II IV BmI
Napa. 11 FT £\ICI, it bY N
EU bL\it ! I WSIthap PaIL I t
bY Trtlcinl )-al ) I XV

E2cbipun. II bY IUIIIon it
n’ ShalllaI NaI:al .I antI it
bY Shankar NJE3r•Z

SinrUarl>•. Il-t\' out$dInE
IC\•drr}tnuna tbl: hr,all I A1
Sha nbl Naea r 5\\1 IdIIng std>.

IndalbrB II EV

Login

Cobdp,sIt I I Ll’IHurrrnlvar
svilrltirbr+ I I bY BajBi Na8bf
sh•llctlll\t, it bY SWitCh\IIE
Ca lupus luO were ;lflc CIe\! due
to na,ItS,

Funlrcc irl the b\stern part,
tIlt on,it)or front Car\r&rJ3
al)lj caused plublrru as traits'
rrri£stott DanI nrc t t L\'pcn•'
rr IIIIes. LnclurUnc thu of
stEel. Frlca,is a)lamb NaIl
\IIlac+, \\'anJrn. Gorrbad3
UTC-bin aJlcctr& blrklr br
tarn tIll IIte pov.VI suPpl)• ul
neII if U.CXqJ cunbunlcrc
Arras bt bUrns isdn NaRar,
t\Hd Na£m. Frit•ntt CaiIonS
l\llice LInt: F3tol Road
Gill nba J3rb ChutuLllc\Je
Conrplcx bIllherb N3car,
SIntta N3car. SILL bIIL4DA

uIl+fled
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By GM Fa€{mavis arimou11ee§ Rs 10,at:IO
ale{ {a eaCII flood-affected ci{izen
B Rs 50,000 to shop-

keepers who suffered
Heavy losses

a Upto Rs 10,000 to
stall-owners

R Staff Reporter

TAKING seriotl s cog11isance of
the flood tllat created llavoc in
Nagpur. Deputy C]riefX'ti-nistcr
and GII arctIan bt IrIIster of

Namur,DevendnIFadna\ds has
announced major relief to the
affected people. Fadnavis
announced.Rs 10,000 to each
flood-affected. Rs 50.000 to
slrol)keepers \\'Ilo strffered
heavy loss and up to Rs 10.0CX)
to stall-owners.

Various -teams
redcued 400

people.
V/',;iIOLIS I teams took
efforts to rescue people.

relp ed 400
flood. Fire

Brigade and Emergency
Service teams rescued 152

State Disaster
Force (SDRF] res-

cued 45 people, National
DIsaster Response Fd-rcc
(NDRF) helped 45 peopleto come out of flood.
Nngpur Municipal
Corponrtion co-ordinated
\vlth aU the teams to con-
d lorL'l\vo

Id been11

divided into 7 groups and
thecitIzensoftIlelah,
a reas \\fe Fe eva CU

NDRF and SDRF tearlrs
have evacuatcd 400 civil
iansqfeb'including40 stu
denIs of Deaf and Dumb
School. 1\\’o .NDRF teams
b’ere on rescue Openrtion
indiffennt partsoftheciry,

Holiday
CONSIDERING the Iravoc
created out of Incessant
raIn, DistrIct adnrinlstTa
tIon had declared hoIIday
to schools and colleges on
Saturday. It had also
appealed citizens to not
to go out of homes if not
essential,

Fodnavis specialjy carne to
Nagpur. and dong \\4th Union
Minister Nit in Gadkari, he vis-
ited some places. Both
convened an emergencvmeet-
ing at Nagptlr Mtlnlcipat

Dy CM D6vendm Fadnavis, Union Minister Nitin Gadknri interacting with officials, (Pic by Satish Raut)

Tllose \rho attended the

meeting Include Krishna
Klropade, Vikas Kurnb}rare,
Pnl\.in Datke. Sapdeep JoshI,
Municipal CommissIoner
DrAblrIJeet ClraudhuLDlstdct
Collector Dr VipIn llankar.
CommIssioner of Police
An\itcslr Kumar. Bunt\’ Kukde
and otIrers.

WIllie int entcthIg\\’itJr rnedi-
apersons. Fadna\'is sAid tlrat
there here Irea\T mins in last
4hoursof Friday night and that
Inonly2hoursofthe nIgh i, clr)'
receIved 90 mm of rain

Roads and bridges were
danraged. Water sceped Into
the} to use, ca\lslng harm to cit-
izens. Tlrere is a prelin\Jnary
estimate of water supply in
about 10 thousand hou ses1

added Fadnavls.
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NMC distributes
17,000 food

packets
TI'IE FOOD items at many
houses\\’ere$nslrcd out by
flood. The ndminlstnltlon
on prIority moved people
who had to leave their
barnes, to tenrponlry reLief
camps arranged at four
schools.

Dcpu t)'Cnrnmissioncr of
MunicipalNajJl)ur

Corponlnon SUresh BogIe
totaltold.'The

of 17,707 were
disrrlbuted to people, We
received some food pack-
ets from Non IIt
Organisations(NGOs) and
somelndividuals, 350 pco-
pIe slayed at the reIIef
atmps tin early night. lat
er on 230 persons returned
their homes.
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Emergency Phone Numbers
Zo IIOS

(})ntroI Room

I,rxnri Nagar '

Dlraralrr pct h

Hantlm8n Nagar

Dhantol i

Nehru Nagar

GandlUbagh

Satnlnjlpura

Lnkadganj

Asi Nagar

NIa nga 1\\'ari

Fire Brigade

admInIstratIon. he gave
Instnlctlons to Irnptenlent
llleastlres ilnlnediateIY and
appealed to the citizens to
cooperate. Bah'ankuIe can-
celled all pre-scheduled
prograInlnes III Nagptl r,
N4tlnlbai and rtlst:led to the
spot.

He \\’as acconr pan icd by for-
lner Mayor Sandeep Joshi,
Collector Dr\qpin ltankar along
\\lthMtlnicipal Commissioner
Dr Abhijcet Cllatldhari. Small
City CEO Prilhvi nl; BE

MLA Sarneer Rteghe too
visited Bllarat\\'ada. \Vadi,
Pardl, Borgaon [Fartlrd). He
console(i tile citizens and

4

8

Ntl nr bers

07 ) 2-255 1866/
7030972200
07 12 -2245833

-. 07J2-2565589/
2SG705G

07 12 -2755589

07 12 -2958401

07 12 -2270090/
2702 1 26
07 12 -2735599

7030577650

Q)
07 12 -2737599 /
2739020
07 12 -2653476

0712 -2595599 /
2590(X)5/2336903

07 12w254 0299R
07 J 2 -2540188.
101. 108.
7030972200

Police prevents
Sonegaon residents
from going home !

PEOPLE DyIng ill H B To\or
near Sone8aon lake on
Saturday srlffered as Police
pa\entaI tlrcnr ftonr going
home. A citizelr told ' TIle
}{it Qvada', -It \HIS Ilorfnal
till evening and tllen \\'as
regtIIar vehictllar lnove-
rnent. 1 \\'ent orlt for some
work but \vII en 1 rettlrned .
lsa\\, barricades at dIet lirR

ing that reaches Sonegaon
lake. I repeatedly regtlest-

https://www.ehitavada.com/article_php?mid=NCpage 2023-09-24 647ce321 077ca49270b08b4a710e5c85650f835f11550&JSON 2/3
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V$C+ta~iTI-:Xk€iNtc iba}{d: Ex}reEfs
\WU"IIed of d:arrge{:§.7yrk agO

A lII;ryit. All IIar tIIT
£ IIl LIlIIe Sy rULJ I) , C DIll

IN /\ ii }>1 It': ’I=llc Nan)url,-IIn)ici.
jlnl fJQI'])o!'aLiot\ (NI\'iC) IIas
IICIt Ill-cI>a!'ed airy plat) or eX.
CC IIt C<,1 V.=OIl.A at ,=*LInt)az a,1’i la-
he over''Llow !)oirrt despite be-
Il\a iilr:rEed by I)all I San.tv OI'-
gaIliz iit tic)n (DSC)>. Nas)rik, st\
years ago. The Sv.;anri Vrvel;a-
l\zlcta -1\,Telnodal, newIY COD-
CI:atI zed ITlad.allcl JCB IIlac Ili-
IIe ill t• Ive:• bed at the oval.now
point were affected dUyj-JIg the
Iteav v rains on Sat'ur€ au

I'lrc rcinirtitlg v.=all of tIle
trlc:lrlor:IIII_ ce-!neIIL cotrcl.'8te
t,loon lat IIDS, tiles etc have i)e-
eII daintlged. TIle mtlseulu si-
tuatecl be:low the statue v,'as

frI]ccI \vial water, dtuuaging
Inurlas and other nI ate!'lal_

Fcll’ I.'casa!~Is !cnc>viii tO ibc
civic bOdY, a JCB nia clliJle' \v as

parked brside tile river at tile
Dyer-Elo\',? point on F2'irl,av '!'Ire
lilac IIbre had beelr engaged
Ulere for last few days to clear
water llvacintb . The ulaclline
#as swept av/aF &ncl got stuck
at the bridge, obstr'uctiugno w
of \va! tel:

RTE activist Shahid ShA.
FbI wIID ltadhlecIL a PIL in 1\lag-
put bell ch oF Bonrt>ay high co-
tut D-ver safetY of Lake. e Ill-
bariluuei3taIrd resideIIao I lo-
caUHes ill 2018. a]legal
IraDhm\rd corlsEr-uciial’, at
iIIct ovel'ilaw paint v;as IT-
spolrsible IcI!' DIe da lnage call-
sect by 1\Tag l-ivel'.

'rl\Ile st>iI!\ray is \Fide and
en5ul-as free ati\v of \vii-LeE

;;}:

The retaining \,raII of the Swab’Ii Vivekanand Memorial,cen1 e’nt concrete
floor, lamps, tiles have been damaged cluetQ{looci

Co linDa ita aITa vvras also \Title
but \vas narrowed ill-to -tXTc> ca-
na:IR So water gets obstrll c-

ted , cree Ling .pl'oblenls,’' Sha-
rif told '.FC)L

After inspecting the 1.52-
vear-olcl en.rbanktnent of AIn.
bazari lake, tIle DSO report re-
leased in February 2017 Imd
said. “Vivekirnanda I\'femor'i-
al. constt'uctecl by IUIU C-in Nag
ri\:er at the overno’,\' Doin-t is
h8nu'dous for the darn’s safe-
ty, This tlr on unlelria! sb'uctu-
reiscons b-uci led ixunecUAtely
dOwnsII-ean I of spillway bar
in tail channel. It has obstrnc-
ted in osi of water way and OIl-
ly txvo vents are kept for dis-
ci3arge over spillwaY if clc.
sign calculaUolrs are done for
calculating the water v,?ay re-
null'ed for noo c1 t-lisaI large
over spin\vax the same with
dIn'b'b'lugs should be sent to
this orR-anization irnniecb.ate-
1 x” the organization said.

DSO also suggested coIls.t-
!'rlct IOrI of 'a'ider' bridge all ro-

ad in froll L of o\;el.I].ow pOi_Ilt.
'; Bridge is sihraEed across tail
channel. do\un tIle tlo',vnstl'e-

It T>e£hlrlukl1

(r ,\_+Ii
#\

a]li -of ruoilunlen tal sLtucturn.
has Very snr£al water' \yay De-
tailed StUdY related to the
bridge is requIred for'Lhe safe-
ty of darn.”

Unforttu3ate15; NI\,'lC is yet
to prepar6 any plan and. ex-
ectlte Hollis to coFFecit its luis-
take antI widen bri£lg.e.

A huge qu£Jrtruir of water
\vas flowing over the bridge,
al-ICI dso gtlslled tov,1•a!•Cls Met-
ro station. The strong Hou, of
\vat ei' and also shoddy 'quali Ey
of CDnclvtiza.tion \VOIla. cz\u'
sed serious damage .to the lu.
ad. Euttre pa\'er block strvtch
and footpath of aro IInd' 100
nletre \vas swept away

The state boverrrrnen-Fsre-
solution dated August 2, 2018,
ptuMits corrstruc-ilorr or ex-
cavEltion downstre2du of daln
up to a Clisburce of 200 rneter
or 10 nInes the hejght of the
danI, wlacI lever is more. itt)lu
the ctistancb of toe of (tI-rn.
Still, the Vivekanan cla nI'erir o-

’ rm. Metro corridor etc were
cons{:ructel:L No IV. 'Ma- I:larne i-
ra is also (levelophr gan zulu-
senlen.t-park.
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Fishing nets affecting flow of excess water from Futala lake
R NMC asks removal

ot fishing nets to
cIe,r water-k>gged
area fa immersbns.
normalise lake's
water level

iI:I::Ill}
B StaFf Rswler

fIIE llcavy do\\111)our on
Sat tlrdav\\leaked tIn voc in tIle

c[rF\\htcr.t;?881nF,IiI the after-
nlatlr. lot nIi>re t IInn 24 Itouts.

has nude II equally dlfnallt
arId 113&ralotrs for CltlZCII£

It lol Inrlncrsion a1 1:orala

lake got haMpered (Itte to
\\n Icr loRIng at visa ljnlr sIde
of tIle lake near tIle o\Brno\r
point. at inns he restrtt£ltt 1118

to llnmcrsc Gancslr Idols at
Fu tal3 lake.

Of the fotlr arrlflc Sal tanks
installed txN3EP ur Municipal
CorporatIon (NMC) oil Inlll
sidcsoftltc lab for idol im nrel-
sIon. the tanks 'a t V3\'userIa

Nagar stdc rcnrolnca sllb.
mcIEod under flood \\ntcr for
more tlralt 24 hour£ TIIC
administratIon has faIled to
remote the hnter for smooth
col)dtlct of Idol Immcrslon.

The dUc body's ban on Idol
llnn\crsion in \\n ter bodies of

tIle CIety to n\utd hntcr pollu.

tIon continued this )?br too.

; i;. trpkF:

Cad)aoc stuck h the listIng nets installed at the visarjan side ol the lake has affected flaw of excess
water, leading lo water-k)aging around the lake since tolluntial rains on Saltlrddy. (Pic by Aril Futane)

Inurrerslon in Fulala L,lke llas
also been banl lcd, but NMC
made arran reme ots for
IIn Incrslo n by InstalIIng maIl-
cial tanks ritw aII \calor bod-
les, Includ SnR r\rlnl3 Lnkc

Due to IIen\T raIns on
S-ittlrda}’. tIle \\';tel level of
FutaliIJke also Increased ann
tlcaljy and the ercess \,•ater
shotlfd natv thrb tIgh the o\er-
flo\\’ side of tIle take. f{o\\•ever,

fishIng nets Installed by tIle
contraclorat tlreo\'crnow poInt

Is nstrictlng tlle slnoollr fla\r
of \caleB hlrlclr is also Oln rca .
sony.'try lhc water lcrel of It;e
lake is not reducIng to normal
The garbage in tlrc fIshIng
nets is obstructIng the water
flot+ from the overflow sIde of
the lake

'TTlc nslrlng nets nrrls{ in
nnIaveduqenIJyto norma IIse
thebnterle\el of the lake\\ht or

loggIng in the premises IIam-
pered the Idol Immersion ac th'
Ifr from the last couple of da)s

and the ad nrin\stnitlolr should

take quIck steps in IbIs regard.-
nH an'en\tronnrent actIvist
voltlntcerlng \rtttI the cIvIc
txxJy in Idol Imn torsIon

'For no\r. ICC are acccptinf
idols from IIte dcvotces at the
Intnrcrslon stdc and pedornr-
Ing llnrncnton \\IIII hIll nspea.
\\b are not alla\lng them to go
near the arllnclnl tank for

Irnmcrslon to avoid any unto-\raId IncIdent in the \\’ater

logged Area- he added.

Po\und by nJocumcnts
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TIle letupoNlryarrangeItrent
is working for no\\' as IIte
number ofimmerslons are less
notc+

Ha\v\eGthcch4cbodym IISt
take urgent steps to clear the
onrflo\vsidcofthc lake before
•Anant C]r8turdashl' as hIlgC
CIaL\'dstall RIm up attheFut ala
lal=forlntmcrsJon to\\nrdsttx!
last three dn\$ of(3aneshotsat’.
It \\tII ' then lx:
dI inclIIt to manage, even \\itIl
all the NGOs chIppIng in to
help the ndnrtnlstratlon. the
acrJ\’Lq said

'Tbc nets were actuaJlv
Installed by contractor to
restrict fish of tIle lake from
entering Into the nullah coIT
netted Nth the ovcrflatc sile.

IVe have }nstnlcted the con-
tnclor concerned to rerno\e
the nets in tIle next 24 hours.
ThIs way, Iht access hntcr \\’iII
don' snnothelv into the ntlIJah

and help rcdttce the water lev-
eLs in the lake,- saId DrGajc odo
Mah3lle, Deputy MunIcIpal
(nmntlssioncr, SoIId \\'3stc
Management Deparrment,
NM(-L

TIle process of idol inrrner-
sIon in the artIfIcIal tanks of
Futala lake is pIng smoothly
despIte \nfer k)g81ng. thanks
to N(X)s hIlo are no rUng day
and nIght at the \quqan sita
MahalIe added. ©3
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;Egli§£WE Mg,gRIE@lMF4§E§5 ~ M&§PBg{58 ;FFiE ??-
II By Kauslllk Bhattachuya the reasolrs bellilrd tIre flaslr floods and tIle

lrrltigat ion rncastlrcs, if t\ny. ’11le investiga
tiorr Iras rcveilled lrrultiple hao rs that con .
dtI(Ie that tllebltlrlders caused by poor plan-
!! Inc are trrcvcrsil ile. It IIZ,s led to it pricking
query -- is tIlls tIle fate of tIle city ofNagpu{?

Faulty dcs18lrs. bad rlrban plat\rUIrg aIrd'a
let Ir arLic civic adlrrilrist ration II ave en\erged
as tIle p rilne reasons belIInd tIle no od hav.
oc Deputy CIIicf N'lil lister ofMalraraslrtra
Devendra Fa(Inav'ls also agreed to the fact
\\'IIen. dUI-inca visit to tIre no6d-afFected areas.

heslatec{-We couldha b’e ndninUsed the dan-
age if some nreagures were taken
earIIer.”

llnHilawda’ In\.'esrigatIonbrouRIIIto fare
ina ny loopholes near the Am bazaa Lake, tIle
city's largest water.body, whose boundaries
were breached last Saturday dtle to ]reavy
rahit The faults could have been addressed
not only bIllie administratIon but also by
tlrestrtlct ural engiI\cers to avoid a flood-IIke
sirIra tion, Hog,rover, precious little bus done
as apathy took over tIle decislolr-rnaking
process

\\rIIen aris reporter spoke to city.based
structural engineers, Iryclrologlsts, geologi-
cal scientists and architects as part-of,tIle
investIgation, all oftlrcnr.raised serious coII
cerns over the ongoIng haphazard develop'
n lent by ignoring clr)”s hydrology.

'lt \vas a man-rrradedis3st er wIllcII is Ir re.
verslb Ie.The way be are Ignoring the h};drol-
ogy of the city ill Ille r laine ofdeve16plnent,
SbIch no9ds will happen in .future. also,"
Par,flnjR Singh Abuja eminbnt PI;netl.sIng
Architect, PSA Desiglr Studio, told 'The
Hit a wad a!,

-Every developlnent iII tIle city is \adrout
any hydraulic map. Even the ambjtIous
Nagptu Metro project is implen\eII ted vb'itIl'
out Irydrau lie study. The contour map is
essentIal for any slructural desIgn to study
Ulewaterevacu3ti011i II case ofral11s IIke these.
UnfoRunat ejy, Nagpurckvhunosuchplm.'
clallned AhuJ n.

'You aIn't rely on storm.b’at er drabISIChen
(Corltd on page 2)

TI-IE Iravoc created by are naslr floods oil
Scp tell Ibel 23 has laid bare II)any clailns and
tatrlts cltRil\eered bv tIle civic ad 1I\i!]lstra
IIon and tIle political leadership in are nanre
of beautlf\cation and developlneIrt
Queslions are being raised over the man-
soo II I)rcl)aredlress ilnd flood lnalragenleIrt
c well as tIle cIty cotllrts a IIen\T price of tIre
(tis itstor, clearIY ai(led bv lrran-Illade hao rs.

II(.'iI If: a ItvII)la's l’;ll)eI',"l'lle I'lititvirda' probed

rjfpA ::
n:\

F,'+

: I?

It=
; • P• • •:ij

Tlre retention wall of tIle Naag River stretctr flowing behind Sarasw3ti Mdyataya.
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ICbcLwtqo horn top} Thi
b&I DO et Iho F.rruy Hastgo ord
of lb+ AmI>atari bbc tIa aot
laflood wall ol tho ctJv9rt
Imagjng llnWhDnga LBywE
8notttw stretch of the IImo
river wtxye tIvo r•:anSon wal
h/18 coILaDa%{ the area
behind Sxn3w3ti Vx)ya
N+vUE th d+rrn3ocd stretch
ut Ite Plath Aruba:Hi FIGIrl

(nics by S3lirh FIluO

)ntl already cltcoum Etd the
tctlllrionnl B>urrcs oI VIII.r
oncualloll Mkt rvlcobaon Irl
cIty for a8nrplc, tIlac b Ira
need to ron stnlcr$tornr.b•8rct
draIns on llrc slope of
link+13ll7 Ca rnrurt wIlfIr the
water on aut orrnt'dy and IIt
\\ny to bw.I}Inc areas,' old
AhrIJa

'e\?rrdam mrrg blw Wn
rpoce lorynterrraantton But
tIn Vl\qkannnd btcrrDtll!! it
tIto awtfla\+ sIde of Arnbaz XII

Lake is p03ln£ threat n B it
ot>£truabt8 IIu wal?rlbvdut.
In6 a null.IIke 3truarlon' lle
ptldccl

Sandocp Slrlrthwltac NnI•

neIll 9nraural EnElnRr and
llrdrrHofn' CorunltBrrl ol
Natrinl, saId, TIle ncbm
flood took place due . to
ben\T HItas bt the cnEhnVal
orca of Anrbaz3rl bIt. The
flow of ercrss vaIn crossed

IIte ovctflatr pOIIII ol dIe
lol.e 8nd rnovcd further la
Nasl RIver. you call notIce

tInt tIte R>txt WBttrnrlt dalrb
whl the brUte near the late
h sdf nnI rlren Ir dBmnFNl the
brIdge nest tarrlrrbo;I
SIunIt:

Mag of the brIdges on N&It
RJ\=r writ con3rru-acddudnc
BritIsh era and nnof tIleIn luv i
rUnadycrosreddrrlr expodad
IIfe TIle space under these
bddFqs is very narrow and II
urls not nvvle tQ 1\altaIr snh
8 IruBr anulunt of water dUI
Inc ntonsaon. Durtlt8 ltte
recent no<xlrt+cgpacc faIled lo
hnrvllc lhc bntcr nav antI the
n(xvI hnlcr found Itsa9r bdo
rctldatt Ial aInt added
Sltlrtltr\iht

qlre trICk of nvantrrranc+
arxlpmrw dewdac of garbaGe

.{
i
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under Iht brIdges it also B

m 4Jot reason tnhbxl thIs fkbod
It is lhc nln in mason tetIInd
cotlalne of P8nch3hRl Squall
bAt FC,lurtnElbe rocent atxxlJ
he mId. Strlrthcvl kar gba 9atl
drc \’tretarund bk:rnorbrl is a

nrajor OIIn o( lbnl beeun
It is atHrn€tbw ltte wr\tri flow
of the late al drc dIne of hr ny

Ins,

_ -AlonFbllh dcstIIIng of Nus

oltddenln£oldlcrtvrr to tIan-
dIc IOdI floods in tunee CXle

tocrcrtnchnvnt nnI h aphaz.
Ntl dnTlorrnCnt hr dr b? bt
all lrtbutadcs of NaN Rh vc
Tlltre b no n3nlr8J rndl3h tefl
In NDBE IUnt IInt helps to
on3d the flood vaIn durIng
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Inwr raIns,' reId lhe

}bdrblot! Cansult ant
AccordIng to Dr Aryan

C}33tre4oe, +x..\ddtllonal
Dkcaor (;errol GmloFtaU
Sur\V of IndIa .(CSI). abt
tonnes ol Bart)aBC IndustrIal
baUchum4n iwa .bIo\k8t3do
able and orTink mute iom
pounded by wu{tarlac ct\II
&tnlct\rntlmpabxxI dx: Item
less Itawol dI vulnerable d\Trl
nnlnRBm>ulhcc+rvlh&t law
aktecI thIs dIsaster.'

tlchhonrl& s+eds el ttte
ptonn8nce of the Amt>null
InteandelsolnlheNnn$ Phu
8a'rw8trd tIlt problem

'The aormal dIsthorp of
sultan raIn bqrcr to £ubstrr.
her aqtJfcn unIOn&ed hu

Powtrtd brI iDocumcnB
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Inctr sc\weIr been tmrnlnd
brIbe ccmrnt raqd£ trnxlci.
lllk btJr lkcnscx1 malar IOc-
BaI dry suucntn8uIOch +nn
dn culprIts mId an IIkely la
bt mantnbortbntc) b Tttcx
have the potentIal to cause
Murmur kn sof IMs 8nt prop.
erty in turure,' sa\d fIle
(;Pak>gIn

'A 9ctcntlnc •tIKIy needs to
tn conchcrcd br an rrcrrdl.

laIrd Indllurtori mkt nISI ip.
tIon muuunt tuIBrsled
tlrrrtafr er IXltd to be llrtnIedl.
atelr anal upon wIlt\out
Intcrfererrr Iron the inI #1.
enltnc entlt in 8ISnT of
whom h•\vpwsonal and nea.
&echl nRcnda,b' Dr C}tnlte4rc
addrdl

'btfnutnrauted wdoTnvnr
Is need olrhr hour but the eIn
&Iaea mquI tn®f thc tmp&
lance tJlhcdr!'scn\4mMterrI
N3epw is do?k>pln8 fast but
ttnodmlnbtnrV)nhall£norr\I
ntstaJn4bl+ development end
rhls neal is an qvopenB lu
an of UL- ShrIEnnI Dolfolr.
rrllr od AssIstant arIel
EngIneer. \Cater Resource I
Drparrrncnt sa\d

'ln the narne of drretop.

:IIst:Fw::tIrE:
otlr Nang Rh+r. As a renal the
rtrer IsI WI con9rmbIB >omEr
rhtoush draInage IInes mn.
ruled vtOl the wata bc>dr.'
he blntnr saRI.

TIe retIred alld &ylnoa

\

Loglr' . +

also blnnled Ill? spot of tIn
Vhx+an36d bIen)oRal ulrIch
It prwtn: 8 rm}or otnrrucrk>n
to find water,

nIle recent flood took pIxc
(fIle to hun raIns In\MId lana
bhkb is aJlolnlnC the catch.
rnII of Alnbatar-i LaI& TIn
Vh\.t anand b{tmortal
obst ruaod rho flood but etd in
louIrIch II tp10ed uri the rts'
HenrIal areas.' ex>tInto

bear #tIed Ibm and •gaIn by
lhc medIa \,bIle %\rnIItc of &

nnjor ruttlml dlustet Yet Nl
or thrnI vent to haw fell on
deaf can ThIs non<hal;vue
bn IWW put IIv tale of Nagtru
dry a Sat&

d

All IbF ob9crurtlons had
d G
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Municipal Commr
inspects civic body’s
ongoing work in flood
aFfected areas and

extend$ helping hand to
citizens

B Staff Reporter

TI\YING to reach out of citizens
distressed in the aft-e rina th a ft or-
rentlal rains that led to floodIng
of Ning River, Revenue and Civic
AdnUnist ration is working round
the clock leading to colnpletion
of sl)ot /xi/it:/-inn/ 71ao f3,0CX)afTect -
c(1 llollses. Side by side, the civic
atllllillistration is goIng all orlt to
a ssui IgC t llclr II rt feeling ofcitizens
and on Nlondilv, they handed orlt
food kits to citb,cns in the affect-
ed areas.AJthouglr water has sub -
sided, the sludge and foul srneU
still persists on are banks ofNaag
River

\Vllile the focus is on areas

a.djacenttoNaag River, other local-
hi es near nullahs and streams
too faced the wrath of nature.
Foul water gushed into low jyjng
houses, damaging the furniture
and household material. But
rnajor \you).' for citizens is how to
overcome the foul smell in their

-..-. - -. --houses.-Also,.-the.mixturo' oF grey-
water Ln'llousellold\veII and water
pipes is another major cause of
coiice rtl.

The district and civic adminls-
t ration is working at feverish pace
as h"ltllin one daY, they coInplet-
ed inspeciion of 3,000 houses.
Nearly 10,000 houses were
reportedly afFected by flood
\',:aters. Deprrly Chief Minister
Devendra Fadnavis is in constant
touch with the local adn\blistra-
tion and is seeking regular updates
on the situation.

Municipal Commissioner and
Administrator Dr Abhijeet
Chaudhari persohallyvisitQd var-
ious localities affected by floods
and interaeled bath citizens.

Meanwhilq, life is sloth'Jy limp-
i.ngback to norr3r-alcv in-Al-nbaari

TheF4itavad8

A team of civic adrninistration jottinq down details during panchrlama.
(Below) Sanitation workers removing the slit from one of the affected
locality,

,>=

..NAGPUR .MunicIpal
Corponldon (NMC) has set
up a dedicated contact no
9823245671, wherein people
affected by floods can contact
for any help. After water reced-
ed frorn theLr homes. the citi'
zeDS are facing problem of dis-
posal of dalnaged goods.
Hence,NMCllas appealed cit.
izens to contact th eIn and they
would coLlect the damaged
nraterials -and dispose them
off properly.

ly on Saturday Inorning, The civic
administration has.pressed all its
machinery and men to tell love
the silt froru road' and houses
-$h4ikr{ly,. dre .road shoulder on
Anrbaz'afiRo ad. near the overflow

removed by .the-evening.
I

CONTACT.]'EHSil.OFFLGE..-..---- .-–-.- --

DISTRICT Collector Dr Vipin
ltankar has appealed .to citizens
to be patient and reiterated that
admirristration is there to extend
all help possIble, in case any cit-
ken feels that their house is not
stIff'eyed or pancIIna-Incl has not
been done, theY should prompt-
ly -LnfQrln the ofnce ofTelrslldar.
Santos Il Khandere, at City Tehsil
office in Civil Lines.

During the \'isit of Municipal
CpImpissiQner Dr . Ab}rijeet
Chaudlwi,.Addidona!'b:Rlnlcip al
Corprnissi6ner Anchal Go)ral,
Assistant. Go rumissioner.Milind
Meshraru and others '\'i'ere pres-
ent. Dr Chaudhari visited
An}bazari .In)put, Daga ,.Ldyout,
C6l'Doration ' Coloilv. SaIliata
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li
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t

'.v v/\v.t11crilla: it 1i ILO 1 tJ

Um!==f:::1:1==::(U 1 ] a r a 8 } } t r(1 p 9 o Y e i h p
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aIF{{Rtf,

=unI{T§tvTu{ InT,
nT$iT? .7J?,"'::::-:=’ :;-i--! ;>!3T;"-T -- ::: :- :'-g

h-fljqT
In

:ItTO leT liV: IF,}qi}f':'#iii-;$:i$i:i.i:'.',
PeUnission to- COIIstruct IU9t{Qyiadubf+dutldition'near the
tog Pf Arnba7ari.lake at Nhd$iii: 1

t) nrR id ta qbiftYn f}tPtag; wit qr mAhReL;pLG/20r6/99
Dated.28/0 t/2{}16_

Hot :-
O. b:\n:

/DSDzy#bRg®3ho JbDab& D4hdbaI& - )
q) nqHt@## -d4##ix#ogcn3gr>£B57#016

B&&24ft amtR ' . :'! I.
Y)qa€W

':
VaR\ Qd'lbbid$r.r.486nor 6)

/fk_Ha}=&roirwiG \ ;;:
&.3a03.2017

Dab3d22/W2017

p)-a=i\enaf?lWT'&HUrl,it#qzqr:qfVm=jtqq mDSO
/DSO-2/183/201.7 {)Bled-22/06/20.17

c) al.:%:mr, vii+,qTfVi$qHqr .n.1+8-h.04.67_2017

q) nrR %rrwTfqqt Vbit Hit qIn. NMC/63/2017
Dated.24/07£2017:

R.) Wa%argR#qa.$FHTqtqVln.3430Ntwr/igt
---- '---IttW/dqT§Ttt:a$rq20r.7Mi-l4/08/20rr–_,.__

3Htqafqqqwrqa8r+vlm.\.+k&qwR=®F#Twf+TaNnqraqfbw dql§ntUaTqNR

VR“qMq© VFa ara&wr i?ftF+-nrqta afgmt aawrw.VTaF qwrrqr Tha-vr qfWTrqqWf

afB=E etRiyl'1 hdQqlqd y+did qI'lltill}?I-.$1Hl}vIs${1 -XIn gm SiTE Vm wfMt@tq
i ?T t. q€Ta qq4q61tta aq,1l44 '6TaI.Mit dq*art '+>iJ+>In aql,tq, fdwt qlddql+.' Mr

qWFqht fK.tY/gc/R.<\i .yr'Iq.wd qa eSa

Sql{a}q{©T

PQei6al PTqjuT q„f,a

&ITrtd+arrB
+H+ <0 :tO •n+

n :+:

F+ • pJ n

ii :
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RkihFr nU nan qnndT 3rnrwlq Jt{lu11411 lid dqlqq).ddI q6mf,rbi q,d V d1,1 dll nar
TTHR aT}. vrw©T vwnwr q+W qttmw rnf§,qm, qTZ8qn#, atmT q aT,la UqT§T,T

4t=mrqq;mR NHanmwP{AdwmrqmitqRa;ta?ntqhwwv qnTqdZTTaT v

Twr %WTwfWd u§tq HgV"T+lW§q§nTwf@mN#rqa@+3inwTq ana.
R. lin ©WrBrn nrahn tm qMraT gUan,qfYt% qU;qrif Itq,qfqx #Re-qT.qTMq,,

u61qIT&t:Etr pid tHa aInF vmm{ q q@t+{q'.fqHI,IIa wnFi?, aPBfa zia aiR,r Ii,yn
Quql c1 Tra. . '.: ._. ' . ;

... q_ J..{_...

wHY k.\Yr.c1 Iqis lt;it ebd aRd

Y. q nFIFBU+ f<.RY/t./?. tq +=HFa8nafWaali§; aRming VB IN gwr qt©r wadI
=6MFhl3VqVq© ari-

q. =wjqTft dvm©. fuN waNIt f@atI q6@@, .lwttRig tq,tv/od/?. to + und
a6awrd\nudTHd} liar MI MwM3f@:--' I’

IMqra HIH_

da,dtd #I
hI $ hIM #IPR #m O4btdonj -Id;t++IBM- aliT libIf+d 3pwHt WRWTH

e. qvl TkMIn 3{{}qal{iRBRtqTgt wf qdTrEft'a HOT qMaadtataqqqRt *rIDi
MT=wNHVTqTWFmWMdt n§td:

\W

PB

3Tfr©T 3TZbTTldMIT a*th w YKWU+tq.q./tv?.tqHrnFq+.mRT &MFJVa

nvtt %FmWW+WFFq€t tFfHFfftgFPivr#t©iWITdn6ayT&
f:1.neT _..a ${?$

+If I:' I + lp' + '.O : b

MT=;'i'jl:'=;'k*:TT.-.
raT

gwr Cia-)
ERR ooY

q

gR : qT. mtR M (qfqq rwaIr). qn#qqr BM,- HmM lq{ttarqTf§Mq bfba1 UTqr'

Ha : RT. Tf+q.(qtfq q eTT§fq) TtnqTf§dttaqrtf@7qVTqt . ..
Va : nT=hIfI ++rw, faafqEERaifqqW ®M'.iR© HN U;Fgrn&dd'M% aiM
va : qPr aftIaM,qn+qq fwWT,vrFvtnqlf6at@.:gW.
va : T@ elf:{+ar, wag?{f{tqniftafqzTr, afw;.VtabTMaq adf%.

I
I

I

if
II
I

299



i-.:'\('e-D Lo?A : q :+ ._ ,F\

/4 }\I }\! f /X iJ K. f-r f ''- o '$

SaM: 0253–2530528

0253–2530532hmg, uf§Tewr, aattWT;r

deftqq z Wf&taar

a8nTq 3if3izltfiita deftErq

d:err, fMI zIg,

aTfeT© 422004

www.merinashik.org
Email: dgdthrs,nashikwrd@maharashtra.gov.in

patodgmori@gmail.com

a8RTq QTiwr

dc12JudI f&arrJr

ar.a.f2wx/agit/agM–2/1 259/a© 20 17 ft. 16/08/20 17

gm,

3TTqlcFT

aJT={? H6TAIN qBr©r,

arm

f?rqtl: Permission to construct Metro Viaduct foundationm

near the toe of Ambazari Lake at Nagpur

1)

2)

amp &a ta @-niftqTq fhf3ih, nR vx a.
NMRCL/PLG/20r6/99 dated 28/or/2016
n£ftw® 3ifiidar aar wf&Taar Mmr, ©Tf§T© att
tn a DSO/DSD-2/Metro Rail/83/20r6 dated

o4/ ’o3/ ’20r6
3) vr ©TqfFPTTt vv v. at+ TV a. DSO/DSD

-2/357/2016 dated 24/ro/2016
aaraqa ftwrw #vr©©, Bar{ aft vv a. 7Mf
2 o 1 6/(v.@.486/20 1 6)/fM.V.(a) ft. 1 o.1 1 .20 1 6

4)
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5)

6)

7)

8)

awhbr{t afm=far dT,T={?a6TaaTz=fTfamelt+ vx fa
30.03.2017

dTJT=R U6Ta'R=TTfBf=Fr gTa=F ata VX @. NMC/
CE.29/ 20r7 dated 22/o5/20r7
a£ft©© 3ifirdar gwr Wf}td,n dumb ©Tf§T© ata
tn B DSO/DSD–2/r83/2017 dated 22/Q6/2017
n.31.gwr aM, aTf§Tn Ejjt vx v. 1 78 faTTin

04.07.2017

HdTV ata vx a. NMC/
63/20r7 dated 24/o7/20r7
ajba 3inKiaT, aa?jq€1', arJnig eMg m a. 3430/
at9rr–1/M :+taT/daBdr aara/20 17 ftarta
1 4/08/2017

%;b

1 0)

du\had R:uqldldd Mat vv w. 3T®& aT.JTqg

VMeFIT IBW ara

3ma@n+ata©ramr 3krT§r€t aararwr aTta uwrra7

6hTnn qfWTTaU©Tarr atBrtF ufimra f3wma ymrg ©T JnII EC:b:

aa ta ©T=iftqTacBqd vra wan 318. TNa wr faqzft daaf %.

28 lo tdta vgwcma+ 3raaibar VTt. vmra Mufa

aT=ftHrft nra% faaaf maui fBtHru U6THga, maT utd

R. 14/08/201 7 ddt Rata qa 3nranrT wma mdF ate:

aBHRRewr8a3TTg
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1 a

3rT,imf d,n w,rWd6n, Wa ©nwr# @ EnnI ?t©Taa,

fa=af vrd£nt fBtbT2r wr#58, aT'JnR IIfE?IT faf}€WTTaa8 Bad

f:teekrTzr 31aaal 3iTga.

aa tda tItl,tlddld 17 BEA 9 f{r3izfa tma wf aaa

3rTg, uwiwr qra aIT=inict 200 dt. 3ta?raz UM ?gttrT€tt

§&IIZA) a zmr 3iTg a 3rrar aa teatft 3WTWft gta nTt, Ba

>caBa atfim 3u©ar aa aT#. a BIT=ft d©§r8 gant

3nqwmM zjqaa 3fT} a HTmj? aBT@WiTBT8a saa Hazard

Potential f:mM nag btr8ta STg. @Tqa HfaaHa wR,

wnBa ©8$ttdewawrq€t® 6hrdTa£jtqx6WTn aTa

Trwr@a a&rqrM#a agar# t© Jr:aa 3 Tri.

Ba }aar HTWF

®r©fMTr+ 3TnTgra Bad THr© NTh.

aadldd wr

1) aTa:if enum ama maleT aa8 3Kraa g gwr

nfhatfBa§t qUOT IRtJf MaT 3nlaa u wfita ma ana

anna 3Tae©© 3twrrur atf 3trWi}aaT u§nHthaa mail 3

rnadIa nail win aTg. UniTa uwnwr gdfdn @tu©rw

aTfgarTEn, aTe;BaTta, atgar a mrn8a ycn6Ta @tu©rn ©wzna

302



4

lc_\ ';f ’- .D

3iTann ZnW'BTUa 6hTHn qf®nat©Taa aaewz#tel 3ia©ra

d}PErFcT THr a qPr ©rwa qZfaTa add vr qaa 4TJFjl

a6T;WWTf8iM sara Ziti5T=rT tBuit 3rra9©© 3iT}.

2) an 3wBitaen mata gwr Wf}idaT dumb aTf§T©

awadf zi@@fen +amr, aTf§T®, a8mTiBT8+/&a tel+ tiffin

amrJrrz a madger f&aiTaTra ?enftra 318l88 Mr tiffin amr qb

&ucrrd zrlq1.

3) aWTTUfta atf aTt asB, ata Ea Ewng'r amat 6MITlr

®wnqa m QMara. RITa& 3RD gTa# org'T acbwncT

faaaf vrMEnt ftma a6Tatga,

'nJT=F utEft ft. 14/08/20 17 ?Rift asita ata a35a feHef©Ta

nwra@IT BaHt f?rtma wrvra u atf 3tIT=r=fta;iT @Tqna.
t:b)

4) ©r aKrfbNna

dino 3iRlylqldEa

3{raQaH 3TTg.

ft. 24/10/2016 a q5nal+

dSa af gwr gzwr %ata

©dhaMr

=!ddT aq

5) ©Fk6rft &rao, ftIaaf vrduTt fema ©8rdsa, ann!?

IIi8 ft. 14/08/20 17 +q5rTZEd WPPt 3®TaT7th atf Butyl

EacH mr 3RaQ©© aTt.
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6) gwr I?elf?mfl tbaaT aa@ra aaratff Z+©mIttn ?twaT,

qTf§r© utaw aqnjd MTa vm. aBv nez aavra uwnar

7%faT mmM (aTa gwr, atgar a w: 313&abb vm)

wlan Ba ia B& faIth 6hTRn dq@r (Vibration) q& am

gala 6hTTa qf>TTa gt XHrwt 3nqe©© nT}.

7) uwrq7RnaHmn3vM Han ©NWItFjq}una e

Elm want atfzHI aaTaeTft nar amthrdt THTMr dTaq?

3vhPr na=aT lcfhaT x£ftn ZT§g 9WaaTt ft.

1 o/1 1 /2016 Hr qTr©a mBTa 8MTqZTR aT.mR

a8T;wTWTMda gT'rF aa hr nT=if}9T©nr vr BmK hat?r

87©a HTa.

ar©ft

(31. a. #)
dong, yf§Tewr, aafaam,

HeIEn = qrf&taar, a6nTq
3ifiwrtfhdt d€jtqa Men (aft)

;TTf§T© 422004

-IT. g=n© aRm (aM U ftram), aa#vcr faarrJr,

u+sima, d'If Ut;IT ©TfBdtrtra ?rftr©a ara.

Va:
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tqt

m:
Td:

Td:

ar. aRra (uT?tVr a aM) ©t4r aTfMaa afaaa ara
©TzftBrft duran, fBaaf wHaT} f2ltbra aBTdga, aTJTF

Tt@rHrBamaHa§3T&®a
madaer ftrwr©,

Va: gwr afardar, naratft zi©aqtBv #aml @Tf§T©-'vt@r

qb

\

Ix-
/\av .I ’ v . fia&'yb
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I V PfI: (- -> r ,.", f> ,/ 1 SB .- /:\

/J r\! i~-F (7, c„f e_ P._ C, &

fad : dolmr.wrd@maharashtra.gov.in

W&id: 022–22027895/22794068

“man+=r€T ftHT'TT=aT d=Ba?aara q=nn ate: vr
https ://wrd@maharashtra.gov.in

d.:+fm–2 o 1 6/(v.a.466/2 o 1 6) fti.V(n)
madgar fawrw, nreNr ©rar liTt+,

gbR Mrna
Hdd 400032
fhritn 31 qTaUTa 2018

IIRr

3TTglcFd

'mWawqar7
arm

vrM©r

faq=r: nT'nR emMa ddT# aaTaTt darurar aTdta
nT'TTad® aBt bt& agora ©wvra nTN©a vwwrqv
hqr@fRa

1 ) aTaaT+ a©©©t© ft. 1 o.1 1,20 16 + vg

2) mma a. Im;ft/506/20 16 ft. 09.12.20 16+ vv
3) una a. wwiI/63/20 17 ft. 08.12.20 17 + m

3:WM fBWmTaa 3rrqmr #euffir© vvr©r nqaFTTa

STg IB,
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1 ) f]zur qrfakr,rr dr @r©d atfa© 3nmna-9vaq aWTa3a

tauIaa ' xr gma’ vawrq5 faa ara aTa.

2) #dr# aara g 'HdTV H§TWT? vrh8Hr HIM##

3ni@rTa Ejm Wf&taUT +Uml aTf§T® vinr 3r8atnra aBe

atBrq) aa a mamTdt wr@r©a fBaT sd? ?t?ekBqq/aaT@s© mn

aifBltb addlalldldd 31yaql €f121d#,d dbIr tft f:whl Mma

ImT,

(d. a lita)

3ra? attIEr, agIng 9Tmq

vcr:

1) aBn+=Ira=R d©aVq, 9f§Tewr, aaRrgtm, d9ituq a

wf&ian, nHITV afimtfRt& deft% d:ar (aft) ©Tf§T©

©KfEHr& zi+ma, ftiaaf vradw} ftmIn amItga, aTJTljl

Wr 3ifiidar, aar#qa f8wm, aT'WJZ ©i4r UTf},ftad
3Ttna

gwr 3inidar, ftBihxa V umfBgT4, aTf§T©

3ifiret© aMar, Erm g3fhaaT ?}UZHT, dTf§Td#~

aNTI'n=ngo 'nmig aa ta a-$ifteTg fh. ©Tal!?

aM (HNF) ©rwfaR 2tqJaaf

2)

3)

4)

5)

6)

7)

I+cj'
C e

Ac}v, ' I' '\I
\,\_CIVII
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ANN[XURE. Ran a a

Ul : 07\2-m?aSZ

07.12 '2,56{W4

q I felt _

Ja

i.;i;-i'!-:.t ' -.:.:#W '- g& t,:biT-.#+#.

r ;ieI;jR :{TFBIdn iTe :I:?iTr n n n ? C IO (R

':’i@T{i...:$qji;,,= J}+;l

gh
=p q+WII,taM:

. ®tq{ td Id;Mba kJ:'
yrW.

Bw r +q§§ q8&a $Dqqr Wha&,w3'&M;th;;iiial{i

24: 10 ;2016 .

qts gm Iqieq;W +i+ld$'.-.Mdsn2A£4£!017. E. 06.05.zor7.
w 6-' W;©:/©/201?, R- 24.ai20r7 .

UW; Va aRI+dr gta qq w.n. 3430/tttqrr Aa ftrgr/Gbngfl dara/2017, Ft_ r4a8.17
(gel gmail.piM wamrFg)
=ir. WfqM8 dqen, qftrlm' mfagm, iAn $qHtmar, nuttY qPgMtgt H$tEn iWII

"ra-” "*- pw'w4-Viz{PFI??!'. F: .y#;R: .. :: IDg
3 ::+ •:iT !I• { • & II ; ! i ( • in ;} { :IT: :I?i ::= t : : + Hit

mn r4.0820u ©l qwt©t.thT@b, tW qTaIEia faq,m qafSa, nRt qPR Bd

tim qkWTMfmr ger WRiahn %@la'$$n®qfqra R&HI H$q'Omfa WI aPNm, BtW
++rg qblieli. al 3Bqq© \x]tim qadqn6 jj#P. bEer!, qdia3n, Wn g

aPMfla $aVI MrI nt$ vr. alw,. v.q.qr. gjgI Ii, 16.08.2017 gr IN?!!

vrgtq:q©und3wm.
uc,a'ii ;mra qRjtE=a qqa.adila 8.qer$ifqqn6lgv'II tiIq gRIm win I W'

rrftir: =ntira arqvqq wiraqr TH bijphiql -wmrrqjRM'qwl q aBriFi aq wM'

nwa maw taba qt%n mfi?INt. qM=r, rIga q RmI !rama qlv8m

aniTa aNiTa RTU- q qPT' tERN

(=13aP-)

: it a

<&rr fM1l1 A
>

TLC\ eJ,So

alam uwm3a §Pwa. =Winn.gamUtq
rfP,I qI ' geR aqiqa,III rIb 3rrq8B5 alt

2. dqr' aqp8M q,TaPn qIn stb1,ld1 fuzE aRra, - gumft ihriFl @1L ;iIRRT’

tBa atM M1,11( tf WiiIRI hTljrna OF; ’1.'ii aiM CTnT, j 4gW aNtaT,
;.

= k H

//

b::I')

IOQL8

3It?t+fia!hIIn
Bf 's

.-_?'\.

/
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J . '. c„il,11\„i it. i ':tiE LIl;:I, -lid IF TP’iFF TnHI a“’l'U GrPtl':kI

. 3112:1 '.'\ 'i,I'Ll r-I'I;„=:rd M. qnf-la aMa- thn'rb, ER’T qTZd''

'li'a t„,. Iq .O'1-2017 da WI +z tO?T PKqhTH OTPTaen ainf\ PRam

’t,it{\

t FIt;'n

<jl{jIjlllii IIT if;(land

It 'll ,br'ltwrrl' R. 24,ro,20r6 a q5rrqi qiaFMiI aBm Www: VIS rn:i LT(IFT gIgi:

ar,'lid\ R&r ©©i iIA aim% ale.

5. bVIFr0 fqmq, Ent qTo+Hrt Rm wM, qPTjt-'dq ft- -14.08-2017 a M=&
~wRwd\arid EFldt si,iT BPI WHiT% aTt.

qm Slew\ taaT -a$iTa qa{q€ft IfMR #run, qdbF6 titaW mrT BIT= Tn:

an-inn qm@r rhfaT WIM {q,R.qu, rjga q Rn oil+ft© aa) #H= a€r qla
PnNl.BMa =#hq.(Vibration) la hur waR Www qfbqH -a gwrfM \vneva ere

®8qa' I B 6 qq q3q shi gwr'vfhtm dVm qtfliq gta 81fa fl. .24.ro.2016

a qIT®IR ROBa Technical Ophioi qQ RIf}Td iaa'q,Ti hIa';fa hgv Rag aTed

m$ 1MEI qx 6- 1 a 6 qaa qa+jq'l,iq, @Nq„ Mi!,.I, _nO,„_ I rjg,. ,d J

fl %n$ aP-a&? fain dUI q mr q<!hd,il -hq '$Rm ;A- SdRaM Jrf qH ,i
Or’ \mm SW NMRCI. ni$. gwr qa&tial .M, M.it# MaM. taB Hat;' T+,NI

Hahn qa tqa qt=Fm 'qwnq qrTRr qelq'l<qIQN\ Ktm .IT$vat M,

!3/h)q

gwr tiEn {win q it+,TW )Tr

aRm (qfq q &dR)FIT

Br{grO MaB, iRq
B1 af++al, qa#iTT MFr,

aMal Randi

+.T.qr.r A t+Ly (
I

2.

3.
4.
S.

WIRtht?mE&B
FrcT.
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M: nmcnagpur@gmail.
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REM Hrm, aHRB–4

3if§v©

arr.u.O.

3frW

©Ht© : Ipr?ft/95/2 o i7 brRD 28/08/201 '1

Th,
ar. gla?anEW #vra©,

nw!? aa ta q?jift?Tq fM.

mW

mw: siMSra aNPr&

6aBahit©r©a
@tEnrn ©wzrTt6f+aT ©r

1)

2)

3)

4)

5)

3ifbeta 3ifiidar gwr q7ew Mmr aTfgTO lrt8 qx

B. DSO/DSD-2/357/83/20r6 dated 24/10/20r6
vr ftaiTiFTra vx ©.wtzft/506/20 16 fa.08. 1 2.

2016

afirem uMar gwr weT Mmr aTf§T© ua q9
T DSO/DSD-2/r24/20r7 dated o6/o5/20r7
vr fBaiTaTTa vv a.WT?ft/63/20 16 ft.24.07.20 17

Hr. SW 3ifiidar ati vs a. wr.@.

3430 xin–1/M ?tim/3tWa a@©/20 17 fa3it©

14.08.17 (gwr VTWft f:rtW© 3Wnana6)
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6) aIT. THrgUT,rn MWH uf§Tewr aaR©Ta, d9ft8ra

a wf&mrT a6Kuv ufiRhf3tFF deft% +lea IITt

vv mr.@. faaa/aqa/gBR/2/1259/aa 20 17 ft.
16.08.2017

faat© 14.08.20 17 ar©Kkmft #arm©, faeaf waded

f+rIga aBTajga, dmi? nfER aa t6ttw

Wf}rdaaT q:gta ddTM @taT+ f:rftewr ©3© 31@nd qUI

aF&ltidr-z, ad'Elgld sl'bdq drRT£$ ziatFg TiM,TT. aTT 3]dalaia

aqua)+ and@Faq #©wq, 9f§TeWn, ddfagTq, d€jtqq e

q2f&idaT, aM:TV ufhatfBt6t deitu© d3ar ata wr. 3ngaT u.

;r.VT. nt;iT ft. 16.08.20 17 nr M@n vxra aT6fter @Ta WF

1) dmg eTa@n 8WTft eedieIT aaa 31?1m g £rwr

IhtI ?alfa WIm @ @RId aa Ira,i.

maTa 3rra9w©

tr aTagta ©uir wan 318. UnTTgt qwrr©r lgf@IT @t€r©ra

aTfganuT, aTe;&TErT, atgar @ naEa VdT8T,r ©tUcBTTI 6ZUaTa

3iTa@IT nTn'bT%a 6NrnrT qfbrwTt@T©rr anew?5fta 3ia©ra
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®wTra Tra a aPr nrTa WfiTa Had Tr qaa

Emil 3trae©© 3iT}.

3qrTaaQr

2) an 3wKitaaT ©zatvr tIm q?fhdaT dumb aTf§T©,

aura# dtB6qfeia Mmr, aTf§T© aBT=ntBrat 3ifirdar, #a

}at aiBEli awrrJrr? a aa#qcr fBaiT7TTt 3inidar aaT atfBrtH

amr mma @rar

;) „w„'tt- *'dB„tWO, N*it %a „w„w "#t ;N"”

qiTWftBd aa eT©cna. aft gTa%a 'nrga aw=ria zndta.

aTdTd,i tnrzftbra Mr,ra, f2r€af vredEnt fema n6Taaa,

ajJjL# aHI ft. 14.08.20 17 BUt Mr ie m faeefnRr

3TWTaeaT ©Taf2ltrTaawnra und 3wPfhxaT©awTa.

4) wr ©HrfeNna ft.

attira 31$umr©a aBa

MY 3rreea© 3iTg.

24.10.2016 a VTr©&HdRaMr

Ma !d- '*'utf uwrq7efta

5) ©RftFT{ta &FaR ftnai WedUTt ftmla mrdsu, aT''TV

at8 ft. 14.08.20 17 &qvTara =rTWft 3WTaTdta utf %atdt

ydaT §Wt 3n©QT© 3fri.
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6) uwr ?'Iq?ft tbaan nam wuradf ziaaqttn #amr,

gIna at-bINg dmzim MrTa arar. a&r un nana qwrrur

MaT wwW (audI aar, atgar a 3,II ngdJfkB vm)

@tau BO taTq# feWihT 6hrT-a dv@r (Vibration) q& Erm

q7daz 6hTTa qfhrT© gt numI 3n99a© 3iTg.

Judd,t I a 6 nEa dUe nav gwr qrf}laaT ducK
a
Ici.

ad fagf§Ta 8a6ft ara tn:TdI 318 f:ileT

&lINl'b dial afit 24.1 C/.2016

Technical Opinion

faaa 3 iT}d.

mTaa #eafhr vs a. 1 a 6 a£ftar a6Tda,lo down

vBTewl umR©Ta, d€ftuq @ q?f}tdar Tr6rzTq af3Nrtf qcA

deft mr d==n V Ejm %ditaar Mmr, aTfiT© aHI qdRladt

AFt HIB T BN 31&Elt IFidT NMRCI UtBit gwr qZf}Td,iT

afErent aTf§T© lrt+ tZ?nZifkaTdt aa:a aElfa tHadt ©r 3Tatn

+a bIt ©tact>Id cbtUdId

RFa

Hrm
aT.a.vr. aFIW
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yEt.iILil ara
nr. uur© aftw (a+q u fhHTIT), andvcr ftwrw,

#vrna, Hard Mr aTfW:ae nferWI are=

wr. nf%tr (adV e mretft) vfa aTf6dtZad aRIan nra
©Nmt #©rn®, fa=at maui fhDTa n6Td3a, aBInjI

2)

3)

nMmQ
qaa 3ifirfar, andgcr ftaml
318Ra.

gwr 3rfirdar, auratfT ztt6arthv Mmr, @Tf9T© ©tvr
©rBdtmQ 3Talta

3ifhw© 3if5r#crr, war ?I?fiiaar Mmr aTf§T©

Gm./EW/geT/1 499/aH 2017 ft. 29.09.20 37

Th,
ct)laId)if1 3Tfirdar

gwr gzetr faWIW u.2 UTf3rn nMr aTfBdtUTa v gaa 3Ta9©©

mr ©jdldladla 3idt§a

3qf&wwfkr 3diidar (gwr)

gift 3ifErw@ 3if5rdar

war Bf&iaar Mmr aTf§T©

'lli;
Faq . T-v

CT:+,d A-nOn
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IN 'ri-TE HIGH COURT OF JUDICATURE AT BOMBAY
NAGPUR BENCH : NAGPUR

1/11

PUBLIC INTEREST LITIGATION NO. 96 OF 2017
Shahid Sharif s/o Jamshed Sharif vs. State of Maharashtra and(Mohammad

otlrers)

Office Notes, Office Memoranda of
CoraIn, appearances, Court's orders Court's or Judge's orders
or directions and Registrar's orders. ' .

Shri M.G. Bhangde, Senior Advocate with Shri A.R. PadI, Advocate for
petItIoner.
Shri D.P. Thakare, Additional Government Pleader for respondent
nos.1 and 6.

Sllri S.M. Puranik, Advocate for respondent no.2.
Slrri S.M. Ukey, Advocate for respondent no,3 .
Sllri S.K. Mishra, Senior Advocate with Shri K. Deogade, Advocate for
respondent no.5 .

CORAM : B.R. GAVAI AND M.G, GIRATKAR. JJ

DATED : MARCH 21. 2018

The petitioner, who is a public spirited citizen, has

approached this Court by way of present public interest litigation

praying for calling entire record relating to permissions granted by

Nagpur Municipal Corporation, Nagpur Improvement Trust, Heritage

Conservation Committee, Town Planning Department, etc. under the

provisions of various Acts for construction of Metro Rail Project, Metro

Railway Station at the bottom of the earthen dam of Ambazari lake

and around Nag river by suitable writ, order or direction for perusal of

this Court. The petitioner has also prayed for setting aside all such

permissions, which have been granted without looking into the safety

of people residing down stream of Nag river as well as the safety of

earthen dam of Ambazari lake. The petitioner has also prayed for
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issuance of directions to rcs{)ondents to stop construction of pillars for

MeLro Rail at the viaduct of earthen dam of Ambazari lake as well as

Metro Rail Station around Nag river.

2) Resp6ndent no.5 is an implementing Agency for execution

of project of laying down of Metro Rail in the city of Nagpur and

adjoining areas; which project is jointly owned by Union of India,

State of Maharashtra, Nagpur Improvement Trust and Nagpur

Municipal Corporation. For the purpose of execution of said project,

respondent no.5 is laying down viaducts on different routes. One of

such routes abuts Ambazari lake. It is the contention of petitioner that

construction, which is being carried out by respondent no.5 abutting

Ambazari dam, is in violation of Government Circular, which prohibits

construction within 200 metres of dam and the same is also without

obtaining valid permission.

3) We have heard Shri Bhangde, learned Senior Counsel for

petitioner, Shri Mishra, learned Senior Counsel for respondent no.5,

Shri Thakare, learned Additional Government Pleader for respondent

nos.1 and 6, Shri Puranik, learned Counsel for respondent no.2, and

Shri Ul<ey, learned Counsel for respondent no.3.

4) Shri Bhangde, learned Senior Counsel for petitioner,

submits that perusal of material placed on record would reveal that

respondent no.5 is working in a manner, which depicts that it has no

respect for rule of law. He further submits that respondent no.5

having applied to respondent no.6 for grant of no objection certificate

for construction of viaducts and after respondent no.6 informed it to
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subrlrit its plans, etc. for appraisal by respondent no.6, record shows

that respondent no.5 has not submitted anything to respondent no.6.

He submits that the documents, which are received by petitioner

under Right to Information Act, would reveal that as late as upto

January 2018, respondent no.5 had not submitted its plans to

respondent no.6. The learned Senior Cohnse1 submits that the

construction, which is being carried out without obtaining necessary

permission, would pose a great threat to the safety of residents and as

such, it is in the larger interest that this Court should stop the said

work until requisite permissions are obtained from the competent

Authority.

5) Shri Mishra, learned Senior Counsel for respondent no.5,

on the contrary submits that Division Bench of .ths Court (B.P.

Dharmadhikari and A.D. Upadhye, JJ,) vide order dated 1/3/2018

had directed respondent no.5 to file an affidavit explaining as to how

work of digging pits and elevated corridor near the hill does not in

anY way endanger the dam. He submits that accordingly respondent

no-5, respondent no.3 and respondent no.6 have filed their affidavits.

He submits that perusal of affidavits would reveal that there is no

leakage to the dam and as such, there is no danger as is contended by

petltlon er.

6) Shri Mishra, learned Senior Coungel further submits that as

a matter of fact in pursuance of the concern of respondent no.5 that

safety measures should be executed, it had applied to the State

Government as well as respondent no.6 for grant of necessary no

objection certificates. However, respondent no.1 h.as informed
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respondent no.5 that sillce respondent no.3 Corporation is owner of

the dam, permission ought to be obtained by respondent no.5 from

respondent no.3 and not respondent no.1. He submits that

accordingly there has been correspondehce becween respondent no.3

Corporation and respondent no.5 and finally it has culminated into

permission granted by respondent no.3 Corporation on 28/8/2017.

The learned Senior Counsel further submits that permission, which is

granted- by respondent no.3 Corporation, is on the basis of certain

conditions as have been found necessary by respondent no.6 for

ensuring safety of dam.

'+

7) Shri Mishra, learned Senior Counsel further submits that

only mistake that respondent no.5 committed was of writing to

respondent no.3 that since it does not possess the necessary expertise

for carrying out the works for ensuring safety of dam, respondent no.3

should get the work executed through respondent no.6 for which it is

willing to make payment. He submits that even as on today,

respondent no.5 undertakes to execute all such works, which are

necessary for ensuring safety of part of the dam, which abducts the

Metro Rail. He, however, submits that report as submitted bY

respondent no.6 would reveal that entire dam, which is more than

146 years old and which is having length of 952 metres is in a

dangerous condition. He submits that Metro Rail abuts only 342

rnetres of the total length of 952 metres of dam. Shri Mishra further

submits that as a matter of fact, various buildings including

commercial buildings, which are constructed within prohibited area of

200 metres and which are having no requisite no objection

certificates are permitted to exist and on the contrary, if relief as

{;’}
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clairned by petitioner is g{qnted, respondent no.5, which is having all

requisite permissions, would be prohibited from proceeding further

with itg works. The learned Senior Counsel submits that such an

order would result in permitting illegal activities to be continued and
prohibiting an activity, which is in the larger public interest and

which is being executed after necessary permissiorii are obtained.

8) Shri Ukey, learned Counsel appearing on behalf of

respondent no.3 Corporation, submits that in a joint inspection, which

vvds carrIed out afLer LLe orders passed by Llris Cc)url, no leakage ill are

dam has been found.

9) Shri Thakare, learned Government Pleader for respondent

IIOS-1 and 6, submits that if respondent no.5 is willing to get the works

executed as per suggestions of respondent no,6, there would be no

danger to the said dam. He submits that State Govelnrnent has

granted permission to respondent no.5 after considering all the

aspects .

10) From the perusal of the material placed on record, it would

reveal that there has been continuous correspondence between

various Authorities of State Government and respondents. It appears

that initially on 28/1/2016, respondent no.5 had addressed a

communication to respondent no.6 seeking its technical opinion

regarding impact of Metro viaduct pier foundation over the earthen

bund of Ambazari lake. It also appears that on 13/10/20169

respondent no.5 had addressed a communication to respondent no.1

seeking itS permission .to make construction within a distance of 200
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metres since Nagptlr Mello Rail Project is an important urban

transport project as notified by State of Maharashtra vide Government

Regolution dated 30/7/2016. To the communication addressed by

respondent no.5 to respondent no.1, respondent no.1 replied that

since the dam is owned by respondent no.3 Corporation, respondent

no.5 should obtain permission from respondent no.3 Corporation.

Respondent no.6 also vide communication dated 21/10/2016

informed respondent no.5 that no objection certificate be obtained

from Water Resources Department of Government of Maharashtra and

thereafter from the owner of dam, i.e. Nagpur ]Vlunicipal Corporation.

It further appears from record that various communications were

addressed by respondent no.3 Corporation to respondent no.5

between 8/12/2016 and 30/3/2017 with regard to certain issues

including construction being carried out without obtaining its no

objection certificate and leakage of dam. Perusal of record would

reveal that respondent no.6 has addressed a communication to

respondent no.5 on 21/10/2016 pointing out various issues, which

were noticed by it with regard to Ambazari dam.

11) it appears that lastly the State of Maharashtra vide its

communication dated. 16/8/2017 has informed respondent no.3

Corporation that State Government has no objection for respondent

no,3 Corporation issuing no objection certificate to respondent Metro

Rail for carrying out works subject to condition nos. 1 to 6 rnentioned

in the said letter. Accordingly respondent no.3 Corporation has also

granted its permission on 28/8/2017 thereby again incorporating the

conditions as mendoned in the letter addressed by the State

Government.
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12) it could thus clearly be seen that construction, which was

carried out by respondent no.5 prior to 16/8/2017 and/or 20/8/2017

was carried out by it without there being a valid permission in its

favour. The respondent no.5 having applied to the State Government

and to respondent no.3 Corporation for its .no objection certificate

ought to have waited for permission from the competent Authority

before it uhdertook construction on the area abutting the site of dam,

However, question that we pose to ourselves is as to whether at aris

stage, work which was already u.n_dertaker! and work -which is

undertaken after August 2017, is admittedly in accordance with

requisite permissions from State Government and Nagpur Municipal

Corporation, should be stalled only becduse prior to thatJ no

pennission was obtained.

13) it is to be noted that the Metro Rail project is an important

project for easing out traffic issues in the city. No doubtJ it would be

appropriate for Metro Rail to have obtained requisite permission prior

to commencing the work. However, we find that if at this stage when

a substantial work of project is already complete and the requisite

permissions are already issued, any such directions as sought by

petitioner rather than being in public interest, would be contrary to

public interest at large.

14) Perusal of report prepared by respondent no.6 would

reveal that it is not the work, which is being executed by respondent

no.5 MetroJ which iS causing danger to the Said dam, On the

contrary, communication addressed by respondent no.6 to respondent
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no.3 Corporation WOIII(I l-cveal that life ofAmbazari dam has already

come to an end. 1t woul(I further reveal that communication also

states that respondent no.3 Corporation has created hazardous

situation by permitting various residential structures and by

construction of roads on the land abutting the dam to come up. On

the contrary, it specifIcally states that on account of Metro Rail, there

is no technical impediment to dam. It, therefore, informs the

respondent no.3 Corporation that in order to prevqnt any hazardous

situation in future on account of roads and buildings, which are

already constructed and Me;ro Rail, which is to' be constructed,

certain precautions are necessary to be implemented. As such,

respondent no.6 has found it necessary to impose six conditions

while granting permission to Metro Rail, as mentioned in

communication dated 16/8/2017 addressed by respondent no.6 to

respondent no.3 Corporation.

\\

. e

15) We find that the present petition has come as a blessing in

disguise for the residents residing in the Nagpur city. The technical

opinion of respondent no.6, which is to be found out at pages 130-132

of paper book would reveal that there are various contributing factors,

which may cause threat.to said dam. One of the major contributing

factors as has been found by respondent no.6 is a monumental

structure, which is constructed immediately downstream of

spillway bar in the tail channel. Perusal of paragraph 8 of inspection

note would reveal that the said issue with regard to monumental

structure poses much more threat to the safety of dam. It also

specifically points out that construction of Metro RaII d8e8 noe in any

manner affect or encroach the flood discharging capacity of
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clowilsLream spill channel or bridge. \When an Experts' Body having

ex+)ertise in the field of d8m safety IInn its8+f np;ned dIRt on nhPHnnt uf

constluction of Metro Rail, there is no danger to dam, there is no

reason to disbelieve the same.

16) it could thus be seen that over '-the years varieties .of

reasons, namely, the Planning Authorities; . which have granted

permission to buildings within the prohibited zone of 200 metres,

Planning Authorities, which have constructed roads within the

distance of 200 metl'f?s from site of darn, Authorities which have

permitted commercial activities to be carried out within the distance

t-)f 200 metres, politicians who for the reasons best known to every

c)nc: have permitted construction of monuments, have created a

sirtlaLion, which has potential of creating a flood like situation, etc.

I'lrcse are only illustrative in nature and not exhaustive, On the

colrtrdry, experts in the field do not find that there is any threat by

construction of Metro Rail to the safety of dam.

17) No doubt, a public spirited citizen like the petitioner ought

to have approached this Court much earlier when . such illegal

constructions were permitted by the Planning Authorities or when

such monuments were erected or when such commercial activities

were permitted. However, we find that though belatedly, petitioner’s

approaching this Court has given us an opportunity to issue directions

to various Authorities so as to ensure safety of dam so that a flood like

situation is avoided. We, therefore, dispose of the petition with

following directions :

Ci) Respondent no.6 is directed either itself or through

Uploaded on - 23/03/:>nln
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Irrigation Authoritics sittlated dt Nagpur to execute the entire works,

which are necessary for ensuring safery ot dam as could be found in

the letter dated 16/8/2017 and in the inspection report, which is to be

found at pages 130 to 132 of paper book.

.F+

(ii) The respondent no_6 in consultation with respondent no.3

Corporation, respondent no.5 and local inigatior, Agency shan

prepare plans for ensuring safety of dam, which'has outlived its life.

The said plans be finalized by 15'h April 2018. After the plans are

finalized, respondent no.6 either itself or through local Irrigation

Agency as chosen by it, shall forthwith start work for execution of

suclr rneas'ures. Needless to state that work would not be restricted .

Qnly to 342 m-etres stretch, which is adjoining alignment of metro, but

for entire length of dam.

(iii) Respondent Metro Rail shall bear costs for executing the

works, which are adjoining its alignment, i.e. 342 metres. The

expenditure towards costs of strengthening remaining stretch of darn

shall initially be borne by State Governrnent. State Government

would be at liberty to recover full or part of the amount from

respondent no.3 Corporation or other Planning Authorities, which in

the opinion of State Government, have contributed to such illegal

structures .

18) We make it clear that for executing the aforesaid works,

paucity of funds will not be considered an excuse. We direct Chief

Secretary of State of Maharashtra to ensure that aforesaid directions

are followed scrupulously.
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19) Before disposing of the petition, we place on record our

appreciation for petitioner, because of whom we could issue aforesaid

directions and avoid a situation, which may have disastrous

consequences of Panshet like situation.

20) With above directions, the petition stands disposed of.

JUDGE ,JUDGE

klrj
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ANNEXU RE..he/ T==w=

2-/ L

w©+qa fa.mr

qTr€nqfm©mqt© tiM-Qoq Q/Mm, QQ/?Qq?)/fR.ar.mR,D

vrqrq©rn ;Vt, €cncqT VmIS Th,
+Tr©q, #–800 o3?,

fbttt8: oZ gta, ?ogC.

;vI

tI

f-}i

q) v6HT%vrwq, qredvr+fhTHTr+ {'Bftqfhrv© n.amtR;T–luG?/uqgcR–

3wnft (9)/ MtIn - qu/q/gRo'{

Q) 7rHri qt+nB, fhfDnfbnTn. vnH/q6cu/q.?o/sq;a-u, &. ?o,o}.qq4u

3) rntrtqRqd+, qd+jq<1 fblwrn.vrgMq –q04R/ QUI/ CR / fBx(,
f+. ?q _R .qRcq

B) aRm qfhn=F, um+vcr fa'In A. ;m-?oo3/q3qq/(qq/o3)/fft,a.(A),
e. C.q?-?ODI

;PTY f2FFFH f#TFT W. WhTv-qcav./ But MNdt€tt{tHR/#_q3 ,

Fe. qE.qq,?ooH

c) rnvrr Ml, WbWT fhm, n. +t& ?ooq/]2'v'yn.Eq/at©–q ,

ft.q 3 qa, ?ooR.

19) 3THn qfhr3@, qa+qqrfhirr n.tEm-?oq?/H.©.qc?/?oq?)/f$i,arD,
fa.?8.og.?oh?

c) $11tIq 'I Rudd, vI,bay d1 fbirT nam–Qoq?/w,n.Qo/?o4?)/f©x.et),
ft.?.oc.?oq3.

qa+qafbrnar qt6m,xwqqagq©wt©r ganT=ntftavfhtfeIa av

meg qwrrw q{ta man qwawrmawr &nwa vfeqrw teH f&nara ©rq

HUH IF gTadmST 3fdTIU[ r+wI SHFWn @PqRTRa WFmT

fbiRTra qfhtnn nxW- qos?/w.n.?o/?og?)/flt. w.(q), ft.?.oc.?og 1 3ma q,qqT

WTa @wan NMR aT{a.HqYqfhnFTn aM HwnaHqvun .qFTRF qHTIMr

#TTi MT@ WWT +TWiT, M qwnaqa VaT (Security) q W&#aT (Safety; ebm

ttHqT6, UVThedta fhWTa6aBHKRn.
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> IIII:l 'IR'rllui wrEn VEInut-?Qq?/(y.ui.?o/?on?)/fR.al.WW)

&dr

qfbrnBTdtef 3MwfhnrPwa3ifemqwTwn ©w=ndtvrqvm+rw

arTja 7mn qfbis@, vmttqa ftPin m.tiM-?Qq?/

ft.?.o4.?oq I ©ftMra©nq aTe§teWWisWftaf+{a&aa8a3n&.

vF&,vwqvaB Tr3Nqa

tVr gwr VeN TaB (Safety) q (Security)

wFar Hi-ql 3tRI faqaw ©Tit wtWIT+iaiT

/'

tMWrH nIa, Hq

adI,5

q- tWnaT HFfTTTaran tHUR TNTtfta TPTft qHT8tT fTownship) #p scR f2r©RT

31) TTY fma qaTWNndt (Storage wth ungated spillway) - HawK gwR WaH

AHFL qTadt(lvVwnqnfl) BERT HFL +Q.q qt. Vertical f§rqT QQ qt. Horizontal qR$a

anfttt VPit 3fm

#1 BIt*HP+t dhahtHtMdt tb&ubuyH WAH ydjyU bplllwayJ - +++TN+t ++,at &t%t+

(Submergence nTT 'rFadT ) HFL +q qt-Vertical MrT Qq +t. Horizontal qTdtTT a @na

cWt 3+(N

?-qFTa TVTTgthma fTownship) q 3?HaRM qHT8dtHTdt (Industrial Township Estates)

I> =mT q nOT v©rq@rqe - a) q q) +efta f§TqT AHFL gNr fbTFI q,, qa &et

aTMana3rMa3tat8fqfq€&3tTgh

Tvq RdR?
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IIl{II qfwDro ,rg-tIn vfqM– log?/(w.n.?o/?oq?)/fh.ai.(q6W)

II) aB whn@rm– a) q cl) Bata MIT AHFL wv f©n3 ?oo gtn 3ta7 aMt vrn

w8aaeiw ifqfhga3ugta.

3_ Emi fhm u©N UahT+ qjwBmmq lq 3tat aTdtawHT Pifha aWaTa +a aTe.

PajeR etH VIal 3+at a BTtft wwTr© VTqdta Toe drain arT aHhB{©gtM oBrwis aMr

vk©Mr EDA v&a end sill ww +MTfit, Md Too drain #M fail {3ttN_Toe + 39,

=flat nk4TjtqMia.
Un=n-n==

QuIt,1 3Taa a qovamfrdt avrw
ar&awr 3intwfa
w{tqnadbnq,qq
qtettetr urn
ct>lqq+q+Lf\dr€©rq
©var®rHqT€t-

urn 7rFwaqrer afm a

U- q'arq qwndta

3Nr€fFa. qvM©qtdfhnfBqrPft qnft3+dYqqRn xiN qtWFMTtqTMFPRqTfR3int

3rdd. Va d(R & mT{ deN (Arial Distance) 3Faa. WIeN WqFFt UTV8 3teR i

qwrFaT Hg,HegbR aMIN TqH,qWTWR BRan fBtFPTRW HaqRaTqtWFFTT€qT

aaa 3Rdqq Tr%.

q. ,rwwfT tgT,{td <FJTT IIt qT3NTq BaT -d,R cr §YWwn fhFFa HFRa @VV /

dtEPFn WTa IF hrT faWKF an+qa MInT, nmB qfbinH n.gwEN -q'Cg/

qUI/CR/ RT.@.FhTI), fa.?q.q.qq£R VRMI @T+-

6. W& fBqf8ra WWF/

KIT–BiT

(Security) whl WPT (Access

Control) PUt awa filtTV \M (Geological Condition) qa

#rn,T INFRa I„I,iPRfaTi;TMfa3fa,wiaQ/ftfiKf&©m8fHt$mHTHdT

HRa&3 V]3dTfqa©©7nMf.a2iTfq,3rawamKWTdkft©TdTq@Mgm-
Tab+qR3
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11 P al r FluIIra IT ma f+Rw 3fa?Tq fhm & vm / gfw®mdt qvur q

11<ilIMuTdt aTta. wrhrwr, x6q.dq qI fB'in, aZfbT,

tmifq©WmfhmTqvH fhWafhirT {_f2HRTf+ nTgt PBBq3maaatfhHnttFHt

@IHtqraq©u+3rrqfa© =?Teh
{

I
i
i

i
vqt7rrwr qf+nn X6HTq vrwtrwr www .maharasntra_gov.in NT ++RWmFK

ar8© ©WWa aTa 3rq3 ara It+qtf© ?oqCo3oCqq39?HOC?19 am aTt. & qfbru©

BacH @ruth+aTwtf§ia©©l©ware8?r3ai

Vtr%r€i t8Fqq les- aitIII JI ragTI-aa-it q qTtn+,

C,A
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i; DenetoP<InHnme ahl,hn+,U„,\
i nHW:#Fk•OWDma•pmrn-rR_/ '.pD+ aNn<lx£rz nhl,nv!,+rt,q

r 2J4z>bttb2t:n>ana03•3aWCbr77b&&d
12ba!)+b7nno7t7cStq

tX: A ?Jade
Ode znalXlIB vt3a5a HiFiaBrajdar

(q.ar.fitT=qqH)

aftR@Tafi),T&KrVTIWT
X(T,

vr. rrww8vElnftlttq

L

?. gTSantdtqta©wian
I . qr_awu/aqrwu, fnmv, f&IFPHn, Iv{,

Trwwdt /\WWTH+ fBHFNftvq, fBqrFFrl, 1.1{,g

n.fBvHt qH+a, Mmr, IN{, IIft OHl,Iq, fhiFnPn, ${q

6. A-fMft veT%, fhrFNftqq, Iq{, qf8©TqfaTT, MwH,lq{,
u. vr. t#F, q©+qaqft amR ©ftn, +Iraq IF{,
C. Tr. TNT++ W+TqD WIg aMR TRL qTMq, tq{,

X6T8ama, q / ? (dnv aWa) q8NTKt@, lx{/qmIIq

qa. HgT8tgma, \.I ? (gMT+tnt) V6RTq Vm, Id/ww,
qq.a. In (16) vfqt$kTv&rq©, T8fbwT, +xr©g, B{,
qq.aT.In NW) wi+t=fkrv&rq©, q§qaq'vt f2nTHT, tvr% ]#
qI.ala. wkWT) gtat#tvvgrT©, wiRral fhWT,q7r©q, ${,
ng.a.!a. whl) StINT, a=qfr©rrrtt fhm, Mrw, W.
qq.gun wfM FmTFHD Tft dtv v&rq©, qH#qafbTm, MrM B{,
qc.qVHHftN FTRthFTW qtatdkT vgrTO, VRfl©THfhmT, +Tr©v, P{,
qu.aftn mv areIfa) ata tghrnBHica, a,nAia fbWT, tn,m, ${,

V©q hdtv
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Ministry of Environment, Forest & CliMate Change

(Wetlands Division)
Indira Paryavaran Bhawan

Jor Bagh Road, New Delhi -1 10003

+

Dated 8th March, 2022
OFFICE MEMORANDUM

Subject: Protection of Wetlands as per Rule 4 of the Wetlands (Conservation
and Management) Rules, 2017

The Hon’ble Supreme Court vide Order dated 4th October, 2017 in VV.P. (c) No.
230 of 2001 has inter–alia, directed that, “We make a clear and reiterate that in terrns
of our order dated 8th February, 2017, 2,01,503 wetlands that have been mapped by
the Union of India should continue to remain protected on the same principles as were
formulated in Rule 4 of the Wetlands (Conservation and Management) Rules, 201 0”.

2- 1-he sdlne has been communicated by this Ministry to all the States and UTs in
November, 2017. Hon’ble NGT has also reiterated the same in various recent cases.

3. In view of above, it is once again clarified/reiterated that the 2,01,503 wetlands
(>2.25 tIa) as per the National Wetland Inventory and Assessment (NWIA), 2011
1;11QUId be protected as per Rule 4 of the Wetlands (Conservation and Management)
Rules, 2017. This protection is irrespective of the applicability of/notification as per the
said Rules,

CP)

r\!:6+ p&f :l r H

(Dr. M. Ramesh)
Scientist 'E’

Tel.: 011-20819249
Email: ramesh . nroiipalli(a)nic.in

The Member Secretaries of State and UT Wetlands Authorities
To
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ANNEXU RE . .f. :.aj LI-1
I'l II{ WETLANDS (CONSERVATION AND

MANAGEMENT) RULES, 20101

111 clt:rei'ic of the powers conferred by section 25, Tend with sub-6ection Cl) and
t’t'1\11:*' CO) QJ sub-section CV and sub-sectian (3) of section 3 of the Environment (Protection>
/lr'1, '1986 (29 of 1986), the Central Gouernrnent hereby mak£rs the /ollawinZ rules for

t''’11: il:rt;aLton and management of wetlands, namely:–

1. Short title and commencement.–(1) These rules may be called the
Wetlands (Conservation and Management) Rules, 2010.

(2) They shall come into force on the date:I of their publication in the Official
GazeILe

2. Definitions.dl) in these rules, unless the context othe'rwise requires,–
(a) "Act'’ means the Environment (Protection) Act, 1986 (29 of 1986);

(b) “AuthoriFy" means the Central Wetlands Regulatory
constituted under rule 5;

Au thoriFy

(c) '’dredginl," means an excavation activity or operaHon usually carried
out at least partly underwater, in shallow sea or fTesh water areas with
the purpose of gathering up bottom sediments and disposing them off
at a different location;

(cI) "National Park'’ means an area declared, as NaHorLa] Park under
section 35 or section 38, or deemed to be declared as a National Park
under sub-section (3) of section 66, of the Wild LJe (Protec.’Hol\)
Act, 1972 (35 of 1972);

('') “ltamsar Convention" means the Convention on Wetlands signed at
It;IIIIsar, Iran in 1971;

(f) "UNESCO" means the United Nations EducatIonal, SelenEinc and
Cultural Organisation;

(g) wetland" means an area or of marsh, fen, peatland or water; natura 1

or artificial, permanent or temporary/ wjLh water that b statjc OJ
flowing, fresh, brackish or salt, hc]uding areas of lnarjne water/ che
depth of which at Iow tide does not exceed six meFres and he]udes aLI

inland waters. such as lakesf reservoir/ tdrlksf bdckwaters/ Idgoonf
creeks, estuaries and marvnade wetland and the zone if Hirer i
infIFence. gn wetlands that is to saY the drainage area or catchmen t
redon of tIle Wetlands as de[ermir{ed by the a;1'Lhorjty bui-dh;’= {
include main river chuure is/ paddy 6eids and the cLastdJ wen;-di
covered under the not#jcation of -the Government of India a-al

I' rlIF:: g:],(E3at::t\ltJ=FEte%ofBIo’ pubbhed h Lhe GazeHe of hdb' Exba' ’
2. Came Into force on 4-12-20]0
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wildlife sanctuary” means an area declared as a wildlife sanctuary
under the provisions of rhdpter IV of the Wild Life (Pr9tec6on)
Acl, 1972 (35 of 1972) and shall include an area deemed to be
sanctuary under sub-section (4) of section 66 of the said Act.

(2) The word and expressions used in arese rules and not defIned but defined
in the Act, shall have the meaning respectively assigned to therrl in the Act.

3- Protected wetlands.–Based on the significance of the functions performed
by the wetlands for overall well being of the people and for determining the extent
aId level of regulation, the following wetlands shall be regulated under these
rules, namely:–

Ch)

i
I

(i) wet]an(is categorised as Ramsar Wetlands of International Importance
under the Ramsar Convention as specified in, the Schedule;

(ii) wetlands in areas that are ecologically sensitive and important, such
as, natIonal parks, marine parks, sanctuaries, reserved forests, wIldlife
habitats, mangroves, corals, coral reefs, areas of outstanding natuIal
beauty or hjstorical or heritage areas and the areas rich in gutetic
d ivPrq;tv•

(iv) high altitude wetlands or high altitude wetland complexes at or abovE
an elevation of two thousand five hundred metres with an area equal
to or greater than five hectares;

(v) wetlands or wetland complexes below an elevation of t\vo !housanc!
fIve hundred metres with an area equal to or greater than five hundred
hectares;

J

(ni) wetlands recognised as or lying within a UNESCO World Heritage
Site;

q:>.

F
I

;

i

I

}

i

i
i

I

!

I

i

i
I

I

(Vi) any other wetland as so identified by the Authori ry ang Fhereafter
notified by the CentTal Government under the provisions of the Act fof
tha purposes of these rules.

4. RestrIctions on activities within wetlands.–(1) The following activities
within the wetlands shall be prohibited/ nameIY:–

( Ii ::T:==IiI:::::t::'=rics and expar'ion of eAnng Femme?;

( i V ) :: I y e :\rr :iE r: ttrjP ::R 1: : :: :IT: tt hol t IIV: :e ={: :nRSTalliT ; Ie /= I
=:::11:e n: e 1: : : F : f 1: : : e = T::;d I1(1 g s i x ][IfIL o n Lhs fr on1 he date of

(

E
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(V)

:= = =C::: ::Bf 1: ::: 1:B: :i:l=1 a; :Il : jsaT i tT:L=

[Rulo 4

(Vi)

III IE; IthpII::rt ]=F:v i by JL:ks% =i A T]: = jT:e r:; Ii:: :I: : ==riFe :::a=::
Ul accOrdance with these rules. - u ' J

o f th : sT:ref ==1:1 : : F :TR: hiI = t=1::: r ::re: : : P t=H][1 Out the prior app r ova ]

(vii)

(i) WitPdlawaI of water or the impoundment, diversion or htenupbon of
water sources within the loca]. catchment area of [he wetland
ecosystem;

(ii) harvesting of living and non_ijvin£ resources.

(iii) gazing to the level that the basic nature and ch,,,,t„ ,f th, blob.
communitY is not adversely affected;

(iV) treated effluent discharges from ind1.uErjes/ ,Hues or towns/ human

:it tl:]: =[11(;J= =1t=]=1 dp : i= E1::t:i:LJ:reJ f : : : #£r U:HEaT: UH : li JrF==
Committee, as the case may be;

(v) p-IYing Qf motQrized boat, if it is not. del,im,nt,] t, th, .n,tu„ and
character of the bic)Eic commurU ry;

/~/ (Vi) dredging only if the wetland is impacted by siltation:
(vii) construction of boatjetties;

v]tti ) = =: : : / 11 : :i]:]rII :]: e d?IF:en: :1 yo la f::1Iu iF: eLcSo !iIIE arTctITEIT:
wetland;

J

(iX) ::iI:I;ciTI:i:::1::: J:fIt:=geTSif iFfLTt IUT.oon bridges, hat do

(x) aquaculture, agriculture and horticulture acbvitjes wjLhhl the weLland.

(xi) repair of existing bui]dings or htfrastrucmre including recoru[ru(...tion
activities;

(xii) any other acHviFy to be identified by the Authority.
(3) Notwithstanding anything in sub-rule (1) or sub-rule (2)/ the Central

GoverrLment may permit any of the prohibited activities or non-wetland use in the
protected wetland on the recommendation of the Au.thority.

(4) TIle State Government shall ensure that a detailed Environment hnpact
Assessment is carried out in accordance with the procedures specified in the
rIdE#icabon of the Government of India in the Minister of EnvirorLrnent and Forests
S.O. No. 1533(E), dated the September 14th, 2006 as amended from Hmctetime.
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(5) No welland shall be converted to non-wetland use unless the Central
Government is satisfied on the recommendabon of the Authority that ii is
expedient in the public interest and reasons justifying the deciqion are recorded.

5. Con6titu tion of Cen ha! Wetlands Regulatory Authority.–(1) TIle Central
Government/ in exercise of the powers conferred by sub-section (3) of section 3 of
the Environment (Protection) Act, 1986 (29 of 1986), hereby constitutes Central
Wetlands ReWlatory Authority consisting of the following Chairpersoris and
members for the purpose of arese rules/ namely:_

(a> Secretary, Ministry of Envirorunent and Forests, Government of India
– Chairperson;

(b) a representative (not below the rank of Joint $ecreLary) from Ministry
of Tourism, Government of India – Member' ei+)#lcio)

(c) a representative (not below the rank of Joint Secretary) from Ministry
of Water Resources, Government of India – Member er-offlcia;

(d) a representative (not below the rank of joht Secretary) from Minbtry
of Agriculture, Government of India – Member ex<j£Frcio',

(e) a representative (not below the rank of Joint Seaetuy) from Ministry
of Social Justice, Government of India – Member ex-ofjrcio',

(f) Chairman or his nominee, ale Cerltra I PoUu'jon C,Jitr,A Board/ – /
Member eX-O#ICh A

(E) Joint Secretary or Adviser, dealing with the wetland in the Ministry of {\
Environment and Forests, GovErnment of India – Member er-ojfrcia} \ \

(b) .Dr. Asad R. Rahman[ Director, Bombay Natural History Society, 4 :

HombiJ] House, Dr. Salim Ali Chowk, Shaheed Bhagat Singh Road, , i
Mumbai - 400 023; Expert Ornithology – Member; }

(j) Dr. M.R.D. Kunadangar, DaruIAloom Qasrnia Lane, Botshah Motlana, \
LaI Bazar, Srinagar, Kashmir; Expert Lknnology – Member; }

a) Dr. C.K_ Varshney, 88 Vaishali, Pjtampura, New Delhi-110034; Expert
Ecology – Member;

(k) Dr L .J. James, Director, Water Institute, Kanrnya University,
Coimbat ore, Tamil Nadu; Expert Hydrology – Member.

lr***]

I

I

I

i{}:?; i
i

I

F
i
I

2[(2) Tbe term of Lhe AuthorjFy shd! be upto 31st March, 2015.]
(3) Tbe AuLhoriry shall exercise the foHowing powers and perform

following functions, namely:–
( D appraise proposals for ident#jcaHon of new wetlands, pr.ojects or
' ' a:fjvjHes in 1.;oruu]tatjoru wjth the concerned local authorities;

(H) jdentuy and jnterface win the concerned local authorities to enfc?rce
’ the prJvjsjoru contained under these IIdes and other laws for the time

being in force;

I

i""(
{(

. I . CLawe (1) omtted by G_S.R 617(E)/ dated 22nd August, 2014. Clause a), before omission,
stood as under:

A(1l-Dactor or AddjHona] Dkector or Joint Director dealing with the Wetland in the
’ Mmbby of Envkonment and Forests – Member %aetary.".

2. subs. by b.s.R.'824(E)/ dated 14th November, 2014, for subrule (2). Earlier sub-rule (2)
was su'bstjtute,d by G.S.R. 617(E), dated 22nd August, 2014. Sub-rule (2), before
subsHtuHon by G.s.R. 824(E), dated 14th November, 2014, stood as under:

" (2) The term of the Authoriry shaH be upto 30th September, 2014.".
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(Iii) };1'a1 it clearances or identify h consultation with the Local State
[;,.>vcrJUTICnt/ the areas for the grant of clearance for regulated dchvities
in the wetlands width their respective jurisdictions;

(iV) dct&rlniner in coruultaHon with concerned local authoriEy, are zone of
direct influence of the wetlands;

(V) bsue whatever directions, necessary for the conservation, preservation
and wise use of wetlands to the State Governments.

(4) 'r’he Authority shall periodically review the list of wetlands and the details
of I)roI\ibited and regulated activities under the rules.

(5) The Authority shall specify the threshold levels for activities to be regulated
and ale mode and methodology for undertaking activities in wetland_

6. Process for identification of wetlands under different categories.–(1)
Wetlands covered under item (i) of rule 3 specified under Schedu]e shall be the
wetland to be regulated under these nIles.

(2) llle States Government shall prepare, within a period of one year from the
roTnmcr\cement of these nIlesf 'Brief Document/ identBrhg and classi_fyjng the
WCaiU-IdS within their respective territories in accordance with the criteri a specified
under rule 3 and submit the same to Authority.

(3) The 'Brief Document’ of each wetland for identification shall comprise of
follow inK inforInabon, namely:–

(i)

(ii)
(iii)
(iv)

broad geographic deLineation of the wetland;

its zone of influence along with a nlap (accurate and to scale);
the size of the wetland;

account of pre-existing ri£glts and privileges, consistent or not
consistent with the ecological health of the wetland.

(4) The Authority, shall on receipt of the 'Brief document' WIder sub-rule (2)/
if consider it necessary refer in consultation with the State („overrtment to a

research irtsbtute or universiFy having relevant multi-disciplinary expertbe related
to wetlands, to conduct a comprehensive survey of the wetland within a period
of thhFy days:

Provided that the institute or university to which the matter has been refer led
under sub-rule (4) shall submit a report within next ninety days from the date of
such reference to Authority, which shall contain information with respect to the
criteria specified under rule 3.

(5) The AutIlori Fy shall, thereafter, arrive at a decision in consulta don with the
State Government, on the proposal, within a period of ninety days froxr the date
of receipt of the report under sub-rule (4).

(6) The Central Government shall on the receipt of the recommendation of the
AuEhority notify the area of wetlands as recommended by the Authc)aFF for public
hJormation inviting objec.'born and suggestions from the general pubLic likely to
be affected- to make representation to the Central Government within a period of
sixty days.

(/) The Authority shall consider aU the representations which the CentTal
Goverrtrrlerrt may receive under sub-rule (6) and submit its recommenda tion on the
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nt.1 t"ll rc'Jrrt'.')t_'n lotIon_'l to (-'<.'ri! ral (;r)vcrnlnent within a period of six Fy days for final
IIt it if ical it )n .

(8) '1-11c C't'nlri ll Govcrnmrnl nhal! on receipt of the recommendations of Lhc:

Ailthority tlndcr nub-rule (7) issue a final nolification notifying therein the area of
Ihc welland ito category or cla.'i3ification to be regulated under these rules and
cII.'rplny IIlo saId notific:alton in public places in English and vernacular languages.

(9) The Atttllc)rity may, st in rrlolo or on application made to it, review any
decIsion ulrclcr Ihc9c rules or issue direction for inclusion of wctland under these
rtl lcs

7. Ovcrinpping provi8ion9.–( 1) The wetlands within the prolected areas of the
National Park8 and WildIIfe Sanctuaries shall be regUlated by the provisions of
Wild Life (Protection) Acl, 1972 (35 of 1972).

(2) The wetlands within the protected or notified forest areas shall be regulated
by the provisions of the Indian Forest Act, 1927 (16 of 192/); the Forest
(Conservation) Act, 1980 (69 of 1980); and the Environment (Protection) Act, 1986
(29 of 1986).

(3) The gaps in the rcgu]alion of wetlands within the protected and notified
forest are,is, if any, under the provisions of the indian Forest Act, 1927 (16 of 3927);
Wild Life (Protection) Act, 1972 (35 of 1972); and Forest (Consewa6on) Act, 19801

(69 of 1-980); shall be plugged by invoking provisions of the Environmenti
(Protection) Act, 1986 (29 of 1986). 1

(4) TIle wetlands situated outside Lhe protected or notified forest areas referred
to in sub_rule (2) shall be regulated by the relevant provisions of the Environment
(Protection) Act, 1.986 (29 of 1986)- f

8. ' Enforcement of regulated activities.–(]) The identified activities for
management and wise use of wetlands situated within the protected or notiHeq
forest-'areas referred to in sub-rule (2) of rule 7 shall be regulated by the Forest

Depnr[ment of the State concerned.

i==:==fit =i uK ; Ferjod of six month From the date of commencement of these
IUles
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Tho Wetlands (Cons8rv8tlon and Management) Rules, 2010

THE SCHEDULE

[See NIle 3(i)]
LIST OF WrrLANDS IN INDIA IDEbrrIFiED AS RAMSAR '~SII-ES

UNDER RAMSAR CONVENTION ON wrrLAND
SI. No, Name of Wetland

(1)

1

2

3

4

5

6

7

8

9

10

1]

12

13

14

15

16

17

18

19

20

2]

22

23

24

25

(2)

Ashtamudi Wetland

Bhita,k„nik, M,ng,o„,,
Bhoj Wetland
Chilika Lake

Deepor Bee1

East Calcutta Wetlands

Harike Lake

KanjLj

Keoladeo National Park
Kolleru Lake

Loktak Lake

Point Calimere Wildlife and Bird Sanctuary

Pong Dam Lake

Ropar

Sambhar Lnke

SasUlarnkotta Lake

I'somoriri

Vemb'anad-KoI Wetland

Wular Lake

Chandra taI

Renuka

Rudrasagar

Upper Ganga

Hokarsar (Hokera)

?urinsar and Mansar (complex)

[Sch.

State

(3)

Kerala

Orissa

Mad}{ya Pradesh
Orissa

' Assam

West Bengal

Punjab

Punjab

Rajasthan
Andhra Pradesh

Manipur
Tamil Nadu

Himachal Pradesh

Punjab

Rajasthan
Kerala

Jammu and Kashmir

Kerala

r
Himacha] Pradesh

Himacha1 Pradesh

Tripula

Uttar Pradesh

Jammu and Kashmir

Jammu and Kashmir
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ANNEXU RE. .8:./. 1
CRITERIA FOR SITING OF

INDUSTRIES WITH
REFERNECE TO RIVER

ZONES FROM
EmiRONA4ENT POINT OF

VIEW

GOVERNMEirr OF MAHARASHTRA

ENVIRONMENT DEPARTMENT, MA}rrRALAYA
GC)VERNA4ENT RESOLUTION NO. -

2000/326/PK22/TK3

NEW ADMINISTRATIVE BLDG., r5th FLOOR,

MADAM CAMA l+OAD. MUMBAI - 4oo 032

DATED if,th JULY, 2000

INTRODUCTION: -

Industries located on bank of the riVer do not provide adequate

treatment facilities or do not treat effluent, due to which

pollution of river occurs. There is no clear cut policy for siting of

the- industries from pollution potential. Hence Government of

Maharashtra has framed the policy of distance criteria about the

upcoming/siting of the industries which will be located at river

beds/basins.
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GOVERNMENT NOTIFICATION:-

Twenty' river basins of the State of Maharashtra are classifIed as

’'A-I," ”A– II,” ’'A-III", and "A-lV" class of water as per the qaality

of river water. The standards/norms are prescribed for twenty

river basins as per the quality of the river water are enclosed as

an ANKEXURE;;, 1 & 2.. As per the criteria/policy, "origin of the

river upto first designated Dam is 'classified, as A–I Class," "From

first designated Dam upto A-II Class of water quality standards.”

"The A–III Class is designated/meant for fish arid-wild life

propogation.'’ and ”A-IV Class of water is designated/meant to

Agriculture industrial Cooling and Process having the water

quality standards,

r. Fdr ’'A-I'’ Class of River Water- From High Flood Level

(HFL)of the river upto 3.o k.m.s on either side of the river,

"NO DEVELOPNiEbn ZONE'’ is specified. Beyond 3.o kms

(from high flood leveD upto 5.o k.m. on either side of the

river, exclusively the industries falling under Green and

Orange Categories with requisite pollution control devices

are allowed/permitted. Beyond 8.o k.m. from river (i.c.

IIFL) on either side of river, the industry/ies falling under

any categorised with requisite pollution control devices

is/are allowed/permitted.

2. For ’'A-II Class of River Water," one k.m. on either side of

river from High Flood Level (HFL), THERE IS TOTAL,

BAN FOR DEVELOPMEIVF. Beyond one k.m. from High

Flood Level upto two k.m. on either side of the river,

exclusively the industrids falling under Ihe category of
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Gl-cen and Orange with requisite pollution con Lrol devices

itre allowed/permitted. Beyond two k.rn. from river High

Flood Level (HPL) on either_ side of the river, the

industry/ies falling under any category with requisite

pollution control devices is/are allowed//permitted.

3. In '’A-III" & "A-IV Class of Water," horn High Flood Level

Point of river upto 1/2 k.m. on either side of the river, NO

DEVELOPMENT ZONE specified.... Beyond k.m.(from

HFL) upto one k.m. on either side of the river, the

industries falling under the category of Green and Orange

with requisite pollution contro] devices are

allowed/permitted- Beyond one k.m on either side of the

river, the industry/ies falling under any category with

requisite pollution control devices is/are

allowed/permitted.

4. In case if the Ridge Line is nearer to prescribed zone

boundry, the above policy is applicable only upto the Ridge
Line for above four classes of water.

5. If the existing industries are fa11ing under 'No

Development Zone'’ as per above Notification and if there

are any industries which are filling under Red Category

which eating under o Development zone and an exiting

permitted to operate their manufacturing activities and

will be allowed for expansion, diversifIcation,

modernisation, substitution subject to reduction in

pollution load at the source.

6. The non-polluting industries/pollution free

activities/business will be allowed . operate -in No

Development Zone subject to the condition that they
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should take prior pennission from Maharashtra Pollution

Control Board. For this, the guideline£ -are enclosed in

Annexure-III.

7. The policy of siting of the industries is also applicable to

the industrial zones developed/to be developed by

Maharashtra Industrial Development Corporation. But if

in the existing MIDC:s, where land is already acquired and

developed, but the allocations of the industrial plot/s is/are

still pending, there will be total ban for running any

industrial acitvities for "A-II'’ Class of river water, from

High Flood Level (HFL) of the river upto the distance of
500 Mtr., on either side of the river.

8. As the Government Notification from Industries Dept. No.

ILP/lo87/2477/Industry-2, dated 4-12-1987 for '’Bhatsa

River Basin” will remain continued, the above

classification of river policy will not be applicable to

"Bhatsa River Basin."

9. The industries are categorised in colour coding as per the

pollution potential as enclosed in Annexure-IV.) Hence

highly polluting industries are categorised as "Red

Category," medium polluting industrie$ are categorised as

'’Orange Category,’' and '’less polluting industries are

categorised as '’Green Category." in case there is any doubt

about categorisation, the same should be referred to the

Expert Committee as constituted by the Environment

Department .

lo. Executive Engineer, Irrigation Department. Govt. of

Maharashtra is hereby powered to certib7 the distance from

High Flood Levet (HPL) for siting the industries.

iT3
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I'l1 c ill)ovc policy of siting of the industries and river classification

iss IICit as per powers conferred by' Section 5 of the Environment

(ProLection) Act, 1986 and u/s 4(5) of the Environment

(Protection) Rules, 1986.

The above Orders comes into force since the publication of this
Notification.

This is as per the Order and in the name of Governor of
Maharashtra
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ANNEXUR£. .e:/;
GOVERNIUIENT OF MAHARASHTRA

'J +p

!T,NVIORONMEIWr DEPARTMENT, MANTRALYA

GOVERNMENT RESOLUTION NO + IVIM13=

aF}nn/FluH/p,I<,a+/’1=,i<,I

NEW ADMINISTRATIVE BLDG, 15"M FLOOR,

MADAM CAMA ROAD, MUMBAI - 4ooo32

DATED 13th JULY. 200q.

REF: 1. Environment Department, Mantralaya, Mumbai, GR-

No.MbTB2000 326/PK22/TK3 dated 15'al July, 2000 .

2. Industry, Energy and Labour Department, Mantralaya,

Mumbai, GR No, IDC-r822(83o6)/Industry-l4, dated

30 1 aG i f2004.

INTRODUCTION:

Government; of Maharashtra declared the Industrial

Location Policy for location of industries in the river basins

vide Government Resolution dated 15/o7/2000. In the

said Industrial Location Policy an amendment is being

made in respect of some existing industries located in the

Maharashtra Industrial Development Corporation estates.

The proposal for amendment of the said industrial location

policy was under consideration of the Govt. of Maharashtra

on account of increased industrialization/urbanization,

the development of environment friendly production;

processes as well as establishment of ’advanced pollution

control infrastructure. Proposed amendment was put up

348



%% 3

for objections and suggestions This has been taken into

consideration while formulating thQ policy.
+

GOVERNMENT RESOLUTION:

Twenty river basins of the state of Maharashtra are

classified as '’A-l", "A-11’', "A-111", and '’A-IV" class of water

as per the prescribed quality of river water and the

designated use of the said river water. The List of river

basins and details regarding classification of riverrine

system in to A-1, A-2, A-3, etc categories are prescribed for

twenty river basins as an ANNEXURE I. Similarly, the

expected water quality standards as per classification of

best designated uses in A-1, A-11, A-111 and A-IV class has

been prescribed in the– Annexure-II For the designated use

of water for the prescribed quality and for the sitting of the

industries, the following regulation has been prescribed.

(J . ;F

1. For “A -1’' Class of River-distance from the High Flood Level

(HFL)of the river upto 3.o Kms on either side of the river a

’NO DEVELOPMENT ZONE' is specified. Beyond 3.o kms

(from high flood level) upto 5.o kms on either side of the

river, only industries falling under Green and Orange

Categories with requisite pollution control devices are

allowed/permitted. After 8.o kms distance from HFL,

permission can be granted to any industry after installation

of necessary pollution control devices. However, in the

catchments area of both sides of the dam, upto a distance of

8 kms. in the mountain area no permission will be granted

to any industry. If a new dam is constructed in A-1. Class of

river, no change will be made in A-1 class of categorization
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of the river. The existing industries in operation in the A-1

class of area will have to obtain zero discharge within 3

years from the issuance of this revised RRZ Policy.

2. For A–II Class of River, a distance of 5oo meters on either

side of HFL will not be permitted for any developrnent.

Beyond 5oo meters from the bank of river upto rooo
meters, industries falling under the Green Category are

a11owed/ permitted. Beyond rooo rh'bters ie from rooo

meters upto 2000 meters, industries falling under the

category of Green and Orange, and thereafter beyond 2000

meters from the bank of river, the industries falling under

any category xviI_I be I)ei'rni-tted.

3. In the Maharashtra Industrial Development Corporation

area a distance of 500 meters from HFL will be ’No

Development Zone', thereafter upto 250 meters i.e. from

I,oo meters to 750 meters of the bank of river, the industries

falling under Green and Orange category, and thereafter

from the 750 meters all categories of the industries are

permissible. However, for that purpose the IV[IDC should

have proper arrangement for collection of waste water,

common effluent treatment plant and disposal

arrangenrents .

4. The distance criteria ordinarily applicable to A-II Clas s of

river water has been relaxed in the MIDC areas. on account

of adequate regulation of industries operations and

processes in the MIDC area, similarly, the availability of
environmental infrastructure facilities in the MIDC: areas.

For the following purposes :

,) +
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a. From the lligh flood line upto loo meters, there will be a

prohibition on commercial use of tbd said area.

b. From loo meters upto 5oo meters from the high flood

line, the requisite non-polluting activities listed in the

Anne><ure Ill will be permissible for the ordinary use of

public at large, as per Government Resolution dated

3oth June, 2004

5. In ’'A-III” and '’A-IV” Class of Water ’'from high flood level

line of river upto 1/2 km on either side of the river a”NO

DEVELOPMENT ZONE’ is specified. Beyond 112 kIn (from

HFL) upto one km on either side of the river, the industries

falling under the category of Green and Orange with

requisite pollution control devices are allowed/permitted,

and thereafter beyond looo meters from the bank of river,

the industries falling under any category will be permitted

after installation of necessary pollution control devices.

6. If there are industries existing in "NO DEVELOPME IW

ZONE or if there are Red category industries in the areas

specified for Orange and Green categories, such industries

will be allowed to continue. However their expansions,

diversification/ modernization proposal will be permissible

only on reduction of pollution load.

7. Non-polluting industries/ pollution free activities business

will be allowed to operate in No Development Zone as listed

in the Annexure IV, subject to the condition that they

should obtain prior permission from Maharashtra

Pollution Control Board.

8. In the 'No Development 2:one', Maharashtra Pollution

'Contro1 Board can give permission to Hotels, Resorts and
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+ other Tourism Industries on the conditions that no waste

water or solid waste allowed to be discharged into the River.

.I'hosc Tourism Industries should install requisites waste

water treatment facilities and then should dispose off

treated water beyond loo meters from the High Flood Line.

The Hotels, Resorts which proposes to provide Soak Pit /

Septic Tank will have to install it beyond loo meters from

the High Flood Line.

9. The orders issued by the Induqtrie.s Department,

Government of Maharashtra vide Government Resolution

.No. 1LP - ro87/24,77/Industry -2, dtd. 4.12.1987 for Bhatsa

River catchments areas hereby repealed arId this

Government Resolution will be applicable for the said

Bhatsa River Catchments Area.

lo. The Industries are categorized in colour coding as per

pollution potential and the same has been available on the

website of the Maharashtra Pollution Control Board viz.

http://mpcb.gov.in From the Environmental point of view

Cleaner Production Processes are being developed

continuously. Similarly, Advanced Pollution Control

Technologies are being made available. Maharashtra

Pollution Control Board should take into consideration all

these aspects and review the categorization of Industries

after every two years and the information about the

amended categorization should be made available on the

Website of the Maharashtra Pollution Control Board and

the Environment' Department . Government

http://mpc:b.gov.in & http://envis maharashtra.nic.in of
Maharashtra viz
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11. The Executive Engineer, Irrigation , Department,

Government of Maharashtra will certify the arial parallel

straight line distance in respect of the location of the

industry from the High Flood Line of the River as per the

Circular of Irrigation Department, Govt. of Maharashtra,

Mantralaya, Mumbai, bearing No. F.D.W.ro89/243/89/

Irrigation Management (Works) dtd. 21.9.1989. If the

boundary of Industry Plot comes with.in the No

Development Zone as per distance from the Average High

Flood Line, the distance of Average High Flood Line of

River, to the operational area of the Industry shall be taken

into -consideraLion. A green belt shall be developed in the

No Development Area by tree plantation.

12. The following decisions are taken in order to maintain the

quality of river to the designated use of the river:

a. The Local Bodies discharging sewage without adequate

treatment and disposal facilities in the nearby classified

rivers will have to provide adequate and suitable

treatment and disposal facilities within 3 years time

from the issuance of the revised RRZ Policy dated

r3/o7/2009. The Urban Development Department,

Govt. of Maharashtra to undertake nIne bound

programme for the same and follow-up in

implementation of the said programme.

b. The Sewage Treatment Plants on the premises of Local

Bodies will be permitted loo meters away horn the High

Flood Line and for that purpose the location of the STP

should be finalized on the basis of natural slope of the

+
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said area. The standards for such a treatment facility will

be decided by the committee authorized on that behalf.

c. The disposal of solid waste generated from the municipal
area as per the Manicipa1 Solid Waste (Management &

Handling) Rules, 2000 with requisite solid waste

management facility will be permitLed outside 5oo

meters from the High Flood Line.

d. The precaution should be taken to, ensure that the said

sewage treatment plant and solid waste management

should be installed away from High Flood Line so that

the said facilities will not go under water due to High
Floods.

The Local Bodies should undertake special programme

for the protection of the quality of the rivers and dams in

their area. Similarly. the pollu-ting activities such as

washing of the vehicles, solid waste disposal etc. in the

catchments area of the river and dams shall be

prohibited.

13.It has been decided that in order to implement the above

government decisions and to give the requisite clarification

about the policy decision/ specific proposal the government

will appoint a committee at Govt. level. The Secretaries of

the Environment Deptt., Industry Deptt., Urban

Development Deptt. and Water Resources Deptt. and

Member Secretary. Maharashtra Pollution Control Board

will be the members in the said committee. The Director,

Environment Deptt., will be the Member Secretary of the

said committee

:+

b
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14. This order is issued under Section 5 of the Environment

(Protection) Act, 1986 read with Rule 4 (5) of the

Environment (Protection) Rules, 1986 as per the powers

given to the State Govt. to implement the Location Policy in

respect of the distance criteria for the industries from the

environmental point of view.

15. The earlier Government Resolution on the above subject

dated r5/o7/2000 is hereby repelled by this Government

decision. This Government decision will come into force

frorn the date of issue of this Government Resolution. This

is issued in the name of Governor of Maharashtra.

+

\/

Sd/-

(G. N. Warade) Director

355



tSb
ANNEXU RE. . iT.F' +

u hq-r fM)wi ;ian
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tFiFt[ ;l. ?b'oQLda&(

qFPqars dHa, -?. }. V ? all TRIal.

aFa qTgTn lara_frs q- C,

Tm. Ed – Boo o??.

d. qvfh/IW+WpTN (qvfq}/q: W, a BM: tJ I o?/RoI'I.

fhm : qa Plqqq dWI, qooR vt gNi=ma.......

quj\-I quI F2PTFT Hrm FMd’n WI ?Qo'6/3?E/w.in??,M-

a.3. bM qb/oIg/?ooo.

Q. WIt=rw fbrnr WHa PNg ri witt ?ooo/3 Qq/q.-iK, RS/H.

U.q, 7%Tia q 3/OU/?aol.
3. \nrrq qfhw: a. 3:3tfT ?oqq/g. .& b&/ai. tH.q.

fB–q+a' ol/eQ/?oR-i.

aTaRI dqfqT VTFfN RLhl ava qFfi CP quaId aT$)a Ha ®hqT €ETntt

yEh-rdqqra nTI fRaN ataqrwrJT q utqr qr'fT ]'n+qt& fjqwn n-wiMI
ft. q:5 sd, ?... tr R. q3 qa. q.. s e tfwl fm QQ qMHa, Qp'}b Hi BrIll@

+gFH6nan latHei MITeN t{awqTH 3 iTN arg,

VT ?bItdta +dvd s. ani@ vqr®r tFd d. UDrtli ufiDtr q.'r(n vi aifT

fhFTwrP'; fbT6ft marlin. .we Fr{vT +=,aTa tra SIM.

.VH
{\ft. anmp)
ngpl HER

FYqFWV'i, T. g. Pl. +Sa, Id.
meBT©/+tvdF}m aftmT{t, x: q. fh. &M,
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I{_F.pl-a{SENTATION BY Fl.o OD AFFECTED CITIZENS OF

NAGPUIt

iBF

To, 03-lo–2023

(1)

(2)

Shri Eknath Shin(Ie,

The Chief Minister, Maharashtra State,

Mantralaya, Mumbai.

Shri Devendra Fadnavis,

Deputy Chief Minister, and Guardian Minister of Nagpur

-M antralaya, Mumbai.

SUBJECT:

(1) Detailed Representation to “nx the responsibility” of
government officials for causing “water logging” due to

'overflow” in Arnbazari Lake, in twenty thousand houses

in Nagpur on 23-o9-2023.

(2) Request to enhancQ “ex-gratia” payment of colppensation

to flood affected families ' from Rs.lo,000/ to
Rs.5,00000=oo per family

n_\ \D \ (3) T,Request to conduct “Judicial Enquiry” by committee of

Q') three sitting High Court Judges be conducted for “fact

h';=':'”:=::'==:;:::='r.='=.’,T-::=::
..Mb"' # rejuvenate Ambazari Lake/ Dam/ Reselvoir and Naag

River in spite of sanction of Rs.2117/- Crores by the

Central Government

;( igf '

REFERENCE: Regarding damages caused to property and the

mental agony caused to the people due to “water logging” in houses
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due to “overflow in Ambazari Reservoir” due to rainfall on 23rd

September 2023 at a AM

Respected sir,

(1) This letter is on behalf of the residents of localities in

vicinity of “Ambazari Reservoir” regarding the loss and

damage caused by the rains on 23rd September,2023 in

Nagpur. This is our humble effort to convey the original

state and true events to you.

On 23rd September 2023 at early morning due to
overflowing of Ambazari Lake and due to failure . to

maintain the “outflow” of the overflow of the water

through Naag River/ Naag Nalha it is observed that an

disastrous event occurred and water logged in thousands

of houses in nearby areas like Purohit Lay Out, Ambazari

Lay Out, I<asturba Lay Out, Samata Lay Out, Yashwant

Nagar, Daga Layout, Corporation Colony, Dandige Lay

Out, Shankar Nagar and several other areas. The flow of

the water was such that it created havoc in the lives of the

citizens causing the water to enter into the houses up to 5

ft. because of which all the furniture and other be16ngings

were submerged in water for .about 5-6 hours disturbing

the normal human life for several days.

The unusual water logging for ten hours from c)4-oo ain to

2-oo pm on 23-o9-2023 resulted in huge monetary loss to

the citizens who mostly belonged to “middle class”

families. The people had nQ choice but to watch their
furniture, fridge, TV, washIng machine, mattresses,

clothes, valuables, blankets, food, grain in the house get

(2)
\a

(3)

359



'?.

/

++2 2
/ r

ruined just within a SI)all of few hours and many other

items like two wheelers and four wheelers was-lred away

with the flood water.

I'l-le situation was so horrible that citizens were made to

suffer without electricity, drinking water and without food

for 24 hours. The manmade disaster killed five citizens

and left thousands shocked to see their valuable goods

being destroyed by “unusual water logging” in their
houses, offices and shops.

The lower middle class citizens suffered huge {inancial

losses due to sudden loss of their belongings which 'were

destroyed due to “man made disaster” which could haVe

been easily prevented. ’I'he citizens not only lost their

personal properties like utensils, furniture, groceries,

cloths, electronic items, automobiles etc but have also lost

tlreir peace of mind and are still under tremendous mental

trauma. The offices, houses, and other means of livelihood

were completely destroyed as the “unusual water logging”

continued for ten hours,

Every family lost its valuables including their precious

furniture, cloths, groceries, electronic items, b les and

stationaries, automobiles as these valuables were in water

for long hours. It is found and observed that VVatdr has

entered into electric gwitches and boards because of which

citizens faced fear of electric current. At this time the only

serious question in front of people is how to restart their

income/ livelihood once again.

The citizens were helpless and could not do anything

except to watch that their valuables are being destroyed

i
ty

+

(4)

@

(5)

(6)

(7)
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due to “overflow of the Ambazari Lake” which is a man–

made disaster. The citizens were crying and begging for

the help from the administration and hundreds of calls

were made to emergency numbers seeking police help and

fire brigade, but only two vehicles were sent by the

administration to rescue citizens from “water logged

area”. The NDRF team visited the Ambazari Lay Out and

Purohit Lay Out at 6.30 am and rescued some senio}

citizens. No help was given to citizens who were tucked

inside their houses for ten hours in a “water logged

situation” in most of the other areas due to shortage of
facilities and infrastructure with NDRF.

The rain god stopped at 11.oo am and water level started

receding at its own pace but citizens had no choice.than to.

watch everything getting destroyed in front of their own

eyes and each citizen felt helpless. Everything was over

before anything was understood and before anything was

done. Unforgettable and heart-wrenching scenes were

witnessed by all of us, some more and some less. It is

necessary to know that whatever damage is caused is

caused due to whom and whose fault is it? Why didn't

anyone notice that the water of Ambazari lake can

overflow due to continuous rains and the life of citizens in

nearby areas can be ruined in spite of the warning given

by Dam Safety Authority in 2017?

It is necessary to mention few things which will confirm

that the “incl(i.ent on 23-09-202,3” was a man made

disaster and it is a result of inaction on the part of

government authorities::

q?3

(8)

hd

(9)
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(i) The failure of administration to clean and

maintain the Naag River/ Naag NaDIa which

prevented the smooth flow of outflow of water

after Ambazari Overflow and resulted in disaster

of water logging in surrounding areas/ localities.

The failure to utilize an amount of Rs.2117/

Crores sanctioned by Central Government for

Ambazari RejuVenatiQn project/ Naag River

Prajeet
The illegal construction of “concrete wall” of eight

feels in height and hundred feets in length by

MAHAMETRO on the Naag River, within loo
meters from “Ambazri Dam” {which is a no

construcEion zone} which “diverted the water

flow” from Ambazari Overflow Point to nearby

localities and destroyed the lives of the citizens

{In Violation of MRTP Act 1966 and UDCPR

2023}

The illegal construction of “Vivekanand Smarak”

within 50 meters ofAmbazari Overflow point by

NMC “which is a no construction zone” resulting

in big obstacle of smooth water flow from

Ambazari Overflow Point {In Violation of MRTP

Act 1966 and UDCPR 2023}

The illegal constracUon of “skating ring” and

'parking spot” on Naag :River in Daga Lay Out/

Corporation Colony by Nagpur Improvement

Trust {In Violation of MRTP Act 1966 - and

UDCPR 2023}

(ii)

(iii)

(iV)

(V)
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Violation of Rule 11 {c}, 11 {d} of Regplations for
Conservation of Heritage Buildings 2003 made

under section 31 of MRTP Act 1966

The illegal flow of sewage and ef:fluents from

MIDC Industrial Area vio]ating Environment Act

1986

Violation of Rule 4 read with Rtl Ie 2 {g} of The

Wetlands {Conservation and , Management}

Rules 2010 made u/s 3, 25 of Environment

Protection Act 1986

Violation of Rule 3.1.12 of Unified Development

Control Regulations 2023 made u/s 37 of MRTP

ACT 1966 by which no construction is allowed

within loo meters. from High Flood Line of
Natural Lakes

The failure to repair and rebuilt the “wall between

Daga Lay Out” and VNIT which has been

demolished by NMC many years ago.

Even after such calamity citizens have calmly and

patiently started working towards rebuilding and fixing

everything, but if the administration gives support and

courage, it would lift up people’s hopes and encourage

them. We all request the administration to provide

financial assistance and infrastructural support for our
extended events.

PRAYERS :-

(i) Ex-Gratia compensation to flood affected

+&nuliub by lad#HdhHkI +H r&, Pi+o hdlkb/ uhf fatltijy

(Vi)

(vii)

(wii)

\d

(iX)

(X)

(10)
tg

(11)
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+ ( Ii) Judicial Enquiry by commitlee of three sitting

High Court Judges be conducted for “facT

finding” and “fixing rQsponsibilit-y” of

government officials who have failed in their

duties to protect, preserve, rejuvenate Ambazari

Lake/ Dam/ Reservoir and Naag River in spite of
qnRFt+ntt Hf T+q.? I+V/ QtnTPq hy fIIP qnftt+'n+

Government and ignoring iljegal construction
with in 200 meters ofAmbazari Darn

Immediate steps be' taken .to conduct the

“structural audit” of Ambzari Lake/ Dam and

“Naag River”/ Naag Naala in Nagput.

Give immediate directions for implementation of

project in conservati6n, ' protection and

rejuvenation of Naag Naala of 17 km so as to

facilitate smooth flow of water after heavy rainfall

Give immediate directions to ”relocate

Vivekananda Smarak’ from Ambazari Overflow

Point to Ambazari Garden and clear Overflow

Point for smooth flow of water

Give immediate directions to demolish i]lega11y

constructed compound wall and Acqua Park

made by MAHAMETRO with in 200 meters of

Ambazari Dam in violation of Development

Control Rules and Building Bye Laws

(iii)

(iSr)

( V)

(Vl)

THANKING YOU SIR

C\) COP'l TO D\STR\ CT 'cOLLGCTOQ, NA+Pun
b) CC,Pl TO r\ON'i't'Pal eOl-\ MtS'/o'~J'ee,b14@tKJ£t
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1b 1{ 1.'.1, Rl-!SLNTATI ON II_YI
NAGPUR

05-lo–2023

(1)

(2)

Shri Eknath Shinde,

The ehief Minister, Maharashtra Statei

Mantralaya, Mumbai.

Shri Devendra Fa(Ina\ds,

Deputy Chief Minister, and Guardian Minister of Nagpur

Mantralaya, Mumbai.

SUBJECT:

(1) Detailed Representation to “fix the responsibilitY” of

government officials for causing “water logging” due to

“overflow” in Ambazari Lake, in.ten thousand houses in

Nagpur on 23-o9-2023.

(2) Request to enhance “ex-gratia” payment of compensation

to flood affected families from Rs.lo ,000/ to

Rs.5,00000=oo per family

Request to conduct “Judicial Enquiry” by committee of

three sitting High Court Judges be conducted for “fact

finding” and “fixing responsibility” of government officials

wIld have failed in their duEies to protect, 'preserve,

rejuvenate Ambazari Lake/ Dam/ Reservoir and Nag River

in spite of sanction of Rs.2117/ Crores by the Central

Govbrnment

REFERENCE: Regarding damages caused to property and the

mental agony caused to the people due to “water logging” in houses
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\adue to “overflow in Arnbazari Reservoir” due to rainfall on 23’d

September 2023 at 4 AM

Respected sir
i

b

(1) This letter is on behalf of the residents of Corporation

Colony in the vicinity of “Ambazari Reservoir” regarding

the loss and damage caused by the rains on 23rd

September, 2023 in Nagpur. This is our humble effort to

convey the original state and true events'to you.

(2) On 23rd September 2023 at early ' morning due to
overflowing of Ambazari Lake and due to failure to

maintain the “outflow” of the overflow of the water through

Nag River/ Nag nana it is observed that an disastrous event

occurred and water logged in thousands of houses in

nearby areas like Purohit Lay Out, Ambazari Lay Out,

Kasturba Lay Out, Samata Lay Out, Yashwant Nagar, Daga

Layout, Corporation Colony, Dandige Lay Out, Shankar

Nagar and several other areas. The flow of the water was

such that it created havoc in the lives of the citizens causing

the water to enter into the houses bp to 5 ft. because of

which all the furniture and other belongings were

submerged in water for about 5-6 hours disturbing the

normal human life for several days.

(if

%;;

(3) The:unusual water ]ogging for ten hours from o4-30 am to

lo-30 am on 23-o9-2023 resulted in huge monetary loss to

the Citizens who mostly belonged to “middle class” families.

The:people had no choice but to watch their furniture,

fridge, TV, washing machine, mattresses, clothes,

valaables, blankets, food, grain in the house get ruined just

within a span of few hours and nrany other items like two
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wheelers arId four wheelers washed away with the flood
water.

(4) The situation wag so horrible that citizens were made to

suffer without electricity, drinking water and without food

for 24 hours. The Manmade disaster killed five citizens and

left..,thousands shocked to see their valuable goods being

destroyed by “unusual water logging” in then houses,

offices and shops.

The lowet middle class citizens 6uffered huge financial

losses due to sudden loss of their belongings which were

destroyed due to “man-made disaster” which could have

been easily prevented- The citizens not only lost their

personal properties like utensils, furniture, groceries,

cloths, electronic items, automobiles etc -but have also lost

their peace of mind and are still under tremendous mental

tra1Ima. The of:flees, houses, and other means of livelihood

wer9 completely de$troyed as the “unusual water logging”
continued for ten hours.

(5)

(6) EverY famiIY lost its valuables including their precious

furniture, cloths, groceries, electronic items, files and

statlohanes, automobiles as these valuables were in water

for -long hours. It is found and observed that water has

entered into electric switches and boards because of which

citiz_9ns faced fear of electric current. At this time the only

senpus question in front of people is how to restart their

inc9me/ livelihood once again.

The - citizens were helpless and could not do anything

except to watch that their valuables are being destroyed

due-:to “overflow of the Ambazari Lake” which is a man-

made disaster. The citizens were crying and begging for the

(7)
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help from the administration and hundreds of calls were

made to emergency numbers seeking police help and fire

brigade, but only two vehicles were sent by the

administration to rescue citizens from “water logged area”.

The' NDRF team visited the Ambazari Lay Out and Purohit

La90ut at 6.30 am and rescued some senior citizens_ No

help was given to citizens who were trapped inside their

houses for ten hours in a “water logged situatIon” in most

of the areas due to shortage of facilities and infrastructure
with NDRF. - '

The rain stopped at 11.oo am and water level started

receding at its own pace but citizens had no choice but to

watch everything getting destroyed in fTont of their own

eyes and each citizen felt helpless. Everything was over

before anythihg was understood and before anything was

done. Unforgettable and heart-wrenching scenes were

withessed by all of us.

e

(8)

It needs utmost clarifIcation whether the

carelessness or negligence of the city authorities
caused this and the those who ever are found
guilty, would they ever be brought to justice?

The following below listed points may please draw
your attention:

i) Why didn’t anyone notice that the water of
Ambazhri lake can overflow due to continuous

rains ..BIrd the life of citizens in nearby
would be largely affected as a result of this and

inspite of the warning given by Dam Safety
Authotity in 20r'/?

areas
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.+ ii) it is necessarY to nrcntion few things which will
confirrn that the “incident on 23-09-2023” was a
man made di8n8ter arId it jg a t'e8vrlt of inaetion on
ale part of government authorities : -

iii) The failure of administratIon to clean and

maintain the Nag River/ Nag nana which has

always prevented the smooth drainage of water
after the Ambazari lake over+low and has resulted

in disaster of water logging in surrorlnding areas/
localities.

IV) The failure to utilise all ai-rrount of Rs.2117/

Crores even after this amount has been

sanctjoned by Central Government for Ambazari
Rejuvenation project/ Nag River Project? Where
has that money disappeared?

V) The il.legal construction of “concrete wall” of

eight feets in height and hundred feets in length
by MAHAMETRO on the Nag River, within loo

meters froIn “Ambazari Dam” {which is a no
construction zone} which has led to “diversion of

water” from Ambazari overflow point to nearby
localities and destroyed the lives of the citizens

{In Vi.olation of MRTP Act 1966 and UDCPR

2023}

vi) The ijlegal construction of “Vivekanand Smarak”
within 50 meters ofAmbazari overflow point by
NMC,“which is a no construction zone” resulting

370
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,= :Nin big- obstacle of smooth water drainage from
Ambazari overflow point {In Violation of MRTP

Act 1966 and UDCPR 2023}

VII) The illegal construction of concrete slab over Nag

nana for the provision of parking facility and in
Daga =Lay Out/ Corporation Colony by Nagpur
Improvement Trust, which has led to obstruction
and reduced smooth flow of water, resulting in
overflow of nag nana from the very suraH erected
wall in between nag nana and compound walls of
the residents residing along nag nana {In

Violation of MRTP Act 1966 and UDCPR 2023}

\

viii) The failure to repair and rebuild the “wall between

Daga Layout NIT garden and VNIT “ which has been

demolished by NMC many years ago to provide a

convenient access for the JCB to help clean Nag nana,
has never been again rebuilt, resulting in an open Y-

junction being created, which led to the diversion of
Ambazari overflow water to gush out in Corporation
Colony and naga layout areas.

a) '. ' Violation of Rule II {c}, II {d} of
Regulations for Conservation of Heritage

Buildings 2003 made under section 31 of

MRTP Act 1966

b) The illegal drainage of sewage and
ef:fluents from MIDC Industrial Area

violating Environment Act 1986

371



7 Z_r G
4b C) Violation of Rule 4 read with Rule 2 {g} of

The Wetlands {Conservation and

Management} Rules 20ro made u/s 3, 25

of Environment Protection Act 1986

Violation of Rule 3.1.12 of Unified
Development Control Regulations 2023

made u/s 37 of MRTP ACT 1966 by which
no construction is allowed within loo

meters from High Flood Line of Natural
Lakes

Even after such calamity citizens have calmly and patlently

started working towards rebuilding and fixing everything, but

if the administration gives support and courage, it would lift

up people’s hopes and encourage them. We all request the

administration to provide financial assistance and

infrastructural support for our extended events.

d)

ix)

(9) PRAYERS:-

(i)

(ii)

Ex-gratia payment of compensation to flood

affected families of Rs. 5,oo,000=oo per family

Judicial Enquiry by committee of three sitting

High Court Judges be conducted for “fact finding”
and “fixing responsibility” of government officials

who have failed in their duties to protect,

preserve, rejuvenate Ambazari Lake/ Dam/

Reservoir and Nag River in spite of sanction of

Rs.2117/ Crores by the Central Government and

ignoring illegal construction within 200 meters of
Ambazari Darn
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(iii) Immediate steps to be taken for construCtion of

retaining walls (with designed factor of safety to

withstand the flowing water currents and water

pressure) between the Nag nana and the hoasds

of the residents residing along the Nag nana

(iV)

(V)

Immediate steps be taken to conduct the

'structural audit” of Ambazari Lake/ Dam and

Nag River”/ Nag Nana in Nagpur.

Provide immediate directions to reconstruct the

wall between NIT garden and VNIT compound

wall, which had been demolished by the

authorities for coIrven-ience of cleaning of Nag
nana.

ii

(Vi) Immediate steps to demolish the concrete slab

over the Nag nalla provided- as-parking facility for

NIT skating ground in -Daga layout to facilitate

the smooth flow of water in rainy season.

(vii) Give immediate directions for implementation of

project in conservation, protection and

rejuvenation of Nag NaDa of 17 km so as to

facilitate smooth flow of water after heavy rainfall

(viii) Give immediate directions to "relocate

Vivekananda Smarak' from Ambazari overflow

Point to Ambazari Garden and clear overflow

Point for smooth flow of water

(iX) Give immediate directions to demolish illega11)

constructed compound wall and Aqua Park ma(Ic

by MAI-IAMETRO within 200 meters ofAmbazar
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+\\ Dam in violation of Development Control Rules

and Building Bye Laws

Tha IIking You

(Residents of Corporation Colony)

CC to:

I) Dr. Abhijccl C}raudhari (IAS)

NMC Commissioner, Nagpur

Dr. Vipin Itankar (IAS)

Collector, Nagpur
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NAGPUR MUNICIPAL CORPORAT

( 1r 1C) IbII11Pr ][\1r P ][J J!I111![][\1:[ NING DEPARTMENT) +J (N)
SCAF8000PART PLAN OF D.P. OF NAGPUR

SANCTIONED U/S 31(1) OF M.R. & T.P. ACT 1966,
VIDE NOTIFICATION NO. TPS. 2496/2643/CR-300(A)/97ruD-9, DT. 7th JANUARY 2000.

E.P. NOTIFICATION NO. TPS-2400/1628/CR-200/UD-9, DT. 10th SEPTEMBER 2001
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REFERENCES

RESiDENriAL

OOMMERaAL

PUBLIC & SEMnUBLiC

PUBLIC urILlw
RECREATIONAL FACILITIES

TRANSPORATION

INDUSTRIAL

11111111118

HanBig

AGRICULTURAI ,

WATER BODIES

EXISTING FACILITIES

PROPOSED FACILmES

D.P.BOUNDARY

MOUZA BOUNDARY

N.I.T. SCHEME BOUNDARY

CONGESTED AREA BOUNDARY A==
CHANGES MADE U/S 28 OF M.R & T.P. Acr 1966 TO THE RD.P. PUBLISHED U/S 26 OF THE Acr

CHANGES MADE U/S 29 OF M.R. & T.P. Acr 1966 TO THE RD.P. SUBMITED U/S 30 OF THE ACT

CHANGES MADE U/S 28 OF M.R & T.P. Acr 1966 TO THE RD.P. PUBLISHED U/S 29 OF THE Acr

EXCLUDED PAR T REPUBLISHED U/S 31 OF M.R & T.P. Acr 1966

MODIFICATIONS SANCriONED U/S 31 OF M.R & T.P. Acr 1966

LAND UNDER REFERENCE
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I)E,VE,L;OPME.NT

(=ON}TRO:LANI)

PROM(:)TION
REGULATIONS
FOR
MAHARASHTRA
STATE.
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bY+

(As updated upto 30th January, 2022)
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UDCPR-2020

These Unified Development control and Promotion Regulations are sanctioned by the State Government
under Section 37(1 AA) (c) and Section 20(+) of the Mahalnshtr8 Regional &To\va Planning Act, 1966

vide Notifie&tion No. TPS-1818/CR-236/18/DP&RP/Sec.37 (1 AA) (c) & See+20 (4)/UD-13, Dated 02-a

December, 2020. ’

These Unified Development control and Promotion Regulations are published by the State Government
under Section 20(3) of the Mahanrshfr8 Regional &Town Planning Act, 1966 vida Notice No.TPS-
1818/CR-236/18/Scc.20(3)AJD-13, Dated 02'’d December, 2020.

Directives under Section 154 of the Maharashtra Regional &To\yn Planning Act, 1966 issued by the State

Government \’idc Resolution No. TPS-1818/CR-236/18/Su20(3)/UD-13, Dated 02"d December, 2020.

These Unified Development control and Promotion Regulations are published by the State Government
under Section 37(1 AA) (c) of the Maharashtra Regional &Torn Planning Act, 1966 \’ide Notifieation
'No.TPS-1818/CR-236/18/Sea37(IAAyUD-13, Dated 02-d December, 2020.

Directives under Section 154 of the Nlah8rashtnr Regional &Town Planning Act, 1966 issued by the State

Government ride Resolution No. TPS-1818/CR-236/18/Sec.37(1 AA)/UD.13, Dated 02"1 December, 2020.

2

3

+.

f,

6. Cowigarltlrln under sea:oII 37 (IA't) {c) & 20(+) of the )tnharusl+tra ReKimtd! &’fo+tn Running Ad, 1966

issued by thc State (iavcrnment adc No.' 1-PS-IRIR/CIt-236/tR/ I>P & RPa a 370 AD(c}/Sa 2 f){4/
Corrigcndundt:D-13> Dated gb IJccenlhcr, 2020.

7. NtHijlcntknl under Section i'(1,M) & 30 (3) of the Maharashtra RegiolicIt &'i In\•n -Planning Act, 1966 issued
by the Slate <;overrrrnent tide R&solrrRon No.'FPS-IRIR/CR-236/1 8{Part_3/ HIb 13, Dated 11lh JanuarF, :(VI.
Government Order No. TPS 181 &/CR 236/18{Pan-l)/Ulb13, Dated lu March, 202 ) .8.

g. :Votiflcation under Swtian 37(Iht)/{c) & 20 ( f) vf the ){akurushtra Rqianal &Toit'B llanni lrg Ad, 1966

isulal fry tIle State t;overnnlcnt ville Ruso+ntiar+ No. THE 1818/tR.236 / 1 &(F\ItIl} See 37 (IM) (c)/ & Sec 20
(+)/motli$tilden/ UD-13, Dated I dh JHue, 203}.

IQ. State <iovcrnr?taR Resolutiom No.TPS-18L8/C}{-23fr/l &(Part]}/addcrnih+ttvV})-13, Dated 214 Jrule, 2021.

tI. C;otdrttmcnt Order No. TPS 1818/CR 236/ IB( Ihrt.}}/U[b13. Dated 26'b July, 2021.

12. Sttde f;ovcrnmera Res(>ludon Nth’!'PS-1818/CR.236/18{Part})/addenulu&dUD-13. Dated gb O£!oha, 2021.

13. Guit flies isaucII by State (joyerruneut ville <)rdn No. TIH 181&A-R 236/18 {Part i)/LiV.13 dated (Iya
Dccernher 2021.

I +. X:Dti$canon under Sullen 37f//14) (c) & 20 (1) of the Maharashtra RtBiona! &To Itlt l+anrting Aa, 1966

luuul ttl the Slate Government \Itle RnolutiPn No.TPS-}81&A:R-236n 8( hut 3}/ Sec,37( 1 jM) {c & Sec. 20
(+)htodiyicadon/til b13, Dated 071 Deeernbw, 3021.

IS- C'f#ti};cndunt / Supldcntenf Gtr iNter under Rg{tdadon No. 1.1Q of UnifIed Development control and

FrontiHiou RcKUtaf ions is iswwd tIF State (;rwcrnment b’ide Corri}endum / SupptemerttarF later No. THI
18:0/61 J/CR ?9n€>2 1/CD- 13, Dated OFa De'ccrnber, 2 VI I.

16. Corri{;atdum / Addendum under Rd LuIalton No. 1.1f) of Unified Development control and Promot&)it
RtXulalivUS is imuscd by State (;overnmcrtt ride Carri}endtrm / Addendum No. Tm; ]8:]/5TS/L'R
1 : i/2 1/Lit>-13, 1>died aT a December, 202 1.

iT. Notice nndcr Section :0 (3) v/ the \{ahur€nhtrn RtRional &To\t'n Running Aa, iq fIG issued by the State

(;twcrnmuH title !tesoII{tion No.TPS-121 G/3196/CR421/16/UN12, Dated 2 IB December, 2021 & Directives

under Scdion ISI ofthe Xfahqruslthu Regional &Town Planning Act, 1 966 issued bT the State (;oyernruent
Tide Res IIi IIlian tit. 21s£llcCcntbcr, 202].

1 8.' N'HiPcation under Scdion 3G (J) of the Mahaw6h tra Regional &Town Planning Act, 1966 iwucd by the
State Go"cruncH vide Resolution No.-fPS-1919/t'R-83/19/ Sec.20{+)/1 in.13, Dated :YI December, 21)21.

iM it.o;;i
r 0'

(N. R. $bende:
FDirector of Town Plannipg nrl InI

Government of M&hnrasht'ra

(Kish8fGokha Ie)
Under Secretary

Government of Maharas]
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UDCPR-2020

CHAPTER - 3

GENERAL LAND DEVELOPMENT REQUIREMENTS.
Hj;::.,fl:::i:I)iI;:; lj

3.1

3.1.1

REQUIREMENTS OF SITE

Site not Eligible for Construction of Building

No piece of land shall be used as a site for the construction of building

1) If the Authority considers that the site is insanitary, incapable of being well drained or is

dangerous to construct a building on it;

If the entire site is within a distance of 6.0 m. from the edge of water mark of a minor water
course (like nallah, canal) and 15.0 m. from the edge of water mark of a major water course

(like river) shown on Development Plan / Regional Plan or village / city surveY map or
otherwise:

1)

Provided that where a minor water course passes through a low lying land without any well-

defined banks9 the owner of the property may be permitted by the Authority to canalise

water course within the same land without changing theoverall alignment and the position of
the inlet and outlet of the water course according to cross section as determined by the

Authority. In such easel marginal open space shall beas stipulated under these regulation and

shall be measured from edge of the trained nallah;

iii)

IV)

If the site is hilly and having gradient more than 1 :5;

If the site is not drained properly or is incapable of being well drained;

If the owner of the building has not proposed appropriate measures required to safeguard the
construction from constantly getting damp to the satisfaction of the Authority;

In case the building is proposed on any area filled up with carcasses, excreta, filth and

offensive matter, then certificate from the Authority to the effect that it is safe from the

health and sanitary point of view, to be built upon, is required;

If the use of the site is for the purpose. which in the opinion of the Authority will be a source

of annoyance to the health and comfort of the inhabitants of the neighbourhood;

V)

VI)

VII)

viii) if the proposed occupancy of the building on the site does not conform to the land use

proposals in the development plans / Regional Plan or Zoning Regulations;

ix) if the level of the site is less than prescribed datum level depending on topography and

drainage aspects;

x) if it doesn’t derive access from an authorized street/means of access of adequate width as

described in these Regulations;

xi) If it is within the river and blue flood line of the river (prohibitive zone), unless otherwise

specified in these regulations;

If the site is within the boundary of Coastal Regulation Zone where CRZ Regulation does

not allow development:
XII)

xiii) if the site is not developable by virtue of restrictions imposed under any law or guidelines of
any Government Department;

xiv) if the entire site is within a distance of 50.0 m. from the mean high flood level of a wetland.

The mean shall be calculated as per the provisions of Wetlands (Conservation and

Management) Rules. 20 1 7.
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UDCPR-2020

CHAPTER - 3

GENERAL LAND DEVELOPMENT REQUIREMENTS.

3.1

3.1.1

REQUIREMENTS OF SITE

Site not Eligible for Construction of Building

No piece of land shall be used as a site for the construction of building,

i) If the Authority considers that the site is insanitary, incapable of being well drained or is
dangerous to construct a building on it;

If the entire site is within a distance of 6.0 m. from the edge of water mark of a minor water

course (like nallah, canal) and 15.0 m. from the edge of water mark of a major water course

(like river) shown on Development Plan / Regional Plan or village / city survey map or
otherwise;

11)

Provided that where a minor water course passes through a low lying land without any well-
defined banks, the owner of the property may be permitted by the Authority to canalise

water course within the same land without changing theoverall alignment and the position of
the inlet and outlet of the water course according to cross section as determined by the

Authority. In such case. marginal open space shall beas stipulated under these regulation and
shall be measured from edge of the trained nallah;

111)

IV)

If the site is hilly and having gradient more than 1 :5;

If the site is not drained properly or is incapable of being well drained;

If the owner of the building has not proposed appropriate measures required to safeguard the

construction from constantly getting damp to the satisfaction of the Authority;

In case the building is proposed on any area filled up with carcasses, excreta, filth and

offensive matter, then certificate from the Authority to the effect that it is safe from the

health and sanitary point of view, to be built upon, is required;

If the use of the site is for the purpose, which in the opinion of the Authority will be a source

of annoyance to the health and comfort of the inhabitants of the neighbourhood;

V)

vi)

vii)

viii) if the proposed occupancy of the building on the site does not conform to the land use

proposals in the development plans / Regional Plan or Zoning Regulations;

ix) if the level of the site is less than prescribed datum level depending on topography and

drainage aspects;

X) If it doesn’t derive access from an authorized street/means of access of adequate width as

described in these Regulations;

xi) if it is within the river and blue flood line of the river (prohibitive zone), unless otherwise
specified in these regulations;

xii) if the site is within the boundary of Coastal Regulation Zone where CRZ Regulation does

not allow development;

xiii) if the site is not developable by virtue of restrictions imposed under any law or guidelines of

any Government Department;

xiv) if the entire site is within a distance of 50.0 m. from the mean high flood level of a wetland.
The mean shall be calculated as per the provisions of Wetlands (Conservation and

Management) Rules. 20 1 7.
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UDCPR-.2020

CHAPTER - 3

GENERAL LAND DEVELOPMENT REQUIREMENTS.

3.1

3.1.1

REQUIREMENTS OF SITE ggq
Site not Eligible for Construction of Building

No piece of land shall be used as a site for the construction of building,

i) if the Authority considers that the site is insanitary, incapable of being well drained or is
dangerous to construct a building on it;

If the entire site is within a distance of 6.0 m. from the edge of water mark of a minor water

course (like nallah. canal) and 15,0 m. from the edge of water mark of a major water course

(like river) shown on Development Plan / Regional Plan or village / city survey map or

otherwise;

Ii)

Provided that where a minor water course passes through a low lying land without any well-

defined banks. tIle owner of the property may be permitted by the Authority to canalise

water course within the same land without changing theoverall alignment and the position of
the inlet and outlet of the water course according to cross section as determined by the
Authority. In such case, marginal open space shall beas stipulated under these regulation and

shall be measured from edge of the trained nallah;

If the site is hilly and having gradient more than 1 :5;

If the site is not drained properly or is incapable of being well drained;

If the owner of the building has not proposed appropriate measures required to safeguard the

construction from constantly getting damp to the satisfaction of the Authority;

In case the building is proposed on any area filled up $ith carcasses, excreta, filth and

offensive matter, then certificate from the Authority to the effect that it is safe from the

health and sanitary point of view. to be built upon, is required;

if the use of the site is for the purpose, which in the opinion of the Authority will be a source
of annoyance to the health and comfort of the inhabitants of the neighbourhood;

If the proposed occupancy of the building on the site does not conform to the land use

proposals in the development plans / Regional Plan or Zoning Regulations;

If the level of the site is less than prescribed datum level depending on topography and

drainage aspects;

If it doesn’t derive access from an authorized street/means of access of adequate width as

described in these Regulations;

If it is within the river and blue flood line of the river (prohibitive zone), unless otherwise

specified in these regulations;

If the site is within the boundary of Coastal Regulation Zone where CRZ Regulation does
not allow development;

If the site is not developable by virtue of restrictions imposed under any law or guidelines of
any Government Department:

If the entire site is within a distance of 50.0 m. from the mean high flood level of a wetland.

The mean shall be calculated as per the provisions of Wetlands (Conservation and

Management) Rules. 20 17

iii)

IV)

V)

vi)

VII)

Vlll)

IX)

X)

xi)

xii)

Xlll)

XIV)
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UDCPR-2020

CHAPTER - 3

GENERAL LAND DEVELOPMENT REQUIREMENTS.

3.1

3.1.1

REQUIREMENTS OF SITE

Site not Eligible for Construction of Building

No piece of land shall be used as a site for the construction of building,

1) If the Authority considers that the site is insanitary, incapable of being well drained or is
dangerous to construct a building on it;

If the entire site is within a distance of 6.0 m. from the edge of water mark of a minor water

course (like na11ah. can,11) and 15.0 m. from the edge of water mark of a major water course

(like river) shown on Devetopment Plan / Regional Plan or village / city survey map or

otherwise;

11)

Provided that where a minor water course passes through a low lying land without any well-
defined banks, the owner of the property may be permitted by the Authority to canalise

water course within the same land without changing theoverall alignment and the position of
the inlet and outlet of the water course according to cross section as determined by the

Authority. In such case, marginal open space shall beas stipulated under these regulation and

shall be measured from edge of the trained nallah;

111)

IV)

If the site is hilly and having gradient more than 1:5;

If the site is not drained properly or is incapable of being well drained;

If the owner of the building has not proposed appropriate measures required to safeguard the
construction from constantly getting damp to the satisfaction of the Authority;

In case the building is proposed on any area filled up with carcasses, excreta, filth and

offensive matter, then certificate from the Authority to the effect that it is safe from the

health and sanitary point of view, to be built upon, is required;

If the use of the site is for the purpose, which in the opinion of the Authority will be a source

of annoyance to the health and comfort of the inhabitants of the neighbourhood;

V)

Vl)

VII)

viii) if the proposed occupancy of the building on the site does not conform to the land use

proposals in the development plans / Regional Plan or Zoning Regulations;

ix) if the level of the site is less than prescribed datum level depending on topography and

drainage aspects;

x) if it doesn’t derive access from an authorized street/means of access of adequate width as

described in these Regulations;

xi) If it is within the river and blue flood line of the river (prohibitive zone), unless otherwise
specified in these regulations;

If the site is within the boundary of Coastal Regulation Zone where CRZ Regulation does

not allow development:

XII)

xiii) if the site is not developable by virtue of restrictions imposed under any law or guidelines of
any Government Department:

xiv) if the entire site is within a distance of 50.0 m. from the mean high flood level of a wetland:
The mean shall be calculated as per the provisions of Wetlands (Conservation and
Management) Rules, 20 17.
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UDCPR-2020

CHAPTER - 3

GENERAL LAND DEVELOPMENT REQUIREMENTS.

3.1

3.1.1

REQUIREMENTS OF SITE

Site not Eligible for Construction of Building

No piece of land shall be used as a site for the construction of building,

i) if the Authority considers that the site is insanitary, incapable of being well drained or is

dangerous to construct a building on it;

If the entire site is within a distance of 6.0 m. from the edge of water mark of a minor water
course (like nallah, canal) and 15.0 m. from the edge of water mark of a major water course

(like river) shown on Development Plan / Regional Plan or village / city survey map or
otherwise;

11)

Provided that where a minor water course passes through a low lying land without any well-
defined banks, the owner of the property may be permitted by the Authority to canalise

water course within the same land without changing theoverall alignment and the position of
the inlet and outlet of the water course according to cross section as determined by the

Authority. In such case, marginal open space shall beas stipulated under these regulation and
shall be measured from edge of the trained nallah;

111) If the site is hilly and having gradient more than 1 :5;

IV) If the site is not drained property or is incapable of being well drained;

If the Ob#ner of the building has not proposed appropriate measures required to safeguard the

construction from constantly getting damp to the satisfaction of the Authority;

In case the building is proposed on any area filled up with carcasses, excreta, filth and

offensive matter, then certificate from the Authority to the effect that it is safe from the
health and sanitary point of view, to be built upon, is required;

If the use of the site is for the purpose, which in the opinion of the Authority will be a source
of annoyance to the health and comfort of the inhabitants of the neighbourhood;

V)

VI)

vii)

viii) if the proposed occupancy of the building on the site does not conform to the land use

proposals in the development plans / Regional Plan or Zoning Regulations;

ix) if the level of the site is less than prescribed datum level depending on topography and

drainage aspects;

X) If it doesn’t derive access from an authorized street/means of access of adequate width as

described in these Regulations;

xi) if it is within the river and blue flood line of the river (prohibitive zone), unless otherwise

spel_ itled in these regulations.

xii) if the site is within the boundary of Coastal Regulation Zone where CRZ Regulation does

not allow development;

xiii) if the site is not developable by virtue of restrictions imposed under any law or guidelines of
any Government Department;

xiv) if the entire site is within a distance of 50.0 m. from the mean high flood level of a wetland.
The mean shall be calculated as per the provisions of Wetlands (Conservation and

Management) Rules, 2017.
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UDCPR-2020

CHAPTER - 3

GENER\l LAND DEVELOPMENT REQUIREMENTS.

3.1

3.1.1

REQUIREMENTS OF SITE

Site not Eligible for Construction of Building

No piece of land shall be used as a site for the construction of building,

i) if the Authority considers that the site is insanitary, incapable of being well drained or is

dangerous to construct a building on it;

If the entire site is within a distance of 6.0 m. from the edge of water mark of a minor water
course (like nallah, canal) and 15.0 m. from the edge of water mark of a major water course

(like river) shown on Development Plan / Regional Plan or village / city survey map or
otherwise;

11)

Provided that where a minor water course passes through a low lying land without any well-

defined banks. the owner of the property Inay be permitted by the Authority to canalise

water course within the same land without changing theoverall alignment and the position of

the inlet and outlet of the water course according to cross section as determined by the

Authority. In such case, marginal open space shall beas stipulated under these regulation and

shall be measured from edge of the trained nallah;

IIi)

iv)

If the site is hilly and having gradient more than 1 :5;

If the site is not drained properly or is incapable of being well drained;

If the owner of the building has not proposed appropriate measures required to safeguard the

construction from constantly getting damp to the satisfaction of the Authority;

In case the building is proposed on any area filled up with carcasses, excreta, filth and

offensive matter, then certificate from the Authority to the effect that it is safe from the
health and sanitary point of view, to be built upon, is required;

If the use of the site is for the purpose, which in the opinion of the Authority will be a source

of annoyance to the.health and comfort of the inhabitants of the neighbourhood;

V)

vi)

VII)

viii) if the proposed occupancy of the building on the site does not conform to the land use

proposals in the development plans / Regional Plan or Zoning Regulations;

ix) if the level of the site is less than prescribed datum level depending on topography and

drainage aspects;

x) if it doesn’t derive access from an authorized street/means of access of adequate width as

described in these Regulations;

xi) If it is within the river and blue flood line of the river (prohibitive zone), unless otherwise

specified in these regulations;

If the site is within the boundary of Coastal Regulation Zone where CRZ Regulation does

not allow development;

xii)

xiii) if the site is not developable by virtue of restrictions imposed under any law or guidelines of
any Government Department;

xiv) if the entire site is within a distance of 50.0 nr. from the mean high flood level of a wetland.
The mean shall be calculated as per the provisions of Wetlands (Conservation and

Management) Rules, 20 17.
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